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LOK SABHA DEBATES

LOK SABHA

Friday, July 26, 1974/Sravana 4, 1896 
(Saka)

The Lok Sabha met at Eleven of the 
Cldck

[Mr. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

Subjects discussed during Finance 
Minister's Visit to U.S.S.E.

+
*81. SHRI C. K. CHANDRAPPAN: 

SHRI C. K. JAFFER SHARIEF:

Will the Minister of FINANCE 
be pleased to state:

(a) whether he recently visited 
U.S.S.R. and discussed problems of 
mutual economic interest;

(to) if so, a gist of the matters dis
cussed; and

(c) the results of the discussions?

THE MINISTER OF FINANCE 
(SHRI YESHWANTOAO CHAVAN)
(a) to (c): Yes, Sir. The visit to
U.S.S,R. was in the nature of a ‘good
will* visit. Opportunity was. however, 
taken of holding discussions with 
U.S.S.R’. authorities on matters of 
mutual economic interest, like, soften
ing of the terms of Soviet credits, new 
line tf credit for financing develop
ment projects in India, financing of 
projects by the COMECON sponsor
ed International Investment Bank, 
etc. The discussions were of an 
exploratory nature; further discussions 
are expected.

SHRI C. K. CHANDRAPPAN: In
bis answer the Minister , has stated

1187 L & -2.

that he had discussions with the 
International Investment Bank of the 
COMECON. In view of the fact that 
COMECON countries are countries 
which are out of the grin of inflation, 
price-rise and other manifestations of 
capitalist economic crisis, and are 
having a stable currency, may I know 
whether the Minister had discussion 
with them, taking into account our 
difficult situation and the economic 
crisis, for more, fruitful economic 
cooperation, so that we will be able to 
avert the economic crisis to some 
extent?

SHRI YESHWANTIRAO CHAVAN: 
As I told you, when the discussions 
with the Chairman of the Inter
national Investment Bank were held, 
Mr. Kaul who accompanied me had 
general discussions with the Finance 
Minister there. They were of a 
general nature in the sense that we 
wanted to know the nature of the 
work that, they are doing, the type of 
assistance that they can give etc. The 
idea was to established a link with 
these institutions. I must say that 
these discussions were useful on the 
basis of which further steps can 
materialise.

SHRI C. K. CHANDRAPPAN: Sir, 
he has not positively answered. While 
answering my question he may please 
throw, some light on the aspects 
which I wanted. When Mr. 
Khrushchev___

MR. SPEAKER: After all there is 
somebody to remember him!

SHRI C. K. CHANDiRAPPAN: 
Mr. Brezhnev visited our country, 
India had entered int0 several econo* 
mic agreements. And when our 
Finance Minister visited the Soviet 
Union whether he had discussed with
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the Soviet authority about the follow- 
up actions to be taken so that this 
economic cooperation will be further 
strengthened and we will be benefited. 
I hope he will answer my first question 
now.

SHRI YESHWANTRAO CHAV AN: 
The discussions held were not speci
fically meant for implementation of 
any particular Article. But, certainly, 
they were in the spirit of a follow-up 
actions in some aspects of the Agree
ment. As you know there is a Joint 
Commission between the Soviet Russia 
and India for economic cooperation.
I think that the Joint Commission is 
likely to meet in Soviet Russia itself 
to discuss some of the specific 
matters arising out of these things. 
As I said one aspect of the Agreement 
itself was about improvement of trade 
and economic relations ‘Economic 
Relation' is one of the specific Articles 
of the Agreement and with reference 
to which, we had discussions. Some 
aspects of the problem mentioned in 
my reply were also discussed from 
that point of view. In his first ques
tion }ie raised a question about the 
inflationary conditions of non-socialist 
world and enquired whether we had 
discussed this particular aspect or 
not. 1 cannot say that this particular 
aspect was ĉ iscussed. Naturally this 
background was in my mind all the 
time.

PROF. MADHU DANDAVATE: 
Since during these discussions, a 
number of matters of mutual economic 
interests must have been discussed I 
would like to know from him whether 
the problem of import of food, particu
larly, wheat, during our difficult posi
tions on the repayable basis also came 
in for discussions and whether the 
Finance Minister realised the fact 
that mi the basis of this Agreement 
if we were to reoay the imports made, 
in that case, a higher price in terms 
of value will have been payable by 
us therefore, on that particular 
b*»sis, in any relaxation called for 
regarding the import that we hflVS 
made already?

SHRI YESHWANTRAO CHAVAN: 
I did not specifically discuss the price 
aspect or the repayable terms and 
conditions aspect. Of course, the 
supply of important commodities like 
fertilizers, steel and wheat came to 
be mentioned in the discussions. But 
generally the question of softening 
of the terms of repayment was one of 
the major aspects of discussion.

SHRI DINEN BHATTACHARYYA: 
While discussing for reaching a mutual 
understanding whether the interest 
aspect of any loan that may be given 
by the Soviet Union to India was com
pared with the World Bank loan or 
the other capitalist countries loan 
that we are taking?

SHRI YESHWANTRAO CHAVAN: 
There is no question of any compari
son and it did not come up for dis
cussion.

SHRI SAMAR GUHA: I want to 
know while having discussions with 
the Government of USSR regarding 
mutual economic interest between the 
two countries whether the hon’ble 
Minister had drawn the attention pf 
the Soviet Government to the reports 
that kerosene, fertilisers and some oil 
products which are sold to India are 
sold at a higher price than are sold to 
the East European countries.

MR. SPEAKER: I am sorry. The 
question is much beyond the scope.

SHRI YESHWANTRAO CHAVAN: 
I did not raise this question because it 
was not right for me to raise this 
question.

Proposals received from Indian
Economists to control Inflation 

in the Country

4 -
*84. SHRI P. GANGADEB:

SHRI D. D. DESAI:
Will the Minister of FINANCE 

be Pleased to state:
(a) whether a group of economists 

headed by Prof. C. N. Vakil has sub
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mitted a scheme to Government for 
controlling inflation,

(b) if so, Government’s reaction 
thereto, and

(c) whether Government have react, 
ed favourably to the suggestion about 
index linking of the currency?

THE MINISTER OP FINANCE 
(SHRI YESHWANT RAO CHAVAN)
(a) Ye*, Sir A group of Economists 
headed by Professor C N Vakil sub
mitted to the Prime Minister m Feb
ruary 1974 a Memorandum on a 
Policy to contain Inflation In a sup 
plement to the Memorandum the 
Economists have presented a detailed 
plan In June 1974 setting out the 
mechanics of the scheme for immo
bilisation of money under the name 
of Semi bombla

(b) The methods suggested by the 
Economists for the immobilisation of 
money supply are not favouied by 
Government The other suggestions 
are either already under implementa
tion or are under detailed examina
tion

(c) The technique of index link
ing is not considered suitable for 
Implementation under the prevailing 
conditions m India

SHRI P GANGADEB Apait from 
fiscal measures for conti oiling ex 
penditure and monetary tools for im
mobilisation of resources I would 
like to know what direct measures 
have been taken so far or will be 
taken now m terms of providing re
lief to the vulnerable sections of the 
society on whom there is direct and 
severe incidence of this inflation

SHRI YESHWANTRAO CHAVAN 
I thought we were discussing the 
particular scheme suggested by Prof 
C N Vakil If it is a part of it, I 
can answer it Otherwise, it is a 
general type of question which I can 
go on answering

SHRI P GANGADEB In view of 
the fact that the real value of the 
rupee is going down and there is 

little likelihood of a return to the old 
value of the rupee, may I know whe
ther Government have considered 
afresh the question of linking the 
values of the LIC policies, provident 
fund schemes and gratuity schemes 
to the index of wholesale prices so 
that at the time of retirement the 
fixed income groups are not put to 
hardship, and if so, what action they 
are going to take m this regard7

MR SPEAKER The main ques
tion about the report of the econo
mists Does this supplementary ques
tion arise out of it? I think he is ask
ing a general question

SHRI P GANGADEB This ques
tion comes withm the ambit of the 
mam question That is what I feel

SHRI YESHWANTRAO CHAVAN 
In a way it does arise becau>c it one 
suggestion which is a part of the re
commendations of the SEMIBOMBLA 
scheme of index linking of the cur
rency and the savings This is one 
of the schemes that they have sug
gested In principle, one can say that 
this question does arise out of it 
But as I have explained, it is very 
difficult for us to accept it because 
Government do not favour index 
linking

SHRI INDRAJIT GUPTA In view 
of the fact that during the three 
months following the last budget pre
sented by the hon Finance Minister 
the price index according to Govern
ment has gone up already over 10 per 
cent may I know whether some of the 
other specific proposals which have 
been contained m this SEMIBOMBLA 
scheme such as that there should be a 
five per cent ceiling on the growth 
rate of money supply every year and 
secondly that the public distribution 
system should be strengthened and 
for that purpose buffer stocks should 
be built up and compulsory levies
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should be imposed, have been consi
dered by Government? What is Gov
ernment’s thinking about such speci
fic measures indicated by this group 
of economists? Are they really consi
dering them on an emergency basis? 
What do they propose to do about 
such proposals?

SHRI YESHWANTRAO CHAVAN: 
As I have said, there are many sug
gestions in the scheme of Prof. C. N. 
Vakil which are such that in principle 
they have been accepted already by 
Government, and some of them are un
der examination As for the specific 
suggestion about confining the money 
supply to five per cent, it is a part 
of his package scheme. He wants 
the money supply to be frozen at five 
per cent level. We accept it in 
principle that we must make an effort 
to reduce the money supply and 
balance it with the level of production 
in the country. That policy has been 
accepted, and the different steps that we 
are taking in the monetary field and 
fiscal field and production field are 
aimed at that. But it is very difficult 
to say that we accept the proposal 
that it should be fixed arithmetically 
or quantitatively at five per cent. It 
is very difficult to accept it.

As far as the other suggestion is 
concerned, it is a fact that we are 
committed to strengthening the distri
bution system.

SHRI INDRAJIT GUPTA: But in
stead of its being strengthened at 
present it is being dismantled to some 
extent.

SHRI YESHWANTRAO CHAVAN: 
Simply because there is a change in 
some of the steps that w® took in re
gard to the take-over it does not fol
low that we have dismantled the dis
tribution system. It was a change 
meant for making it effective. There
fore, there was no question of with
drawing from that position or dis
mantling it. We are committed to 
this position that there will have to 
be a build up of a buffer stock of

some of these essential goods and their 
balanced distribution $o as to help the 
vulnerable sections of society.

SHRI JAGANNATH RAO: The
hon. Finance Minister talked of the 
public distribution system. Is that 
system intended to supply essential 
commodities to the entire population 
or to only 30—40 per cent below the 
poverty line? If it is meant to cater 
to the poorer sections, is Government 
going to continue nationalisation of 
the wholesale trade in foodgrains as 
without it a public distribution system 
will have no meaning? What are the 
objectives of Government?

SHRI YESHWANTRAO CHAVAN- 
The objectives is to reach e'-.se ilial 
commodities to the vulnerable sections 
of society.

SHRI JAGANNATH RAO: Not to
the entire population?

SHRI YESHWANTRAO CHAVAN: 
It is difficult to accept this commit
ment. The basic point is to sec that 
we reach the vulnerable sections.

SHRI P. G. MAVALANKAR: Prof. 
Vakil and his fellow-economists 
submitted a memorandum in February 
this Year and followed it up with the 
SEMIBOMBLA in June. Govern
ment themselves have accepted tha( 
to a large extent the scheme contains 
in principle many good things. The 
Prime Minister and the Finance 
Minister als0 said the other day dur
ing the No-Confidence Debate that 
people should co-operate in terms of 
tackling economic problems. In view 
of this, may I know whether Govern
ment are thinking in terms of having 
these economists roped in in' some 
kind of active advisory capacity so 
that they could be brought face to 
face across the same table for dis
cussions instead of their merely send
ing to the Government the various 
representations or memoranda? In 
other words, have Government any 
scheme whereby » these economists 
can be roped in in an active advisory
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role thereby maiung it possible for 
the economists to reply to the Minis
ter when he says that Government 
are nit able to accept this or that 
point7

SHRI YESHWANTRAO CHAVAN 
This is a suggestion Normally we do 
men economists and take their views 
When there is a public debate on pub
lic issues, it is, done The memoran
dum was very carefully examined in 
the Economic Affairs Department and 
the Receive Bank also I do not 
know what he exactly means by rop
ing them m because we cannot rope 
m people like that

SHRI P G MAVALANKAR Be
cause they are academically-manded 
independent people

SHRI YESHWANTRAO CHAVAN 
It is good that they should give their 
views fieely There is no question of 
not having a dialogue II necessary 
we can discuss with them

SHRI G VISWANA1 HAN What 
aie the reasons for Governments re- 
jc tion of then suggestion of 30 per 
cent immobilisation of the total money
0 paitial demonetisation7 What is 
the alternative of Government if they 
aie going to reject the SEMIBOM- 
BLA>

SHRI YESHWANTRAO CHAVAN 
The alternative is the policy we are 
iollowmg I can certainly give you 
a large number of reasons, but I do 
not think I should go into all the 
technical reasons I mainly said that 
this would certainly weaken faith m 
the currency and banking system 
That is the major leason

SHRI NIMBALKAR Is Govern
ment not willing to accept SEMIBO- 
MBLA compJetely because it thinks 
it will lead to complete BOMBLA7

SHRI YESHWANTRAO CHAVAN
1 thought it was a joke

srs«rar
for <r r̂ Jr f i r c r #

tt v t? $fw*r % t o

f t  *rr i fofftour
qrttf ?rt ^  5R  5RT, q^ra-srt-

fs r^r v t  <rrar »r£ 1 1  *reft
^  *TFT?t | fa

tfn  #Nnr *r m  f ^ w
t o  $  t o u t  ?

?ft *T3Rft t  ? rf*R  T̂TsfV TPT STT’T^'t
f' I

sft fsnro srt s w t  f ,
srnr vrrtrr ^ r r  i 

cfr *  sstpf far̂ r tfk
fw fo e  s&TT f  I

«ft *RPRT TTflf : ssffv

f>rr ir^T f̂sr r̂c: ftm $ i

fc w tf : V *  r r ^ r s f r f ^  $tcTT

SHRI YESHWANTRAO CHAVAN 
I do not want to entei into a debate 
on this

«ft n ^ t T #

fore  ?r£t T& t t , m w n  tit fi
*r*WRT ^  I — %m W  spTrTT

«»wwr arm ?rgt * ^ f t

T̂T%tr |

«rt w h h  fw $rct srrcr

=5n%q; aft % fft%  n ^  \
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* 5  ftw# : m  *rf fc fa
%* *rm$r Sr tit m  y$t
I, s r t  *mmr m *  Tufas* 

fc, $  %m*t imcwft
If •

SHRI P. VENKATASUBBAIAN. Is 
it « fact that some economists have 
opened that there is an urgent need 
lor restructuring the Reserve Bank 
as it is not keeping in tune with the 
economic trends prevailing in the 
country and is not in a position to 
guide the Government properly as it 
is constituted today?

SHRI YESHWANTRAO CHAVAN:
I do not agree with the hon. member. 
It is not so.

W*W*T snfavrfoff JTTT
s *

*85. sft TO : WT fim
^  £<Tl fa  :

(*r) r̂fsr̂ nrfT̂  n *r?r
fa*T-fa*T **TH>

(or) fa*  
*rrfsr*rr % *Tnr

(«r) % w  cnrr
^ s n f t  t  ?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) to
(c). A statement is laid on the Table 
of the House giving the requisite 
particulars about the searches made 
by the Income Tax Authorities dur
ing the three months April to June, 
1974. IPlaced in Library. See No. 
LT-8054/174].

t o  : snarer nftar, 
nrrftarsF* f& ifre— wt is  t o  

vr t . . .

*TTC$ f l m  | I

sttot

11 *  ft wtî t g—
W  % 103 qwt wnr ^ a r  fc,

fTO5T 3*3, fSHfTPflTT
srarw srk ^srr

w  *rsr*r t, f<r fa*iT ^  13 3  

<wf *rr t» Vift 22 ^fft
% 1 9 6 1 % * m m  v fiffw r  aft

87TT 132 % rata spr*f^t 3TT T̂ V
1 1 ^nrarr^ *Ft srr I—  

k  <re 3tt & 1 w r s s  

«rc #
^  | fa  s *  srnr ^

5TT T$r t  m fc vfcnvnO* *rr5-*TT3 *rr % 

T3»r-^ur W.T 1

SHRI K. R. GANESH: The hon.
member had asked about the num
ber of searches made between April 
and June and I have given it. Hp 
said there is delay in finalising this. 
When searches are made, documents 
are seized, cash, assets and jewellery 
are seized. The ITO has to deter
mine whether the seized assets be
long to the assessee or are unaccoun
table. Under section 132 (5) of the 
I.T. Act, within 90 daya of the search, 
the ITO has to determine it and make 
a summary assessment. When he 
makes a summary assessment, he 
will keep a part of the seized assets 
which is equal to the value of the tax 
determined. Later on, other pro
cesses will follow. You will have to 
find out whether there is falsification, 
fraud etc. As far as the searches 
made from April to June are con
cerned, there is absolutely no delay.
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:w »r«n  
mwr % fs k  *rrcr w  vn x  ?r$)r « rm  1 
irsft # <^r t  f r  sfr 2 2 <5?  $tfr 
f  wnr- w r w *  s fs r fa z w  19  6 1 
«pt s m  1 3 2  % w t a  ^ m r d  ?to: <rc: 
* n f o f t  r̂r t ,  «wrr s r a r f l ’ rfhc
Vt VRWTft a(TT iflrmr *T$ | f r  sWt 
sftsrtf 1 <swfrrT^OTrwTTrt,f^frri 
tfN r f r ’Tr |  <ft ^ r%  f ^ r  w t  
^ r  ’fwnrr arrar ?

SHRI K. R. GANESH: I have 
already said that for summary dis
posal, for summary assessment, the 
time limit is 90 days. It has to be 
made within 90 days. You are seiz
ing somebody’s assets or somebody’s 
property. It has to be determined 
whether the property really belongs 
to him. The assessee should be given 
an opportunity to explain whether he 
can account for the property. I do 
not think it is the intention of the 
hon. Member that the income-tax 
officer should seize the property 
without following the proper pro
cedure.

«ft < p ?  WHf  : #  ^H?ftJT *reft tft *t 3tpw ’srr̂srr g fr aft sttspf ?t mX
3TT T |  f  ^  f r c R r  tftTT, ST^l^TcT 
cr«rr v t  srr^r f f  s^ntrt 
v ^ r f 'T d  spt*nr w  $  ?

SHRI K. R. GANESH: 1 have a
long list of the persons who have 
been searched, assets seized and so 
on. I will try to give him the total 
amount.

«ft HOT f c f t f t  : t f f c r
frcwr t  ?

fco m iio «r%  : tffcr
5?® t  « f r ^  W  w M b r
^ f t ,  wrc-’wifir, tft * 1

«nw  f r s if t  s ro f: a f t M f i r a f t  
*r 'T? | s*r¥t ^ ft  ^t fr snrerr 
| f r  srfsrnn- ?r>r *ft| tftr s^rrcr % 
ssrrqrct |  SrRfft T5C «rfcr
s rft crrcre $  s ftfr s fft f̂ r^rcrr 
t  i eft #  a rr^ rr ’srr^rr g f r  
q«RT % cr̂ cr ^  % sr*rrarr ^rr 
wxwt  ̂  svrqrrfoflr v t  fr? ?  *? b ft 
* fr r  % f r *  ^ w t  ctt^  vV  

^  «n: f r e f t  JTT5fr *fftrr ^ft s < *rrf 
«f?  sp^ft ?

SHRI K. R. GANESH: As far as
these major steel raids are con
cerned, apart from the income-tax 
angle, there is also the angle of the 
violation of the Steel Control Regula
tions and the steel control authority 
has already given them notice, has 
frozen their stocks and started other 
procedures. Whatever other action 
has to be taken would also be taken.

«ft *wsr frsftr srof: OT55r?nrf?Rr 
% 'T^r *k $ k  TOrf ^ » ft  f r  

^  ?

SHRI K. R. GANESH: Whatever
other action has to be taken would 
be taken.

«ft qir : f  «rf irm r
^ r r  $ f r  fr? r s i t r  ^  #  frr»r 
^  f  tftr ^  f

| f r  frm fr^rnr «fmr
1 1 %fr?r f  ^ r r  g f r  

* t f  ^  ^^fftnr«r ^ * r W t  ^ lr  ^ r r  
t o  ^ f r  s fto  %vr* v?r

tw J iw , |
^ fra - w  s fr fw r  1 1 ?fr «rrr 
^  Tt?ft JTt̂ r̂ T iTTr t| | f r  srrq 

« m r ^ ? f t ^ r  « ^ t  ^ t 3ft  ^ r r  
t̂ht % f r  fr^r s m W t % $w*ft£ tfk

% frrRT $ftfwr | i fk  ^  fr«%  
^r«ff ^  3t r j t  t  ? sr|?r im r R ^ t u t  ?rrq%
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srpRrcr i ?ft ^rr ^  ?ivT>3Rr 
«prfan$r *p t^  % fa *r 

to n  s ra fr m  <srr*f « rk  ^ r r  *m  ?r £ t,

SHRI K. B. GANESH: As far as the 
question of intelligence in the In
come-tax Department is concerned, 
there ip the Directorate of Intelligence 
and Investigation and there are vari
ous other regional officers appointed 
under this Directorate. It is as a re
sult of the collection of this intelli
gence that the income-tax authorities 
have been able to conduct this raid. I 
agree with the hon. Member that the 
generation of black money mainly 
emanates from commodities. There
fore, all agencies of the Government 
which are concerned with this, the 
income-tax authority, the Central Ex
cise and Customs, the Import Trade 
Control authority and various other 
regulatory agencies will have to keep 
a close watch over this speculation and 
black market that takes place in 
commodities.

SHRI B. S. BHAURA: May I know 
from the hon. Minister, if I am not 
mistaken, whether the Jindal Group 
Works,—the list of 22 firms is given 
here—belong to the same man who 
was given the President's award and, 
if so, will he inquire into the whole 
matter as to how he made such a huge 
property within a few years?

SHRI K. R. GANESH: As I indi
cated, so far as the Jindal Group is 
concerned, that is steel raid and that 
has been a very big raid. A lot of 
information has been collected by the 
Income-tax authorities in relation to 
not only black-marketing in steel but 
also in relation to accumulation of 
property, accumulation of assets and 
various other things. As a result of 
the processing of all this information, 
it wiU indicate how these people have 
made the property. Whatever action

under the law ia necessary in relation 
to probecution and penalty WiU be 
taken.

SHRI KRISHNA CHANDRA HAL. 
DER: I would like to know from the 
hon. Minister how many places of 
Jindal Group Works were searched 
cles were sezied from there. I would 
further like to know whether, when 
the search was made, at that time 
there was resistence and they attack
ed the Income-tax authorities who 
went to search different places. Also, 
I want to know whether one of the 
Directors of the Maruti Car project is 
from the Jindal Group or not.

SHRI K. R. GANESH: The raids 
were conducted in Delhi, Calcutta, 
Hissar and a few other places. As far 
as the jewellery and cash seized from 
the Jindal Group is concerned, the 
jewellery seized is worth Rs. 16,75,500 
and the cash seized is Rs. 19,46,804 in 
currency notes, fixed deposits, etc. It 
is a fact that in one of the raids, some 
persons tried to assault the Income- 
tax authorities. The matter has been 
reported to the police. The case has 
been lodged against them.

SHRI DINEN BHATTACHARYYA: 
Any arrest made?

SHRI K. R. GANESH: All those 
who were involved in the assault of 
the income-tax authorities were 
arrested by the police.

About the other question, I have no 
information.

SHRI PRIYA RANJAN DAS 
MUNSI): Since the Finance Ministry 
seems to actually find out the sources 
of black money and raid al] the places, 
may I know whether it is not a fact 
that whenever Income-tax authorities 
decide to raid the places, in most of 
the cases the big business houses get
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the prior information that the Income- 
tax authorities are coming I would 
like to mention hepe a specific case Is 
it not a fact that m Calcutta, when the 
houses of Birlas, specially, B M Birld 
and M P, Birla were searched last 
year and the year before last, at the 
same tune, the house of Mr Badri 
Prasad Podar was also raided and the 
information was given and, automati
cally, it was suspended the very next 
day I have my personal information

I would like to know whether any 
alternative arrangement or machinery 
can be found by the Finance Ministry 
without the help of the Income-tax 
authorities to raid the houses of big 
business men because the Income-tax 
authorities inform the big business 
houses They come to know each and 
every thing They get all the infor
mation How can the raids be con 
ducated? So, I want to know whether 
any alternative arrangements can be 
made by the Finance Ministry so fai 
as the raids of big business houses are 
concerned

SHRI K R GANESH With all my 
respect to the hon Member, so far as 
his knowledge is concerned and he is 
a leader

MR SPEAKER It is not a question 
of knowledge He is giving you 
information

SHRI K R GANESH A little bit 
ot explanation is also required be
cause I am going to contest his state
ment

MR SPEAKER I think, he does 
not need to be set up m his mood to 
get the information He is directly 
concerned with the infprmation

SHRI K R GANESH. I do not 
agiee with the hon Member that 
when the income-tax authorities con
duct the laids, they do m collusion 
with them If the bon Member is 
prepared to give me specific informa
tion, we will look into it Many raids

have been conducted in big business 
house*, also, and as far as my impres
sion goes, actually no raids have been 
conducted by the income-tax authori
ties against these people Perhaps he 
is referring to the enforcement wing 
As far as I know, during the last two 
or thiee years, no particular raid has 
been conducted against these people 
as far as income-tax is concerned

SHHI H M PATEL As the list 
itseli shows, the income-tax authou- 
ties appeal to have acted on very 
sound infoimation, but there are one 
or two cases m which nothing was 
seized I would like to know, m 
such cases, when they find that the 
raids have been conducted on wrong 
mioimation, whether the Department 
go fuithei into it to see what was the 
reason toi this, whethei the source 
/hith gave the infoimation was satis- 

iactoiy, whether they should have ac
ted in this way, because laid means 
a certain amount of loss of reputa
tion etc As I said, it is satisfactory 
to find that, eAcept m two or thiee 
uses information on which they had 
w tod was sound and they have found 
something to take action on I want 
to know what they do in the excep
tional cases, whether they take the 
trouble of seeing that the information 
is good before they pioceed to raid

SHRI K R GANESH As the hon 
Member himself has indicated, out of 
HO i aids, there have been only one 
oi tu •> rases in which nothing was 
found If there is harassment of the 
person oi it there is any negligence of 
duty, the higher authorities look into 
it I would like to point out that, m 
making a dent in this problem of 
black money, raids and seizures play 
a very important role I think it will 
be necessary to conduct these raids 
with the assurance and satisfaction 
that these are not conducted for the 
sake of haiassment

MR SPEAKER So many questions 
haw been asked, still you art* not 
satisfied?
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SHRI S. M. BANERJEE: Mr.
Speaker, S ir...

MB. SPEAKER: May I request
Mr. Bhattacharyya not to disturb the 
gentleman at his back.

SHRI DINEN BHATTACHARYYA: 
The hon. Speaker always calls mem
bers sectorwise. You said it only the 
other day.

MR. SPEAKER: Should I strictly
follow that?

SHRI DINEN BHATTACHARYYA: 
1 do not say that.

MR. SPEAKER: You advise me, I
will follow.

SHRI DINEN BHATTACHARYYA: 
You should please try to do justice 
to everybody.

SHRI S. M. BANERJEE: At the
very outset before I put my question, 
1 must congratulate the officers and 
staff who had the courage and con
viction to raid a big business-house 
like the Jindals who were enjoying 
the patronage of this Government, 
some of the officials of the Govern
ment and some of the Ministers.

I would like to know whether 
there is any truth in the report that 
at the time when the raid took place, 
there are several people who co
operated, but in this particular busi
nessman’s house even certain valu
able documents were burnt by cer
tain members of the family and if so, 
what positive action has been taken 
against them in this regard, apart 
from search warrants and other 
things.

Is it also a fact that after this raid 
was conducted, some sort of a recom
mendation is going to be made to the 
President' to withdraw the Padma 
Sri award from this man who is 
proved to be an antisocial?

AN HON. MEMBERS: A criminal.

SHRI K. R. GANESH: It is cor
rect to say, as the hon. Member said, 
that in one of the houses of this group, 
a lady locked herself up inside a bath 
room when the raid was going on and 
tried to destroy certain books of ac
counts and documents. But some 
books of accounts have been salvaged 
and further action in regard to prose
cution, etc., as far as this lady is con
cerned, is also being looked into.

SHRI S. M. BANERJEE: Will the
lady be arrested?

SHRI P. M. MEHTA: Nothing
happens They arrange to hush up 
the whcle thing.

Expansion in Money Supply
*86. SHRI INDRAJIT GUPTA: Will 

the Minister of FINANCE be pleased 
to state:

(a) whether between April and 
June, 1974 money supply in the 
country has expanded by Rs. 638 
crores;

(b) whether out of this amount 
credit to the commercial sector ac
counted for Rs. 437 crores; and

(c) if so, the reasons for the failure 
of the Reserve Bank’s declared policy 
of curbing the growth of money sup
ply so as to check galloping inflation 
in the economy?

THL' MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):

(a) to (c). The principal objective 
of the credit policy of the Reserve 
Bank of India in recent years has been 
to restrain the expansion of money 
supply to the extent possible consistent 
with the growth of essential production 
and exports. The expansion both in 
money supply and bank credit to the 
commercial sector during this period 
(March 29 to June 7, 1974) was broad
ly governed by these objectives. The
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expansion in money supply wos Rs. €38 
crores and while the expansion in gross 
bank credit to the commercial sector 
was Rs. 437 crores, on a net basis, it 
amounted to Rs. 252 crores only.

SHRI INDRAJIT GUPTA: According 
to the hon. Minister, the credit policy, 
of the Reserve Bank has been adher
ing to the guidelines or the policy 
which the Government has indicated 
to it

I would like to know from him whe
ther, in view of the fact that this cre
dit policy of the Reserve Bank has in 
fact led to this tremendous growth in 
money supply which is unprecedented 
and, as a rerult of that, inflation and 
price-increase is now going completely 
out of hand would he consider that 
some of kind of a radical restructing 
of the Reserve Bank’s admimsteration 
itself is necessary or not, in the sense 
that it is time that the Chairman of the 
Reserve Bank should be the Finance 
Minister of the Government of India 
itself? Is it not time that the Board 
of the Reserve Bank should be com
posed in the main of nominees of the 
Government, elected representatives of 
the employees, some economists and 
only one or two representatives ot 
these various Chambers of Commerce 
under the Chairmanship of the Fin
ance Minister himself? Would he 
consider whether it is not high time in 
this critical condition when radical 
steps have to be taken to see that the 
Reserve Bank does not go on pursuing 
a credit policy which subserves the 
interest of big business and monopoly 
houses, the hoarders and the specula
tors in this country?

SHRI YESHWANTRAO CHAVAN: 
His suggestion for restructuring is 
arising out of his assessment of the 
work of the Reserve Bank with which, 
I must tell the House, I am not in 
agreement and I strongly differ. It is 
not the structuring oI the oolicy of the 
Reserve Bank which can be considereJ 
to be at fault because there are certain 
difficult economic problemes which thf* 
Reserve Bank of India is ♦ackltng and

they are handling these problems with 
as much awareness of the problem 
and the national requirements. I do 
not think there is anything basically 
wrong necessitating entire restructur
ing of the kind suggested by him. 
That is not being contemplated by 
Government.

As far as the Directors on the Board 
are concerned they are appointed by 
the Government and there are eminent 
economists on it. There are eminent 
social worker^ on it. There are one or 
two representatives of Commerce and 
Industry as well. But I think their 
eminenence cannot be doubted.

SHRI INDRAJIT GUPTA: Is he 
aware of the fact that the elected re
presentative of the bank employees 
who are sitting as directors on the 
Boards of the various commercial 
banks and nationalised banks have 
been consistently, over the years, in 
that capacity as directors, making pro
posals to see that credit is not given 
to pai ties indulging in building up 
their inventories speculation, hoarding 
and all that, but that such proposals 
arc not taken into account and are 
only rejected? What is the use of this 
kind of a Board and what is the use 
of this kind of participation of wor
kers in management if their proposals 
are not to be accepted and acted 
upon? They are only a minority, 
among the many.

SHRI YESHWANTRAO CI1AVAN: 
If it is said that only representatives 
of employees should be the directors 
and nobody else, that is a diflerent 
matter altogether. But I do not think 
that the proposals are never consider
ed. That is not so. According to me 
they are doing useful work. According 
to me the representatives of workers 
at the moment are doing useful work. 
May be in one or two instances the 
decisions may not be fully accepted 
but you cannot say that they are not 
totally considered.

SHRI SHIVAJI RAO S. DESHMUKH: 
Mahatma Gandhi is on record lor 
having said that a cultivator’s son
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should be the Prime Minister of India- 
I have no doubt if be would have been 
alive today he would have said ĥat the 
Governor of the Reserve Bank should 
be a cultivator’s son. Because, every 
credit squeeze which the Reserve Bank 
enforces in the name of lighting infla
tion affects only the public sector 
bodies and cooperative institutions of 
the cultivators and practically leaves 
untouched the private trade, black- 
moneyed people and hoarders. Re
cently the Maharashtra Government 
imposed monopoly trade in cotton 
from this season. The Reserve Bank of 
India under the thumb-rule of credit 
squeeze have denied credit for the pro
curement of cotton forgetting that 
guaranteed price is twenty per cent 
less than the market price last year and 
that out of the guaranteed price only 
eighty per cent is paid in advance and 
fifty per cent of the total price is ap
portioned towards payment of dues.
(Interruption).

MR. SPEAKER: I am asking you not 
to make a speech.

SHRI SHIVAJI RAO S. DESMUKH: 
Is it or is it not a fact that the credit 
squeeze of the Reserve Bank invariably 
and only applier to the cooperative 
institutions of cultivators?

SHRI PILOO MODY: He is a culti
vator’s son and so, you should reply 
properly.

SHRI YESHWANTRAO CHAVAN:
I do not think that such a categorical 
conclusion can be drawn from what 
the hon. Member has said. I have no 
information on that.

SHRI B. V. NAIK; The hon. Minister 
has given figures about the money 
supply. It Is conceded that there has 
been an increase in the money supply. 
The money supply at any particular 
point of time is also affected equally 
by the velocity of the money that is 
in the money market. May I know— 
the money supply has been conceded 
to have been Increased—what steps are 
taken by Government to curb the velo
city of money in this country?

SHRI YE&tfWANTRAO CHAVAN: 
Both these things are really so inter
linked that the velcocity of the money 
and shortages of commodity also force 
the pace of velocity of money. Natu
rally, both these things have to be 
taken together.
Implementation of Recommendatlojie 

of Raj Committee by States 

■f
*89. SHRI MADHAVRAO 

SCINDIA:
SHRI M. C. DAGA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether he had recently written 
to the State Governments that the 
recommendations made by the Raj 
Committee regarding ‘Tax on agricul
tural holdings’ should be implemented 
within specified period; and

(b) if so, the main features there
of and the reactions of State Govern
ments thereto?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) The State Governments have been 
advised to raise additional resources 
from the agricultural sector through 
imposition of an Agricultural Holdings 
Tax as recommended by the Raj Com
mittee or through a mix of other mea
surer like withdrawal of concessions 
on land revenue, levy of progressive 
surcharges on land revenue, better
ment levy, cess on commercial crops, 
revision of water rates etc.

(b) Haryana and Himachal Pradesh 
Governments have decided to imple
ment modified versions of the holdings 
tax suggested by the Raj Committee. 
Other State Governments have the 
matter under consideration.

SHRI MADHAVRAO SCINDIA: It
has been reported in the press that the 
Madhya Pradesh Government, in reply 
to the Finance Minister’s letter, in 
mid-May, has expressed its inability to
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implement the Raj Committee propo
sals due to political reasons Govern
ments silence m this regard seems to 
imply that it has accepted the stand of 
the M P Government 1 would like to 
know how this is compatible with the 
statement made by the Prime Minister 
yesterday in reply to the No-confidence 
Motion when she said that her Gov
ernment would not hesitate to imple
ment the measures beneficial to the 
country even at the risk of unpopulan 
ty

SHRI YESHWANTRAO ClIAVAN 
I do not know why these two things 
have been linked up together The 
question of implementing the recom
mendations of the Raj Committee is 
before the State Governments for a 
long time So much so, I do not think 
any State Government has said that 
there ig any political difficulty about it 
But I find that many State Govern
ments have pleaded about the comple 
xity of the scheme of holdings tax that 
comes m the wa> Even then many of 
the State Governments have not given 
their final view about it We did not 
stop af that We said that if if is rot 
possible for them to implement this 
particular scheme of holdings tax as 
such they can possibly think of having 
some other resource mobilisation effort 
in the agricultural sector by increasing 
the rates of water cess, <»lectricit\ or 
some sort of a surcharge on the com- 
meidal crops and so on and so forth 
The State Governments including the 
Madhya Praderh Government have 
made some efforts in this diiection 
So what the Prime Minister said yes
terday is exactly what is beir^ d<ne 
in the State Governments

SHRI MADHAVRAO SCINDIA The 
honble Minister has just said that 
thought has been Riven to raising other 
additional resources so as to cove’* tK 
budgetary deficits of the States I 
would like to know that if the States 
do succeed in covering a majo- portion 
of their budgetary deficit is the Gov
ernment thinking of completely aban
doning the recommendations fhade <bv 
the Raj Committee and completely

abandoning then attempts to imple
ment these recommendation*’

SHRI YESHWANTRAO THAVAN 
The idea of Raj Committee aiose out 
of certain discussions held by the 
Central Government with State Gov
ernments with a view that some major 
effort be made to raise resources in 
the agricultural sector It is on that 
basis that the terms of reference of the 
Raj Committee were formulated end 
the Raj Committee made recommenda
tions Some of the recommendations 
of the Raj Committee have been ac
cepted by the Government As for the 
other matters are concerned some of 
the State Governments with little modi
fication have accepted the scheme As 
such there is no question of rejecting 
the Raj Committee report It is before 
the State Governments and they ?re 
still considering it

SHRI MADHAVRAO SCINDIA I 
think the majority of the State Gov
ernment': have already rejected these 
nroprrals I think that is what the 
Pres, i eported m the month of June

SHRI YESHWANTRAO CHAVAN 
It r  true most of the State Govern
ment* have pondered over the com
plicity of the scheme and. as such, 
thpy hpve not implemented
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WRITTEN ANSWERS TO QUESTIONS
Financial Belief for Expert of Tea

*82. SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether the tea industry has 
warned that it* will be extremely 
difficult to sustain the present level 
of exports around 200 million kg. a 
year over the coming years unless 
Government grants immediate finan
cial relief;

(b) whether Government propose to 
grant cash incentive at a specific per
centage of the f.o.b. value of the tea 
exported; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A- 
C. GEORGE): (a) Yes Sir.

(b) and (c). Government are alive 
to the need for affording practicable 
and appropriate reliefs to the tea 
industry for boosting tea exports and 
this is kept under constant review

Financial Assistance to Orissa

*87. SHRI BANAMALI BABU:
Will the Minister of FINANCE 

be pleased to state:

(a) the amount of Central loan out
standing against Orissa Government 
as on April 1, 1974;

(b) the amount of interest paid by 
the State Government to the Central 
Government on the loan last year; 
and

(c) the steps proposed by the Cen
tre to help the Orissa State in view of 
its need for greater assistance parti
cularly for the speedy completion of 
development projects?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a). The amount of Central loan out
standing against Orissa Government a* 
on 1st April, 1974 was Rs. 514 crores.

(b). The State Government paid &n 
interest of Rs. 21.78 crores to the 
Central Government in the last year.

(c). Compared to the estimated
transfer of funds to the tune of 
Rs. 287.37 crores to Orissa during the 
Fourth Plan period under the 6th Fin
ance Commission award, the estimated 
transfer of funds to the State during 
the Fifth Plan period would be
Rs, 577.32 crores, apart from debt 
relief to the extent of Rs. 157.32 
crores. This increased transfer of re
sources from the Centre to the State in 
pursuance of the Sixth Finance Com
mission’s awards would strengthen 
the resources position of the State Gov
ernment. Taken together with Central 
assistance for the State Plan and the 
State's own efforts at raising additional 
resources, the State should be able to 
provide adequately for development.

Representation made by Government 
of Tripura for Loan from L.I.C.

*88. SHRI DASARATHA DEB:
Will the Minister of FINANCE 

be pleased to state:
(a) whether the Central Govern

ment have received any representa
tion from the Government of Tripura 
for loan from the funds of Life Insu
rance Corporation for development 
purposes; and

(b) if so, the reaction of the Cen
tral Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE! (SHRIMATI 
SUSHILA ROHATGI): (a) and (b)-
The Central Government have not re
ceived any representation from .the 
Government of Tripura for loan from 
the funds of Life Insurance Corpora
tion of India for development purposes.
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Action taken by Banks against Owners 
of Mines token over by Government 

of India

*90. SHRI R R. PATEL:
SHRI D P. JADEJA

Will the Minister of FINANCE 
be pleased to state:

(a) the names of the owners of 
mines taken over by Government of 
India, against whom Allahabad Bank, 
Bank of Baroda and Central Bank of 
Calcutta have issued solicitors’ notices 
and the amount involved m each 
case, and

(b) what action have the respective 
banks taken against Bharat Coking 
Coal and Coal Mines Authority and 
the amounts collected by them on 
behalf of each of the above owners 
upto 30th April, 1974’

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) and (b) In accordance with 
the practice and usage customary 
among bankers and m accordance 
with the provisions of section 13 of 
the Banking Companies f Acquisition 
& Transfer of Undertakings) Act,
1970, the three nationalised banks, 
namely, the Allahabad Bank, Bank 
of Baroda and Central Bank ot 
India cannot divulge any information 
relating to or to the affairs of its 
constituents It is, therefor not 
possible to divulge the* information 
asked for
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(iii) farl STfafa^, 1973
aJTSFqr *Y t  fa  % fa*
$fa srt *rr*r wt ffa-fas vr̂ F̂rr 
% m  *nfw vr % f*i'«i wt srrc 1 $*rr 
^ § ftS r^ *r*W ?T *T  C»*P WF H  

am  t&  1 1

(iv) ^rraR *FJ5 (asita*r) 
fashr̂ , 1973 % vfasw ^tfa^fa^  
vf sw a  |, «f%awn#^WT *rm
q̂TÊ- % wfaVRT *  *fe «PT %

vftjwr vstr # w w  * € m  % 
srffrfcwarfayre N>vTwfa*f**,Tfr 
TO?rr <rar w fr Srar *r<taT %ftx v r -  
3pH*ft vV h%<f *rfa«ft *> %< t o t  1

(v)
faa«rvr 1974 % !?rf^ mnw>T Ot ^s- 
*ft»Tr*> SOOÔ o 6000^o iv
^  % *ft v t - ^ t w  Ht *>p ^ i m  
fq%«fV 1 18000 ^o ?rv <rw *r% 
w iM r  «pwro>sm «rrT-f̂ rrf«WT 
^Tf^SRHT, f®9Rft% m \ *
®pt f̂ rr tot 1 1
afTf TOr̂ rrat vt r̂i *rr*R> ^ i??rc ^  
aFT̂  % f?rq *r ?r?nr<Tr f*r̂ f<fY 1

n«-~-siftiiHfw

(i) g#vtrRvr %yrq̂ gpr 
ir ^  vt^rt t» w  wtkt 1 1 ^ t̂ fr̂  
fr^BtirOT-f^^ ( w )  crar/^^r 
n̂f>hat»T HfTETV fiT%9Ri> (3TT̂ ) v  wiV^

1 w  vr ̂ r4 r̂r
^  % ^RT SFcT ^TTT, srfa-
fnrâ r q̂ ttt 132% ^ ^ ^  r̂rfar ̂ rr 

% f?rq n̂r̂ rt vt w-raft̂  t o t  ?wt 
t t  vnfanjt t o t  1 1 

F*P> ^ vY «̂TT
spt aram srr r̂ r  ̂1

(ii) f®sri % m̂fr
% ^  far?l̂  ’Ti
^ ^ «rfr»rnT-
•̂̂ sq- f^^rr ?t«it ^tT ^n - ^rwH 

% ?rrfRt ^ snw?:, gfrvt?RT ^nr

*pV 5*T ^T\ f̂ TT »WT 11 *ff(

^ ^ » r f  t  \
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*TW $  3TSV
1 1

(iv) fffsw % *n%sr 
1W w :

a t f w ? r w r  

*n% 3%*m frtr

^ cR -^ ft  ̂  wtWi % *r 1

(v) 5ffmR?rfgfjm «̂iTTT 133̂  
% % srfa-

^ rif «pt sizfrr *ft wk f e n  srr 

. . ^ t i

(vi) r̂-f̂ jktTTV̂ TPT ?n w  
f^pT^‘ ?rnT®,TT%^sfrr ^ ^  swtSt 

3*5 tft sprint 1

(vii) %iw n *rrcV ^  ^  
q^^rrr? fa*m fa r̂af *V sfaar f  ® 

imFff Sr ^rn: f  ^
STTCTT ¥V 3TT?ft t  fa  ̂ 7 W 1W  % ^RFS- 

if ^5TT iwz€t ar^ T̂ ̂ PT ^ ft *T f^T  

!3n̂ TT I

(viii) p?r *ra?*r i m ^ f w r  
a m  <r?TT?ft 3ft %f\x *nw <̂ Ff ̂  *sV *ffa ^

w  w r  &1 W fW f % iroarr *t 

jffnrsfT?:ftror<r^^^
*m i»ft W  ?m  |, ^ ^ 'h » 4  §«3t 

w m ,  ^ f t  <rat ^t T̂?Tf
vrFr(i*>Tm*r!&>, z f o

^Nt, v f z  fafafarer vt a m m
% w j*%  tot «pt

1187 LS—3.

Rise la prices of Bweattal Commo
dities

•90. SHRI DEBENDRA NATH 
MAHATA:

SHRI ONKAR LAL BERWA:
Will the Minister of FINANCE 

be pleased to state:

(a) whether there has been a 
steep rise in the prices of essential 
commodities since the Union Budget 
for J974-75 was presented in Parlia
ment;

(b) if so, what has been the percen
tage of rise in the wholesale and con
sumer price indices as well as the 
percentage of price increase relating 
to essential commodities, commodi
ty-wise, so far; and

(c) what steps have been taken 
to check the rise in prices?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A statement is placed 
on the Table of the House. [Placed 
in Library. See No. LT-8055/74],

Implementation of recommendation 
of Third Fay Commission in regard to
H.R.A. and C.C.A. Payable to Central 

Government Employees
*93. SHRIMATI SAVITRI SHYAM: 

SHRI S. M. BANERJEE:
Will the Minister of FINANCE 

be pleased to state:
(a) whether Government have not 

implemented the recommendation of 
Third Pay Commission in connection 
with the House Rent and City Com
pensatory Allowance payable to 
Central Government employees from 
1st January, 1973; and

"(b) if so, the reasons therefor?

THE MINISTER OF STATIC IN' 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): (a) Mid
(b). The Third Pay Commission had 
recommended that the scSks of pj»y
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recommended by it should be made 
applicable from 1st March, 1973, and 
that the recommendations on pen
sionary benefits should also be made 
applicable to those Government em
ployees who retired on or after 1st 
March, 1973. Government have, 
however, improved upon these two 
recommendations and have made 
them effective from 1st January,
1973. The Commission has not re
commended any date for giving effect 
to its recommendations on other 
matters including house rent and 
city compensatory allowances. The 
recodmmendations relating to hou^e 
rent and compensatory (City) allow
ances have, therefore, been imple
mented with effect from the 1st 
November, 1973, the date* on which 
the Resolution containing the deci
sions of Government on various re
commendations of the Third Pay 
Commission relating to Class II, III 
and IV employees was issued

Restriction imposed on Import of 
Items by Nepal

*94. SHRI M. S. PURTY:
Will the Minister of COMMERCE 

be pleased to state:

(a) whether Nepal has recently 
restricted the imports of certain 
items from India;

(b) if so, the particulars of such 
items and the reasons therefor, and

(c) the reaction of Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to <c). Yea, 
Sir. The recent restrictions relate to 
the import of certain types of tractor 
trailers, cultivators and disc harrows 
and are intended to give protection 
to similar items now being indige
nously produced in Nepal. Hereafter 
import into flfepal oT'these items will 
be subject to securing of import 
licence.

Appeal issued to State Governments 
in regard to Economy la Expenditure

*95. SHRI VEKARIA:
SHRI P. M. MEHTA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether recently an appeal 
has been issued to the State Govern
ments to enforce strict economy ^  
the matter of expenditure in order to 
cover their budgetary gaps; and

(b) if so, the reaction of the State 
Governments to this appeal?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The State! Governments 
have been requested to exercise the 
utmost restraint on non-Plan expen
ditures and to tighten up the collec
tion of all Government dues includ
ing arrears in order to cover the 
deficits m their budgets. Tht<y have 
also been advised to raise additional 
resources, especially from the affluent 
sections of the agricultural sector and 
by reducing thei losses on irrigation 
and power projects, for fully financing 
the Plan. The State Governments 
have agreed to consider these sug
gestions.

Forgery of Import and Export Licences
*96. SARDAR SWARAN SINGH 

SOKHI:
SHRI R. S. PANDEY:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether there had been misuse 
and forgery of more than two hund
red import and export licences during
1973 by some leading business firms 
in the country:

(b) whether the licences valued 
rupees 3 to 4 crores were obtained by 
these Anns by fraud and if so, the 
names of the firms and amount in
volved;
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(c) whether any of these business 
firms m the country who have been 
detected m 1973 had committed Guch 
fraud earlier also and whether any of 
the Government officials is involved in 
sthese cases, and

•(d) if so, what stringent action Gov
ernment propose to take against these 
firms and Government officials and to 
check further misuse of the import and 
export licences’

THE MINISTER OF COMMERCE 
<PROF D P CHATTOPADHYAYA) 
<a) No case of misuse and forgery of 
import and export liccmces by lead
ing business firms during 1973 was 
registered in the Central Bureau of 
Investigation

<b) to (d) Do not arise

Cut in Central Assistance to States
♦97 SHRI S N SINGH DEO 

SHRI SAMAR MUKHERJEE
Will the Mmis-tet of FINANCE 

"be pleased to state

(a) whether Government have de
cided to curtail Central aid to States, 
and

(b) if &o, what measures Govern
ment propose to take to meet the non- 
Plan revenue gaps of the State Gov
ernments’

THE MINISTER OF FINANCE 
<SHR1 YESHWANTRAO CHAVAN)
(a) No, Sir

(b) The Sixth Finance Commission 
have assessed the non-Plan revenue 
gaps of thc< States during the Fifth 
Plan period and have recommended 
transfer of resources sufficient to 
cover them The State Governments 
have been advised to curtail non- 
Plnn expenditures and to raise ade
quate resource* so that the current 

year ends on • balanced basis.

Grant of D A to Central Government 
Employees

•98 SHRI AJIT KUMAR SAHA 
SHRI JYOTIRMOY BOSU:

Will the Minister of FINANCE 
be pleased to state

(a) whether any instalments of 
deainess allowance to Central Gov
ernment employees have fallen due 
after March, 3974,

(b) whether gi anting theieof has 
been postponed by Government and

(c) if so the reasons therefor’

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K R GANESH) (a) In 
terms of the recommendations of the 
Third Pay Commission two instal
ments of additional dearness allow
ance have fallen due—one from 1st 
April, 1974 and the other from 1st 
June, 1974

(b) and (c) The question of 
granting these instalments is under 
consideration

Separate Directorates for Exhibition 
and Commercial Publicity

*99 SHRI SHYAM SUNDER 
MOHAPATRA

Will the Minister of COMMERCE 
be pleaded to state

(a) whether m the Annual Reports 
for 1971-72 and 1972-73 his Minifltry 
has slated that with the “amalgama
tion of two wings of Exhibitions and 
Commercial Publicity” it became pos
sible to make an integrated approach 
to the publicity problems and to achi
eve a more efficient and rational use 
of available resources, and

(b) if so, whether there is any 
move to separate the two wings under 
separate Directorates?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A  C GEORGE): (a) Yes, Sir.

(b) There is at present no move to 
separate the two wings.

Proposal to Exercise Control Over
Sale and Distribution of Medium 

Variety of Cloth

*100. SHRI A K. M. ISHAQUE-

Will the Minister of COMMERCE 
be pleased to state

(a) whether Government are consi
dering any proposal to exercise cont
rol over sale and distribution of me
dium variety of cloth, and

(b) if so, the main featuies thereof’

THE MINISTER OF COMMERCE 
(PROF D. P CHATTOPADHYAYA.).
(a) and (b). With effect fiom the 
1st April, 1974, production, price and 
distribution control has been extend
ed to cover dhotiete, sarees, long-cloth, 
shirting and drill of Medium ‘A* 
category t>f cotton doth, in addition 
to these varieties m Medium ‘B’ cate
gory. The sale of controlled (loth is 
organised through the following 
channels —

(1) Mills’ own retail shops,

(u) Super Bazars in the co-ope- 
rative sector,

(111) National Consumes Co
operative Federation and the chain 
of co-operative institutions affiliat- 
td to them,

(iv) Fair price shops, run under 
the aegis of the State Government, 
and

(v) Any other agency m the 
co-oparative sector, specified by

the State Government concerned

Contnd to t E xpm  ot Safer

687. SHRI BANAMAM PATNAIK:
Will the Minister of COMMERCE 

be pleased to state;
(a) whether Indian sugar has found 

a favourable price in the world 
market,

(b) if sô  whether any contracts 
have been entered into; and

(c) the main features thereof to
gether with the price agreed to?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE) (a) Yes, Sir

(b) Contracts for export of a total 
qutTitily of 4,63,000 tonnes of white 
and raw sugar value id approximately 
at Rs 209 crores f o b  have been 
finalised

(c) The main features of the con
tracts lecentlv entered into aie

(I) white and raw sugar has 
been srold directly to thtt foieign 
buyers and not through agents,

(II) for bulk of the sugar sold 
the commission of 1/2 pei cent of 
the sale value traditionally paid 
to the foreign buyeis has been dis
continued, and

(III) more favourable tcfrms of 
payment have been obtained for 
raw sugar

The average nett of f o b  price of 
white sugar works out to Rs 4971.90 
per metric tonne and Rs 2,924 per 
metric tonne for raw raw sugar

Kandla Free Tradfe Zone

688. SHRI P M, MEHTA:
Will the Minister of COMMERCE 

be pleased to state:

(a) whether business circle* in Gu>- 
jarat conftinfre to be agitated over 
the step-matfcerljj treatment meted
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out to the Kandla free trade «me 
by the Ceatral Government.

<b) si ao, whether they have alleged 
favouritism shown to another such 
zone in Bombay known as ‘ Santa 
Ciuz Electronics Processing Zone’,

(c) whether they have demanded 
that Kandla zone should be given 
facilities to increase its competitive 
capacity,

(d) whether they have also sug
gested that there should be separate 
statutory provision for conducting the 
affairs of the Kandla zone, instead ot 
the present system of running it 
through Government notifications, and

(e) if so the reaction of Govern, 
ment thereto’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE) (a) and (b) Cet- 
t«un business circles in Gujarat have 
demanded ticatment of indigenous 
supplies to the KFT Zone as exports 
and provision of transpoit system, 
clearing house facilities, etc on the 
lmts of Santa Cru? Electronic* Ex 
port Processing Zone

tc) <ind (d) Yes, Sir
<e) The High Powered KFTZ 

Steering Boatd under the Chairman
ship of Deput} Minister of Com
merce has already considered these 
demands and decided, m principle to 
treat indigenous supplies to the Zone 
as exports, simplify the customs pro
cedure, grant transport subsidy etc 
for improving the competitive capa
city of the Zone industrialists Govt 
have alieady granted transport <,ub- 
Sidy @  1 pei cent of the fob  value 
of exports As the existing airang- 
ments are considered adequate there 
does not appear any need for a 
separate legislation for conducting 
the affairs of the KFT Zone KFTZ 
and Santa Cruz Zone are two diffe
rent projects and both are being 
implemented with equal expedition, 
and consideration.

Closure of Coffee Plantatioa* la 
Kerala

883 SHRI C JANARDHANAN: 
Will the Minister of COMMERCE 
be pleased to state

(a) whether Government are aware 
of the closure of coffee plantations in 
the Wynad area m Kerala, and

(b) if so, the facts thereabout, de
mands raised by employees and Gov
ernment s response thereto’

DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) There was
WvnlT™  °f ?0ffeeWynad area of Kerala, but a few
large growers had stopped nost-
picking cultural operations suc^  L
weeding manuring etc

(b) In view of increase in labour 
State* a Y ° ffCe pJantatlons ln Kerala 

mCreaSe m pnce of som* inputs grower- were demanding an 
increase in coffee prices The Coffee 
Board have raised the reserve pncea 
for pool sales with due regard to in
crease in costs

Export of Basuatt RiCe by STC

890 SHRI MADHU LIAfAYE Will 
the Minister of COMMERCE be 
pledged to state

(a) the total quantity 0f Basmati 
nee exported by the State Trading 
Corporation last year,

(b) total foreign exchange earned.

(c) whethei any depute has arisen 
between the State Trading Corpora
tion and Agricultural Cooperative 
Marketing Federation over the ques
tion of Basmati exports, and

(d) if so, whether the dispute has 
been resolved?
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THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
A. C. GEORGE): (a) In 1973-74,
STC exported 17,000 MT of Basmati 
Rice.

(b) Approximately Rs. 860 lakhs.
(c) There has been no dispute.
(d) Does not arise.

Smuggling of Foodgrains Irom Nepal

631. SHRI N. E. HORO: Will the 
Minister of FINANCE be pleased to 
stats:

(a) whether there has been large 
scale smuggling of foodgrains  ̂ main
ly rice, from Nepal’s rich terai belt 
to neighbouring Indian States; and

(b) if so, the reaction of Indian 
Government thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) There is no
restriction on the import of Nepalese 
primary products, including food
grains, from Nepal into India as per 
the public notice No. 104/I.T.C.(PN)/ 
71, dated 17th August, 1971 issued by 
the then Ministry of Foreign Trade. 
Custom duty is also not leviable on 
such, imports as per Ministry of 
Finance notification No. 6-Cus./F. No. 
80/277/70-L.C.I. dated 1st January,
1971.

(b) Docs not arise.

Jute Mill in Tripura

C92. SHRI BIREN DUTTA: Will the 
Minister of COMMERCE be pleased to 
state:
, (a) whether the Chief Minister of 
Tripura has laid foundation etone of 
a jute mill in Tripura;

(b) when it is expected to be start
ed; and

(c) the estimated cost of starting 
the jute mill;

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : (a) Yes, Sir.

(b) In about two years.
(c) The estimated cost is Rs. 3.17 

crores.

Setting up of Inter-Ministerial Com* 
mittee to solve problems of Jute 

industries
693. SHRI K. MALLANNA:

SHRI N. E. HORO:
Will the Minister of COMMERCE 

be pleased to state:
(a) whether an inter-Ministerial 

Committee comprising officials of cer
tain Ministries has been set up by 
Government to evolve a way to solve 
the jute industry’s problem of pro
duction lose caused by power short
age in the Eastern region; and

(b) if so, the main features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Top Posts lying vacant in Public Sec
tor Undertaking

(3.94, SHRI N. E. HORO: Will the 
Minister of FINANCE be pleased to 
state: ‘ '

(a) whether some posts of top Exe
cutive Directors of Public Sector Sn- 
terprise* are lying vacant;

(b) if so, the period since when 
these top posts are lying vacant; and

(c) the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) to J c). Out
of 118 posts of chief executives, there 
are only six vacant for which interim 
arrangements have been made. The 
details of these are given in the 
enclosed statement.



45 Written Answers SRAVANA 4, 1896 (SAKA) Written Answers 

STATEMENT 

List of six posts of Chief Executive ly i11g ,:aca111. 

(J) Managing Director, Hin-
dustan Photo Films Manu-
facturing Company Limited. 

(2) Managing D irector, National 
Textile Corporation. 

(3) Managing Director, Indo-
Burma Petroleum Co. Limited. 

(4) Mar.aging Director, 
,\ioti,-n P ictures, 
Corporation Ltd. 

Indian 
Export 

(5) Chairman-cum-mai~aging Dire-
ctor, Export Credit & Guara-
mcc Corporation. 

(6) ,\.ianaging: Director, H indus-
tan Org:mic Chemicals Limited. 

The post is vacant since 3.11.1973, when the previous 
incumbent prematurely retired. The Ministry of 
Industrial Development has selected a person for 

the vacancy and the appointment is eking prucessed 
with the Appointments Committee of the Cabinet. 

T his post was combined with that oi Chairman till 
4.6.1974, when a part-time Chairman was appointed 
on a regular basis. The Ministry of Industrial Deve-
lopment are taking steps to fill up the vacancy. 

The previous Managing D irectllr relinquiscd charge of 
the post on r.6.1974 on his appointment a, Managing 
Director, Indian Oil Corpn. (Marketing Division). 
T he Ministry of Petroleum & C:iemicals a• e 
t :; ki r,g steps to fill up the vacancy and till 
such time the previous Managing Director is 
holding additional charge of the post. 

The post bec;,rne vacant on 28.3.1974 when the previous 
incumbent relinquished charge. The Ministry of 
Information & B, oadcasting are taking steps to fill 
up the vacancy. 

The Ministry of Commerce have obtained the approval 
of the Appointments Committee of the Cabinet to fill 
up the vacancy. The selected person is likely to join 
the post shorrly. 

The post became vacant on 7.7.1974 on rh,: ('Xpiry of the 
tenure of the previm·o; incumbent. The Ministry of 
Petroleum & Chem:c .. lis are consi:.kring the question 
of selecting his succ~ssor. In the meant.ime ~cting 
arrangement has been made. 

Separate Commissioner at the Ce11t1·e 
for Handloom Indust.y 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Suggestions 
fo1· tl,e app'Ointment of a Develop-
m e;r.t Commissioner for Handlooms 
have b een received. A 1·ecommenda-
tio;·, t0 that effect has also been m ade 
b y the Study T 1;an1 on Handlooms 
appoin ted in December, 1973, unde;.· 
the Chairmar.ship 'Of Shri B. Sivara-
111&11, Membei·, Flannir.g Commission. 

695. SHRI G Y. KRISI-:L AN: Will 
the :s·!i!·,l::oter c ~ COMlVIERCE be pleas-
ed to skte: 

(a) whether there is a,1y p roposal 
to h ave separate Commissioner for 
handloom industry at the Centre 
as .:;tressed by some delegates from 
Anclhra Pradesh Congress Committee; 

(b) whether the delegation had also 
urged for relaxation of the rigid con-
ditions stipulated by the Reserve 
Bank with regard to credit and de-
m andrcd a greater and freer flow of 
working capital for the apex and pri-
mary weavers co-operatives; and 

(c) if so, the reaction of Central 
Government theretq? 

(b) Yes, Sir. 

(c) A general relaxation of the 
comiitions stipulated under the Re-
serve Bank of India's Scheme of 
Handl'Oom Finance is not considered 
necessary or feasible. The State 
Governments, can, however, approach 
the Reserve Bank of India for sui-
table relaxations in individual cases 
of genuine hardship. 
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Agreement with Canada for Supply 
of Newsprint

696. SHRI BANAMALI BABU:
SHRI M. S. SANJEEVI RAO: 
SHRI B. S. BHAURA:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether a delegation from Ca
nada visited India in the last week 
of May, 1974 and had discussions with 
the Government of India for supply 
of additional newsprint;

(b) whether any agreement has 
been reached in the matter; and

(c) if so, the broad outlines there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir. The
Canadian delegation had discussions 
with the S.T.C.

(b) and (c). The Canadian Dele
gation agreed, subject to the approval 
of their Board of Directors, for the 
supply of additional 13,000 M/Ts of 
newsprint during the months of 
October, 1974 to March, 1975.
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w-r̂ refF x m  i r w
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Difference between Controlled and
Market Prices of Essential Com

modities

699 SHRI SUKHDEO PRASAD 
VERMA Will the Minister of 
FINNACE be pleased to state

(a) whether Government are aware 
that there is a big gap between con
trolled and market prices of essen
tial commodities m a climate of scar
city, and

(b) if so, what effective measures 
Government propose to take a narrow 
down the gap’

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) Since it is only when 
the market prices are very high that 
there is need for price control, a
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wide gap betwe-en thu two prices is
only to be expected. Government
consider restoration of market prices
to reasonable levels through increas-
ed production to be thu most aff-ec-
tive method of narrowing down the
gap.

Assistance from IBRD fQr Rajasthan
Canal Project Area

700. SHRI S. R. DAMANI:
SHRI RAMKANW AR:

Will the Minister of FINANCE
be pleased to state:

(a) the assistance offered by the In-
ternational Bank of Re-construction
and Devulopment for developmental
act ivitie-, in the Raj asthan Canal Pro-
ject area

(b) how much of it has been ut ilis-
ed and in whaj manner; and

(c) 'whether the de13y in execution
of the project has jeopardised the
prospect of assistance from this source
and if so, the main features thereof'!

THE MINISTER OF FINANCE
(SEW YESHWANTRAO CHAVAN):
(a) The IDA has agreed to advance
a credit of about Rs. 62,25 crores (US
$83 million) for the Raj asthan
Canal Command Area Development
Project.

: b) Since t he Credit Agreement
has not yc:t been signed and become
eff'ective. tl,c questlcn of utilisation of
any amount cut of the Credit, at this
stage, does not arise,

(c) Does not arise.

}'urchase of Ships and Supply
of Wagons to Yugoslavia

701. SARDAR SWARAN SINGH
SOKHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government of India
are going ahead to buy four ships from
Yugoslavia, despite a 10 per cent in-
crease in the contracted price;

Written Answers

. (b) whether Yugoslavia placed an
order in October, 1970 to buy Railway
Wagons from India and have declined
to Pay any increased price, on the
pending order, when approached by
Government;

(c) whether Government can res-
cind the contract with Yugoslavia
under the t::'l'ms of the contract; and

(d) what would be the total 10s3
to Government if the contract is not
rescinded?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Ships arc/ not
purchased by Government directly
but by Shipping Compani-es. The
Shipping Corporation of India recent-
ly arrived at a negotiated commercial
set tlemcnt involving about 11) per
cent increase in the contract prices
for four ships ordered by them from
the Split Shipyard in Yugoslavia.
This has been approved by the
Government 'Of India.

(h) to (d). A contract for 3600
Wagons was entered into with Yugo-
slavia in October, 1970, As a result
of several circumstances such as oil
cnS1S, power shortages, shipping
difficulties and increase in cost of
production, it become necessary to
reucgct iate the terms of contract
with the Yugoslavas. 'I'hcsu negotia-
tiO!1S have begun and arc at present
m progress.

E":;f:llti~·.lCommodities subsidised by
Government

702. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) the number of essential commo-
dities subsidised by Government as on
l st April. 1974;

(b) the amount of subsidy per
quintal Or per kilogram;

(c) whether Government have taken
any decision to abolish or reduce these
subsidies; and

(d) if so, the particulars thereof?
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THE MINISTRY OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The principal essential
commodities on which cash subsidy
;5 paid by the Central Government
are wheat, milo and coarse grains.
For the period from 1st April to the
end of June, 1974, the subsidy claim-
ed by the Food Corporation of India
has been as under:

.-\\·C'·2g~ rare ,d' S'thsic"y
':R~.per quiuta l)

\VJlcat) i1n;"oftcLi

';.;Tilecu, inc1igel1,)us

Mi lo , irnp.vrt e.i

C la'sc grains 13 4 ..1·

(c) and (d). With the increase in
the issue prices of wheat since Ist
April, 1974, the subsidy on indige-
nous wheat has come down.

The question of subsidies is
kept under a constant reviuw by
Government and each case is judged
on its own merits

mack Yial'keting in Essential Com-
modifies

703. SHRI RAMAVATAR
THl: Will the Minister QC
?vlERCE be please.l to state:

SHAS-
COM-

;:l) whether Gcv2rnr(lent are a"v~re
(,!"1St most of the (;Ss2:1t.ial cornmcdi-
t ie.s are not sold in the country at
the rates flxed by G"vernment or by
the manufacturers and consumers are
f())'('~d to l'uy gc,Gds at 'olJck-market
prices; and

(b) if so, the steps proposed to be
taken to check this?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) and (b),
R~po~ts have been received by Gov-
emment from time to time regarding
the sale to consumers of essential

. f,.k ; ..,,:t,_ --,
'~

;
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commodities at prices either fixed by
Government or by the manufac-
turers. The Essential Commodities
Act empowers th« Government to
issue orders to control the price at
which any essential commodity may
be bought or sold. Any infringement
of such an order will amount to "the
commission of an offence under the
Essential Commodities Act thereby
attracting the penal provisions in
that Act. The! State Governments
have been advised by the Government
of India, from time to time, to en-
force the various control orders·
strictly. To make the penal provi-
sions more stringent, the Essential
Commodities (Amendment) Ordi-
no nee, 1974 was promulgated on: the
22nd Junn and is proposed to be-
converted into an Act of Parliament
in the current Session.

,;~..if
.~

','I

Direct rlight between Bhubaneshwaz.
and Delhi

~,l

';Q4. SHRI ARJUN SETHI: Win
the Minister of TOURISM AND
CIVIL A VLI\ TION be pleased to
statu;

(a) whr ther orissa Government has-
demanded tor a direct flight between
Bhubanes.hwar and Delhi; and

(b) i [ SO, the reaction of Govern-
D12nt thereto?

1'1-11£ Ivlil'JISI'BR ()E' tI'Ol.TRj~S1Vl.
AND CIViL !~VU.TlO~'-J (SERI HAJ
B~~Ilf\DUR): (a ) ~yes, Sir.

(b) A survey cond ucted by jndian
Airlines ha" revealed that direct
rlight between Bhubaneshwar and
Delhi will be highly uneconomic till
the end of the Fifth Five Year Plan
period. The position will be review-
ed again and if the demand based on
load potential and fleet position of
Indian Airlines justifies it, the Indian
Airlines may consider a J Elt service
from Delhi to Bhubaneshwar via,
Varanasi and Calcutta.
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'Opening of Branch of United pom- 
mercial Bank of India at Hh&nd&ri-

pefchari, fijMHet Balasore, Orissa

70S SHRI ARJUN SETHI: Will the 
Minister of FINANCE be pleased to 
refei to the reply given to Un star red 
Question No. 2935 on the 10th August,
1973 regarding opening of branch of 
"United Commercial Bank of India at 
Bhandaripokhari of Balasore (Orissa) 
and state-

(a) whether the survey has since 
"been made to open a branch of United 
Commercial Bank of India at Bhan- 
•danpokhan of Balasore District of 
Orissa; and

(b) if so, when the proposed branch 
will be commissioned?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHI LA ROHATGI)' (a) and
(b) United Commercial Bank has 
since completed the survey of the 
banking potential in Bhandanpokhari 
m Balasore District and has come to 
the conclusion that this centre does 
not at present, offer enough poten
tialities for opening of a bank office 
The Bank has further reported that 
the banking rnieds of Bhandaripo- 
khari and its surrounding areas can 
be adequately met by the Banks 
branch at Dhamnagar

Increase in Salaries and Perquisites of 
Managerial Personnel in Public Sec

tor Undertaking

706. SHRI P GANGADEB 
SHRI D. D. DESAI 
SHRI RAGHUNANDAN LAL 

BHATIA:
Will the Minister of FINANCE 

be pleased to state:
(a) whether there is a move to raise 

salaries and perquisites of managerial 
personnel in the Public Sector Under
taking,

(b) if so, the reasons therefor; and

(c) the main features of the pro
posal?

THE MINISTER OF STATE !N 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) to (c). There 
is no proposal to effect a general up
ward revision of salaries and per
quisites of managerial personnel in 
public enterprises. On the other 
hand, where due to any valid reasons, 
such upward revisions are required, 
the enterprises have been instructed 
to obtain the prior concurrence of 
Government before giving effect to 
their proposals This is to ensure 
that distortions in compensation poli
cies are progressively eliminated

Decision on Sugar Export

707 SHRI P GANGADEB
SHRI SHRIKISHAN MODI 
SHRI ANADICHARAN DAS: 
SHRI D D DESAI 
SHRI RAGHUNANDAN LAL 

BHATIA-

Will the Mimstei of COMMERCE 
be pleased to state

(a) whether inter Ministerial dif
ferences are stalling a decision on 
quantum of sugar exports outside pre
ferential quotas;

(b) if so the steps taken by Gov
ernment to lemove these hurdles, and

(c) whether higher export of sugar 
is likely to push up domestic prices?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE): (a) No, Sir. An
mterraimsterial Committee is already 
functioning for coordinating the 
measures necessary for export of 
sugar.
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(b) Docfe not arise. reveals that m the recent months, the
higher borrowings have been mainly 
on account of special factors, such as

(c) Export of sugar may have an increased refinance for food procure*
impact on the prices of free-saie ment credit, oil companies credit etc.
sugar only.

Credit from International Develop* 
. ment Association for Industrial Im-Reduction hi Cash Reserve o* B.BI.

708 SHRI P GANGADEB- 
SHRI SHRIKISHAN MODI 
SHRI D D DESAI 
SHRI RAGHUNANDAN LAL 

BHATIA

Will the Minister of FINANCE 
be pleased to stale

(a) whether Reserve Bank of India 
has decided to iedufe the cash le- 
serve

(b) if so whethei this decision has 
been taken m view of the present 
monetan situation

U) whethei thcie has been any in
crease in tht boil owing of the sche
duled tommeicial banks +rom the Re
scue Bank ol India recenlb and

(d) if so, the main features theie- 
ol and fa® ieasons therefor?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) and (b) As a part of its crcd't 
policy for the 1974 slack season, 
Reserve Bank of India has, with 
effifct from 28th June, 1974 reduced 
from 7 per cent to 5 per cent the 
cash reserved, which the scheduled 
commercial banks are required to 
maintain with it

(c) Ytft, Sir

«f) While the level of borrowings 
varies from time to tune, an analysis 
of the composition of the borrowings

709 SHRI P GANGADEB
SHRI SAMAR MUKHERJEE:
SHRI D B CHANDRA 

GOWDA
SHRI DEVINDER SINGH 

GARCHA 
SHRI RAGHUNANDAN LAI* 

BHATIA 
SHRT GAJADHAR MAJHI.

Will the Minister of FINANCE 
be pleased to state

(a) whethei International Develop
ment Association has approved credit 
of dollrtrs 150 million foi Industrial 
Imports,

(b) whethei any agreement has. 
been "igned in this regard

(l ) if so bio^d featuies thereof,

(d) whether this will help private- 
mdustnes to improve iaw material 
supply position, and

(e) if *50 the broad featuies there
of?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) to (c) India has signed an 
Agreement with International Deve
lopment Association on 29th Majr, 
1974, for a Credit of about Rs 112.50 
crores ($150 million) for financing 
the imports of raw material?, com
ponents and spares needed by indus
trial units in selected priority indus
tries. The Credit carries no inte
rest,’ but only a service charge of
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3/4 of 1 per cent and is repayable in 
-SO years, with a grace period of 10 
years.

Id) and (e). The Crcjiit amount 
-will be utilised for meeting, partly, 
the foreign exchange requirements of 
imported raw materials and compo
nents of medium and }arge scale 
enterprises, in selected priority indus
tries, both in the private and the 
public sector, registered with the 
Directorate General of Technical 
Development.

Imports of raw materials and com
ponents by these enterprises will be 
affected either through direct pro
curement by them against impoil 
licences issued to them; or through 
canalising agencies like Hindustan 
■Steell Limited, Minerals and Metals 
Trading Corporation and State Trad
ing Corporation against release orders 
issued to them in respcct of cana
lised imports.

As a result of these arrangements, 
it is expected that raw materials 
supply position to these enterprises 

twill improve.

Contract for renting premises by In
dian Airline*

710. SHRI JHARKHANDE RAI: 
SHRI 1SHAQUE SAMBHALI:

Will the Minister of TOURISM AND 
CIVIL AVIATION 
be pleased to state:

(a) whether the Indian Airlines 
have entered into contract with own
ers ot "any scraper building”  on Bara- 
khamba Road, New Delhi for renting 
premises for its Offices;

(b) if so, the terms and' conditions 
thereof; and

(c) whethei there ^ any trouble 
for utilising the total space rented?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR)- (a) and (b), Indian 
Airlines have taken 18,947 sq ft. on 
lease for office accommodation in 
Kanchanjunga at 18, Barakhamba 
Road, New Delhi initially for a peiiod 
of 5 years on the following terms 
and conditions —

Upper ground floor 
.Mezzanine floor. 

.Basement

15,441 i»q ft I
1,070” " J

2,436 ” s
R̂ . 3 2<; per sq tt. per month 

«Rs 2.00 per sq ft per monn

T it 1 18,9 *7 Sq tt

Maintenance and service charges are 
.payable (S>Re 0.15 per sq. ft. per 
month in respect of upper ground 
floor and mezzanine floor Electricity 
and water charges are extra

(c) When m March, 1974, Indian 
Airline# submitted renovation plans 
«nd lay-out drawings of the proposed 
booking office to the NDMC for ap-

• proval, the latter informed the Cor
poration tjhat a 10 ft, passage is to be 
.provided in the main hall of the 
upper ground floor for an elevated 
walk-way to be constructed by 
NDMC connecting all the multi- 
- storeyed buildings along Barakhamba 
Road.

The matter was discussed by Indian 
Airlines with thet owners of the 
building and the following decisions 
were taken:

(1) The rent of the upper ground 
floor area of 15,441 sq ft was re
duced from Rs 3.25 to Rs 3 00 per 
sq. ft. per month with effect fiom 
3rd January, 1974. The area fall
ing m thci proposed passage will be 
utilised by Indian Airlines until 
the passage is actually constructed.

(li) In the event of the owners 
getting absolute clearance from the 
NDMC that they are not obliged to 
keep the spactl reserved for the
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purpose and Indian Airlines are free 
to use the space exclusively, the ori
ginal rent of Rs. 3.25 per sq. ft. pey 
month wiU become payable from the 
date of getting such clearance.

Deputation of Ayodhya Textile Mills,
Delhi to the Commerce Minister

711. SHRI JHARKHANDE RAI: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether a joint deputation of 
the Ayodhya Textile Mills, Delhi met 
the Commerce Minister and submit
ted a memorandum; and

(b) if so, their main demands and 
action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A, C. GEORGE): (a) No record of
a deputation from the mill having 
met the Commerce Minister recently 
is available.

(b) The question does not arise.

Non-Supply of Yarn to the Handloom 
Weavers

712. SHRI S. A. MURUGANAN- 
THAM: Will the Minister of COM
MERCE by pleased to state:

(a) whether Government are aware 
that the mills are not supplying yarn 
to the handloom weavers even after 
Government have allowed more yarn 
to be exported; and

(b) if so, the steps being taken to 
solve the problems of the neglected 
.sector of the handloom industry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No such com
plaint has been brought to the notice 
of Government.

(b) The Indian Cotton Mills’ Fede
ration, in consultation with the 
Textile Commissioner, have evolved 
a voluntary scheme to maintain disci
pline in regard to the prices of 
cotton yarn. Under this Scheme, the 
ICMF have issued instructions to the 
mills to maintain price levels pre
vailing on the 28th March, 1974. 
The Scheme is for the present, in 
force upto the 31st August, 1974 and 
also provides for direct lifting of 
cotton yarn from the mills by nomi
nees of State Governments, apex 
cooperative societies and State hand- 
loom/powerloom corporations. Subs
tantial Spinning Capacity has been 
and will be licensed, in order to 
augment the production of yarn for 
the handloom industry.

Decline tn Export of Manufactured 
Tobacco

713. SHRI S. A. MURUGANAN- 
THAM: Will the Minister of COM
MERCE be pleased to state:

(a) whether the export of manufac
tured tobacco has declined in terms 
of quantity during 1973-74; and

(b) if so, the broad outlines and 
reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir.

(b) According to the tentative 
data compiled by the Tobacco Export 
Promotion Council, the exports of 
manufactured tobacco (Tobacco Pro
ducts) during 1973-74 amounted to 
Rs. 1.50 crores as compared to Rs. 2.80 
crores during 1972-73. The main 
reason for the decline was a reduced 
off-take of Indian cigarettes by 
USSR and of processed hookah 
tobacco by Saudi Arabia.
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KaiA/ by Iacorae T*x Aotlierttie* ** 
Stops «f Steel Dealers in DelM

714. SHRI S A. MURUGANAN- 
THAM:

SHRI D P JADEJA

SHRI BHOGENDRA JHA

SHRt RAMKANWAR

SHRI JAGANNATH MISHRA.

SHRI VEKARIA

SHRI BIRENDER SINGH 
RAO

SHRI MUKHTIAR SINGH 
MALIK

Will the Minister of FINANCE 
be pleased to state

(a) whethei iecentl> the Income- 
Tax Department raided some large 
business hou dealing in steel and 
steel pioducts in Dv.lhi and other 
parts of the countij and some amount 
of black money was uneaithed and

(b) if so salient featuies theieof 
and the fuither action being taken m 
this regaid?

THE MINISTER OF STATE* IN 
THE MINISTRY OF FINANCE (SHRI 
K R, GANESH) (a) Yes, Sir

(b) The business and residential 
premises and bank lockers of 4 
groups of iron and steel manufactu
rers and dealers including the mem
bers of their families were searched 
recently by the Income-tax authori
ties Searches covered Delhi, Hiasar,

Ghazi&bad, Gurgaon, Farldabad Kot- 
war and Calcutta At Bangalore, a 
survey operation of a manufacturing 
Unit belonging to one of the group 
was also earned out u/s 133-A of 
the Income-tax, 1961 In the couise 
of the search 33 bank lockers at 
various places w<|re sealed Jewelleiy 
worth Rs 29 08,830 and cash, promis
sory notes, fixed deposit receipt* and 
share scrips amounting to Rs 39 97,035 
have so far been recovered in these 
searches Besides, a large number of 
incriminating documents have been 
seized 3 of the 4 groups searched 
appear to have stocks of iron and 
steel products m excess of the quan
tities entered m the stock books 
These are being venfled

The seized materials are undei 
sctulmy Necessary proceedings 
under section 132(5) of the Income- 
tax Act 1961 for passing orders foi 
estimating the undisclosed incomes 
in a summary mannti have V ten 
initiated wherever necessaiy Fui- 
thei investigations aic in piogrcss 
both from t*\ evasion and prosecu
tion angles

Decline in Fxport of Coir duiingr 
1973-74

715 SHRI S A MURUGANAN* 
THAM Will the Minister of COM
MERCE be pleased to state

(a) whether the export of coir ha» 
decreased m terms of quantity during 
Apnl-March 1973 74, and

(b) if so,the b^oad features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE). (a) yes, Sir.



(b) Quantity-wise exports of coir indicated below:—- 
products in 1972-73 and 1973-74 are
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(Quintals)

1972-73 1973-74

Coir Fibre......................................... 2*755
*»93»73*

rV\fy mat* , . . i 3̂»016
Coir Mattings................................. a6,9or
Coir Rugs & Carpets . . . . 6*75*
Curled coir . . . . 12,082

Other products................................. IX&4

Total 4»94»8oi 4,66*89*

Lower offtake ol coir yarn was 
mainly due to curtailment in the 
manufacture of coir products by coir 
industry in West Europe; reduction 
in the area of hop cultivation and 
inroads made by other rival fibres. 
Shipping difficulties and competition 
from substitute products, also con
tributed to the decrease in export of 
mats, rugs and carpets. However 
total value of exports increased in 
1978-74 to Rs. 15.94 crores as against 
3s. 14.94 crores in 1972-73.

Agreement lor Lean froat Sweden

710. SHRI VIRBHADRA SINGH: 
SHRI BANAMAU: BABU: 
SHRI M. S. SANJEEVI RAO:

Will the Minister of FINANCE 
be pleased to state:

(a) whether recently any Indo-Swe- 
<Hsh loan agreement has been con
cluded; and

(b) if so, the main features thereof 
and in what particular industry this 
loan is likely to be utilised?
1187 LS—4.

THE MINISTER OP FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. An Indo-Swedish De
velopment Cooperation Agreement, 
1974 was signed on 5-6-1974 which was 
further supplemented by an exchange 
of letters on 15th July, 1974.

(b) A total aid of Rs. 61.39 crores 
(Skr. 335 million) has been provided 
in the main Agreement This aid in
cludes assistance of Rs. 32.07 crores 
(Skr. 175 million) for year 1974-75 and 
Rs. 29.32 crores (Skr. 160 million) for 
year 1976-77. A special feature of the 
development assistance from Sweden 
is tha* each year an indication is given 
of assistance extending over a three- 
year-frame, which is helpful to India 
to plan for optimum utilization of the 
resources made available. Thus in
1972-73 Agreement, an indication had 
already been given that assistance to 
the extent of Rs. 25.65 crores (Skr. 140 
million) would be available for 1975- 
76. Similarly in the 1972 Agreement 
the indication given for 1974-75 was 
Rs. 21.99 crores (Skr. 120 mittton). 
This has been improved upon to 
Rs. 32.07 crores (Skr. 175 million) 4s 
mentioned above.
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Out of the assistance of Rs. 32.07 
crores (Skr. 175 million) for 1974-75, 
an amount of Rs. 18.32 crores (Skr. 100 
million) will be available for general 
imports by India. These resources will 
be in the form of a loan repayable 
over a period of 50 years with an 
initial grace period of 10 years. The 
loan is mterest-iree and, unlike the 
previous loans, carries no service 
charge. The loan is untied and can 
be used for financing imports from any 
part of the world to India’s best ad
vantage.

A provision of Rs. 6.41 crore& (Skr. 
35 million) has been made m the 
Agreement to finance imports of goods 
and sei vices from Sweden. This will 
be in the form of grant. As in the 
past, this amount is expected to be 
utilized for import of bulk commodi
ties such as fertilizers, paper, special 
steels, etc as also for capital goods 
and services from Sweden.

Ihe Agreement provides for techni
cal assistance to the extent of Rs. 7.33 
croies flSkr 40 million) which will be 
in the fort# hi a grant. This amount 
will be utilized for the implementa
tion of several prefects in the fields 
of family planning, health, fishing, 
forestry, scientific and technological 
research, export promotion, etc.

The resources made available by 
Sweden in the year 1978-77 will com
prise of Rs. 15.58 crores (Skr. 85 
million) for general imports and 
Rs. 13.74 crores (Skr. 75 million) for 
imports from Sweden. As in the past, 
the amount of technical assistance to 
be extended by Sweden in 1976-77 win 
be decided later at the time of the 
annual discussions for that year.

In response to U.N. Secretary 
General’s appeal for emergency mea
sures for countries most seriously 
afterte’ by the unfavourable inter
national price rise, the Swedish Gov- 
eni^ent decided to allocate an amount 
of Rs. 4.58 crores (Skr. 25 million) as 
extro assistance to India irt the form 
of credits for imports of goods and

services required for Indian develop
ment purposes. This was givefr effect 
to by ah exchange of letters oft % 84- 
1974, referred to in part (a) of the 
answer. Thus the amount of Rs. 18.32 
crores (Skr. 100 million) available lor 
general imports during 1974-78 has 
increased to Rs. 22.90 crores (Skr. 128 
million).

The Swedish aid is not ear-marked 
for any specific industries. This aid 
supplements our own resources of 
foreign exchange. The amount under 
the General Imports Segment is us
ually allocated for import of capital 
goods from anywhere in the world on 
competitive basis. The amount under 
the Swedish Imports Segment is used 
mainly to import bulk commodities 
from Sweden such as special steel, 
fertilizers, paper and chemicals.

Note- The rale of exchange used is 
Skr. l=:Rs. 1.832.

Indo-Zaire Agreement to Train Pilots

717. SHRI VIRBHADRA SINGH: 
SHRI BAN A MALI BABU 
SHRI M. S SANJEEVI RAO:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether Indo-Zaire agreement 
has been concluded to train pilots of 
Natkttftl Airlines of ‘Zaire; and

(b) if so, the main features of the 
agreement and when it is likely to 
be implemented?

THE MINISTER OF TpURlSM 
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Indo-Zaire 
co-operation in the field of civil avia
tion was discussed during the visit of 
Mr. Eketebi Moyidiba Mondjokwaha, 
Minister of Transport and Communica
tions of the Republic of Zaire to India 
on the 4-6-1974. No agreement wa9, 
however, concluded between the two 
countries.



Visit by * Study Team to Zaire

718. SHRI VIRBHADRA SINGH: 
SHRI BANAMALI BABTJ; 
SHRI M. S. SANJEEVI RAO:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether a study team is likely 
to be sent to Zaire to explore the 
aseas of co-operation with that coun- 
t*y;< pnd

(b) if so, by what time a final de- 
o^non is likely to be taken in the 
matter?

*
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
A* C, GEORGE)- (a) and (b) No such 
proposal is presently under considera
tion.

Written Answers SRAVANA 4,

Indo-Pollsh Trade Talks

719. SHRI VIRBHADRA SINGH 
SHRI BANAMALI PATNAIK-

Tfrill the Minister of COMMERCE 
be pleased to state*

Ca) whether Indo-Polish Tsade 
talks were held w New Delhi in 
June, 1974; and

(b) if so, the broad features of the 
talks and the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE), (a) and (b). A Polish 
delegation visited India in June 1974 
for talks regarding the new long-term 
Trade and Payments Agreement bet
ween India and Poland for the next 
five years These negotiations were 
of exploratory nature and will be 
continued at another meeting of the 
delegations of the two Governments.
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W t e f  Over of Sick Tea Gardena-
721. DR. LAXMINARAYAN 

PANDEYA:
SHRI RAM KANWAR:
DR. RANEN SEN;

WiU the Minister of COMMERCE 
be pleased to state.

(a) whether refcbmmendftttonf of 
the Task Force on Tea regarding take 
over of sick tea gardens by Govern
ment have been examined; and

(b) if so, how long will it tak» fe> 
implement them’

1896 (SAKA) Written Answers 70
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE '(SHRI 
A. C. GEORGE): (a) and (b). Govern
ment are still examining the implica
tions of the recommendations'**of the 
Task Force on Tea regarding taking 
over the management and rehabilita
tion of sick tea gardens.

Economic Crists in Kerala

722. SHRI A. K. GOPALAN:
SHRI INDRAJIT GUPTA;

WiU the Minister of FINANCE 
be pleased to state:

(a) whether attention of Govern
ment has been drawn to the fact that 
due to acute economic crisis all deve
lopment activities in the State of 
Kerala have come to a standstill; and

(b) if so, what steps have been 
taken by Government to help the 
State Government to tide over their 
serious economic difficulties?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
X. R. GANESH): (a) and (b). The 
Government of Kerala are facing a 
difficult financial situation in the cur
rent year arising mainly out of the 
carry over deficit of the previous year. 
Discussions have already taken place 
with the Government of Kerala re
garding this matter. Further discus
sions are to be held shortly on ways 
and means of covering the budgetary 
deficit and enabling the State Govern
ment to find adequate resources for 
their Plan.

Export of Cashew Kernal

m  SHRI A. K. GOPALAN: Will 
the Minister of COMMERCE be 
pleased to state:

(a) the total amount realised from 
Cashew Kernel export during the last 
year;

(b) the quantity and value of raw 
cashew nuts imported in the same 
period;

(c) was there an increase or de
crease both in exports and imports of 
these commodities; and

(d) the broad outlines and the rea
sons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Rs. 74.62 crores 
(Estimated).

(b) Quantity: 1,57,554 tonnes. Value 
30.52 crores.

(c) As compared to 1972-73, during 
1973-74 there has been decrease in the 
import of raw cashewnuts both quan
tity-wise end value-wise, while in the 
case of export of cashew kernels there 
has been an increase value-wise while 
quantity-wise there was a decrease.

(d) The value of exports are esti
mated to have gone up by Rs. 5.80 
crores but the quantity declined by 
13.955 tonnes during 1973-74. The 
quantity of raw nuts imported during
1973-74 decreased by 43,916 tonnes as 
compared to 1972-73 and value of these 
imports decreased by 1.63 crores. The 
reasons for quantitative decline both 
in exports and imports was the smaller 
quantity of raw cashew nuts that was 
available for import.

Interest subsidy In Financing of Small 
Handloom Factories from Banks

724. SHRI A. K. GOPALAN: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government have con
sidered the question of interest sub
sidy being allowed by Banks in fin
ancing of Small handloom factories;

(b) if so, when; and

(c) if not, the reasons therefor?
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THE MINISTER OF FINANCE 
(SHHI YESHWANTRAO CHAVAN):
(a) to (c). Commercial banks do not 
give any interest subsidy for advances 
to handloom factories and also no such 
proposal is under the consideration of 
Government. Currently working capi
tal funds to primary weavers' societies 
are provided by the Central/State 
Industrial Cooperative banks at con
cessional rates of interest for their 
production and marketing activities. 
These cooperative banks are eligible 
for interest subsidy from the State 
Governments under the Handloom De
velopment Scheme of the Government 
of India and also for refinance facili
ties from the Reserve Bank under its 
scheme for handloom finance. Primary 
urban cooperative banks providing 
working capital funds to handloom 
factories, which are small scale Indus
trial units, are eligible to seek refin
ance from the Reserve Bank of India. 
These banks are, however, not eligible 
for the interest subsidy from the State 
Governments, as the subsidies are 
limited to handloom units in the co
operative sector only.

Decline in Export of Tassar Silk 
Goods to France

725. SHRI R. P. DAS: Will the
Minister of COMMERCE be pleased 
to state:

(a) whether in spite of overall ex
port of Tassar silk goods having 
rrached an all time high in 1973, its 
exports to France showed a fall of 
33 per cent as compared to the ex
ports in 3973; and

(b) whether his Ministry proposes 
to make a study o* the reasons Iot 
the decline in exports to France?

THE DEPUTY MINISTER IN THE 
*' MINISTRY OF COMMERCE (SHRI 

A  C. GEORGE)(a) Yes. Sir. The 
e^ocrts of tassar silk goods to France 
which amounted to Rs. 11.12 lakh in 

" declined to Rs. 7.41 lakh in 1973.

(b) It is proposed to set up a Foreign 
Office-curo-Silk Show Room in Frank
furt and a “Market Intelligence Wing” 
in the Secretariat of the Central Silk 
Board which, amongst other things, 
will monitor the trade flow of natural 
silk goods including trend of exports 
of Tassar silk goods to France.

Joint Oomxnissftm by lado-Europeaa
Economic Community at Brussels

726. SHRI RAM SHEKHAR PRA
SAD SINGH:

SHRI P. M. MEHTA:
SHRI P VENKATASUB- 

BAIAH:
SHRI B. S. BHAURA:

Will the Minister of COMMEttCA , 
be pleased to state: J

(a) whether India and European 
Economic Community Joint Commis
sion held its first meeting on the 28th 
May, 1974 in Brussels;

(b) whether India pressed for fur
ther tariff and quota concessions for 
exports to facilitate promotion of her 
trade and commercial relations with 
the common market countries;

(c) if so, what were the other sub
jects discussed; and

(d) the decisions arrived at?

THL DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to (d). The 
Joint Commission set up under the 
Commercial Cooperation Agreement 
between India and the European Com
munities held its first session in Brus
sels on 27th and 28th May, 1974.

2 The Joint Commission considered 
broadly the following subjects:—

(a) Trade in products covered by 
sectoral agreements like cotton 
textiles, jute etc.

(b) Efficient utilisation of General
ised Scheme of preferences 
(G.S.P.). •vj.
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(e) Trade liberalisation measure* 
including tariff adjustments pro
posed by India and improve
ments uk the Community’s GSF.

(d) Economic cooperation linked 
with trade, especially trade pro
motion and trade development.

3. The Joint Commission has set <ip 
two specialised sub-commissions. The 
first sub-commission will deal with 
sectoral agreements according to the 
specific mandates approved by the 
Joint Commission. The second sub
commission hag been given mandate 
covering cooperation measures con
cerning liberalisation of trade in pro
ducts of interest to India, study of 
particular measures including techni
cal assistance for trade promotion, 
joint research etc.

T»B  DEPUTY MINISTER t#  tB *  
MINISTRY OF COMMERCE CSHfcl 
A. C. GEORGE): (a) ai?d (b). Yes, 
Sir. An understanding was reached 
during the visit of the Minister 
(Commerce) to Finland in May, 1074 
for the establishment of an Indo- 
Finnish Joint Commission.

(c) During the visit discussions of 
the Minister (Commerce) in Finland 
in May, 1074 the need for increased 
continued long-term supply and ac
celerated shipments of newsprint to 
India was emphasized.

(d) Apart from an Exchange of 
Letters dated 22-5-1974, for the estab
lishment of an Indo-Finnish Joint 
Commission, no other agreement was 
signed.

4. The sub-commissions have started 
functioning and the studies made and 
work done by them would form the 
"basis of further discussions m the 
Joint Commission.

Indo-Finnish Joint Commission

727. SHRI RAMSHEKHAR 
SAD SINGH:

PRA-

SHRI R, V. SWAMINATH AN:
SHRI SHIV KUMAR SHAS- 

TRI;

Will the Minister of COMMERCE 
"be pleased to state;

(a) whether Indo-Finnish Joint Com
mission is proposed to be set up to 
identify are* of co-operation between 
the two countries;

(b) if oo, when the final decision 
in this regard is likely to be taken;

(c) whether India has sought more 
“Finnish newsprint; and

(d) whether any agreement has 
1»en signed between the two countries 
after Indian Minister's visit to that 
country in May, 1974?

Discussions with States for mobilising 
Additional Resources

728. SHRI INDRAJIT GUPTA- 
Will the Minister of FINANCE 
be pleased to state;

(a) whether Government have deci
ded to have discussions with the 
States for mobilising additional re
sources;

(b) if so, the salient features there
of; and

(c) the reaction of State Govern
ments therto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) to (c>. The 
Union Finance and Planning Ministers 
are having discussions with the State 
Chief Ministers to highlight the need 
for reducing non-Plan expenditures 
and for raising additional resources, 
with particular xefeeattoe to the com
paratively affluent sections of the agri
cultural sector and to minimise ft* 
lasses on the tavvataeate in frtig* 
tfon and pe*pr pfscwatfms
have so far been bald with tbe CUef
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Minivers of Madhya Pradesh, Punjab, 
Rajasthan, Assam and West Bengal. 
They have agreed to consider the sug
gestions made in this regard.

Rise in Price Index

729. SHRI INDBAJIT GUPTA; 
SHRI M. M. JOSEPH:
SHRI G. P. YADAV:

Will the Minister of FINANCE 
be pleased to state:

(a) whether a recent survey has 
pointed out that the price index has 
gone up by 30 per cent in last six 
months ocf 1974;

(b) if so, the reasons and facts 
thereof; and

(c) steps taken to control the price 
nse? f '

THE MINISTER OF FINANCE 
<SHRI YESHWANTRAO CHAV AN)
(a) We are not aware of any such 
survey. The Wholesale Price Index 
(1961-62 =  100) for All Commodities 
shows a rise of 16.5 per cent between 
December 1973 and June 1974.

(b) Does not arise.

(c) For checking an undue rise in 
prices and the build-up of inflationary 
pressures, Government have, from 
time to time, adopted several measures 
monetary, fiscal as well as other and 
have as part of their anti-inflationary 
dnve, recently promulgated three 
Ordinances providing for restrictions 
on dividends, compulsory deposits of 
additional emoluments and SO per cent 
of additional DJi. and also by self- 
employed persons in the higher income 
groups. Another Ordinance was also 
issued in June 1974 to ensure more 
effective enforcement of the provisions 
of the Essential Commodities Act and 
cheeking profiteering and boarding in 
respect oi some commodities of mass

Amendment of Tea Act

730. SHRI INDBAJIT GUPTA: Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether Government propose to 
amend the Tea Act; and

Ob) if so, the mam objectives tor 
amending the Act and when thi 
amendment is to be brought forward?

THE DEPUTY MINISTER IN THB 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Pro
posals for amending the Act, in re
gard to the taking over of the manage 
ment of the sick tea gardens and 
management through appropriate 
agencies to nurse them back to nor 
malcy are under consideration of Gov
ernment The implications of thi 
measures are now being examined.

Steps taken by Air India and India*, 
Aiilines to save aviation fuel

731. DR. H. P. SHARMA: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether orders for purchase e 
Jumbo jets for international service 
has been cancelled in view of fue' 
shortage;

(b) if so, the facts of the case; an*

(c) what other steps have bee 
taken by Air India and the Indian 
Airlines for saving aviation fuel by 
rationalising the types of aircraft to 
be put into service at various routes 
with a view to minimising vacant 
capacity carried by different services?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) and <b). Due to the un
precedented increase in tt*e price of 
aviation foe1 and also uncertainty
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about availability Air-India had, 
with the permission of Government 
cancelled the order for the 5th Boeing 
747 last year Now as the fuel situa
tion is showing signs of stabilisation 
and traffic demand and fare levels 
have gone up Air-India have reviv
ed the proposal

ic) The Airlines endeavour their 
utmost to rationalise the deployment 
of aircraft on the various routes de
pending upon landing rights (applic
able largely in the case of Air-India 
only) load offerings and runway and 
other opeiational facilities available

Expert of Fruits

732 SHRI E V VIKHE PATIL 
Will the Minister of COMMERCE 
be pleased to state

(a) the amount of foreign exchange 
earned by export of fruits during the 
y*ars 1972-73 and 1973-74 and

(b) the names of the countries which 
are the main buyers of Indian fruits’

nuts) were exported by India during.
1972-73 to 197 *-74 (upto January, 
1974)

S. No. Name of Country

I USA
2 USSR

3* Canada

4 Japan

5 Netherland
6 Australia

7 UK
8 Czechoslovakia

9 German Fed Rep

10 France

11 Singapore

Kuwait

I* Iran

THE DEPUTY MINISTER IN THE 14 Bangladesh
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) The value of 15 Qatar
fruits fresh or dried (including arti
ficially dehydrated) and edible nuts 16 Dubai
(not including oil nuts) exported dur

Italying 1972-7-i to 1973 74 (upto Jan ’74) 17
j given below —

18 Baharem Island.

Y d

1972-73

T97V71
(Upto [an *74)

V-l e 
(Rs 1 khs)

7297

(b) A statement is attached

Statement

Names of the major countries to 
which fruits f ’-esn and dried (mclud- 
nq artificially dehydrated and edible

19 Muscat

20 Net al

21 Afghanistan

23 S Yemen P Rep

23 Saudi Arabia

24 Spain

25 German Demo Rep

26 Hongkong
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Non-Payment of customs duty on Elec- (b) if so, whether it has been sup-
tronic Calculator Brought by Indian* plied at par with their request; and

from Abroad
(c) if not, the reasons and broad 

738. SHRI ISHAQUE SAMBHAL1: outlines thereof?
Will the Minister of FINANCE be
pleased to state: THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
(a) whether an Indian returning to a  C GEORGE): (a) No demand for

Delhi from a visit overseas can bring yarn from weavers of Eastern Uttar
in an electronic calculator completely Pradesh, has been received by the Tex- 
free of duty; tile Commissioner.

(b) if so, since when; and
(c) whether the same rule applies 

to Indians coming to Bombay?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
It R GANESH): (a) Under the Bag
gage Rules, 1970, a passenger is en
titled to duty free allowance of article 
upto a value of Rs. 500 provided the 
articles are for the use of the pas
senger or his family or for making 
gifts and souvenirs. The concession 
docs not cover a few costly luxury 
articles listed m the Baggage Rules.
A calculator of a value less than 
Rs 500 can be brought free of duty 
under the Baggage Rules. Delhi is act
ing accordingly.

(h) The above Baggage Rules have 
been eperahve from June. 1970. It is 
onlv during the last one year or so 
that electronic calculators of a value 
less than Rs 500 have been brought 
by passengers.

(c) Baggage Rules, 1970, apply to 
passengers coming at any port or air
port m India including Bombay. The 
practice obtained at Bombay is being 
checked.

Demand of Yam by Weavers of 
Eastern U.P.

734. SHRI ISHAQUE SAMBHALI: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether weavers of Eastern 
Uttar Pradesh have put forward their 
demand for yam;

(b) and (c) Do not arise.

Effect on Indian Airlines doe to In* 
crease in Excise duty and Sales Tax

735. SHRI C. K. JAFFER SHARIEF: 
Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether the increase in excise 
duty and sales tax on aviation tur
bine fuel had crippling effect on 
Indian Airlines finances and the ex
penditure on aviation fuel;

(b) if so, the extent of lose during
1973-74 on this account; and

(c) whether Indian Airlines have 
made any requests to State Govern
ments to reduce both the excise duty 
and sales tax?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (b). The very 
steep increases m the price of avia
tion turbine fuel and excise duty, and 
in some States in the incidence of 
sjiles tax have imposed a very heavy 
financial burden on Indian Airlines. 
Thr additional expenditure due to 
increased excise duty and sales tax 
on aviation fuel during 1973-74 was 
of the order of Rs. 146 lakhs. In con
sequence on the increases in fuel 
prices, the fuel bill of Indian Airlines 
will go up by about Rs. 27 crores over 
a full year’s operations.
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<c) Indian Airlines has made repre
sentations to certain State Govern
ments for a reduction in the rate of 
salfcs-tax and to the Central Govern
ment in respect of fuel prices includ
ing the excise duty component.

Sfpetypff of al* India consortium

736. SHRI BISHWANATH JHUN- 
JHUNWALA:

SHRI PILOO MODY

Will the Minister of FINANCE 
he pleaaed to state-

(a) whether the Aid India Consor
tium held its meetings m June, 1974; 
■and

(b) if so, whether any decision lhas 
been taken by the doner countries 
for giving financial assistance to India 
and if so, the mam features thereof 
and how does it compare with the 
assistance given lest year?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)*
(a) and (b). Yes, Sir, the meeting of 
the Aid India Consortium was held on 
lath and 14th June, 1974 m Paris At 
the meeting members agreed that for 
the year beginning April, 1974, com
mitments of non-project assistance, 
including free foreign exchange pre

dominantly m the form of debt relief, 
of about US $ 800 million and of Pro
ject Assistance of about US $ 600 
million, would be desirable. Most 
members indicated the contribution 
they would be able to make subject 
to necessary approvals. Others ex
pected to be able to do so later in the 
year and gave their support to the 
overall programme. This is higher 
than the corresponding figures of 
commitments for the year 1973-74 of 
ftlflQ million 01 non-project aid and 
i  5QQ million project aid which the 
Consortium meeting hpd considered 
desirable for the year 1973-74

I<i m m  «t fariMttu
good# by Canada

787. SHRI BISHWANATH Jffijtf- 
JHUNWALA:

SHRI ANADI CHARAN DAS::

Will the Minister of COMMERCE 
be pleased to state.

(a) whether Government of Canada 
had at any time sounded Government 
of India in the recent past about their 
intention to suspend export ot indus
trial goods and also snap other eco
nomic relations.

(b) if so, whether any reason for 
the same was also indicated; and

(c) what is Government’s approach 
in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE) (a) to (c) Reacting 
to India’s peaceful nuclear experi
ment on the 18th May, 1974, the 
Canadian Foreign Minister announced, 
at a press conference m Ottawa on the 
22nd May, 1974, the suspension of aid 
and equipment to India in the field of 
nuclcar cooperation, pending bilateral 
discussions While Canada has sus
pended further supplies In the field 
of nuclear energy development, its 
assistance to India in the areas of food, 
fertilizers and agricultural develop
ment remains uneffected. As regards 
assistance in other fields, Government 
of Canada have asked that all pro
posed contracts for which Canadian 
financing is intended under existing 
loan « rangements should first be sub
mitted to the Canadian International 
Development Agency for review,

The bilateral discussions proposed 
by Canada will fcg Ottftwa
from the 29th to SIst July, 10*4,
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Xatrodnctieu of compulsory Insurance 
Scheme for Central Government 

ttnptoyeeg

738. SHRI jBISHWANATH JHUN- 
•JHUNWALA: WH1 the Minister of
FINANCE be pleased to state:

(a) whether the Third Pay Com- 
miation has recommended introduc
tion of compulsory insurance for Cen
tral Government employees on pay
ment of Rs. 5 /- for Rs. 5000/- on death 
or return of the actual money subs
cribed on retirement;

(b) whether the L.I.C. has also sug
gested that the scheme will require 
no subsidy and the employees con
tribution will be sufficient to run the 
scheme;

(c) if so, the reasons for not accep
ting the scheme which gives social 
security to employees with no financial 
liability of Government: and

(d) whon the Scheme is likely to be 
introduced?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) The Commission has recommend- 

•ed that all existing permanent em
ployees and temporary employees 
with one year’s service on regular 
establishment should be given the 
option to be governed by this scheme, 
ana it should toe made compulsory 
for all such categories of employees 
who enter Government service in 
future.

(b) The L..I.C. have suggested a 
group insurance scheme to the Delhi 
Administration in respect of their em
ployees which is somewhat different 
from the scheme recommended by the 
Jhird Pay Commission.

(e) and (d). The scheme recom- 
TOrtnded by the Third Pay Commission 
has 'been discussed with the represen
tative* of the Staff Side in the Nation- 
«  Council of ft*  J.CJ*. Tbty have 
not favoured Jt ofa ground th*t the

scheme covers only the risk of death 
during service and does not provide 
any benefit (apart from the return of 
the i/rincipal amount) on retirement. 
They want a scheme which may pro
vide equal benefit both at the time of 
death in service as well as at the time 
of rethement. The benefit of Rs. 5000 
on death during service wfil natural
ly get reduced under any such sche- 
me. The alternatives worked out in' 
this connection will now be discussdd 
further with the representatives of the 
Staff Side shortly before taking a 
decision in the matter.

Purchase of Boein*-737 Aircraft by 
Indian Airlines

739 SHRI D. P. JADEJA:

SHRI VEKARIA:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the 
Indian Airlines will add four advanc
ed versions of Boemg-737 to its fleet 
during the current year;

(b) if so, how the cost in regard to 
purchase of the aircraft will be fin
anced; and

(c) whether the addition of four 
aircraft will provide better service to 
passengers?

THE MINISTER OF TOURISM 
A2\D CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) Yes, Sir, one air
craft in replacement of the Boeing 
737 that was lost in the crash on Slat 
May, 1973 and the remaining three to 
augment the existing1 capacity.

(b) The cost o f the replacement 
aircraft will be met mostly from the 
insurtu.ee claim for the aircraft lost. 
Ten per cent of the total project «ost 
cf tl'c remaining thr^e aircraft WiU 
be met from internal resources and 
the balance by Loktu I s m  fh* XXXM 
B >nk and U.S. commercial b<tnft&
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(c) Yes, Sir. The addition of these 
aircraft will provide additional capa
city cn the trunk and other high 
density routes.

Scheme for round the World Air 
Travel by Air India

740, SHRI D. P. JADEJA;
SHRI ARVIND M. PATEL:

Will the Minister of TOURISM AND 
CIVIL AVIATION be Dlea&ed to state:

(a) whether there is any proposal 
t0 introduce a scheme by Air India 
for the round the world travel at
1,000 dollars to attract more tourists;

(b) if so, when the scheme is likely 
to be put into operation; and

(c) whether the introduction of 
such scheme will also increase the 
profits of Air India?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (b). Air India 
proposes to approach the IATA soon 
for the introduction of a round-1hc- 
world group inclusive tour of US $ 
1000 per passenger for grout?s of 10 
passengers The scheme can be put 
into operation only after the IATA 
has given its approval to it It would 
be difficult at this stage to indicate 
the date when the scheme would be- 
r< me effective.

c i 1 be introduction of such a 
scheme will no doubt generate addi
tional t'urist traffic and it is antici
pated that Air India will get its share 
of such additional traffic thereby aug
menting it', revenues.

Withdrawal of Tea Exports from 
Loudon Auction

741. SHRI C. JANARDHANAN: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether tea exports have been 
withdrawn from London auction; and

(b) if soj the reasons and parti
culars thereof?

THE DEPUTY MINISTER IN THE 
MINIS IR* OF COMMERCE (SHRI 
A. C. GEORGE;. (a) No, Sit.

(b) Does not arise.

Volume of Iaqports/exporta during 
First Seven months in 1994

742. SHRI C. JANARDHANAN: 
Will the Minister of COMMERCE 
be pleased to state:

(a) figures about total exports/im
ports for the first seven months in 
1974;

(b) the total earnings from exports; 
and

(c) the total deficit in import bill?

THE DFPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHKI 
A. C GEOHGB): (a) to (c). Accord
ing to the latest data published by 
the Director General of Commercial 
Intelligence & Statistics. Calcutta im
ports during the first five months 
January - T/hy, 1974 wor» Rs. 1244 
crores and exports (including re-ex
ports i amounted to Rs 117'> crores 
resulting in an adverse balance of 
trade ct the tid^r of Rs. 69 rroies.

India’s membership of the association 
of Natural Rubber Producing coun

tries

743. SHRI C. JANARDHANAN: 
Will the Minister q£ COMMERCE 
be pleased to state:

(a) whether India intends to become 
a ’member of the Association of Na
tural Rubber Producing Countries;

(b) if so, the broad outlines there
of; and

(c) what are the special benefit* to 
be attained thereby?
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TIIE DEPUTY MINISTER IN THE 
MINISTRY CP COMMERCE (SHRI 
A. C. GEORGE: (a) India has de
cided to become a Member of ttte 
Association of Natural Rubber Pro
ducing countries.

(b) The bn tid outlines of the ob
jectives of the Association are.—

(i) To bring coordination in pro
duction and marketing of na
tural rubber;

<ii) To promote technical coope
ration among members;

<iii) To bring about fair and sta
ble prices for natural rubber;

<iv) To review short-term and 
long-term problems facing in

dustry; and
To promote Research and 
Development in production, 

x marketing and consumption.

(c / India will have the benefit of 
tne studies and observations made by 
other Natural Rubbex Producing coun
tries in the world in different fields 
of lubber, including "Research and 
Development.

Exports Affected by Railway Strike

744. SHRl BHOGENDRA JHA: 
Will the Munster of COMMERCE 
'be pleased to state:

(a) whether the last Railway strike 
has affected our exports, and

(b) if so, the broad features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). The All 
India Railway Strike lasted from 8th 
May, 1974 to 28th May, 1974. The latest 
data lor exports is for the month 
•of May, 1974. According to the data 
published by Director General Com- 
merrfai Intelligence & Statistics, Cal
cutta, exports (including re-exports) 
during May, 1974 amounted to Rs 2J4 
crcreg as against Rs. 1T4 crores during 
the corresponding period of 1973.

Formulation of three years rolling 
plant for Branch Expansion by Banka

745. SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE 
be pleased to refer to the reply given 
to Unstarred Question No. 9215 on 
the 3rd May, 1974 regarding opening 
of branches of nationalised banks in 
Tripura, Mizoram, Arunachal, Mani
pur, Assam, Nagaland, Orissa and 
Bihar and state:

(a) whether the three-year rolling 
plans for branch expansion have 
since, been formulated by the Banks; 
and

(b) if so, the salient features there
of with particular reference to the 
Districts of North Bihar?

THE MINISTER OF FINANCE 
'SHRI YESHWANTRAO CHAVA1N):
(a) and (b). The Reserve Bank of 
India has reported that while a num
ber of banks have drawn up rolling 
Vlans foi branch expansion for the 
period 1974-1976, in the case of some 
others precise plans have not yet 
emerged.

The Reserve Bank of India has fur
ther leported that for the districts of 
North Bihar, as at the end of May, 
1974, commercial banks had on hand 
20 licences/allotments for opening 
tranches In addition, the banka 
whose rolling plans have already been 
finalised have been issued 7 more li
cences for opening branches in those 
districts.

Report of High Power Study Team on 
Handloom Industry

746. SHRI BHOGENDRA JHA: 
Will the Minister of COMMERCE 
be pleased to refer to the reply given! 
to Unstarred Question No. 9940 on the 
10th May, 1974 regarding memoran
dum by All India Weavers Federation 
and state:

(a) whether the High Power Study 
Team has since submitted its report;
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(b> if so, the salient features there
about and Government’s reaction
thereto; and

(c) if not, whether any time limit 
has been fixed for submission of the 
report;

(d) whether nominees of the State 
Governments opened depots and actual 
weavers were setting adequate yarn 
sit the price prevalent on the 28th 
March, 1974; and

<e) if so, the broad outlines there
about, State-wise and if not, the rea
sons therefor and Government's reac
tion thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY C5‘ COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir.

(b) A statement giving important 
recommendations of the Study Team 
is laid on the Table of the House. 
[Placed tn Library. See No. LT-8058/ 
74]. The Study Team’s report has yet 
to be examined by Government.

(c) Does not arise.

(d) and (e). No information about 
opening of depots by the State Gov
ernment nominees is available. The 
pegging of prices of cotton yam at the 
level prevailing on the 28th March,
1974, is with reference to deliveries 
by mills. There i$, therefore, no ques
tion of attual weavers getting supplies 
of yarn at the prices prevailing on 
the 28th March, 1974.

Instrument Landing System at Delhi 
Airport

747. SHRI MOHINDER SINGH 
GILL: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether some international air
lines have pointed out to the Civil 
Aviation Directorate that the Instru
ment Landing System at Delhi Airport 
is not working efficiently; and

(b) if so, what corrective measures 
have been taken in this regard to afl&y 
the fears of the pilots of various inter
national airlines?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (b). In April,
1974 some airlines complained to the 
Civil Aviation Department that the 
glide path component of the instru
ment landing system at Delhi airport 
was not functioning satisfactorily. 
Director General of Civil Aviation 
called for reports from international 
airlines in May, 1974. Of the reports 
received, twentyeight indicated nor
mal performance while nine stated 
that the performance of the glide path ,, 
component was unsatisfactory. The 
ground checks carried out by Director 
General of Civil Aviation have con
firmed that the Instrument Landing 
System was working satisfactorily and 
so hcve the debriefing reports re
ceived subsequently from the various 
airlines. Even so the Instrument 
Landing System would be kept under 
strict check and supervision to ensure 
its infallible and dependable func
tioning as a landing aid.

Target of Export* of Eagtaeerinr 
Goods for 1973-14

748. SHRI MOHINDER SINGH 
GILL: Will the Minister of COM
MERCE be pleased to state:

(a) whether the target of exports o f 
engineering goods ior the year 1073- 
74 has net been' fulfilled; and

(b) i! so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): <a) Against tft<* gar
get of Rs 200 crores, export of engi
neering goods during 1078*74 are esti
mated at Rs. 180.11 crores.
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(h) Shortfall in achieving the tar
get hod been attributed to the follow
ing constraints:—

(i) Shortage of basic raw mate
rials like aluminium and 
copper.

<ii) Substantial increase in the 
prices of various categories of 
steel and pig iron,

(iii) Strikes, Go-slow movements 
etc. in ports and Railways 
hindering movement of export 
goods.

(iv) Shortage of power.

(v) Shortage of shipping space.

Increase m Fares by Air India

749. DR. H. P. SHARMA: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Air India has further 
increased the fares from July this 
year;

(b) if so, the extent of increase and 
the total accummulated increase in

. fares during the past nine months; and

(c } the estimated profit or loss of 
Air India during the current year in 
view of the increase in fuel price and 
flares?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) Effective July 1. 
W74 Air-India along with all LATA 
carriers haye increased fares on the 
ftriiowing routes by 4 per cent:

(i) India Europe/Middle East/ 
Affrica.

(ii) India Far East/Australasia;

(b) Fares were increased by 1ATA 
airlines by 6 per cent with effect from 
1st January, 1974 (4 per cent in cer
tain areas) and 7 per cent with effect 
from different dates in March attd 
April, 1974.

(c) These fare increases were adop
ted by IATA to offset part of the 
increase in fuel prices. The latest 
increase of 4 per cent effective July 
1st is expected to yield an additional 
revenue of Rs. 4 crore to Air-India. 
It will not completely compensate In-* 
crease in cost but will reduce the gap.

Utilisation of services of Unemployed 
pilots

750. SHRI MOHINDER SINGH 
GILL: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state:

(a) whether the airlines in the 
country have been instructed to utilise 
the services o ' unemployed pilots hold
ing licences of professional categories 
for ground duties; and

(b) if so, whether any practical steps- 
have been taken according to these 
instructions’

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) Both Indian Air
lines and Air India have been advised 
to recruit Unemployed commercial 
pilots on ground duties, wherever 
possible

(b) Air India had absorbed six un
employed pilots as Flight Operations 
Officers, but two of them have left the 
Corporation to join Indian Airlines as 
pilots. Indian Airlines have recruited 
28 pilots who are undergoing training.
27 more are on a panel, the life of 
which is now valid till December 31,
1975
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Task Force on Textile Industries int- 
Inf Fifth Plan

761. SHRI N. E. HOBO: Will the 
Minister of COMMERCE be pleased 
to  state:

(a) the estimated production of 
cotton during 1973*74 as compared to 
the production in 1971*72;

(b) whether the Fifth Plan Task 
Force on Textile Industries has pro
jected substantive expansion of spin
ning and weaving capacities of cotton 
textiles to meet the additional demand 
o f  yarn and cloth for domestic con
sumption and export; and

(c) if so, the broad outlines there
of?

THifl DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) 1971-72 cotton 
year—65.64 lakh bales,

1973-74 cotton year—58 lakh bales.

(b) Yes, Sir.

(c) The Task Force on Textile In
dustries has estimated the require
ments of cotton yarn and cloth by 
1978-79 at 1300 million kgs. and 10,400 
million metres respectively. This 
would require creation of 5.71 million 
additional spindles and 65,510 addi
tional looms over the levels obtaining 
in 1972. After reckoning with the 
expansion of spindle age and loomage 
already recommended during the 
"Fourth Plan period, the capacity to 
be created during the Fifth Plan works 
out to 3.21 million spindles and 70,510 
looms.

Steps to check inflation in India
752. SHRI P. M. MEHTA:

SHRI R. V. SWAMINATHAN:

Will the" "SffiifSer** of* FINANCE 
be pleased to state:

(a) whether Government are consi
dering to solve the problem of infla
tion in this country by Indexing of

new financial savings on the Brazilian 
pattern; and

(b) if so, the main features of tht 
new proposal?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)*
(a) No, Sir.

(b) Does not arise.

Rise in prices ef essential commodities 
due to rail strike

753. SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE 
be pleased to state:

(a) whether the rail strike has push
ed up the price of essential commo
dities by 40 per cent during May, 1974;

(b) what were the commodities 
affected; and

(c) whether the prices have gone 
down a*ter the strike was over’

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). No, Sir. The movement in 
the indices of the official series of 
wholesale price index does not war
rant such a statement.

The price indices available from the 
official series of the Wholesale Price 
Index published by the Office of the 
Economic Adviser to the Government 
of India Ministry of Industrial Deve
lopment, indicate that over the period 
May 4, 1974 to June 1, 1974 the overall 
price index registered a rise 0! about
3 per cent.
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gfee In yriee faUte* •»* payment •*
Djk. to Ctttn) Govemawart W 1®* 

yew

754. SHRI N. K. SANGH1;
SHRI JAGANNATH MISHRA: 
SHRI PILOO MODY:
SHP1 DPAMANKAR:

Wî l the Minister of FINANCE 
be pleased to *tat«:

(a) whether consumer priec index 
till May, 1974 had reached 275 points;

(b) if so, the average 12-monthly 
price index month-wise ,from January 
to June, 1974;

(c) whether three more instalments 
of Dearnefc Al’owance have become 
duo to Ce.itial Government employees 
from Apri\ 1974 as per recommenda
tions of the Third Pay Commission;

(dj if so, whether the due instal
ments of D.A h«ue been paid to Cen
tral Government employees and if not, 
the reasons therefor;

(c) thr additional financial burden 
on the exchequer as a result thereof; 
and

(f) at what point the D.A. will be 
merged with the basic pay?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) and (b). The All
India Consumer Price Index Number 
for Industrial Workers for the month 
of May, 1974 $tood at 294. The 12- 
raonthly average of the Price Index 
from January to May 1974 is as fol
lows.—

Month 12 monthly average 
of the Price Index

The figures far June. 1974 have not 
yet become available.

CC) and (d). In terms of the Third 
Pay Commission's recommendations, 
two more instalments of additional 
d( ,'rnc"'; Jlu^'nc.1 have become due, 
one from 1st April 1974 and another 
from 1st June 1974. The question of 
granting them is under consideration.

(e> The additional expenditure on 
account of the instalment due from 
1st April 1974 wjH be about Rs. 52 cro- 
r,ros in a full year and Fs. 48 crores 
in the current year and that on ac
count of the instalment due from 1st 
June 1974 will be about Rs. 50 crores 
in a full year and Rs. 38 crores in the 
current yeir Only 50 per cent of 
the additional dearness allowance will, 
however be payable to the employees 
in '-ach in acrordanre with the Addi
tional Emoluments (Compulsory Depo
sit) Ordinance. 1974.

(f) Government have no such propo
sal under consideration at present.

Major changes in aviation policy far 
making aircraft operation economic

755. SHRI D. B. CHANDRA 
GOWDA:

SHRI SUKHDEO PRASAD 
VERMA:

SHRI M. S. PURTY:
Will the Minister of TOURISM AND 

CIVIL AVIATION be pleased to 
state:

(a) whether major changes in the 
aviation policy, in view of the steep 
rise in aviation fuel prices, making 
aircraft operation economic, have been 
suggested by the Planning Commi*- 
sion; and

JANUARY 1974 • 
FEBRUARY 1974- 
MARCH 1974 
APRIL 1974.
MAY 197# •

240-50
245-00 
249*9* 
25V 08 
260- 5*

(b) if so, the outlines thereof and 
the decision taken in this regard?

THE MINISTER* OF TOURISM AND 
CIVIL AVIATION iSHRI RAJ BAHA
DUR): (a) No. Sir.

(b) Does not arise.
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Agreement between b ib  USSR 
to buy more Cardamom aiMl niter oil

756. SHRI D. B. CHANDRA 
GOWDA:

SHBI E. V. SWAMINATHAN:
SHRI RAMSHEKHAR PRA

SAD SINGH:
Will the Minister of COMMERCE 

be pleased to state:
(a) whether Soviet Union is to buy 

more cardamom and castor oil Itom 
India as a result of six day discussion 
between Indian trade delegation and 
U.S.S.R.;

(b) if so, what were the other 
agreements reached; and

(c) what steps will be taken by the 
TJ.S.S.R. to help India in oil and 
Peti oleum crisis?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) Yes, Sir.

(b) An overall review of the imple
mentation of the 1974 trade protocol 
was made. Besides cardamom and 
castor oil, provisions for export of 
some other items from India to USSR 
"uch as medicines and pharmaceuti
cals, dye-stuffs and intermediates, raw 
materials for the production of medi
cines, automobile ancillaries, cosme
tics, HPS groundnuts, etc., were in
creased.

(c) USSR is assisting in the oil ex
ploration and production programme of 
the Oil and Natural Gas Commission 
and is also supplying certain quantities 
of petroleum products to India.

Reduction In excise duty on robnsta 
coffee

757. SHRI R. B. CHANDRA 
GOWDA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Central Govern
ment has been requested by Kerala or

any qthsr Southern U> redu*%
the pxciae duty on ppflee
to subsidise the fupply of fertilizer* 
and pesticides to coffee growers;

(b) whether the Coffee Board has 
also recommended a reduction in the 
excise duty pn robusta coffee; and

(c) if so, the reaction of Govern
ment thereto?

THE MINISTER OF*STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) No, Sir.

(b) Such a recommendation has been 
received from the Coffee Board.

(c) It has not been found possible 
to accept the recommendations of the 
Coffee Board for reasons already set 
out in Finance Minister’s reply during 
the debate on the 1974 Budget m the 
Rajya Sabha on 9th May 1974. Given 
in the Statement enclosed. [Placed 
in Library. See No. LT-8058/74|

Changes in lending policle9 of Asian 
Development Bank

758. SHRI RAM AVATAR SHASTRI:
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Asian Development 
Bank has reoriented its lending pro
grammes to assist the developing 
member countries to meet the situa
tion created by the present energy 
crisis and world-wide inflation; and

(b) i* so, the new schemes drawn 
by it towards this end and the parti
culars of assistance received by our 
country?

THE MINISTER* OF FINANCE 
(.SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Asian Development 
Bank is seized of the problems tacad 
by the developing member countries 
as a result of the present energy cri
sis and global phenomena of scarcity 
and inflation. The Bank contemplates 
assisting such countries by undertaking
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M range of activities Which constitute
4  pragmatic reorientation and redirec
tion of some of the Bank’s on-going 
operations. In order to meet the addi
tional external aid requirements of 
^developing member countries, the 
Bank is continuing its efforts, in co~ 

ordination with othe- international 
financial institutions, to bring into the 
■co-operative international aid efforts 
the new and important sources of 
development financing created by the 
present energy situation. India, how
ever, as a matter of policy, has not 
^borrowed from the Bank.

Setting up of a Tobacco Board

759. SHRI RAMAVATAR SHASTRI: 
'Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government had decid
ed to set up Tobacco Board to co
ordinate production, marketing and 
export of tobacco;

(b) if so, the broad features thereof; 
and

(c) when this Board is likely to 
4K>me into existence?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHR‘1 A. 
C. GEORGE): (a) and (b) Yes. Sir.
The Requisite legislation for setting up 
the Tobacco Board will be introduced 
shortly in the Parliament.

(c) The Board will be set up as soon 
as possible after necessary Act for the 
purpose is passed by the Parliament 
and after it comes into force.

Import of cotton by C.CX
760. SHRI SHRIKISHAN MODI: 

PROP. NARAIN CHAND
PARASHAR:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether the textile mills have 
■expressed unhappiness over the man
ner of import of cotton by the Cotton 
Corporation of India;

(b) if so, whether Government are 
considering returning cotton import to 
trade channels;

(c) whether Cotton Corporation of 
India failed to advise the Milh about 
the cotton position in international 
market; and

<d) if so, the steps taken by Gov
ernment to improve the working of 
the Cotton Corporation of India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) No, Sir.

(b) Does not arise.
(c) No. Sir.
(d) Does not arise.

Smuggling of opium to Sri Lanka

761. SHRI PILOO MODY: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether the smuggling of 
opium from India to Sri Lanka has 
been on the increase,

(b) if so, the number of cases detec-r 
ted during the last one year; and

(c) the steps taken by Government 
to further tighten the anti-smuggling 
drive?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R. GANESH): (a) According to the
intelligence reports received from time 
to time, it appears that smuggling of 
opium from India to Sri Lanka has not 
been on the increase.

(b) During the year 1973, there have 
been six cases in which opium was 
seized at different places in Tamil 
Nadu. However during the currant 
year upto June 1974, there has not 
been any case of opium seizure in 
Tamil Nadu.
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(c) (1) All enforcement agencies of 
the State and Central Governments, 
such as State Excise, Police, tfrug 
Control Administration, Customs and 
Centrsrt Excise, Central Bureau of In
vestigation, Narcotics Department, 
Railway Protection Force etc, are al
ways on the alert to intercept persons 
engaged in illicit traffic in narcotic 
drugs. The watch extends to places in 
the interior as well as on the border 
and coastal areas Meetings are peri
odically arranged amongst senior offi
cers of these organisations with a view 
to coordinate and strengthen the anti- 
smuggling measures.

ui) For better coordination of anti- 
smuggling work on coastal areas of 
Tamil Nadu, a new Collectorate of 
Customs and Central Excise has been 
set up at Madurai since April 1971. 
Meetings are held between India and 
Sri Lanka Customs authorities to assess 
the problems of smuggling between the 
two countries The last such confer
ence was held at Madras in January, 
1073

Capital raised by public issue by 
•wnevs of Khab Kajora* Farsea and 

New Satgram

762 SHRI ARVIND M PATEL: 
Will the Minister of FINANCE 
be pleased to refer to the replies 
given to Unstarred Question No 4269 
on the 28th April, 1972 and Unstarred 
Question No 3108 on the 14th March
1974 regarding capital raised by Coal 
Minin* Companies and IBRD loan to 
Coal Industry respectively and state:

(a) the amount of capital raised by 
public issue by the owners of Khas 
Kajora, Parsea and New Satgram coal 
companies during the last three years;

fb) the names of the Coal Mining 
companies which are public limited 
companies and their subscribed capital 
as on 31st March, 1973;

(c) the amount raised by each pub
lic issue of share capital other than by 
amalgamation or capitalisation of 
Reserves; and

(d) the number of shareholders at 
each of the above companies?

THE MINISTER OF STATE IN THE. 
MINISTRY OF FINANCE (SHRI K.
R GANESH)* (a) and (c). No capi
tal has been raised by public issue of 
share capital by Khas Kajora, Parsea 
and New Satgram Coal Companies 
dunng the last three years.

lb) and (d) Information is being 
collected and will be laid on the Table 
of the House.

Decline in India s share in uorldf 
expoi ts

763 SHRI MADHU LIMA YE. Win 
the Minister of COMMERCE be 
pleased to *tate:

(a) whether India’s share iti world 
exports, which was already low, has 
declined iuither m the years 1972 and 
1973;

(b) if so, the magnitude of this dec
line, and

(c) the steps taken by Government 
to check this decline and achieve a 
relative increase in India’s share in 
world exports’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE) (a) and (b) After 
having remained at 0(n peicent in 
1072, the sam? level ao m l‘)71 India’s 
share in the world exports, declined 
marginally to 0 per cent in 1973

u) The measures being taken by the 
Government to promote exports in
clude strengthening production base ot 
export oriented industries, orientation 
of the import policy for 1974-t5 for ex
port promotion, simplification ° f Pro
cedure for cash compensatory support 
and import replenishment licences etc. 
As a result of these and other mea
sures it Js hoped that rate of growth 
of India's exports will catch up with 
that of world exports and decline in 
our share therein would be contained-
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figure* «f textile export* T«st potential of Punjab Industries

764. SHRI MADHU LIMAYE: Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether our textile exports 
reached the highest peak m 1972;

(b) if so, the figures of exports, 
anonth-wise during the year 1973 and 
4he corresponding, month-wise figures 
in the year 1972, and

(c) whether export performance has 
improved in the year 1973?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE), (a) Our cotton tex
tile exports dux mg 1972 were better 
than those during any of the earlier 
years

fb) A iAdtemetit is attached

u’l Yes, Sir

St uctne* t

Month-wise exports of cotton textiles 
from India durmcj 

1972 and 1971

Month 1972 1971(Rs cror- (Rs cror- 
cs) es)

Tanuary xr 58 J 246 1 3 *February . 9  8

March . . 15*33
April . . 9  17 7  97
May 10 97 13 82

June . 9  95 10 86

July . . 12 72 17.66

August . 13  93 14 62

September 17  39 M  92
October 26 52
November V 40 91* 24 04
December J 29 81

Total 151 77 226 35

* Septate month-wise figure# have
*n0t been published by D. O.C. I&S.

765. SHRI DEVINDRa  SINGH 
GARCHA: Will the Minister of
COMMERCE be pleased to state:

(a) whether a survey carried out by 
the Marketing Research Division of 
the Indian Institute of Foreign Trade 
has revealed the vast potential of 
Punjab industries,

(b) whether this survey has made 
recommendations or suggestions to 
promote exports in the various sectors 
of the State industries; and

(c) if so, the broad outhnes of the 
schemes suggested?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE): (a) and (b) Yes,
Sir.

(c) Apart from making suggestions 
on product development, modification 
and expansion, the survey has suggest
ed the (realion of requisite organiza
tional set up for export promotion at 
the state level which include

u) Constitution of Punjab—State 
Export Promotion Board 
under the chairmanship of the 
Chief Minister,

(11) Setting up of export promotion 
wing m the Dte. of Industries;

(in; Re-activisation of Punjab State 
Expo'*4, Corporation,

uv) Setting up of Export Market
ing groups for items like bicy
cles complete, handtooJs, 
small tools, machine tools, m- 
dutnal fasteners domestic ap
pliances, woollen hosiery and 
sports goods;

(v) Re-organising the activities of 
the Punjab State Small Indus
tries Corporation for facilitat
ing quicker flow of raw mate
rials to export oriented units 
m the State.
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Late shipment of f*ea*y wool ircmi 
Australia by STC

766 SHRI K MALL ANN A. Will 
the Minister of COMMERCE be 
pleased to state.

(a) whether Hosiery Exporters have 
claimed from the State Trading Cor
poration damages due to late ship
ment of greasy wool irom Australia 
causing a huge loss of foreign ex
change to India, and

(b) if so, the extent of loss of 
foreign exchange suffered by India 
due to mishandling of purchases by 
the State Trading Corpoiation’

THJb DEPUTY MINISTER IN THE 
MINlSThi OF COMMERCE (SHRI 
A C GLORGE) (a) and (b) No 
damages* as such have been claimed 
Due to the conditions prevailing in the 
exporting country shipping problems 
and other factor? there was delay m 
shipment of greasy wool whereas m 
the meantime international wool prices 
have declined The Hosiery Exporters 
and Woollen industry’s mam request 
among other things is for wool now to 
be supplied at discounted prices due to 
delayed arrival and present lower in
ternational prices Discussions between 
the STC and the representatives of the 
industry are taking place to find a 
suitable solution

Wage Freeze in Government Depart
ments and Public Sector Undertakings

767 SHRI K MALL ANN A Will 
the Minister of FINANCE be pleased 
to state

(a) whether m view of the current 
financial crisis, there will be no wage 
increases by Government or the pub
lic sector undertaking for a specified 
period, and

(b) if so the salient features of the 
policy of Government in *his regard*

THE MXNlSTfiH OF FRANCK 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) In so far the Central Gov
ernment employees are concerned, the 
Award of the 3rd Pay Commission has 
onJy recently been made applicable 
The wage revisions m their case ate 
therefore not due for quite some time 
In the public sector undertakings the 
wages of the employees, not covered 
by the award of the Third Pay Com
mission, would similarly be covered by 
the wage agreements/awards appli
cable to them The intention of the 
recent Ordinance on compulsory depo
sits of additional emoluments is not to 
come m the way of normal wage ne
gotiation* whenever due

IM F’s meeting in Washington

768 SHRI NIHAR LASKAR 
SHRI TARUN GOGOI

Will the Minister of FINANCE 
be pleased to state

(a) whether India also attended 
the World Monetary Fund meeting in 
Washington in June 1974 and

(b) if so the subjects discussed there 
and the decisions arrived at’

THE MINI&1ER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) Yes Sir An Indian delegation led 
by the Finance Minister attended the 
sixth and final meeting of the Com
mittee of the Board of Governors of 
the International Monetary Fund on 
Reform of the International Monetary 
System and Related Issues (the Com
mittee of Twenty) held in Washington 
on June 12-13 1974

(b) The subjects discussed and the 
decisions arcived at are reflected in 
the Communique issued at the end of 
the meeting a copy of which is laid on 
the Table of the House [Placed I* 
Library. See No LT-8058/74]
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Raid Income Tax Officer is 
Amraoti

760. SHRI SARJOO PANBEY: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether in December, 1972 
District Income Tax Officer, Amraoti 
(Maharashtra) seized various docu
ments from “Vijay Hosiery”, Sant 
Kunwarram Market, Amraoti;

(b) if so, the particulars of the 
documents seized and investigations 
made so far in the matter;

(c) whether during investigations of 
this case, different officers have been 
appointed to look into the case; and

(d) if so, the reasons therefor and 
step:5 being taken to expedite the case 
to punish the guilty?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
R GANESH )• (a) to (d). The infor
mation is being collected and will be 
laid on the Table of the House as early 
as possible.

Rise In Prices of Essential 
Commodities

770. SHRI SARJOO PANDEY;
SHRI S. C. SAMANTA:

Will the Minister of FINANCE 
be pleased to state;

(a) whethei duTing the last six 
•months prices of all essential commo
dities have increased manifold;

(b) if so, the prevailing prices as 
compared to those prevailing during 
the last three years; and

(c) steps being taken to reduce the 
prices?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). During the past six 
months, the wholesale prices of dif
ferent commodities have moved in

different directions and m different 
degrees. A statement giving the com* 
parative movements of price indices 
if laid on the Table of the House. 
\Placed in Library See No. LT-8059/ 
74].

(c) For checking an undue rise in 
prices and the building-up of inflation* 
ary pressures, the Government have 
from time to time adopted several 
measures—monetary, fiscal as well as 
other—and have, as part of their anti- 
inflationary drive, recently promulg
ated three Ordinances providing for 
restrictions on dividends, compulsory 
deposits of additional emoluments and 
50 per cent of additional D.A. and 
also by self-employed persons in the 
higher income groups. Another Ord’n- 
ance was also issued m June 1974 to 
ensure more effective enforcement of 
the provisions of the Essential Com
modities Act and checking profiteering 
and hoarding in respect of some com
modities of mass consumption.

Tightening of Economy Measures

771. SHRI SARJOO PANDEY: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether any steps have been 
taken recently to further tighten the 
economy measures in view of the 
continued difficult position and infla
tion;

(b) if so, the salient features there
of; and

(c) savings made by each Ministry 
so far since economy measures were 
first introduced7

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) to (c). To com
bat the inflationary situation in the 
country, a series of measures have 
been taken by the Government over 
the past year.
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2. In 1973-74, stnct economy 
measures were introduced in the non- 
Plan expenditure of Government, with 
a view to restricting the extent of 
deficit financing:—

Economy in contingencies and 
travelling allowances; deferment of 
construction of non-functional build
ings which have not proceeded be
yond the plinth level, deferment of 
annual repairs and maintenance of 
Government buildings except a lew 
prestigious buildings; ban on crea
tion of new posts which have re
mained vacant for more than six 
months; deferment of rotational 
transfer of officers m various bran
ches of Government to save on 
transfer allowances, savings in 
petrol consumption by departmental 
vehicles and on telephone calls; 
economies in expenditure on enter
tainment and foreign travel; econo
my in expenses involved in holding 
of conferences; seminars and meet
ings keeping to a minimum invita
tions for holding international 
gatherings; directing the public sec
tor undertakings to minimise their 
cash losses bv generating more in
ternal resources through efficient 
functioning; etc.

In addition, it was found neces
sary to effect some reductions in 
Plan expenditure as well. This was 
done in such a manner that progress 
of key proiects and programmes 
which are critical to the economy 
and are in an advanced stage of 
completion was not affected, while 
projects and schemes which were 
less essential and would require a 
relatively long period to mature 
were slowed down.

3. Tt was expected that the introduc
tion of the measures outlined above 
would result in an aggregate saving 
of Rs. 400 crores. These economy 
measures have been implemented, by 
and large, bv the different Ministries/ 
Departments. The assessment of sav
ings made in 1973-74 in the different 
Ministries/Departments is given in the 
enclosed Statement.

4- Matt? oi the economy measures 
relating to the non-Plan administra
tive expenditure of Government are 
being continued in 1974-75 also. In
structions have been issued for strict 
implementation of the measures relat
ing to determent of construction of 
non-functional buildings, annual re
pairs and maintenance of Government 
buildings, ban on creation of new posts 
and filling up of posts which have re
mained vacant for more than six 
months and savings in use of paoer 
and petrol consumption by depart
mental vehicles and on telephone calls. 
Orders have also been issued for 
economies in building construction 
programme through adoption of tem
porary specification and reduction in 
plinth area wherever possible, and 
avoidance of exterior and interior 
ornamentation Recently, orders have 
been issued for effecting 20 per cent 
reduction in the number of telephones 
under each Ministry/Department in 
Delhi and State capitals.

5 In addition, a review of the Plan 
pnd non-Plan budgets has been under
taken to locate possible areas of addi
tional economy.

Statement

S.No. Ministfy/Depirt- T-'tal S *vi ig 
ment Reno’tei

(Rs. m crores)

I. Agriculture i V  84

2. Food . . . . 447
3. Community Development . 5 40

4. Co-operati>n 10* 13

5. Indian council of Agricultural
Research 3-87

6. Commerce 0-34

7 . Communication and OCS . 0*02

8. Posts and Telegraphs 3- 29

9. Education 11-76
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S.N o. M im s’ry/D jpart- 
ment

Totals «ving 
Rep red 

(Rs. in crores)

io . Social Welfare

j i .  Economic Affairs (Finance)

12. Banking (Finance)
13. Expenditure (Finance)

14. Revenue & Insutance
(Finance)

15. Health . . . .

16. Family Plenuing

17. Heavy Industry 

iH, Home Affairs

jy . Industrial Development

20. Information and Braodcatmg

21. Irrigation and Power

22. I abour and Employment

23. Rehabilitation

24. Petroleum and Chemicals . 

2$. Shipping & Transport

26. Steel •

27. Mines

28. Tourism and Civil Aviation.

29. Works & Housing

30. Science and Technology 

3t. Prime Minister's* Secretariat 

33. President’s Secretariat

33. Supreme Court

34. Planning Commission

T O T A L

2-48 

2- 93 
7 50 

158 45*

1 13
4 60

6 25 

8 54 
1 40

5 76 

3 68

23 9S 
o 32 
2 52

15 62

24 41

31-72

9-71

4 69

5 io 

2 25 

o 02

O 02 

0 01 

0 06

381 47

•includes Rs. 9X 98  chores savings 
in  C en tral assistance to State P ^ n . 
R s. 3 4  crores savings in Em ploy® -* 
S c h em e s  and Rs. 30 crores savings m  
A d van ce action for F ifth  F iv e  e 

Plan.

Demurrage charges for not clearing 
Newsprint consignment from ombay 

Fort

772. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of COM
MERCE be pleased to state:

(a) w hether G overnm ent had to  
p a y  the dem urrage charge? recen tly  
for not clearin g in tim e the n ew sp rin t 
consignm ent fr'im  B om bay port: and

(b) if  so, the reasons fo r the d elay  
in clearing th e  consignm ent?

TH E D E P U TY  M INISTER IN TH E 
M IN ISTR Y OF COM M ERCE (SH R l 
A  C G E O R G E ): (a) S T .C . bad to 
pay R<? 2 7 ,392.78  as dem urrage

(0) There w«s no avoidable delay 
m clearing the consignment. D uring 
thib period there w ere other v e s s e l  
also containing newsprint which were 
bring cleared and there was also con
siderable congestion at Bom bay P o:t.

E ffect of Additional Emoluments 
(Compulsory Deposit) Ordinance 

on Government Employees
773  SH RI V A R K E Y  G E O R G E : 

W U the M inister o f F IN A N C E  be 

pleased to state:

(a) whether Government are aware 
of the increasing hardships likely to 
be faced by Government employees as 
a result of promulgation of Additional 
Emolument* (Compulsory Deposit) 
Ordirance; and

(V> the remedial action Government 
propose to take to improve the condi
tions of Government employees who 
are already badly hit by soaring 
prices?

THE M INISTER O F FIN AN CE 
(SHRI Y E SH W A N TR A O  C H A V A N ):
(a) and (b>. Government a l  aw are 
of the hardships faced t v  G o v e .n m e rl 
*mninvee« by the steady increase m 
nrices Periodical adjustments to
wages and dearness aHowance have in 
the past only accentuated the
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tionary process The decision to ijn- THE MINISTER OF TOURISM 
yPOund additional wage*, and 50 per AND CIVIL AVIATION (SHRI RAJ
cent of dearness allowance is a part BAHADUR): (a) and (b). Towels and
of the package programme intended soaps are available at Delhi, Calcutta,
to reduce the money supply and Madras and Bombay airports main-
thereby arrest the price spiral. The tamed by the International Airports
package of measures will no doubt en- Authority of India as well as at all
tail certain sacrifices for a temporary the domestic aerodromes maintained
period by different sections of the by the Civil Aviation Department,
community, However, it is Govern- However, recently soap was not avail-
ment’s expectation that these measures able at Varanasi aerodrome for two
will impart a certain stability to the weeks due to its non-availability in
economy and will bring lasting enefWs the market at the normal rates, but it
to all sections of the community. has now been made available.

Flights between Delhi and Calcutta 
touching Lucknow Airport

774 SHRI B. R. SHUKLA: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether no flights between 
Delhi and Calcutta touch the Lucknow 
airport;

(b) whether the discontinuance of 
such service is causing great incon
venience to the public; and

(c) the reasons for such disconti
nuance?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR)- (a) to (e). According to 
1he current schedule there is no flight 
between Delhi and Calcutta touching 
Lucknow A Delhi-Lucknow-Patna- 
Calcutta Boeing service is being con
sidered for the winter schedule 
1974-75.

Non'availability of Towels and Soaps 
at Indian Air Ports

775 SHRI B. R. SHUKLA- Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether towels and soaps are 
no longer available in the toilet of 
various Indian airports; and

(b) if so, the reasons therefor?

Sale of Coarse Cloth

776. SHRI B. R. SHUKLA: Will
the Minister of COMMERCE be 
pleased to state:

(a) whether any rules or regulations 
have been framed by Government 
regarding the sale of coanse doth to 
particular income group of persons;

(b) if so, m what manner fair and 
proper sale of such cloth is ensured; 
and

(c) whether the weaker sections of 
the people in UP are mostly denied 
the benefit?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE)- (a) No statutory 
rules have been framed to this effect, 
but guidelines have been suggested to 
State Governments.

(b) and (c) Distribution of con
trolled cloth at the retail level is the 
responsibility of State Governments. 
Each State Government has its own 
norms for distribution of this cloth, 
suiting the local conditions. However, 
the State Governments have been ad
vised that a system should be evolved 
by them for sale of controlled cloth 
against ration/house-hold cards, etc., 
and that the maximum quantity per 
family that may be sold periodically 
may also be fixed. They have also 
been advised to restrict sale of con
trolled cloth to persons upto a speci
fied income level.
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Submission of report by the Com
mittee appointed to Rationalise Fay 
Scale# of Officers la Nationalised 

Bank*

777. SHRI JAGANNATH MISHRA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Committee appoint
ed by Government to rationalise the 
pay scales of officers in the Nation
alised Banks has submitted its Report;

(b) if so, the salient features of the 
recommendations made; and

(c) the decision taken by Govern
ment thereon?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAV AN):
(a) to (c). The Committee submitted 
itp Report to the Government on 30th 
May, 1974.

The Committee has examined the 
principles that should govern the 
stiucture of pay scales of officers of 
nationalised banks and has recom
mended a standardised pay scale 
structure, based broadly on identifiable 
levels of responsibility in the officers’ 
cadre It has also suggested certain 
guidelines for evaluation of the vari
ous positions of officers in a bank on 
the basis of types of responsibilities 
and functions exercised and categoris
ing them within any one of the re
commended grades. The Committee 
has also recommended standardisation 
in respect of dearness allowance and 
all other allowances like travelling 
allowance, house rent allowance, city 
compensatory allowance, etc. and per
quisites enjoyed by the bank officers 
Regarding inter-bank transferability 
of officers, the Committee, after laying 
down certain principles that may be 
followed in this regard, has come to 
the view that interchangeability at the 
top level of management might be 
desirable.

The recommendations made by the 
Committee are under examination of 
the Government.

Loan fives by UC to Bihar State ft* 
its Development Works

778. SHRI JAGANNATH MISHRA: 
Will the Minister of FINANCE be 
pleased to state:

(a) the amount of loan given by 
LIC to the State of Bihar for its 
development works in comparison to 
the other States during the years 1972. 
and 1973;

(,b) whether the State Government 
of Bihar h«*3 requested the UC for 
additional loans to tide over the 
present economic difficulties;

(c) if so, the amount of loan asked 
for; and

(d) the reaction of the LIC thereto?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRIMATI SUSHILA ROHATGI):
(a) During the financial years 1972-73 
and 1973-74 loans amounting to 
Rs 200.00 lakhs and Rs. 570.00 lakhs 
(provisional) were disbursed in Bihar 
State. These amounts however, do 
not include mortgage loans for resi
dential and commercial housing re
leased to individual and Corporate 
bodies. Two statements of State-wise 
loans disbursed by LIC during the 
financial years 1972-73 and 1973-74 are 
laid on the Table of the House. [Plac
ed in Library See No. LT-8060/74].

ib) No, Sir.
(c) and (d). Does not arise.

Revision in Rates of H.R.A. and C.C,A~ 
payable to Central Government 

Employees

779. SHRI BHOLA MANJHI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have 
revised the rates of house rent and 
city compensatory allowance payable 
to Central Government #mployees 
with effect from 1st November, 1978;
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(b) whether a copy of the orders 
will b« placed on the Table of the
House;

<c) whether leaders of Central Gov
ernment Employees* Union have 
.appealed to give effect to those allow
ances from 1st January, 1973 as recom
mended by the Third Pay Comrnis- 
.sion; aiid

(d) if so, the reaction of Govem- 
'ment thereto?

THE MINISTER OF STATE 
IN THE MINISTRY OF FIN
ANCE (SHRI K. R. GANESH):
(a) Yes, Sir.

(b) The orders are in the form of 
an Office Memorandum. It is not the 
normal practice to lay such Office 
Memorandum on the Table of the 
House.

Cc) The Third Pay Commission have 
not recommended giving effect to the 
revised orders on city compensatory 
and house rent allowances from 1st 
January. 1973 There have, however, 
been representations from the Staff 
Side for making them effective from 
that date.

(d) Government have not found it 
possible to agree to this demand.

Production of Security Paper

780. SHRI BHOLA MANJHI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the production of the 
security paper is not sufficient to meet 

the demand for printing currency 
notes in the country;

(b) if so, the amount ■speitt on 
import of the security paper during 
1973-74; and

(c) steps being taken to improve 
'the production?

THE MINISTER OF STATE 
IN THE MINISTRY O f Fttf- 
ANCE (SHRI K. R. GANESH):

(a) Yes. Sir.
(b) Orders for import of currency 

Note paper for denominations of 
Re. 1. Rs. 2 and Re. 10. were placed in 
1973-74 at a total cost of about Rs. 240 
lakhs including foreign exchange cost 
of Rs. 154 lakhs.

(c) Of late, there has been improve
ment in the labour situation in the 
Security Paper Mill, Hoshangabad, 
and it may be possible to reach the 
targeted production in 1974-75. In 
order to meet full printing require
ments of India Security Press, Nasik 
Road and the newly set up Bank Note 
Press, Dewas, Government propose to 
set up a new Security Paper Mill for 
manufacture of currency and bank 
note paper, the Project Report of 
which is now under preparation.

Payment of O.T.A. in Banks

781. SHRI BHOLA MANJHI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are paying 
a huge sum of overtime wages in 
banks;

(b) whether Government propose 
to stop the payment of overtime so 
that unemployed educated youth 
might be absorbed in banks; and

(c) if so, the .3teps proposed to be 
taken in this regard?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Payment of overtime for 
work done beyond the normal hours 
of work to workmen* employees in the 
banks is regulated by bilateral settle
ments between the managements of 
banks and employees organisations 
and these are subject to the provisions 
of Shops and Commercial Establish
ments Acts of the various State Gov-
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.ernments. The amount of overtime 
payment made by public sector banks 
during the years 1972 and 1973, as 
furnished by them, is shown in the 
enclosed statement.

The banjcs have generally reported 
that while it is not possible to elimin
ate completely the grant of overtime

payment to the employees, all efforts 
are made by them to “restrict over
time work by adopting various mea
sures including tightening of super
vision, fixing of ceilings on overtime 
per office as well as per individual 
employee, a more effective deploy
ment of manpower, and having a 
dialogue with the uniou leaders, etc.

S T A T E M E N T

(Rupees in lakhs)

S I  No. Name of the Bank 1972 1973
(Provisional

1 Central Bank of India . . . . 9 4 ' 50 108*00

2 Bank of India . . . . . 83 82 104-62

3 Pumab National Bank . . . . 103 66 127-31

4 Bank o f B a r o d a ......................................... 88 69 104-16

5 United Comeicial Bank . . . . 6V05 77-28

6 Cenara B a n k .................................................... 3 6 '9 8 47.8'*

7 United Bank < f  In ia . . 48 88 46 96

8 Dena B a n k .................................................... 35 99 4 5 -0 0

9 Syndicate B a n k ......................................... 1 6 -7 9

to Union Bank of India . . . . 40  99 4 6 *5 7

11 Allahabad Bank . « . • • 3 5 9 0 40-00

12 Indian Bank ......................................... 2 2 * 73 25-30

13 Bank of Maharashtra . . . . 19*08 24-85

14 Tndian Overseas Bank . . . . 2 4 * <>9 31 09

15 State Bank of I n d ia ......................................... 4 I0 '6 3 4 5 0 -3 5

r6 State Bank of Bikaner &  Taipur . 32-70 38-81

17 State Bank of Hyderabad 3 6 -9 0 55 71

18 State Bank o f Indore . . . . 13-20 16 0 0

19 State Bank of Mysore . . . . 11-63 16.09

20 State Bank of Patiah . . . . 1 4 .4 8 19.08

21 State Bank o f Saurashtra . . . . 16 2 1 20-66

22 State Bank of Travancore . 11*02 X3 - * 5
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782 SHRI S N MISHRA* WiU 
-the Minister of FINANCE be pleased 
to state*

(a) th<» number of instalments of
P A  granted by the Central Govern
ment to its employees during the last 
•fourteen months, and '

(b) the extra exp rditure involved 
thereon’

THE MINISTER OF STATE 
IN THE MINISTRY OF FIN
ANCE (SHRI K R GANESH)
(a) and (b) Five instalments of dear, 
nesb allowance have been granted so 
fat They were effective from 1st May 
1S73, 1 -.t Aug 1st, 1973, 1st October
1973, 1st Januaiy 1974 and 1st Febru- 
aiy 1974 Each instalment was esti
mated to cost the Government an 
additional Rs 50 Crores approximate
ly in a full year

Name o f the District

Pang! (Kila) 
Udepur

Melodganj 
Bertar 
Ramtal 
Bannkhandi 
Nogrot Sunan
Naggar 
Jari
Chowal 
Kulu 
Katrain 
Manah.

Pahan 
Aur 
Drang 
Dh irampur 
Mandi(2 clficts)
Solan 
Nalgarh

Lahauland Spiti Ka?a

Strmur Rajban

Charoba

Kangra

Kulu

Mandi

Solan

Opening of Branches of Nationalised 
Banks in Himachal Pradesh

783 PROF NARAIN CHAND 
PARASHAR: Will the Minister of
FINANCE be pleased to state

(a) tht» number of the branches of 
the nationalised banks which have 
been sarctioned for the year 1974-75 
in Himarhal Pradesh, and

(k) the names of the places at 
which these branches will be opened?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRIMATI SUSHILA ROHATGI) 
(«) and 4b) As on the 30th June, 1974 
the public sector banks held licences/ 
allotments for opening 25 new offices

ktmla Simla (Pasf)
Una Una

Purchasing Power of Indian Rupee

784 PROF NARAIN CHAND 
PARASHAR Will the Minister of 
FINANCE be pleased to state

(a) whether the purchasing power 
(value) of the Indian rupee has been 
decreasing ever since 1959, and

(b) if so, the value of the rupee in 
terms of Paise at present, with 1959 
ap the base year’

THE MINISTER OF FINANCES 
(SHRI YESHWANTRAO CHAVAN)*
(a) and (b). The internal puchaaing 
power of a currency is bound to de
cline in a period of rising prices and
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Indian» currency is feo exception to
this rule. Thus the purchasing power 
of the rupee as measured by the All- 
India Industrial Workers Consumer 
Price Index Number (Base 1940-100). 
shows a decline since 1959, except in 
1909 when the value of the rupee in- 
crecsed slightly as compared to the 
preceding year. Assuming 1959 as 
base year the value of the rupee in 
May, 1974 works out at 33.9 paise.

Shifting of Office of Controller of 
Insurance from Simla to Delhi

785. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
FINANCE be pleased to state.

(a) whether there is a proposal to 
shift the Office of the Controller of 
Insurance from Simla to Delhi;

(b) ii so, the reasons which have 
led to this proposal:

(c) whether any representation has 
been received from the employees of 
the Office of the Controller of Insur
ance; and

(d) if so, the action taken by Gov
ernment on the representation?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
<SHRIMATI SUSHILA ROHATGI):
(a) and (b). With the nationalisation 
of all insurance business, both life 
and general, the regulatory functions 
of the Controller have dwindled to a 
great extent. At the same time, Gov
ernment’s responsibility in this regard 
has increased necessitating fuller ex
ercise of its discretionary powers by 
proper directional control over the 
nationalised Insurance Corporations 
Against this background, it has been 
decided to gradually wind up the office 
of the Controller of Insurance and to 
strengthen the Department of Reve
nue & Insurance by takine on the 
technical officers in the Insurance 
Wing to enable proper discharge of

these directional functions of the Gov
ernment This Department will also 
be discharging the functions of actua
rial advice to the Central and State 
Governments and other functions 
which the Controller of Insurance wan 
earlier performing.

(c) Yes, Sir.

(d) Every effort is being made to 
ensure that minimum dislocation is 
caused to the employees and that those 
among them who do not wish to move 
to New Delhi, are absorbed, as far as 
possible, in other offices at or near 
Simla.

Share-holders of Ex-servicemen Air- 
linfc Transport Services Private 

Limited

786. SHRIMATI ROZA DESH- 
PANDE: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) who are the shareholders of 
Ex-servicemen Air-Link Transport 
Services Private Limited;

(b) whether any advertisement was 
given in the Press for such a contract 
at Delhi; and

(c) what are the earnings of Cam- 
bata per month at Bombay?

THF MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) At present all the 
equity shares are held by ex-service
men and their dependents.

(b) The International Airports Au
thority of India awarded the contract 
to M/s. Ex-Servicemen Alr-LAnk 
Transport Services (Pvt.) Ltd., with
out call of tenders as they were spon
sored by the Director General of Re
settlement, Ministry of Defence, with 
the sole purpose of providing employ
ment to ex-servicemen. There were 
two other parties who came forward
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with their offer# but the terms offered 
by the above mentioned firm were the 
most favourable.

(c) The International Airports 
Authority of India do not have the 
figures of earnings of M/s. Cambatas 
fiom porterage services at Bombay

Mange Export

787 SHRI G Y KRISHNAN- Will 
the Minister of COMMERCE be pleas
ed to state:

(a) the names of the countries which 
are importing Mangoes,

(b) whether the demand for Indian 
Ma’igoes is increasing,

(c) if so the amount of foreign ex
change earned yearly during last 
three years, and

(d) the incentives extendedt>y Gov
ernment for production of more Man
goes m the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE)* (a) Behrein Island, 
Dubai, France, Malaysia, Muscat, 
Nepal, Qatar German Fed Rep, 
Singapore, U K , Kuwait, S Yemen, 
Saudi Arabia and others

(b) Yes, Sir

(t) Years FMR value
(Rs lakh)

1971-72 26 08

1972-73 50 OI

1973-74 51 25

upto Jan 74)

(d) A Centrally Sponsored Scheme 
for Package Programme on mango 
during 5th Plan has been approved. 
Thib has an outlay of about 75 lacs for 
programmes m Maharashtra, Gujarat, 
Karnataka, Andhra Pradesh, Uttar 
Pradesh and West Bengal.

HMvtige «f Small Coins

788. SHftI G Y. KRISHNAN:
SHRI GAJADHAR MAJHI-

Will the Minuter of FINANCE 
be pleased to state

(a) whether there is acute short
age of small coins in the rural areas 
In the country;

(b) if so, the steps Government 
propose to take in this regard, and

(c) the progress made regarding 
the production of coins of all deno
minations by the three mints at 
Alipore (Calcutta), Bombav and 
Hyderabad during flhe last two 
years?

THE MINISTER OF STATE 
IN THE MINISTRY OF FIN
ANCE (SHRI K R GANESH)-
(a) N© leports of shortage of small 
coins in the rural areas m the country 
have been received m recent months

(b) Does not arise

(c) The production of small coins 
during the years 1972-73 and 1973-74 
is as under —

Denomination No of pieces (poo's

omitted)
1972--3 1973-74

5C)-Palse 14,16,16 15*33570

25-Paise 38.72,82 43,08,8$

10-Paise 76,08,00 80,94*62

5-Paise 48,22,80 47.44.5®

3-Paiie 18,85 ••

2-Paise 26,12,10 23,26,60

1-Paisa . 4i9**40



129 Written Answers SRAVANA 4, 1896 (SAKA) Written Answers 130

Value of Rupee

789. SHRI C. K. CHANDRASRPAN:
Will the Minister of FINANCE 

be pleased to state:

(a) whether the value of rupee is 
steadily falling smce 1960;

(b) if so, the reasons therefor and 
what was the value of rupee at the 
end of each year since I960; and

(c) at what point the value of 
rupees stood every month in 1973 and 
1974?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) The value of the rupee as mea
sured by the annual average of the 
All-India Industrial Workers’ Con- 
summer Price Index (base 1949=100) 
has fallen since 1960 excepting in 1969 
when it increased slightly compared 
to the preceding year

(b) The fall in the value of the 
rupee reflects the rise in the consu
mer price index The desired calcula
tions for the end of each year (De
cember) Fince I960 in terms of the 
All-India Industrial workers’ con
sumer Price Index (base 1949=100) 
are as follows:

Value of rupee 
(In 1949 Paise)

December T960 80 6

December 1961 78 1

December 1962 75 *2
December IQ63 71-4

December 1964 6i-o

December 1965 5 7 -8
December 1966 50 8

December 1967 46 7

December 1968 48-1

December 1969 46*5

December 1970 44-2

December 1971 42-2

December 1972 3 9 2

December 1973 3 f 6

(c) The monthly calculations as desired 
are as follows :

Value of Rupee (In 
io^t) paise)

Months 1973 1974

January 39 2 3 1 2

February 38 6 30 8

March . 38-0 2 9 .9

Aptil . 37 2 29 1

M ay 36-1 28.0

June 3 5 ‘ 3

Jul> . 33 9

August 33 3

September 3 3 2
October 3 2 .4

November 3 i ' 7

December 3 1 -6

Decision on construction of an Air
port at Mayithura

790. SHRI C. K. CIIANDRAPPAN:
SIIRI N. SREEKANTAN 

NAIR:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to
state:

(a) whether Government lhave 
taken any decision on constructing 
an airport at Mayithura, Veli, bet
ween Alleppy and Cochin, based on 
a report submitted by the Civil avia
tion officials who visited the spot;

(b) if not, the reansons for the 
delay;

(c) when a final decision is l ik e ly  
to foe taken; and

(d) whet are the main points of 
the officials report?

1187 LS— 6
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THE MINISTER’ OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) to (d). The survey reports 
on various sites including Mayithura 
Veli for possible construction of a civil 
aerodrome near Cochin are still under 
evaluation "by the Civil Aviation De
partment in consultation with Indian 
Airlines. A decision is l ik e ly  to be 
reached soon. The survey reports 
mainly deal with the physical charac
teristics of the sites, availability of 
facilities etc.

Loan given by Nationalised Banks
ant other Financial Institutions to 

large industrial houses

791. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE 

be pelascd to state:
(a) whether the nationalised banks 

and other public financial institutions 
have given credit to various com
panies and organisations like limit
ed companies partnership firms and 
family trusts owned and controlled by 
the large industrial houses during 
1973-74.

(t>) if so, the amount each of these 
organisations and banks have given 
to each of the companies or the firms 
during 1973-74; and

(c) the amount outstanding from 
each of these companies on ttie 31st 
March, 1974?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAV AN):
(a) to (c). In accordance with the law 
practice and usages customary among 
bankers and as per the provisions of 
Section 13 of the Banking Companies 
(Acquisition and Transfer oi Under
takings) Act, 1970, it is not possible 
for nationalised banks to divulge in
formation regarding its constituents. 
However according to the informa
tion furnished by the Reserve Bank of 
India the nationalised banks’ aggre
gate outstanding advances to large 
industrial houses, as on last Friday of 
June 1973 was Rs. 568.79 crores.

Information relating to direct finan
cial assistance sanctioned by the In
dustrial Development Bank of India, 
Industrial Finance Corporation ol 
India ana Industrial Credit and In
vestment Corporation of India to in
dustrial concerns belonging to large 
industrial houses during 1973-74 and 
the amount outstanding as on 31st 
March 1974 against these concerns is 
furnished in statements I, II and m  
respectively laid on the Table of the 
House. [Placed in Library. See No. 
LT-8081/74], Similar information in 
respect of Life Insurance Corporation 
of India and Unit Trust of India is 
being collected and would be laid on 
the Table of the House to the extent 
and in the manner available vifh 
them.

Increase in audit observations regard
ing Financial transactions 

of various Ministries

792. SHRI S. R. DAMANI:
Will the Minister of FINANCE 

be pleased to state:
(a) whether the number of audit 

observations has steeply increased 
since 1970 regarding financial trans
actions of various Ministries;

(b) if so, the figures thereof year- 
wise and Ministry-wise; and

(c) the reasons for not squaring 
them up for so many years?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) to (c). The in
formation is being collected and will 
be laid on the Table of the House.

Total value of goods exported to 
E.E.C. countrles last year

793. SHRI S. R. DAMANI: Will 
the Minister of COMMERCE be
pleased to state:

(a) whether a special drive ia 
going to be launched to increase the 
exports to E.E.C. Countries in the
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current year and if so, the salient 
features thereof; and

(b) whether negotiations have 
been carried out for getting special 
concessions and the result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and 0>). Yes, Sir. 
Steps taken to increase trade with 
E.E.C. countries inter alia, include our 
efforts to secure elimination/reauction 
of tariff and non-tanff barriers to 
trade. Commercial Development Pro
grammes, exchange oi trade delega
tions, .Joint Commission meetings, etc. 
As a result of our efforts several con
cessions have been secured in the past 
from the Community e.g., substantial 
lariff reductions obtained under the 
Jute and Coir Agreement, tariff sus
pensions in regard to a number of 
items of export interest to India, sign- 
in# of Commercial Cooperation Agree
ment, further liberalisation of G SP  
Scheme etc.

Overseas market surveys undertaken 
under the U.N I>.P

794. SHRI S. R. DAMANI: Will
the Minister of COMMERCE be 
pleased to state the broad outlines 
of overseas market surveys under
taken under the United Nations Deve
lopment programme and the prospects 
of increasing India’s exports on the 
basis of these suiveys7

THE DEPUTY MINISTER* IN THE 
MINISTRY OF COMMERCE (.SHRI 
A. C. GEORGE): No overseas market
surveys have so far been undertaken 
by this Ministry with United Nations 
Development Programme assistance. 
However, a project document relating 
to Research and Surveys, for Export 
Development was signed between the 
Government of India and the United 
Nations Development Programme In 
June, 1974 for undertaking three 
overseas market surveys during the 
period August, 1974 to April 1975.

Unadjusted amount of annual pre
mium deposited by policy-holders 

during 1972-73
795. PROF. MADHU DANDAVATE:

Wall the Minister of FINANCE be 
pleased to state:

(a) whether part of the annual 
premium deposited by policy-holders 
during 1972-73 is lying unadjusted 
with the Life Insurance Corporation;

(b) if so, the percentage of the 
unadjusted amount m 1972-73;

(c) how does it compare with the 
corresponding percentages during 
1970-71 and 1971-72; and

(d) the reasons for these recurring 
unadjusted amounts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): (a) to
(c). The amount of deposits that 
remained unadjusted at the end of 
1970-71, 1971-72 and 1972-73 and its 
pei centage lo the total annual pre
mium income were as under:

UNADJUSTED PREMIUM DEPOSIT

Year Amount Percent-
(Rs. in age to
Crores) total

annual pre
mium 
income

33 17 U-5I
14 05 10-25

36-58 9 60

(d) The reasons toi piemiums re
maining unadjused include.

(U Premiums not received m full.
(u> Amounts received after the 

expiry of the days of grace 
without payment of late fee, 
etc.

(ni) amounts received with in
correct policy numbers or 
without policy numbers.

1970-71

1971-72

1972-73
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Tourist Hotels in D«£hi

796. SHRI MUHAMMED SHERIFF:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state 
how mauy tourist hotels are at pre
sent in Delhi and how many new 
tourist hotels have been opened in 
Delhi during the years 1973 and 1974?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SAROJINI MAHI- 
SHI): At present, there are 25 hotels
approved by the Department of Tour
ism in Delhi. Three hotels were added 
during 1973 and 1974.

Supply of Yam to West Bengal 
Weavers

797. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased 
to state:

(a) whether West Bengal weavers 
are not supplied with yarn at par 
with their demands;

(b) if so, the reasons thereof; and

(c) what was their total demand 
for yarn during 1073-74 and upto 
July, 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): (a) to (c). Statutory con
trol over prices and distribution of 
cotton yarn was endorsed in March
1973. Demands for supplies under the 
control scheme received from various 
States were far in excess of the pro
duction. Besides, various mills obtain
ed stay orders from courts against re
lease orders issued by the Textile Com
missioner. Allotments/supplies of 
cotton yarn to different States could 
not accordingly be made during 1973-74 
as per their demand. It may also be 
added that prices and distribution con
trol over cotton yam was gradually

relaxed from July, 1973, onwards and 
un-controlled varieties had to be pur
chased by weavers from the open 
market.

Price and distribution control over 
cotton yarn were lifted completely by 
March, 1974. Only nominees of State 
Governments, Apex Co-operative So
cieties and State Handloom/Power- 
loom Corporations are now assisted 
to lift their requirements direct from 
Mills. In turn, these organizations 
are expected to meet the demands of 
weavers to the best-possible exent.

The West Bengal Government had 
indicated their requirements during 
1973-74 at 15.24 lakh kgs. of hank yarn 
and 22.14 lakh kgs. of cone yarn per 
month. During 1974-75, they have re
vised their requirements to 39.18 lakh 
kgs. of hank yarn and 84.37 kgs. of 
cone yam per month.

Appointment of a Committee to 
Suggest Economies in Govern

ment Expenditure

798. SHRI Y. ESWARA REDDY: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government propose 
to appoint a Committee to suggest 
economies in Government expendi
ture and to draw up a schedule of 
priorities for items of expenditure; 
and

(b if so ,the salient features of the 
proposal?

THE MINISTER OF STATE IN’ 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) and (to). In order 
to locate possible economies in Gov
ernment expenditure in the context of 
the highly inflationary situation pre
vailing in the country, two Teams of 
Secretaries have been set up to review 
respectively the Plan and non-Plan 
budgets ol the Ministries and to re
port to Government. The work of the 
Teams is nearing completion.
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Import of raw cotton from Soviet 
Union

799. SHRI Y. ESWARA REDDY:
Will the Minister of COMMERCE 

be pleased to state:
(a) whether Government have de- 

t ided to import raw cotton from Soviet 
Union during 1974-75; atid

(b) if so, the broad outlines there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No, Sir. How
ever, the possibilities are being ex
plored.

(b) Does not arise.

Steps to check inflation

800. RAJA KULKARN1:
Will the Minister of FINANCE 

be pleased to state:

(a) what were the measures, fiscal 
monetary and others, which were 
taken by Government to control in- 
ftatioAary trends and rising prices of 
essential commodities during the years
1972, 1973 and 1974; and

(b) why these measures have failed?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) A statement is attached.

(b) Several factors such as fall in 
agricultural production during 1971- 
72 and 1972-73, near stagnation in in
dustrial production during 1973, a 
steep rise in import prices of major 
goods like petroleum and petroleum 
products, fertilisers and metals, hoard
ing and speculative tendencies have 
aggravated the price situation. But 
for the measures adopted (as per 
enclosed statement) the price rise 
might have been steeper.

Statement

The principal monetary measures 
taken smce 1972 have been as fol
lows,;— L

<aj The Bank Rate was raised 
from 6 per cent to 7 per cent 
with effect from May 31, 1973 
and to 9 per cent wilh effect 
from 23rd July, 1974.

(b) The statutory cash reserve 
ratio was raised thrice in 
1973—-from 3 per cent to 5 per 
cent with effect from June 29, 
1973; from 5 per cent to 6 
per cent with effect from Sep
tember 8, 1973; and from 6 
per cent to 7 per cent with 
effect from September 22,
1973. This ratio has, how
ever, been reduced from 7 per 
cent to 5 per cent with effect 
from June 29, 1974.

(c) The statutory liquidity ratio 
was raised four times between
1972 and 1974 (so far)—from 
28 pen cent to 29 per cent 
with effect from first Friday of 
August' 1972; from 29 per cent 
to 30 per cent with effect 
from November 17, 1972; from 
30 per cent to 32 per cent 
with effect from December 8, 
1973; and from 32 per cent to 
33 per cent with effect from 
June 29, 1974.

(d) The net liquidity ratio was
stepped up from 34 per cent 
to 40 per cent In tour stages 
between 1972 and 1974 (so 
far)—from 34 per cent to 36 
per cent with effect from 
November 17, 1972; from 36 
per cent to 37 per cent with 
effect from March 30, 1978;
from- 37 per cent to 39 per 
cent with effect from June 29, 
1973; and from 39 per cent to 
40 per cent with effect from 
September 8, 1973.

(e) The minimum lending rate 
(except for exempted catego
ries) of scheduled commercial
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banks was fixed at 10 per 
cent w.e.f. 1st June 1973. The 
rate was raised from 10 per 
cent to 11 per cent from De
cember 1, 1973. It has been 
further raised from 11 per 
cent to 12.5 per cent w.e.f. 
23rd July, 107*.

(f) In order to discourage hoard
ing and speculative activities, 
the minimum lending rate on 
bank advances against com
modities covered by selective 
credit control has been raised 
by 2 per cent from 13 per cent 
to 15 per cent or from 12. per 
cent to 14 per cent as may be 
applicable to various catego
ries w.e.f. 23rd July, 1974.

(g) With effect from April 1, 
1974, the rate of interest on 
savings account was raised 
from 4 per cent to 5 per cent, 
and for other categories of 
deposits, the increase ranged 
from 0.25 to 1.00 percentage 
points. Corresponding in
creases were also applicable 
on post office saving, time and 
recurring deposits as also on 
saving certificates, and pub
lic provident' fund balances. 
The deposit rates on the time 
deposit have been further 
raised with effect from 23rd 
July depending upon their 
maturity period, the maxi
mum rate being 10 per cent 
on deposits of more than 5 
years duration.

2. The accent of Government’s fis
cal policy in recent years has been 
towards raising resources both for 
developmental and non-developmen- 
tal expenditures, in a non-inflationarv 
manner through increased taxation 
effort, larger market borrowings, in
crease in small saving collections, etc. 
Simultaneously, steps were taken to 
fffect economies in Government ex
penditure with a view to contain the 
level of deficit financing. The speci
fic areas where non-Plan expendi

tures have been curtailed are econo
mies in contigencies and travelling 
allowances; stopping of the construc
tion of non-functional buildings which 
have not proceeded beyond plinth, 
level; ban on creation of new posts 
and non-filling of posts which had re
mained unfilled for more than, 
six months; deferring of ro
tational transfer of officers;, 
savings in petrol consump
tion of departmental vehicles; savings 
on phone calls; economies in expendi
ture on entertainments and foreign; 
travel; curtailment’ of house building 
advances to Government employees* 
economies in expenditure involved in 
holding conferences etc.; keeping to a 
minimum invitations for holding in
ternational gatherings; and asking 
various Ministries/Departments to< 
direct the public undertakings under 
their control to minimise their cash 
losses by generating more internal 
resources through efficient functioning 
so that the budgetary provision on- 
this account could be curtailed.

3. An important step taken in 1972" 
related to the stopping of the over
draft facility from the R.B.I. to the- 
States. Beginning May 1972, no State 
is permitted to run an overdraft with 
th e  Reserve Bank except for a purely 
temporary period of seven working 
days. In a major move to contain 
deficit financing, the Government took 
a decision in August, 1973 to curtail 
its expenditure (both Plan and non- 
Plan) by Rs. 400 crores in 1973-74, 
but at the same time, enough care 
was taken to see that the core pro
jects and the projects which are in an 
ad v an ced  stage of completion were 
not affected by paucity of funds. Fur
ther the 1974-75 budget limits the 
level of deficit financing to only Rs. 
125 crores, and every effort is being 
made to adhere to this limit.

4. Recently, the Government have 
taken a number of steps to mop up- 
the excess liquidity in the system. 
These are (i) immobilisation of the 
increases in wages and salaries for 
one year, and half of the increase in 
Dearness Allowance for two years
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payable after 6th July, 1074, (ii) re
striction on the distribution of divi
dends by companies and (iii) compul
sory deposits by all income-tax payers 
w\o aiv. individuals, Hindu undivided 
families or trustees of private dis
ci ctionary trusts, and whose aggre
gate non-agricultural income and 
agricultural inromc. if any, exceeds 
Rs. 15,000 in a year. The proceeds 
from such compulsory deposits will 
also be immobilised, and will not ac
crue to the Government as a budge
tary resource.

5. Apart from these fiscal and mone
tary measures, other steps were also 
taken to check the rise in prices. Ad
ministrative controls were imposed 
to contain the rise in the prices of 
essential commodities, and to secure 
their proper distribution, particularly 
to vulnerable and weaker sections of 
the population. Wherever possible,
dual price policy, as in the case of 
sugar, was adopted. For evolving an 
efficient system of distribution, a
Committee was appointed by the
Planning Commission. This Commit
tee has since submitted its Report 
which is under examination by the 
Government. Measures were also 
taken to secure increases in produc
tio n  both of agricultural and indus
trial commodities, and as far as possi
ble tn secure imported supplies to 
augment domestic availabilities. In 
June, 1974 an Ordinance was promul
gated with a view to ensuring more 
efferti /e enforcement of the provi
sions of the Essential Commodities 
Act so as to deal with hoarding and 
profiteering in respect of main arti
cle*? of mass consumption, viz., food
stuffs, edible oils and oilseeds, drugs, 
cotton and woollen textiles.

Workers Idle in Indian Airlines

801. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether Indian Airlines is 
losing Rs, five lakhs every day;

 ̂ (b) whether five to six thousand 
wooers are idle in Indian Airlines 
due to over staffing;

(c) if so, the reasons for loss; and

(d) what steps Government pro
pose to take to check further losses 
and to utilise the svirplus labour force 
and staff?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) and (c). Indian 
Airlines have estimated that due to 
the very steep rise in the prices of 
aviation turbine fuel, they will incure 
a loss of Rs. 16.5 crores during 1974- 
75. This would mean a loss of ap
proximately Rs. 4.52 lakhs per day,

(b) With the introduction of seve
ral measures for eliminating wasteful 
work practices, the sanctioned stren
gth has been considered adequate in 
some departments while surpluses 
have been located in some others. 
The extent of such surpluses is being 
assessed by a high powered commit
tee called the ‘Organisation and Sys
tems Group’. The surplus staff will 
be absorbed against the future ex
pansion programme.

(d) Indian Airlines have phased out 
their Viscounts and Dakotas, the 
operational costs of which were pro
hibitive. They have discontinued 
services to a number of stations and 
reduced frequencies to some others. 
Measures have also been taken to 
economise in expenditure wherever 
possible. Certain other measures to 
meet or overcome the losses are also 
being devised.

Functioning of Finance Corporations 
in the Country

802. SHRI M. KATHAMUTHU:
Will the Minister of FINANCE 

be pleased to state:

(a) whether Government are aware 
that nowadays a large number of
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Finance Corporations have sprung 
up in the country which borrow sub
stantial sums from the public and lend 
it to trade at very (high rates of inter
est for being used for hoarding and 
cornering of essential commodities; 
and

(b) if so, the steps proposed to be 
taken to check this?

THE MINISTER OF FINANCE 
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). Control over the 
deposit-acceptance activities of limit
ed companies is enforced by the Re
serve Bank through a set of direc
tions issued by it under Chapter 
IIIB of the Reserve Bank of India 
Act, 1934. The Banking Commission 
had, on a review of the activities of 
“Finance! Companies/Corporations'’, 
made certain recommendations for a 
restructuring of the existing scheme 
of control over these Companies. On 
considering these recommendations, 
Government have decided in princi
ple! that statutory powers may be 
taken to prohibit acceptance of depo
sits by all unincorporated non-bank
ing institutions and that the existing 
statutes and directions thereunder 
may be tightened. With a view to 
examining this matter in depth and 
to make specific recommendations for 
further action, thcj Reserve Bank of 
India has since constituted p Study 
Group whose deliberations are in 
progress.

Decline in Textile Export
803. SHRI M. KATHAMUTHU:
Will the Minister of COMMERCE 

be pleased to state:
(a) whether the textile export has 

suffered a sharp decline during the 
last few months; and

(b) if so, the main features and 
reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) While there
has been a decline in the rate of

shipments of cotton textile# since 
April, 1974, vis-a-ws shipments in 
the preceding quarter, the exports of 
cotton textiles during the period 
January—June, 1074, have bften of 
the order of Rs. 118.96 crores. as 
against Rs. 78.79 crores during the 
same period in 1973.

(b) The gap between the interna
tional and domestic prices of cotton 
textiles arising mainly from higher 
cotton prices in India, which makes 
our products uncompetitive, the 
reduced buying due to heavy stocks 
and due to anti-inflationary measures 
taken by various countries have ad
versely affected our cotton textile 
exports during the recent months.
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Non-payment of ' Income-tax by 
Plastic Factories functioning in 

South Delhi

805. SHRI BIRENDER SINGH 
RAO WiU the Minister pi FINANCE 
be pleased to state:

(a) whether it has come to the 
notice of Government that nearly 
1000 plastic factories have been run
ning in South Delhi during the last 
five years, and

(b) whether these plastic factory 
owners do not pay any sales tax and 
income*tax to Government?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K  R. GANESH): (a) and
(b). Eleven plastic industrial units, 
located in South Delhi are being 
assessed to income-tax. There arc* 
also quite a few persons owning one 
or two small machines who work on 
casual job basis and who do not 
appear to have income liable to 
income-tax.

As regards sales tax, presently, 
proceedings against two plastic manu
facturers in South Delhi are pending 
in Sales Tax Department of Delhi 
Administration. No other instance of 
non-payment of salts tax has come 
to notice. That Department js also 
conducting enquiries and if any 
dealer is found, who has not got 
himself registered, he will be dealt 
with according to law.

Success achieved eliminating waste
ful practices In Indian Airlines

806. SHRI B. S. BHAURA: Will
the Minister of TOURISM AND 
CIVIL AVIATION oe pleased to
state:

(a) whether Indian Airlines last 
year made any attempts to eliminate 
and curtail wasteful labour practices 
in tne Corporation; and

(b) if so, to what extent Govern
ment haÂ e succeeded jn accomplish
ing its objective with comparative 
figures thereof?,

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRl RAJ 
BAHADUR): (a) Yc*. Sir.

(b) Some of the salient features 
of the improvements which have re
sulted from elimination of wasteful 
work practices arc: —

(1) There has been a noticeable 
improvement in the standard of 
discipline and attendance,

(li) The expenditure on overtime 
for 1973-74 has been brought down 
from Rs. 382 lakhs (budgetted) to 
Rs. 264 lakhs. Sei 1974*75, this 
expenditure is likely to be of the 
order of Rs. 30 lakhs.

(iu) The on-time performance 
has improved from 45.16 per cent 
for the calendar year 1973 to 64.77 
per cent for the first five months 
of t974.

(iv) The number of night stops 
in the case of flying crew has been 
brought down from 35 per day sys
tem wise before the lock-out to 12 
day after 18th March. 1974 when a 
new schedule was brought mto 
force, and

(v) The existing standard 
strength has been considered ade
quate in many departments and 
surpluses located in others. The 
extent of surpluses is being assess
ed.
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Trade Pact between India and Senegal

807 SHRI B S. BHAURA Will 
the Minister of COMMERCE be 
pleased to state:

(d) whether India and Senegal sign
ed five year trade pact during the re
cent visit of Senegal President to India; 
and

(b) if so, the salient features of the 
main items of trade agreed upon be
tween the two countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE)* (a) and ( d>. A 
trade agreement between India and 
Senegal was signed on 22nd May, 
1974 The agreement has to be ap
proved by the respective Govern
ments before it is made p'tbuc and 
comes into force.
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Export of Key Items

810. SHRI D. D. DESAI: Will the
Minister of OMMERCE be pleased to 
state:

(a) whether plan to export key 
items has gone wrong;

(b) if so, the reasons thereof; and
(c) the corrective steps taken to en

sure that the plan goes according to 
the schedule?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) to (c). No,
Sir, on the other hand during 1973-74 
lMOst of our principal items of ex
ports overshot the targets fixed for 
them While no corrective steps as 
tiuch are necessary, it is the policy of 
the Government to promote exports 
of all items for which potential 
exists and surpluses can be generated 
without undue restrain of domestic 
demand.

Financial Assistance to Kerala

812. SHRIMATI BHARGAVI THAN- 
KAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) whether the Kerala State Gov
ernment has represented to the Cen
tral Government for the continuance 
of financial assistance which was given 
during the year 1973-74 for relief 
works in scarcity affected areas in that 
State; and

(b) if so, the quantum of help so 
far given by Government to the State 
of Kerala and the relief work done in 
the tribal areas?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) The Kerala State 
Government have not represented to 
the Central Government for the con
tinuance of the financial assistance 
given for relief works in 1973-74.

(b) Does not arise in view of (a) 
above.

l>emand of Bonus by Rubber Board 
Employees

811. SHRIMATI BHARGAVI THAN- 
KAPPAN: Will the Minuter of COM
MERCE be pleased to state:

(a) whether Rubber Board em
ployees are demanding bonus; and

(b) if so, what steps Government 
have taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C GEORGE): (a) Yes, Sir.

(b) The employees of the Rubber 
Board are not entitled to get bonus 
under the Payment of Bonus Act.

Development of Tourist spots In Kerala

813. SHRIMATI BHARGAVI THAN- 
KAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION be 
pleased to state the total amount 
sanctioned and spent during the Fourtii 
Five Year Plan period for development 
of tourist spots in Kerala, scheme- 
wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (DR. SAROJINI 
MAHISHI): An expenditure of
Rs. 145 .83  lakhs was incurred in the 
Central Sector on tourism schemes in 
Kerala during the Fourth Five Year



I5i Wntten Answers JULY 26, 1074 Written Answers 152

Plan The scheme-wise expenditure is 
given below —

Name o f the Scheme Amount Expendi- 
sancUoned ture incu

rred

(Rs in lakhs)
Depai tment of Tottmtn

t Yourh Hostel at
Trivandrum  n 2 85

2 Development of
K( valam 31 81
I r DC

3 Kovalam Hotal
(4-star) . 115 00

4 Kovalam Grove 
(Cottages) 20 00

o 94 

31 M

73 77 

39 31

169 66 145 83

the funds made a\ ailable by the L X C 
should be spent in the backward areas 
of a State

(b) and (c) The L IC  has invested 
the following amounts m Kerala (lur
ing 1971-72 1972-71 and 1973-74 —

In lakhs of rupees

1971-72
1972-73
1973-74
1974-75

1197

1341*
Not Yet 
available

Funds Earmarked by L IC  for Invest
ment m backward a*reas

814 SHRIMATI BHARGAVI THAN-
KAPPAN Will the Minister ot 
FINANCE be pleased to state

(a) whether the Life Insurance Cor
poration of India has earmarked some 
funds for investment m backward 
■areas,

(b) if so, the amounts it has invested 
m the backward areas of Kerala dur 
ing 1971-72, 1972-73 and 1973-74, and

(c) what amount does it propose to 
invest m these areas during 1974-75 
and on which specific projects’

THE DEPUTY MINISTER IN THE 
MINISTRY OP FINANCE (SHRIMATI 
SUSHILA ROHATGI) (a) No Sir 
The bulk of L lC ’s investments m the 
states are made through the medium 
of various Stat  ̂ level agencies wWch 
alone can decide as to how much of

* Figure is subject to audit.
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Suggestion made by Economists re
garding reduction in money supply

816. SHRI SATYENDRA NARAIN 
SINJIA: Will the Minister of FINANCE 
be pleased to state:

(a) whether pome economists have 
suggested to Government that the 
money supply be reduced by 25 per 
cent or so by freezing deposits and 
exchanging high denomination notes 
for bonds;

(b) whether Government have con
sidered this proposal to reduce infla
tion; and

(c) if so, the salient features thereof?

THE MINISTER OF FINANCE 
(SHRI YESIIWANTRAO CHAV AN): 
(a 1 and (b). Yes, Sir.

(c) While the Government have 
taken and will continue to take 
measures to curtail money supply con
sistent with growth in production, the 
methovl, suggested by the Economists 
for the immobilisation of money sup
ply contained m “Supplement to the 
Economists’ Memorandum entitled 
SEMI-BOMBLA—June, 1974", publish
ed by Vora & Co.. Bombay-2, are not 
favoured bv the Government.

Ceiling On Gold

817. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of FINANCE 
be pleased to state:

(a) whether 10 Tolas of Gold ceiling 
per couple and 5 Tolas for daughter 
as suggested by the Planning Commis
sion would bring social reform and 
would meet the serious economic 
situation in the country;

(b) the value in rupees of gold like
ly to be collected by Government 
through this process;

(c) whether the entire gold smug
gled Into the country estimated at Rs. 
7,000 crores would come out; and

(d) if so, what steps Government 
propose to take so that the gold al
ready smuggled into India does not get 
smuggled out, before any law come 
Into force?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH): (a) to (d). The sug
gestion made by the Minister of State 
ioi Planning for imposing a gold ceil- 
nu oi in tolas per family and 5 tolas 
por daughter is under consideration. 
The amount and value of gold that 

become available through, this 
proce-. would depend to a large extent 
on how the surplus of individual hold
ings is collected.

Assistance from world bank for deve
lopment of chambal Project

'18 SHRI R. R. SINGH DEO; Will 
the Minister of FINANCE be pleased 
to state;

(a) whether Government had sought 
assistance from the World Bank for 
the development of the Chambal Pro
ject; and

(b) if so, the amount of assistance 
sought and the reaction of the World 
Bank thereto?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAV AN); 
(a> and (b). Yes. Sir. An Agreement 
for a loan of aboat Rs. 39 crores (US 
$ 52 million) for the Chambal Com
mand Area Development Project was 
signed between India and IBRD on 
19th June, 1974. The loan amount will 
be utilised for the improvement and 
completion of existing irrigation facili
ties, road development, afforestation 
and erosion control, procurement of 
fertilisers, provision of measures for 
aquatic weed control, training o f
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staff in on>farm development and 
carrying out of studies oi hydrology, 
reservoir systems operations, consump
tive use drainage design and con
struction methods for on-farm deve
lopment in the command area of the 
Chambal Irrigation Project of the 
State of Raiasthan The loan carries 
interest at the rate of 7 25 per cent 
per annum and is repayable m *0 
years including a grace period of 7 
years

Prepo^l to construct hotel near 
Palam (Delhi)

810 SHRI RAM KANWAR Will the 
Minister of TOURISM AND CIVIL 
-AVI ATTON be pleased to state

(a) whether Government propose 
to construct another hotel in the pub 
he sector in the Union Territoiy of 
Delhi near Palam,

(b) whether the details of the prj 
po-cd pioject have been finalis d and 
if so the mam features thereof, and

lc) when the work is likely to st at 
and whit is the total investment in
volved m it’

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVTL AVIATION (DR SAROJINI 
MAHISHI) (a) No Sir

(b) and (c) Do not arise

Assistance from International 
Monetary Fund

820 SHRI H M PATEL Will the 
Minister of FINANCE be pleased to 
state

(a) whether India has approached 
the International Monetary Fund for 
additional help to come over the situ
ation created by the increase m prices 
of imported crude from the Arab coun
tries

(b) if so, the extent of additional 
assistance sought by Government 
from the International Monetary 
Fund and

(c) whether the International Mone
tary Fund has agreed to the request 
of the Government of India, if so, 10 
what extent?

THE MINTSTER OF FINANCE 
(SHRI YESHWANTKAO CHAVAN)
(a) to (c) India has drawn m May 
1974 amounts in vanous tuirencies 
equivalent to SDR 235 million 
(Rs 221 40 crores) Itom the Inter
national vionctary Fund Thi draw
ing has been m?de m the context of 
the situation created b\ the rise in 
prices of oil and other materials and 
equipment

Vast scope for Indian woollen knit
wear m West European countries
821 SHRI K MATLANNA Will the 

Minister of COMMERCE be pleased 
to state

(a) whether West European toun 
tries have vast scopc foi Indian Wool
len knitwear and the market of these 
products is so extensive and lull cf 
polential that the exports can be push
ed up

(b) whethei Government have made 
any assessment m this regaid and

(c) if so the salient features re
garding the suggestions tor modernisa
tion of the woollen knitwear industry 
which have been accepted bv Govern
ment’

TIIE DEPUTY MINTSTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE) (a) There s con
siderable scope for Indian woollen 
knitwear in West European markets 
considering present meagre exports 
However this market is sophisticated 
and very fashion conscious and the 
present pattern of production is not 
yet oriented m that direction

(b) and (c) Suggestions for moder
nisation of woollen knitwear export 
units are under consideration of the 
Government
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Teg export drive

82.1 SHRI C K JAFFAR SHARIEF 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether any ted export drive 
ha« been launched by Government,

(b) whether any delegation has als 
been sent abroad m this legard, and

(c) if so, the broad features there
of and the progress made m the
mattej *

THE DEPLTY M1NISTFR IN THE 
MINISTRY OF COMMERCE (SHRI 
A C GEORGE) (a) to (c) In order 
to promote lea expoit'- Government 
hcive taken the iollowmg teps —

(i) Abolition oi exDOit duty on tea 
with effect from 1st March, 1970

(u) Kp Mte of excise dut\ at the
point of export varnnjj with 
prue with eftect from 15th April 
1Q70

fin) Piomotional activities by the
Tea Board s offices established 
in London New York, Cairo, 
Biussels and Sydney to create 
greater uossibility tor export of 
Indian tea to vauous traditional 
and new markets

<iv) Promotion of special packs of 
Indian tea in selected markets 
abroad with the cooperation of 
the local blenders/packers

(v) Advertisement through appro 
pnate media of publicity in 
countries abroad

(vi) Participation in Tiade Fairs 
and Exhibitions

(vu) Exchange visits of traders and 
experts to promote the interest 
of tea

<vui) Setting up of a tea Trading 
Corporation m Public Sector for 
export of packeted and blended 
teas

( y> Participation in Generic Pro
motion along with other tea 
producing countries and local 
tea trade m importing coun
tries to increase consumption of 
tea as a beverage ma-a-ius other 
soft drinks

i A three member delegation visit- 
e i in March-April 1Q74 North African 
country viz Algeria, Tunisia and 
Libya to assess the nature of demand 
for Indian tea In Morocco and Al
geria the demand is mainly for green 
tea Tunisia and Libya are primarily 
markets for black tea Follow up action 
his been taken m co-ooeration with 
tea producers and export trade inclu
ding Tea Trading Corporator of 
India

*TT?rta TOW farm STTT if
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Development of Sabarunala (Kerala)
824 SHRT N SREEKANTAN NAIR

Will t 'e  Minister of 10UR1SM AND 
CIVIL, AVIATION be. pleased 1o
state

(a) whether the Government of
Kerala have requested for Cential as
sistance for the development of Sab 
rimala which is a famous pilfrrm cen- 
tie in South India, and

(b) the action taken by the Cent a' 
Government on the request of thj 
Kerala Government’

n i*  MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (DR SAROJINI
MAHISHI) (a) Yes, Sir

(b) Due to constraint on resources 
aid other priorities the development 
ol pilgrim facilities at Sabarimala is 
not being taken up in the Central Sec
tor particularly as this is primarily 
the responsibility of the State Gov
ernment A provision of Rs 5 lakhs 
has been made m the Fifth Plan of the 
Kerala Tourist De e’ooment Corpora
tion for the provision of accommoda
tion and other facilities for pilgrims 
at Sabarimala

Directions issued to SiBI to stop pay
ment of Bills/cheques presented by 

State Government of Kerala
825 SHRI N SREEKANTAN NAIR 

Will the Minister of FINANCE be 
pleased to state

(a) whether the Central Govern
ment have issued directions to the

State Bank oi India and its subsidia
ries to stop payment of bills/cheques 
piesented by the State Government 
of Kerala; and

(b) if so, the reasons therefor’

THE MINISTER OF STATE IN 
T1IE MINISTRY OF FINANCE (SHRI 
K R GANESH) (a) and (b) Under 
the procedure which has been worked 
out m consultation with the Planning 
Commission and the Reserve Bank of 
India and which has come into effect 
from 1st Ma\ 1972 no State can have 
an overdraft continuously fo r more 
than seven da"\s> As the Government 
of Kerala was running a persistent 
o\ erdraft the payments on behalf of 
the Stall Go\ernments were stopped 
on 4th May 1074 under the instruc
tions ol tlie Reserve Bank of India 
but with the clearance of tht overdraft 
the paAmen4s were resumed with 
eflect from the 8th May 1Q74

Restrictions placed on various Mmi* 
tries Department heads and other per

sonnel in the use of Govt owned 
vehicles

8 2 b SH R I S  C S A M A N 1 A  W ill 
«he M in ister o f F TN A N C E  be p leased  
to sta te

(a) what jestrlctions have been 
placed upon various Ministries De
partmental heads and other personnel 
m the use of Government owned 
motox vehicles or other vehicles at 
Government cost since the heavy in
crease in the prices of motor spirit 
and lubricants,

(b) whether the expenditure on this 
account has increased and if so the 
increase per month; and

(c) the economy achieved in this 
regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K R GANESH) (a) Apart from a 
stricter enforcement of the Staff Car 
Rules Ministries were instructed <n
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August, 197;$ to restrict the consump-
tion of petrol in staff cars and other
dep~:rtrnental vehicles which are not
used for operational purposes or for
Jield duties, to 75 per cent of the
quantity ccnsurned during 1972-73.
During 1973-74, however, the consump-
tion was tu be restricted to 85 per
cent as the restriction was to apply
only to a part of the year. There is,
however, an inherent element of un-
certainty in controlling overall ex-
penditure because of various inescap-
able demands, and the orders them-
selves envisage exclusion of special
activities such as fairs, conferences,
visits of foreign delegation. Also the
prices of petrol and lubricants have
increased substantially since the orders
were issued.

(b) and (c). The comparative figures
available in respect of staff cars of
the various Ministries/Departments
for 1972-73 and 1973-74 show that the
quantitative restriction imposed in
August, 1973, has, by and large, been
observed. There has been an estim-
ated saving of about 1.40 Iakhs litres
of petrol in 1973-74 compared to 1972-
73. But for this saving. the total ex-
penditure on petrol would have zone
up in 1973-74 by about Rs. 5.51 lakhs.
but as a result of the orders referred
to, it has been possible to contain the
increase in expenditure and limit it to
Rs. 2.41 lakhs (or about Rs. 20,000 per
month)

A.rrears of Taxes

827. SHRI S. C. SAMANTA: Will the
Minister of FINANCE be pleased to
state:

(a) the progress made in the dtrec-
tion of minimising tax-evasion;

(b) what are the arrears of taxes as
on the 30th June, 1974;

,.
I

(c) the measures further designed to
plug the loop-holes in taxation mea-
sures, laws and other factors responsi-
ble for large scale tax-evasions; and
1187 LS.-7
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(d) tax dues realised so Iar during
the current year till the 30th June,
1974?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRl
K R. GANESH): (a) The Government
has been taking a number of steps
to check tax evasion. On the legisla-
tive side, several amendments to the
direct tax laws have been made to
plug the loop-holes and to strengthen
the departmental machinery. The
power to acquire under-valued im-
movable properties, provisions to check
benami transactions and measures for
strengthening the valuation machinery
introduced through the Taxation Laws
(Amendment) Act, 1972, partial integ-
ration of agricultural income with non-
agricultural income for tax purposes
introduced through the Finance Act,
1973 and the proposals made through
the Taxation Laws (Amendment) Bill,
1973 which is before a Select Com-
mittee of Parliament are some of the
important legislative measures taken
by the Government in recent times in
this connection. On the administra-
tive side, searches and seizures, sur-
vey operations and prosecutions have
been stepped UD. The Intelligence
Units attached to the Commissioner'S
charges are beins strengthened. A
Special Cell has also been set UP to
investigate the cases of some of the
large industrial houses.

(b) The figures of arrears of income-
tax (including corporation tax),
wealth-tax, gift tax and estate duty as
on 30-6-1974 are not readily available.
However, the position as on 31-3-1974
in respect of these taxes is as under:

Gross Net.
arrears arre "rs

------ -----------
(Figures in Rs.jcrores-,

Income tax
(Including
Corporation Tax)
Wealth-tax
Gift Tax
Estate Duty

815'70

29'37
3'65
15'86

471'45
18'13
2'01

9'51
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(c) The Taxation Laws (Amend
ment) Bill, 1973 which it before a 
Select Committee of Parliament con
tains a number of provisions tor plug
ging loop-holes in tax laws and giving 
additional powers to the authorities 
so as to make the fight against tax 
evasion more effective

(d) The collections dunng the cur
rent financial year upto 30th June,
1974 out of arrear and current demand 
as per reports received so far, are as 
under

Rs /crores
Income-tax (‘ncludmg Corpora
t i o n  tax) H 7 30

Wealth-tax 2 ir

Gift tax 0 75

Estate duty 1 70

Meeting in Pans for International 
Monetary Reforms

828 PROF MADHU DANDAVATE 
Will the Minister of FINANCE 
be pleased to state

(a) whether the International Fin
ance Experts’ meeting at Paris on 
May 9, 1974 has reached broad agree
ment on proposals for an interim re
form of the World monetary system; 
and

(b) if so, what are the salient 
features of this agreement?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) and (b) The Deputies of the 
Committee of the Board of Governors 
of the International Monetary Fund 
on Reform of the International More- 
tary System and Related Issues (the 
Committee of Twenty) met at Pans 
on May 7—9, 1974, and considered a 
revised draft of the Outline of Inter
national Monetary Reform, so as to 
submit it to the Committee of Twenty 
for decision At its sixth and final 
meeting held in Washington on June 
12-13 1974, the Committee of Twnty 
reached agreement on reform proposal

the salient features of which are re
flected in a Communique issued at the 
end of the meeting A copy o f the 
Communique is laid on the Table of 
the Houses, [Placed tn Library. See 
No LT-8062/74]

Steps to unearth black Money

829 SARDAR SWARAN SINGH 
SOKH1 Will the Minister of 
FINANCE be pleased to state

(a) whether there is any proposal 
to seal all the lockers in every bank, 
hotel and any such places, throughout 
the country belonging to every person 
or a company including Go\ eminent 
servants, Members of State Legisla 
tures, Central Legislature and Minis
ters to check and unearth black and 
un-accounted money as well as smug
gled and excess goldf

(b) whether Government, alto pro
pose to demonc ise hundred rupee 
currency notes to check the black 
money,

(c) whethei Government propose to 
impose stricter contiol on gold by 
Legislation, and

(d) if not the reason therefor7

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K R GANESH) (a) to (d) Sealing 
and search of lockers can be done only 
if there is reason to believe that smug
gled good« exteas gold or undisclosed 
income/assets are kept in such lockers 
Vigorous efforts to collect intelligence 
to locate such places and to search 
them continue to be made Govern
ment do not consider demonetisation 
as providing the right solution to check 
the black money which is held in vari
ous forms such as cash, bullion, real 
estate etc The amendments made to 
the Gold (Control) Act, 1968 by the 
Customs, Gold (Control) and Central 
Excises and Salt (Amendment) Act.
1973 Ate, for the pntfent, considered 
to have adequately strengthened the 
gold control law.
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Distribution system of Essential Com
modities

S30, DR. H. P. SHARMA: Will the 
Minister of FINANCE be pleased to 
stater

(a) what specific decisions have 
been taken by Government for mak
ing essential commodities in adequate 
quantities available to the common 
man at fair/controlled prices through 
a comprehensive distribution system; 
and

(b) whether price-freeze, as an 
effective instrument to mafe the con
templated wage-freeze a success, has 
been considered by Government and 
if so, the decision taken by Govern
ment in the matter?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAV AN)
(a) The net work of public distribu
tion system has been maintained and 
strengthened from time to time in 
recent years with a view to making 
essential commodities like foodgrains. 
controlled varieties of cloth, sugar and 
kerosene etc. available to the vulner
able and weaker sections of popula
tion.

(b) The Government have not con
templated either a wage-freeze or a 
price-freeze.

Enhancement in the Limit fixed for
Exemption of House Rent Receipts

831. SHRI SHRIKISHAN MODI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the limit fixed for ex
emption of House Rent receipts has 
been enhanced to cover at least the 
Central Government employees draw
ing pay upto Rs. 1000 per mcnth in 
the new pay scales; and

(b) if not, the reasons therefor and 
steps being taken to safeguard thetr 
interests?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRl 
K. R. GANESH): (a) and (b). Central 
Government employees drawing pay up 
to Rs. 750 in the revised pay scales 
are eligible to draw house rent allow
ance without production of rent re
ceipts. Employees drawing pay above 
Rs. 750 can draw house rent allowance 
if the rent actually paid by them 
justifies it.

Since house rent allowance is in
tended to compensate Central Govern
ment employees partly for the high 
rents that they have to pay for hired 
residential accommodation, the need 
to verify the rent paid is inherent in 
the Scheme. The Third Pay Com
mission had in fact recommended that 
verification of rent receipts should 
be made compulsory. Government 
have, however, decided to continue the 
old practice of paying house rent al
lowance without reference to rent re
ceipts upto a specified pay level and 
for this ourpose a pay limit of Rs. 750 
which roughly corresponds to the old 
limit o£ Rs. 620 has been prescribed.

Loan advanced by Nationalised Banks
to various categories of dealer*

832 SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased
to state:

(a) the latest figures and their 
State-wise break up in regard to loans 
paid by the nationalised banks to the
(i) foodgrain dealers (ii) Vanaspati 
dealers (iii) Sugar merchants (iv) 
Oil-dealers (v) Oil millers and (vi) 
rice and wheat millers;

(b) State-wise break up of the 
latest figures regarding the bank 
loans given to agriculturists;

(c) whether care has been taken 
for advancing loans to small agricul
turists; and

(d) if so, the figures in regard to 
quantum of loans advanced to rich 
and small agriculturists?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The available information in res-
pect of outstanding advances of public
sector banks as on March 29, 1974
against sensitive commodities covered
under the Selective Credit Controls of
the Reserve Bank of India, is given in
Statement I laid on the Table of the
House. [Placed in Library. See No.
LT-8063/74].

(b) Public sector banks' direct ad-
vances to agriculture in different States
outstanding as at the end of December
1973 are shown in Statement II laid
on the Table of the House. [Placed in
Li.brary. See No. LT-8063/74J.

(c) and (d). While giving advances
to agriculturists, public sector banks
give due weightage to the needs of the
small agriculturists, as will be evi-
dent from the holding-wise data of
direct advances of public sector banks
to agriculturists, furnished in State-
ment In laid on the Table of the
House. rPlaced in Library. See No.
LT-S063/74J.

Grant of Ex-gratia compensation for
refugees from West Pakistan

833. SHRI SAMAR GUHA: Will
the Minister of COMMERCE be
pleased to state:

(a) whether further grants for the
claims made by the Indian evacuees
from former East Pakistan and 'West
Pakistan' in regard to ex-gratia
Compensation for their properties
declared as 'enemy properties' have
been made;

(b) if 50, the facts thereabout in
regard to latest figures of (i) addi-
tional and (ii) total claims met sepa-
rately for the claimants of the two
regions;

(c) the break up of the outstand-
ing claims of the two regions; and

(d) the time schedule for avoiding
any further delay in meeting their
claims and the steps taken for the
purposef

Written Answer3 I68·

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRf
A. C. GEORGE): (a) Yes, Sir.

(b) A sum of Rs 22.15 Iakhs has
been paid as ex-gratia .E(rant since'
March. 1974 to Indian nationals/com-
panies who lost their property· in
former East Pakistan. The total ex-
gratia grant paid so far to them
amounts to Rs. 2,07,39,000. Similarly
since March, 1974, a sum of Rs. 7.S1
lakhs has been paid to claimants from
West Pakistan and the total ex-gratia
grant paid to them amounts to
Rs. 1,26,21,000.

(c) About 4500 applications are
pending consideration, out of which
SO per cent relate to claimants from
East Pakistan and 20 per cent to West
Pakistan.

(d) For the claimants who are not"
able to produce sufficient documentary
evidence, a Panel has been set up for
examining such claims expeditiously.

Improvement in Internal and Inter--
national Flights to, from and through.

Calcutta Airport

834. SHRI SAMAR GUHA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether any improvement has
been made in regard to internal and
international flights to, from and
through Calcutta airport;

(b) if so, facts thereabout;

(c) Whether flights to and from Cal-
cutta to Delhi and from Calcutta to
other places in the Eastern region are
inadequate to cope with the demands',
of this area; and

(d) if so, the steps taken to im-
prove the services?

-
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flights operated by Indian Airlines to, 
through «wr from Calcutta has gone up 
by 18 per week.

(c) and (d) Flights between Cal
cutta and Delhi are considered ade
quate to meet the current traffic de
mands. Indian Airlines hope to pro
vide more capacity in the eastern 
region m the winter and also provide 
■some new service®.

Tacaitcie* for Scheduled Castes and 
ScJftedale* Tribes in the Nationalised 

Banks

835. SHRI S M. SIDDAYYA: Will 
the Minister of FINANCE be pleased 
to state.

(a) how many Scheduled Castes 
and Scheduled Tribes candidates 
were selected for the posts of clerks 
and officers by each nationalised bank 
during 1973-74 and 1974-75;

(b) whether the quota reserved for 
Scheduled Castes and Scheduled Tri
bes in each nationalised bank in the 
«arde of clerks and, officers lias been 
■filled up; and

(c) if not, what steps Government 
propose to take in the matter?

th e  m in iste r  o r  finance
<$HRI YESHWANTRAO CHAVAN):
(a) The latest information about rec
ruitment available with the nationalis
ed banks is for the calendar year 1973 
and is given in the attached statement.

(b) The banks have reported that 
quota reserved for Scheduled Castes 
«nd Scheduled Tribes could not be 
filled for want of suitable candidates 
from these communities.

(c) With a view to improving the 
representation of these communities 
Government have advised banks to 
take the following steps:—

<i) to prescribe lower qualifications 
and qualifying standards for

members oi Scheduled Castes/
Tribes;

(u) to indicate clearly in the ad
vertisement for recruitment *he 
percentages laid down for 
Scheduled Casles/Scheduled Tri
bes communities,

(m) to place a report, after every 
maior recruitment before the 
Board of Directors giving the 
number of Scheduled Castes/ 
Tribes candidates recruited by 
the bank and the shortfall in 
percentage, if any, and reasons 
why the full quota was not 
filled;

(i v ) to give wide publicity to reserv. 
ed vacancies according to the In
structions of the Government;

(v) the banks have also been advis
ed to instruct their recruiting 
offices to contact the pre-recruit
ment training centres in various 
States for the training of 
Scheduled Castes/Tribes candi
dates for the recruitment test; 
and

(vi) to ask the associations/special 
bodies looking after the welfare 
of Scheduled Castes/Scheduled. 
Tribes to sponsor suitable candi
dates for the posts.

Some banks have resorted to the 
special recruitment exclusively for the 
Scheduled Castes/Scheduled Tribes 
candidates.

Statement 
Scheduled Castes/Tnbes persons 
recruited by nationalised banks dur
ing the period from January, 1973 to 

December, 1973

Written Answers xjO

Name of (he bank Officers Clerfo

i. Central Bank of India 104
2. B*rik of India 6 *39
3. Punjab National Bank 7 *45
4. Bank of Baroda . 4 409

......n>
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Nam of the Bank OJfictrt CUrks

5. United Commercial 
Bank 11 44

6. Canata Bank 5 131

7. United Bankoflniia 4 40

8. Dena Bank .. 140

9. Syndicate Bank 1 169

10. Union Bank of India 10 113

i i . Allahabad Bank •• 47

12. Indian Bank 15 170

13. Bank of Maharashtra 1 25
14. Indian Overseas Bank 19 139

Total 83 1824

Representation of S.C. and S.T. by 
the Board of Directors of Nationalised 

Banks

836. SHRI S. M. SIDDAYYA; Will 
the Minister of FINANCE be pleased 
to state:

(a) the names of the Directors of 
each of the nationalised banks;

(b) the dates on which the Board 
of Directors was constituted for each 
bank and the dates on which it will 
be reconstituted;

(c) whether there is any represen
tative of the Scheduled Castes and 
Scheduled Tribes on the Board of 
Directors of these banks; and

(d) if so, the names for each na
tionalised bank?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) : 
ta) Names of the Directors presently 
on the Board of each of the 14 na

tionalised banks are given in State* 
ment ‘A’ laid oh the table of the 
House. [Placed in Library. See No. 
LT-8064/74],

(b) Hie Board of Directors of each 
of the 14 nationalised banks was con
stituted, in accordance with the pro
visions of clause 3 of the Nationalised 
Banks (Management and Miscellane
ous Provisions) Scheme, 1070, for the 
first time on 11th December, 1972. The 
Scheme provides that the officials of 
the Reserve Bank and the Central 
Government appointed on the Board 
of each nationalised bank shall hold 
office during the pleasure of the Cen
tral Government, the Managing Direc
tor of each nationalised bank shall 
hold office for such term not exceed
ing five years as the Central Govern
ment may fix in each case and the 
remaining Directors shall hold office 
for such term not exceeding three 
years as the Central Government may 
specify. Different Directors have, 
therefore, different terms and the 
Board of a nationalised bank as a 
whole will not be reconstituted at o*e 
time. As and when the term of a 
Director is due to expire or when a 
vacancy arises on account of death, 
resignation, etc., the question of filling 
up such vacancies in accordance with 
the provisions of the Scheme is con
sidered by the Central Government.

(c) and (d). Yes, Sir. The names of 
existing Directors belonging to Sche
duled Castes and Scheduled Tribes on 
the Boards of different nationalised 
banks are given in Statement *B’ laid 
on the Table of the House. [PlacM in 
Library. See No. LT-8084/T4],

Nationalisation of Banks
837. SHRI S. M. SIDDAYYA: Will 

the Minister of FINANCET be pleased 
to state:

(a) whether there is any proposal 
to nationalise more banks whose 
total assets exceed Rs. 50 crores; and

(b) the names of those banks which 
are proposed to be nationalised?



173 Written Answers SRAVANA 4, 1886 (SAKA) Written' Answers 174

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAV AN):
(a) Government have no such proposal 
at present

(b) Eloes not arise.

Representation of S.C. and S.T. in 
Nationalised Banks

888. SHRI S. M. SIDDAYYA. Will 
the Minister of FINANCE of pleased 
to state:

(a) the representation of the Sch
eduled Castes and Scheduled Tribes 
m each nationalised Bank in each 
Cadre; and

(b) what special steps are proposed 
to be taken to bring the representa
tion of the Scheduled Castes and 
Scheduled Tribes to IS per cent and 
7$ per cent respectively?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAV AN):
(a) A statement showing the total 
number of employees in various catc* 
gones and number of Scheduled 
Caste and Scheduled Tribe employees 
amongst them in the services of 14 
nationalised banks as on 31-12-1973 is 
laid on the Table of the House, fPlaced 
in Library. See No. LT-8065/74].

(b) Government have advised the 
nationalised banks to take the follow
ing special measures:

(i) to prescribe lower qualifications 
and qualifying standards for 
members of Scheduled Castes/ 
Scheduled Tribes;

(ii) to restrict the temporary ap
pointments of subordinate staff 
to candidates belonging to 
Scheduled Castes and Scheduled 
Tribes;

(iii) to indicate dearly in the adver
tisement lor recruitment the 
percentages laid down for Sche- 
dued Castes/Scheduled Tribes 
communities;

(iv) to give wide publicity to reserv
ed vacancies according to the 
instructions of the Government;

(v) to place a Report, after every
major recruitment, befone thfc 
Board of Directors giving the 
number of Scheduled Castes/ 
Tribes candidates recruited by 
the bank and the shortfall in 
percentage, if any, and reasons 
why the full quota was not 
filled;

(vi) the banks have also been advised 
to instruct their recruiting offi
ces to contact the pre-recruit
ment training centres in various 
States for the training of Sche
duled Castes/Tribes candidates 
for the recruitment tests

(vii) the banks have been advised to 
intimate the reserved vacancies 
to associations/special bodies 
looking after the welfare of 
Scheduled Castes/Tribes re
questing them to sponsor suit
able candidates.

With a view to improving the repre
sentation of these coiflnauhities in their 
services, some of the banks have re
sorted to special recruitment exclu
sively for Scheduled Castes/Tribes 
candidates.

Memorandum submitted by Handleom
Weavers regarding withdrawal of 

Rebate Subsidy Scheme

839. SHRI DHAMANKAR: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether All India Handloom 
Weavers Congress have submitted a 
memorandum to Government urging



»C5N«bp̂ . ■ w^ld» ■ r4P«P<»̂ ed to
ijav* foiaen. ;^lo&p<* -b y  # »  Paper
Cooperative. Societies and corrupt
officials; and

W  if  so, fibe reaction of Govern- 
rhenf to fhe proposal* and suggestions
4& m : W  th# All India Handloom
Weavers Congress and at what stage
of consideration they stand?

civil aviation (Dk SAitoiteri
MAHISHI): <a) and (b). the
current financial year the budget allo
cation of the India Tourism Develop
ment Corporation his been substanti
ally reduced due to the constraint on
resources. Consequently some of the

during ' to '
be deferried. ‘

■,>OT8 EffiPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C  GEORGE): .($) Yes, Sir. Govt,
have received a memorandum to this 
effect.

<b) The subsidy on account of rebate
on sales of cloth by the handloom co
operatives is given by the State Gov
ernments out of their Annual Plsn
Outlays. It is, therefore, for the State
Governments to consider the question
of withdrawal of the rebate subsidy,
and utilise the funds earmarked for
the scheme for other handloom de- 
velpment schemes. However, this is
one of the questions examined by the
High-Power Study Team on hand- 
looms and the recommendations of the
Team will be considered.

Grant of 0 A . to Central Government
Employees

841. SHRI DHAMANKAR: Will the
Minister of FINANCE be pleased to
state whether there is # proposal to
set up a committee to consider the
whole issue of payment of D.A. to
Government employees in depth and 
to evolve a national policy for pay
ment of D.A. to the Central Govern
ment erriployees, employees of the
Public Undertakings and State Gov
ernment employees?

THE MINISTER OP STATE IN 
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): There is no such pro-

.posal before the Government at pre
sent.

Affect of cut lit, Allocations on Deve 
lopment flans of I.T.D.C.

840. SHjRI DHAMANKAR: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to
state; - ■ ■' : ■

(a) whether a art In the develop
ment allocations has hit India Tourism
Development CofcpdniflQn's develop
ment plans; and

(b) if so, thp plans that, are being
shelved and the reasons far the cut
in raocatfonsf

Amotmt advanoe  ̂by IDRI to d t fm t
industries and Kerala State Indus
trial Development Corporation

842. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased
to stale:

(a) the total amount advanced by
the Industrial. Development Bank of
India to ditf^re^t industries and the
Kerida $$afce Ind^striad Development
Corporation during the la»t three
years; arid
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<b> p**ttetf&3r« <tf projects for which 
ftpg$cfttl<Kfc» for loans from Kerala 
are S*en4ing with Industrial Develop
ment Bank of India and the time by 
whicfc decisions are likely to be taken 
thereon?

THE MINISTER OP FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
(a) Presumably information is desired 
in respect of the financial assistance 
.given by the Industrial Development 
Bank of Inida (IDBI) to industrial 
concerns in Kerala. During the last 
three financial years, namely, 1971-72, 
1972-78 and 1973-74, the IDBI sanc
tioned and disbursed total financial 
assistance to various industrial con
cerns in Kerala as follows:—

Pinwcial Year 

(.Aprtl-March)

Rupees in lakhs 

Financial assistance

Sanctioned Disbursed*

1971-7* *67-94 168* 37

1972-73 698’ ** 241-9*

1973-74 337*61 398-24

T otal 1303-67 808-53

•Disbursements include Disbursals 
in respect of earlier,sanctions also.

Out of the above financial assist
ance. direct financial aslstance sanc
tioned and disbursed to five industrial

units sponsored/promoled bv the 
Kerala State Industrial Development 
Corporation was as follows:—,

Financial year 

(Aprtl-March)

Rupee* in lakhs 
Financial Assistance

sanctioned. DubwseH*

1971-72 80-00 8-00

1972-73 73- 70 7.88

1073-74 25*00 103*09

Total 178-70 118-97

* Disbursements include Disbtt’ sals 
in icspect of eatjiar sanctions also-

(b) The required information is 
given in the Statement laid on the 
Table of the House. [Placed to 
Library. See No. LT-8066/74].

Export «f Electronic Equipment ~

843. SHRI VAYALA4R RAVI: Will
the Minister of COMMERCE be 
pleased to state:

(a) whether Government are aware 
that export of electronics equipments 
from tfce country can be considerably 
increased if we utilise the favourable 
conditions existing in the State of 
Kerala for the development of such 
industries at a very low cost; and

(b) if so, the broad features o* the 
steps Government have already taken 
or propose to take in this direction?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) and (b). Exports 
of Electronic equipment are showing 
a rising trend. Compared to the ex
ports worth Rs. 4.69 crortjs during
72-73, the estimated performance of
73-74 is of the order of Rs. 9.21 crores. 
Export of Electronic goods depends on 
a suitable indigenous production base- 
The export strategy takes into account 
various factors such as the state of 
technology, raw materials availabi
lity, labour charges, total cost of 
production ctc.

Kerala Government have set up 
an Electronics Development Corpora
tion for promoting electronic indus
tries in the State. A number of 
Licenses/Letters of Intent have been 
issued to the Corporation for manu
facturing wide variety of electronics 
components/equipments. Some of 
these units will be export oriented. 
The Corporation has also been 'regis
tered with Deptt. of Science & Tech
nology, as a Research & Development 
Unit.

Export of Natural Rubber

844. SHRI VAYALAR RAVI. Will 
the Minister of COMMERCE be 
pleased to state:

(a) the total quantity of natural 
rubber exported so far and how tar it 
is expected to increase in the coming 
months; and

(b) how far has the » ew policy 
helped the small growers and to stabi
lise the price of natural rubber?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A, C. GEORGE); (a) 3000 tonnes of 
natural rubber has recently been ex
ported. The chances of further ex
ports are not bright since the world 
market price of natural rubber is now 
ruling below the indigenous market 
price.

(b) The small growers of rubber 
are now getting much higher price 
than the minimum price notified by 
Government.

Foreign Aircraft used by Government 
Officials

845. SHRI SHYAM SUNDER 
MOHAPATRA; Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state

(a) whether Indian Government 
Officials going abroad in many cases 
use foreign aircraft and not Air India; 
and

(b) whether foreign airlines give a 
substantial discount, under the table, 
to allure the passengers?

THE MINISTRY OF TOURISM 
AND CIVIL AVIATION (SHRI RAJ 
BAHADUR): (a) Instructions exist
that as far as possible, Government 
officials going abroad should utilise 
Air India services. However, for 
destinations to which Air India does 
not operate services or when seat on 
Air India services are already booked, 
permission to travel by foreign air
lines is given.



l 8l  Written Answers SRAVANA 4, 1896 (SAKA) Written Answer» i 8»

(b) It is believed that certain inter- 
naional airlines indulge in under
cutting of approved fares to lure 
traffic.

Scheme to boost op Tourism in Fifth 
Plan

846. SHRI SHYAM SUNDER 
MOHAPATRA: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) whether Tourism Department 
made some profit in 1971-72 and 1972- 
73; and

(b) whether Government are pre
paring schemes to boost up tourism 
in the Fifth Five Year Plan period?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVJATION (DR. SAROJINI 
MAHISHI): (a) The Department of
Tourism xs not a commercial under
taking . Such commercial functions 
are performed by the India Tourism 
Development Corporation, a public 
sector undertaking set up by the 
Government of India. The Corpora
tion made a profit of Rs 1.69 lakhs 
and Rs. 29.64 lakhs (before gratuity 
reserve) during 1971-72 and 1972-73 
respectively.

(b) Yes, Sir.

Scheme for canalisation of Book 
Export

847. SHRI HARI KISHQRE SINGH: 
Will the Minister of COMMERCE 
be pleased to state;

(a) whether the scheme for canali- 
station of book exoort has made any 
concrete progress; and

(b) if no, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No scheme for
Canalisation of Bbok Export is under 
contemplation of the Government.

(b) Does not arise.

Proposal to introduce Airbus in Indian 
Airlines

848 SHRI HARI KISHORE StNGH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal 
to introduce A300 European Airbus 
in the Indian Airlines; and

(b) if so, the terms and conditions 
for acquiring such aircraft?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ 
BAHADUR); (a) and (b). The ques
tion of the type and number of addi-
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lional aircraft f tfo be purchrsed to
augment Indian Airlines fleet is being
examined and, in that process, wide-
loodies aircraft like A306-B will b€i
studied along with ether aircrafts.

Seizure el Geld &  l>elhi

849. SHRI NAWAL KISHORE 
SHARMA: Will , Up Minister of
FINANCE be pleased to state:

(a) whether geld worth Ha 5 lakhs 
lias been seized from, a house of a 
money lender in Delhi;

(to) if so, whether some arrests 
have been made in this regard; and

(c) whether an,, enquiry committee 
has been set up to find out ways and 
-means to unearth unauthorised gold 
hidden by other persons in the coun
try?

THE MINISTER OF STATE IN 
THE MINISTRY OI* FINANCE (Shttf 
K R. GANESH): (a) Primary gold 
weighing 86.500 grammes and gold 
ornaments weighing 14309.000 

grammes, totally valued at about Rs. 
•4,64,430/-, were seized under the Gold 
(Control) Act on 2.7.74 from the resi
dence of a person in Delhi. Enquires 
made so far do not indicate that this 
5>erson is a money-lender.

(b; Ne arrests have so far been 
made in this regard.

(c) No Sir.

Lotai from  Ihtem a&Kt&l Development 
Aseociatton

' >V‘ C l  I
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850. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of
FINANCE be pleased to state:

A ' i I  <*
(a) whether Iff#? ** getting a fresh 

loan from LDJL;

(b) if so, the time by which the 
sai&aid is expected to be revived in 
India;

(c) the purpose for which this 
loan would be utilised; and

(d* the share of th« loan to be spent 
in Rajastlhan and the particulars of 
development tasks on which it would 
be spent?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN):
(a) to (d) Presumably the Honourable 
Member is referring to the assistance 
sought by India from IBRD and IDA 
for the Chambal Command Area 
Development Project and the Rajas
than Canal Command Area Develop
ment Project, both in Rajasthan. For 
the first Project, stn Agreement for a 
loan of about Rs. 39 crores (US $ 52 
million) was signed with the Bank on 
19th June, 1974. The loan amount 

'Will be utilised for the improvement 
and completion of the existing irri
gation facilities, road improvement, 
afforestation, and erosion control, 
procurement of fertilisers, provision of 
measures for aquatic weed control, 
training of staff in cubfarm develop
ment and carrying out of studies of
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of hydrology, reservoir systems opera
tions, consumptive use, drainage 
design and construction methods for 
on-farm development in the command 
area of the Chambal Irrigation Pro
ject (falling in Kota and Bundi Dis
tricts) . The Project is expected to be 
completed by June, 1980.

Tor the second Project, the IDA 
have agreed t0 advance a Credit of 
about Rs. 62.25 crores (US $ 83 mil
lion). The Credit Agreement is how
ever yet to be signed. The Credit 
amount will be utilised for land deve
lopment, lining of Canals, afforesta
tion, construction of roads, procure- 
ment of fertilisers, construction of 
sanitary water supply systems, pro
vision of ancillary services and 
strengthening of agricultural research 
and extension m the command area of 
the Rajasthan Canal Project (falling 
in Ganga-Nagar Distt.) This Project 
is also expected to be completed by 
June 30, 1980.

financial assistance to Rajasthan for 
Famine Belief Works

851. SHRI NAWAL KISHORE 
SHARMA: Will thte Minister of
FINANCE be pleased to state:

(a) the uptodate |»*ak-up of 
grants and financial aid provided by 
the Central Government to the State

Government of Rajasthan to deaL 
with famine conditions in the Stated

(b) the amount spent by the Gov* 
ermnent of Rajasthan from the 6tate~
funds in this regard; *

(c) whether some developments 
works of permanent nature had been* 
done in the famine strik^n areas o f 
Rajasthan; and

(d) if so, the salient features there~ 
of and the estimated expenditure in-- 
curred on these scheme?

THE MINISTER OF STATE I1ST 
THE MINISTRY OF FINANCE (SHRI 
K. R GANEStt): (a) A total Central 
assistance of Rs. 49.50 crores, Rs. 17 62 
crores as grant and Rs. 31.88 crores as 
loan, was sanctioned to the Govern
ment of Rajasthan towards drought 
and flood relief expenditure in 1972-73* 
and 1973-74.

(b) The State Government have re
ported an expenditure of Rs. 58.14 
crores on drought relief measures in 
1972-73 and 1973-74.

(c) and (d). The State Government 
have reported a total expenditure of 
«Rs. 48.95 crores on the relief works 
alone during 1972-73 and 1973-74. 
The main items of relief works of a 
permanent nature undertaken by the’ 
State Government were additional 
employment of people on Rajasthan 
Canal Project, minor irrigation, affore
station. soil conservation, deepening; 
of wells, sinking of tube-well* etc.
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Export of Coffee to Foreign Connive*

852. SHEI NAWAL KISHORE 
SHARMA: Will the Minister of
COMMERCE be pleased to state:

(a) whether Latin American coun
tries have stopped export of coffee 
to foreign countries;

(b) if so, the steips being taken by 
Government to boost up its export 
o f coffee to foreign countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) A few Latin 
American countries have reportedly 
decided to suspend exports of coffee 
on the ground that coffee prices are 
falling.

(b) A careful watch is being kept 
on the situation in the international 
markets and every effort will be made 
to increase India’s export of coffee 
consistently with adequacy of price.

Deeline in export of Tea to U.K.

858. SHRI E. V. VIKHE PAUL: 
"Will the Minister of COMMERCE 
be pleased to state:

(a) whether exports of Tea to U.K. 
suffered a stagnant trend during the 
years 1971-72 and 1972-73;

(b) if so, -what steps Government
have taken to meet competition; 
and j ; '? {

(c) the country/countries from 
which Indian Tea is facing a 
challenge?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) Yes, Sir.

(b) Following are some of the im
portant steps taken to boost tea ex
ports to U.K.:— *

(1) Joint promotional schemes have 
been undertaken with major 
packers m U.K. for promotion of 
predominantly Indian Tea blends 
marketed by them m U.K.

(ii) Appointment of a Consultant 
with a view to revamp London 
Tea Centre to make it more 
productive as a promotional 
centre.

(iii) The Commonwealth Secretariat 
have been approached to finance 
a project for cost benefit study 
of tea promotion in selected 
markets including U.K.

There has been substantial increase 
in the prices of Indian teas in the 
London, auctions during recent months 
and it is expected that this would re
sult in increased foreign exchange 
earning from tea exports to U.KL 
Concerts attempts with other pro* 
ducer countries are also being taken.

(c) Indian Tea has to compete with 
teas from other tea producing coun
tries, like Sri Lanka. Kenya and 
Indonesia.
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PAPERS LAID ON THE TABLE
Notifications under Savings Banks 
A ct, Govt. Savings Certificates 
A ct, General Insurance Business 
(Nationalisation) Act, State Bank 
or India (Subsidiary Banks) Act, 
Emergency Risks (Goods) Insurance 
A ct, Emergency Risks (Under,  
takings) Insurance Act, and Reports 
under Banking Companies (Acquisi
tion and Transfer of Undertakings) 

Act.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): I beg to lay on the 
Table—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 15 of the Government 
Savings Banks Act, 1873: —

(i) The Post Office Savings 
Banks (Third Amendment) Rules. 
1974, published in Notification No. 
G. S. R. 506 in Gazette of India, 
dated the 25th May, 1974.

(ii) The Post Office Savings 
Banks (Fourth Amendment) 
Rules, 1974, published in Notifica
tion No. G.S.R. 530 in Gazette of 
India, dated the 1st June, 1974.

(iii) The Post Office Savings 
Banks (Fifth Amendment) Rules,
1974, published in Notification 
No. G. S. R. 584 in Gazette of 
India, dated the 15th June, 1974.

(iv) Thd Post Office Savings 
Banlcs (Sixth Amendment) Rules,
1974, published in Notification No. 
G.S.R. 735 in Gazette of India, 
-dated the 13th July, 1974.

(v) The Post Office Savings 
TUmirff (Seventh Amendment) 
Rules, 1974, published & Notifica
tion No, G. & R. 736 in Gazette 
ol India, dated the 13th July, 1974.

XPlared in Library. See No. LT- 
S04»>|74].

(2) A copy of the Post Office 
Savings Certificates (Amendment) 
Rules, 1974 (Hindi and English 
versions) published in Notification 
No. G. S. R. 737 in Gazette of India 
dated the 13th July, 1974, under 
sub-section (3) of section 12 of the 
Government Savings Certificates 
Act, 1959. [Placed in Library. See 
No. LT-8047174.]

(3) A copy each of the following 
Notification (Hindi and English ver
sions) under sub-section (3) of sec
tion 39 of the General Insurance 
Business (Nationalisation) Act, 
1972:—

(i) S. O. 1535 published in 
Gazette of India dated the 22nd 
June, 1974.

(ii) S. O. 1660 published in 
Gazette of India dated thd| 8th 
July, 1974 making certain amend
ments to Notification No. S. O. 
771(E) published in Gazette of 
India dated the 29th December, 
1972. [Placed in Library. See No. 
LT-8048|74.]
(4) A copy of the General Insu

rance (Rationalisation and Revision 
of Pay Scales and other Conditions 
of Service of Supervisory, Clerical 
and Subordinate Staff) Scheme, 1974, 
published in Notification No. S. O. 
326(E) in Gazette of India, dated 
the 27th May, 1974 (English version) 
and S.O. 1607 in Gazette of India, 
dated the 29th June, 1974 (Hindi 
version) under section 17 of the 
General Insurance Business (Na
tionalisation) Act, 1972. [Placed in
Library. See No. LT-8049/74.]

(5) A copy ol the (Subsidiary 
Banks (Appointment of Employee 
Directors) Rules, 1974 (Hindi and 
English versions) published in Noti
fication No. S. O. 400(E) in Gazette 
of India, dated the 29th June, 1974, 
under sub-section (3) of section 62 
of the State Bank of India (Subsi
diary Banks) Act, 1959 [Placed in 
Library. See No. LT-8050/74.1
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[Shri K. R. GaneshJ
(6) A copy o f the Emergency 

Risks (Goods) Insurance (Second
Amendment) Scheme, 1974 (Hindi 
end English versions) published in 
Notification No. ‘ S. O. 388(E) in 
Gazette of India dated the 26th 
June, 1974, under sub-section (6) of 
section 5 of the Emergency Risks 
(Goods) Insurance Act, 1971. 
[Placed in Library. See No Tt- 
8051)74.]

(7) A copy of the Emergency Risk 
(Undertakings) Insurance (Second 
Amendment) Scheme, 1974 (Hindi 
and English versions) published in 
Notification No. S. O. 389(E) in 
Gazette of India dated the 26th June,
1974, under sub-section (7) of sec
tion 3 of the Emergency Risks (Un- 
dertakings) Insurance Act, 1971. 
[Placed tn Library. See No. LT* 
8081174.]

(8) A  copy each of the following 
Reports (Hindi and English ver
sions) under sub-section (8) of sec
tion 10 of the Banking Companies 
(Acquisition and Transfer of Under
takings) Act, 1970:—

(i) Report on the working and 
activities of the Central Bank of 
India for the year ended the 31st 
December, 1973 along with the 
Accounts and the Auditor’s Re
port thereof.

(ii) Report on the working and 
activities of the Bank of India for 
the year ended the 31st December,
1973 along with the Accounts and 
the Auditor’s Report thereon.,

(iii) Report on the working and 
activities of the Punjab National 
Attfik for Oh* year ended the 31st 
December, 9̂73 along with the 
Accounts and the Auditor’s Report 
thereon.

(iv) Report on the forking and 
activities of tlie Bank ofBftrttfkfor 
tiie year ended tfie 311* Dtfcem- 
berf m 3 edbag with the Accounts 
afid the Abditor’tf Reftort tMecte.

(v) Report on the working *md 
activities of the United Commer
cial Bank for the year ended the 
81st December, 1973 along with 
the Accounts and the Auditor's Re
port thereon.

(vi) Report on the working and 
activities of the Canara Bank for 
the year ended the 31st Decem
ber, 1973 along with the Accounts 
and the Auditor’s Report thereon.

(vii) Report on the working and 
activities of the United Bank of

India for the year ended the 31st 
December, 1973 along with the 
Accounts and the Auditor’s Report 
thereon.

(viii) Report on the working 
and activities of the Dena Bank 
for the year ended the 31st Decem
ber, 1973 along with the Accounts 
and the Auditor’s Report thereon.

(ix) Report on the working and 
activities of the Syndicate Bank, 
for the year ended the 31st De
cember, 1973 along with the Ac
counts and the Auditor’s Report 
thereon.

(x) Report on the working and 
activities of the ifnion Bank of 
India for the year ended the 31st 
December, 1973 along with the 
Recounts and the Auditor’s Report 
thereon.

(xi) 3jtePoirt; on the working and 
activities oi the Allahabad Bank 
for the year ended the 31,st De
cember, 19,73 along with the Ac
counts and the Auditor’s Report 
thereon.

(xii) Report on the working and' 
activities thfc Indian Bkrik for 
the yea* endeft the list December, 
107$ along Wftfc'&e Aaeoftt&Tandf 
the A »d $ * ’s "Report ttiereofl-t n * \ *■

(jttti) Rfcport on the woriefn* 
and activities of 13b® itaWlt of
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Maharashtra for the year ended 
the 31st December, 1973 along 
with the Accounts and the Audi
tor’s Report thereon.

(xiv) Report on the working 
and activities of the Indian Over
seas Bank for the year ended the 
81st December, 1973 along with 
the Accounts and the Auditor’s 
Report thereon.

[Placed in Library. See No. LT-8052/ 
74.3

Fourth
(f> Statement No. XXXIX 
(il) Statement No. XXXIV 
CHI) Statement No. XXXV
(iv) Statement No. XXXV 

4 (v) Statement No. XXXV
(vi) Stetement No. XXXVIII
(vii) Statement N >. XXIV
(viii) Statement No. XXVIII

Fifth Lok

(ix) Statement No. XXX
(x) Statement No. XX
(xi) Statement No. XXI
(xii) Statement No. XV
(xiii) Statement No. XIII 
fxiv) Statement No. XSV
(xv) Statement No. VIII 
(xv 0 Statement No. VI
(xvi) Statem;nt Nos. 111,1V and V

[PlaccJ in library. See N j. LT-8053/74] 
I* hrs.

ftnw(srm ) : v&w

fafa fwrr «rr fa % sm
&  % ant #  sr> ww hpt

% s f t t  TOrr • inwfto1 tfV

f̂OT «rr ^  w ?  farsrr fa *ri ht+kV 
XV& tfV 3Tr 1 1  fa* 
f|% 21 197 3 JOT*
uwsr ^  ^  ^  ^

1187 L.S.— 8

Statements showing a enow taken by 
Government on various assurances, 

ETC. GIVEN BY MINISTERS

THE DEPUTY MINISTER JN THE 
DEPARTMENT OF PARLIAMENT
ARY AFFAIRS (SHRI B. SHANKAR- 
ANAND): Sir, I beg to lay on the 
Table the following statements show
ing the action taken by the Govern
ment on various assurances, promises 
and undertakings given by the Minis
ters during the various sessions of Lok 
Sabha:—

Lok Sabha
Fou th Session, 1968.
Fifth Session, 1968.
Seventh session, 1969.
Eighth Session, 1969.
Ninth Session, 1969.
Tenth Session, 1970.
Eleventh Session, 1970.
Twelfth Session, 1970.

Sabha

Second Session, 1971.
Third Session, 1971.
Fourth Session, 1972.
Fifth Session, 1972.
Sixth Session, 1972.
Seventh Session, 1973.
Eighth Session, 1973.
Nmth Session, 1973.

Tenth Session, 1974.

“Will the Prime Minister be plea
sed to refer to the reply given to 
Unstarred Question No. 1431 on 1st 
August, 1973 regarding the inquiries 
against the shareholders of Maruti 
Limited for economic offences and 
state:

(a) whether the information re
garding inquiries by CBI, Revenue 
Intelligence and Enforcement Di
rectorate against the major share
holders and the directors of the 
Maruti Ltd. for alleged tax eva
sion, blackmarketing, violation of 
foreign exchange regulations and 
other irregularities have since 
•been collected; and



(Shri Madhu Ltrnaya]
(b) if so, the details thereof/'

t o  t  qp$r m  t  fa  *r$ 
* p "  qreffrflrcr | ^  apt

^r?r>T^P5r * R ^ |  i 2 1 *t*rtc 

v t  *r?r 1 1  *w smforc ^  wsr 
| i ?rf j w  srrcrr i * ro r  v> i 

*rsr ^  *rrar ^c t f t  t  i
w t t  ^ «p?t | fv  # r  *^t% % SRFST

*r? mm  ^ r r  * n %  i a rtw rs s r t o  
«p> *rr W ^ f t  v t  * r t f ssrcfaiTPT *rr 
spftf 15 rr ^  I  *rr

jf| srer srapr Jfcft % jst «ot I 
^  forprer sRsft r̂r Tft | ?

STPT % 5̂T 5PFT *Ft f*RT I *T§

f w  % VFgRX I  I fs t f  v t t  STTcT
^  | sft fo r t f  % f^ dgr i 

t f t * T O * t f  ? rv t$ lfrr5 rr§ fa T *rrf^  i 
*rrc% % ft fa ro  s rm r t  fw  

srrr w n r *n for sm ft wx stfacr
f r  "FT ^  faq*r | gR cPP

H t^C  V t ^  fasreft t  cfcr
*r|t%  *r a [fii ^  ^> ft i cfhr «f> 
w ft ?TfT |  ? m  w iw t snrar |  

w r  wrwvgnr| i 

cn^ wt srt ar* smaiT*

* *  *3 rfc*ff v t  * t$  * t
anvft irk  t o  #  aft * i m m  fa t 

|  «jf?r ’ i#  $ t*ft i

SHRI S. M. BANERJEE (Kanpur): 
I am sure you will remember that 
during the last session when we were 
discussing the no-confidence motion at 
about 1.30 a.m. and we highlighted the

$95 Paper* Laid

problem of those railway employees 
whose services were being terminated* 
who were jailed and so on, We were 
given a solemn assurance by the Rail
way Minister that once the strike was 
withdrawn, there would 'be no victi
misation and the railway employees 
would be treated *s members of a 
family. This was repeated also many 
times during the last session. But 
unfortunately, that assurance has not 
been fulfilled even today. The strike 
was withdrawn without any condi
tions just to create a favourable con
dition for normalcy. That was done 
unanimously on the 28th May, and 
the strike was withdrawn* But we 
heard yesterday and the day before 
that that assurance had not been ful
filled yet. So, I would request iShri 
Shankaranand or Shri K. Kaghura- 
maiah to convey our feelings, which 
are actually, the feelings of the entire 
House, that the assurance given earlier 
should be implemented, j  would re
quest you to kindly ask the Railway 
Minister to make a statement as to 
why those assurances have not been 
fulfilled. Once again I would request 
the hon. Minister of Parliamentary 
Affairs to convey our genuine senti
ments to the hon. Minister and see 
that all the railway employees are 
taken back.

tm  swf (srter) : *rw«r
*?$t*T trw wt wtrm % ftrcr*
f̂csnff wt *rspanr «rr . , .

KVBRff : *rrr «sry ft
?

«fr tm  utm i w f ; «fhr^, f f t f lw  

w t f o rr «rr i

vr T̂̂ fiwr wsr^ ŝrar sirt 
W t v r t r o * ...

Papers Lfiid *$6JULY 28, i m
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Now, Secretary-General.

«ft few* :
TO *pt§ f̂%?r *nq% ?nft ?

m aw iqftaf : tfsPT jr t  <  ? 
wt ^rr qr r̂r i

*ft ^  fcrora . srsEtsr 

VJffr rTHFcT ®Fr SPTfrf ?ftT
$*rr* ?rftm^r ®fV w r  ^tfrnr i

w«rar *nfta* : smr

$?wV f̂r ^  | ......

«ft fapR*T . $ fsFTfcT Wm\ 

a m  ^ f t t  ^ r r  g i

HttRff : T̂Ct dl+o fsTcT’f l 't

t f t ip j f a r i  : $ w r r  | snarer 

fa  M V  stt»t vr *fft ra rc  

# 5ft * t *ft sfnrsrr *t ^  v*

f̂pT SiMWT HPT N̂t I

SHRI S. M. BANERJEE: I think the 
Minister was going to say something.

t h e  MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRi K. RAGHU- 
RAMAIAH): There is no question of 
postponing anything because they 
particular Minister is insolved. I deny 
th»t insinuation. Normally we do try 
WT best to fulfill the assurance given

within three months, but in certain 
circumstances it may not be possible, 
but we shall certainly bear in 
the urgency of such matters.

12.09 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have tc report the following messages 
received from the Secretary-General 
of Rajya Sabha:—

(i) “In accordance with the pro
visions of rule 111 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy olthe Indian Tele
graph (Amendment) Bill, 1974, 
which has been passed by the Rajya 
Sabha at its sitting held on the 22nd 
July, 1974”,

(ii) “In accordance with the pro
visions of rule 111 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to 
enclose a copy of the Rampur Raza 
Library Bill, 1974, which has been 
passed by the Rajya Sabha at its 
sitting held on the 23rd July, 1974.”

BILLS AS PASSED BY RAJYA 
SABHA

SECRETARY-GENERAL: Sir I lay 
on the Table of the House the follow
ing Bills, as passed by Rajya Sabha:

(1) The Indian Telegraph 
(Amendment) Bill, 1974.

(2) The Rampur Raza Library 
Bill, 1974.



TOO Repression on Adivasis SULY 26, 1974 Repression on A&vms 309 
in Maharashtra and W. Bengal in Maharashtra and W. Bangui

(CA.) (CA.)

12.10 hrs.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported repression on A&lva&s In
Maharashtra and West Bengal

PROF. MADHU DANDAVATE 
(Rajapur): I call the attention ol the 
Minister of Home Affairs to the follow
ing matter of urgent public importance 
and request that he may ’make a 
statement thereon:

‘Reported forcible eviction of 
Adivasis from their agricultural 
lands in Maharashtra and West 
Bengal and police repression on 
them.’
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): Sir, according to informa
tion obtained from the State Govern
ment, there had been large scale en
croachment of forest land in the two 
forest division of Dhulia District. As 
on 15th July, 1974, 7719 acres of forest 
land were under encroachment in the 
two forest divisions. Efforts made by 
the Forest Department to secure the 
removal of encroachment through 
persuasive methods did not succeed. 
Therefore, the State Forest Depart
ment removed the encroachment in 
2023 acres with the help of the State 
Reserve Police. The encroachment 
was not for residential purpooes and, 
therefore, no Adivasi family was 
evicted from their residence. The 
State Government have also reported 
that allegations of repression by the 
State Reserve Police have been found 
to be without foundation. The State 
Government have taken steps to pro
vide alternative employment and 
source of livelihood to persons who 
had encroached on forest lands. A 
scheme costing Rs. 21 lakhs for road- 
building, soil conservation, afforesta
tion etc. ig being implemented in 
that areas,

Government are aware of the pro** 
blem of alienation of Adivasis land in 
this area. The State Government 
have informed us that they axe pro
posing to amend suitably the Maha
rashtra Land Revenue Code so as to 
safeguard the interests of Adivasis.

The Government of West Bengal 
have been requested to furnish the 
relevant facts regarding newspaper 
reports alleging eviction of Adivasis 
from their agricultural lands in Jhar- 
gram area in Midnapore District of 
West Bengal.

PROF. MADHU DANDAVATE: The 
cursory and scrappy statement made 
by the hon. Minister on the floor of 
the House gives no evidence at all 
that he comprehends the gravity and 
seriousness of the situation created in 
Maharashtra and West Bengal by the 
eviction of Adivasis and the unparal
leled and unprecedented repression 
that is let loose by the SRP and Police 
on the Adivasis who are struggling 
for their legitimate rights.

As far as Maharashtra is concerned, 
Adivasi belts like the Chandrapore 
district and the Dhulia district are 
seriously affected hy the agitation of 
the Adivasis that is going on there. 
The agitation is by the Adivasis, the 
Harijans and also the nomadic tribes.

I draw your attention to the fact 
that I had raised the issue of atro
cities on Adivasis, Banjans and noma
dic tribes in Manekgarh in Vidarbha 
district of Maharashtra under rule 377 
on 26-4-74. In the course of my 
observations, I had categorically de
manded from Government that the 
Union Commissioner for Scheduled 
Castes and Scheduled Tribes should 
make an on-the-spot inquiry of the 
struggle that is going on in Manek
garh in Vidarbha, Maharashtra and 
also to ascertain whether there were 
atrocities on Adivasis, Harijans and 
nomadic tribes. I also said that the 
Parliamentary Committee on the 
Welfare of Scheduled Castes arid Sche*
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duled Tribes should also investigate 
the matter,

I will just read the direction given 
by the Peputy Speaker then. When I 
specifically demanded that the Com
missioner for the Scheduled Castes 
and Scheduled Tribes should make an 
on-the-spot inquiry and the Parlia
mentary Committee should also pTobe 
into it and report to the House, the 
Deputy-Speaker had given the follow
ing direction.

“Mr. Dandavate, I think, he has 
made a very constructive sugges
tion. He has referred to the Com
missioner for Scheduled Castes and 
Scheduled Tribes. He has certain 
responsibilities and let him do his 
job/’

I am happy to note that though rather 
late, the Union. Commissioner for 
Scheduled Castes and Scheduled Tribes 
has already done his job. He went to 
Manikgarh and made an on the spot 
enquiry. I am pained to find that the 
statement of the Minister is less than 
whatever has appeared in the press. 
He has not even cared to contact the 
Union Commissioner for Scheduled 
Castes and Scheduled Tribes whose 
office is very close. If only he had 
listened to the details furnished by 
the Commissioner for Scheduled Castes 
and Scheduled Tribes, such wrong, 
incorrect, cursory statement would 
not have been made in the House. I 
would like to read before the House 
the specific statements made by the 
Union Commissioner for Scheduled 
Castes and Scheduled Tribes in this 
regard. I am quoting from the Nagpur 
Times dated 16th July, 1974:

“Manikgar Encroachers—Mane 
criticises Government’s Eviction 
Decision.

Mr. Shankarraro Mane, Commis
sioner for Scheduled Castes and 
Scheduled Tribes, Government of 
India, criticised here today the 
decision taken by the Maharashtra
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Government to evict the so-called 
encroachers on forest land in Manik
garh area of Chandrapur district.

Mr. Mane, a former Congress M.P. 
who toured the area on July, 13 and 
14 told Nagpur Times in an inter
view that the problem was essen
tially a human one and it should be 
dealt with in that perspective. He 
hoped that the Government would 
see the issue in that light.

Mr. Mane said that out of 2068 
families on the land in question, 
residing in 51 villages, 617 belong
ing to Scheduled Castes, 12 to 
Scheduled Tribes and 543 to noma
dic tribes, 886 families were from 
others, including a number of those 
belonging to the other Backward 
Classes etc.

His attention was drawn to the 
problem and the plight of the large 
number of persons from Scheduled 
Castes, Scheduled Tribes and Noma
dic Tribes, who have developed land 
there some time back, Mr. Mane 
said. He had written to Mrs. Prati- 
bha Patil, Minister of Social Wel
fare in this regard and asked her 
to look into the question.

Mr. Mane said that he could not 
understand as to how for the last 
so many yeara the Government 
allowed these families to settle on 
the reserved forest land, develop it 
and start farming. What were the 
Forest and other officers doing? As 
a matter of fact, the Government had 
de facto recognised the settlers by 
providing them with many facilities 
like schools, wells, panchayats etc. 
ana also by recovering taxes from 
them. Their natnea were also enrol
led in the voters’ lists and they 
have voted in the various elections 
from 1971 onwards, Mr. Mane said.

It was the unscrupulous forest 
contractors who in collusion with or 
connivance of forest officers that 
destroyed the forest and the settlers 
only came later* Mr. Mane said.
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He foiled to see how the Govern
ment would be able to replant the 
forest which would take decades to 
grow to economic value.......” etc.

He said there are political overtones 
to the problem. I had pointed to this 
House the atrocities committed at 
Mamkgarh were so pronounced and 
tragic that even a cursory report of 
these tragedies would move any sensi
tive heart. When forest officers went 
to destroy a hut, a pregnant woman 
just to about to deliver was dragged 
out by the forest officer and both the 
woman and the new bom baby died. 
When advasis and scheduled castes 
men were removed in a truck, one 
child was left by a Harijan woman. A  
forest officer jumped from the truck 
and trampled a small baby under his 
feet and the child died. When sche
duled castes men were taken to the 
Andhra border and left in the lurch, 
one thirsty child died for want of food 
and water This is the manner in 
which they have been treated. The 
Home Minister is not able to give us 
the details. Fortunately, a prominent 
newspaper in Bombay, the Maharash
tra Times, sent a special representa
tive, Shri Dinu Banadive to Manikgarh 
and he has written two special des
patches in the Maharashtra Times 
dated 17th and 18th July. They have 
shown the houses that are destroyed 
and burnt They have given the 
details of the interviews they had 
with those on whom the atrocities 
were committed by the police,

T would like to have a categorical 
reply from the hon. Minister to my 
questions. When I have raised this 
question under rule 377, why is it that 
the investigation made by the Com
missioner for Scheduled Castes and 
Scheduled Tribes has not been brought 
before the House? Why is It that the 
Parliamentary Committee on Sche
duled Castes and Scheduled Tribes has 
not investigated info the problem?

MR. SPEAKER: He should conclude 
now,

PROF. MADHU DANDAVATE: Sir, 
if he had made some reference to it, 
1 would have asked some questions. 
In fact, Sir, you should have pulled 
up the Minister for not giving all the 
information.

There is another instance. In 
Dhuha district of Maharashtra there 
is a powerful movement led by the 
Socialist Party, the CPM and the CPI, 
which movement is growing in volume 
and intensity. In Dhulia district, 
which is the north Adivasi belt of 
Maharashtra, 4,000 Adivasi families 
have been evicted from 20,000 acres 
of Government forest land. I am 
seeking specific information on this 
point Is it not a fact that in this 
particular belt the Maharashtra Gov
ernment had appointed two special 
tehsildars to survey the transactions 
m lands of the Adivasis and that they 
have given their finding’  Deliberately, 
the Maharashtra Government have not 
brought forward the finding of the 
survey because they know that if the 
findings of the survey are made known 
to the country, the lethargy of the 
Government would be thoroughly 
exposed and the atrocities committed 
by the police and the landlords on 
the Adivasis would be throughly 
exposed These are the facts that I 
place before you.

In conclusion, I want to ask the 
Home Minister why he has given only 
a scrappy note and not detailed infor
mation Why did he not show the 
Commissioner for Scheduled Castes 
and Tribes the courtesy of meeting 
him9 I want to know from the hon. 
Minister whether the detail* that I 
have placed before him are correct or 
not. Will he next time plafce before 
this House a complete report o f the 
Commissioner for Scheduled Castes 
and Tribes and will the spedti Parlia
mentary Committee ter Scheduled
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i»4  Tribes go int* the matter 
and investigate the problem? Even if 
you ait tight, the militant Adibasis in 
Maharashtra are not going to take it 
lying down. They have already raised 
their banner of revolt and they will 
continue to fight for justice which 
has been denied to them X want the 
hon. Minister to reply to these ques
tions. As far as West Bengal is con
cerned, my hon. friend, Shri Samar 
Guha, will raise the problem.

MR. SPEAKER: Every time mem
bers tell me that 1 do not limit the 
time. Now they can very well imagine 
how difficult it is.

SHRI RAM NIWAS M1RDHA: The 
hon. Member has mentioned about 
Manakgarh in Chandrapur district and 
some incidents which took place there. 
The statement that I have made is 
particularly with respect to the recent 
incidents in Dhulia district, But 1 
would like to mention that after the 
matter was raised here, about Manak
garh and other tribal areas, the Com
missioner for Scheduled Castes and 
Tribes went to the spot, as suggested 
by the hon. Member, which he would 
have done even otherwise. Far from 
not meeting him, I met him immedia
tely after his visit to the spot. I met 
him this morning also before I came 
to the House, to try to know first hand 
what has happened there. We are in 
touch with the developments. Shri 
Mane himself has written a letter to 
the Chief Minister. When I went to 
Bombay in connection with a Joint 
Committee, I met the authorities there 
and discussed with them what legis
lative, administrative and other mea- 
eurea are needed to meet the situation 
which was developing in a very aenoua 
way. As I mentioned in my statement, 
there was same lacuna in the tenancy 
laws regarding the transfer oj land 
from the Adivasis to the aon-Adivasis.

We have received infornwUon from 
them that they propose to issue an

(SAKA^ Repression on 206 
Adivasis in Maharashtra 

and W. Bengal {.C. A.)
Ordinance which will plug the loop
holes. So far as legal lacuna is 
concerned, they will try to remove it.

As regards other matters, 1 have 
mentioned what steps we are taking to 
rehabilitate these persons who were 
evicted. They have also given reasons 
why they were evicted. It is because 
they had forcibly occupied and encroa
ched upon forest lands. We have 
impressed upon them the necessity of 
rehabilitating them even if they were 
illegally in possession of those lands. 
We have told them that if they have 
to be evicted, they should be provided 
alternative lands and means of liveli
hood. We will pursue the matter.

As regards the atrocities committed,
I will not go into details. They have 
given certain assurances. I would like 
to ensure the hon. Member. . . .  (Inter
ruptions). The police have also been 
beaten; they have also been injured- 
I would not like to go into all those 
details. I would like to assure the 
House that we will again take up this 
matter with them and see that nothing 
happens which hurts the pride of 
Adivasis. All protection will be given 
to them and they will be rehabilitated.

PROF. MADHU DANDAVATE: I
would like to know, as per the direc
tion of the Chair, from the hon. 
Minister whether the Commissioner’s 
Report will be brought before the 
House. Why were the. findings of the 
Commissioner not brought before the 
House? He has violated the direction 
of the Chair. It is on record. 
my protest Adivasis do not *et pro
tection in this House. Sir, I read w t 
before you the direction given by U»
Deputy-Speaker. The 
refuses to follow the direction of the 
Chair. What should we do’  When 
we violate your direction, you puU w 
up. But when the Government violates 
the direction of the Chafe, youdoaot 
do anythin*. There is a d ir«ton  from 
the Chair that the Report should
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before the House. I request you, Sir, 
in the name vt Adivasis.—

ME. SPEAKER; Why are you getting 
so sentimental, so emotional? The 
Minister has already said that they 
are going to issue an Ordinance to 
amend the Act and do everything. He 
has given a full assurance. What else 
do you want?

PROP. MADHU DANDAVATE: 
Whatever direction iB given by the 
Chair, you please see that the Gov
ernment follows the direction from the 
Chair.

ME. SPEAKEE: I am not to issue 
direction from here. I have no autho
rity to issue directions.

PROP. MADHU DANDAVATE: 
What is the dignity of directions com
ing from the Chair?

MR. SPEAKER; I am not prepared 
to give any direction. The Minister 
has already given a very categorical 
and a vefcy clear reply.

PROF. MADHU DANDAVATE: He 
has not said that the Commissioner’s 
Report will come before the House. 
He has not said that.

MR. SPEAKER: He has given a 
very clear reply. Why do you bring 
in the Chair here?

PROP. MADHU DANDAVATE: 
Became the Chair has given a direc
tion.

tftfflgfeOT* T) : tfWTC

vt fvfti mirft «rr ^  

fogrnflr \

26* Repression on Adirasis ' 208
in Mfthaxa&f** 6  W. Bengal 

«XA.>
PROP. MADHU DANDAVATE: Let 

the Home Minister at least say, as 
directed by the Deputy Speaker, the 
Report of the CcwrwmiaBioner of Sche
duled Castes said Scheduled Tribes 
will come before the House.

MR, SPEAKER: He has already 
given a clear and categorical reply.

- - rs _ a ft_N1 _-.v. naprr snFTm f  ITTTJ TSTn H r

wwwfr ircr

WSTWT 5T*T t  ^  ^  fa

sr*T 

i t  | i ?rt *rnr w f

fa w fr  fc ? StTT OTFfF I

MR. SPEAKER: He has given a 
categorical assurance.

PROF. MADHU DANDAVATE: Let 
him say that the Report will come 
before the House.

MR. SPEAKER: I think, he has 
given a very clear reply.

PROF MADHU DANDAVATE: No. 
Sir. The entire House wants that the 
Report should come before the House.

MR. SPEAKER: His reply was 
quite categorical. He gave a very 
clear reply.

PROF. MADHU DANDAVATE: Let 
him say that. (Interruptions) .

SHRI RAM NIWAS MIRDHA: I am 
not aware of any direction given by 
the Chair to produce the report on 
these incidents to the House. All that 
1  could learn from what the hon. 
Member quoted from the proceedings 
was that the Commissioner should go 
to the spot and enquire. The Com
missioner goes to the spot from time 
to time and enquires about many
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things. He gives a report every year 
w hich is presented to the House. Here, 
Su-, I have to consult him becaw;e 
the.re are ce1:tain things which h e 
writes to the State Governments .... 

l'.i{\' ~ ~ ~(,;;rrf;_,"'lt-~) : 
~·nn ~ffl:t' 'l~ ri~r cfi1 fii·~w ~ ~} ;:r-if>(i. 
~ f <ii cfij <fitlf!fif'{ ~ rrar ~ cf.,~ :{fl' 

~~-. i'r. elf~ ii· ;;rr ~'r ~"<5r fwri ~ 
~T ~lff ~ Cf'( w I 
SHRI RA.1\1. .NIWAS MIRDHA: l 

w ill consult the Commissioner. He 
is a · dignitary under the Consit u-
tion. There are certain things which 
he wr.ites to the State Governments. 
I will consult him, how much of that 
he would like to include in his Annual 
Report in the light of the comments 
received from the State Govern-
ments ... . (Interruptions ) . 

MR. SPEAKER: The position is 
like this. You asked a:· question. The 
Ministe..- replied, and in his reply he 
gave a very categorical a·ssurance that 
the Act is being amended. You said 
that the _Commissioner was not con-
sulted. You read out the statement 
made by him. The Minister in his 
reply has said that he had already 
contacted the Commissioner and even 
this morning he was in touch with 
him . . Now what should be the pro-
cedure? Should he read out the State 
Government's 1·eply and then also the 
State Commissioner's reply? After 
all, he will be replying on behalf of 
the Government. In this report it is 
expected that he got the information 
from the available sources, and he has 
said that he contacted the CO'lllmis-
~ioner also. Besides that, wnat else 
do you want '? D you 'think 'that 
while replying on behalf of the Gov: 
e:rnment, _he should say that this is 
Maharashtra Government's reply--0r 
Government of India's reply or this is 
the Conu:nissioner's reply and this is 
this o~cer's repiy or .that officer's 
1187 L.S . .:_9 . . . . . 

reply'? So far as the procedure of .his 
report is concerned, it is a report whicrt 
has ai".'ea·dy come to this House. Now 
l wi ll have to settle this. The proce-
d ure I accept once will become appli-
cable in future also. Now what .should 
I do? Have I to ask him, to read, on 
the one hand, this Government's offi· 
cial r eply and then ai.so ask him to 
say that this is Government's reply, 
Uu s is Commissioner's reply and so 
on·! 

~ -~~ ~ : flfqf ;:ifi 
;:i- ;;r·,fr ,t,~i' R; ci;fi,~,r{ ;r,, .:,·~ «c>.raH 
;rr,:;- ~cfft• ii q~ t 'iifllTrn: G~ 
JJ;1f; f<f'ircr f"l~rfr t 1 ,;r..r 'l;t•p: ~~ .. .-
'wrt a°'r <t>-f+1~~ ~ :l;l",..r€i' cti-( tj"<ii'cfi ~ · 1 

~~ ~ : 1!if ~ cf; · •:'f·t A · ifi'T 
,;rrq· ;;icmr ~ ~ I ~ 'I~ ~]~<Tr <IT l'.j';.;· 
;,,~,ff I <FiT ;ijcfiof trli: mfu~ q·.;: off6 
~Fff ifr~it ra ·i~T ? <T-:f.f ;zc ~ <·,·, 
~fo~·, ~r ~ 91~.;~ ;,- cfllf ~r ~. ~r 
it Hef ~·c;·:rr ;;ri:'1'lf · "'fcff<lf ~fi'f · '\f~q' 
'<I IJ;<f: ;;:jcf;"i ~Tri{ 'if~ I <Fif ~ti' q~ 
~ 1;fFff "!'lfyp fofi lf~ <fq t ~-11: cf~ cfl[ ~ ? 
11~ fl i\1.·=tffi· l'.ftmt f a'r ;f r~ ,;-.r~· 
~ ~I' <fz.1·,· (f~<fT I 1;f',ll' :Stci~er·,rr., -'!Zl:f 
ff~ ff ~ ri{r ~ ffcj ic'iT ~ I ,;r.q-.f.'r . 
<::T"I°~~ ~r.n '<ff11[~ 1 1;:f,"G;r <1;qJ . 
cr,f l=(l/' ,'j'"( <f,l cfim-2:' f 'fi<.t· i t 't 

He said he was In touch with th_~ 
Commissioner. He talked to him 
earlier as well as _only this . morning.. . 
He has said it. 

PROF. MADHU DANDAVATE: I 
agree with your contention. All that 
I say is that after consulting the Com- . 
mis,sioner and the Government . of 
Maharashtra, let him come .. forward 
with SO'ltle statement: Frobabiy you. 
have not read that statement. Th1a:re 
i'3 n of even ·~r 'refereilce to · Manikgarh:· 
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MR. SPEAKER: Prof. Madhu Dan-
davate, please sit ctown. He gives the 
reply on behalf of the Government 
and that reply includes it. He has 
made it dear. I can ask somebody to 
read his :reply al·30. 

ei·n:q.:r # irr~ ~irr , l:l;f. f1T.,.:: 
if ~fir ~T -:;t'ViT t 'ff JfT .:f,"if 1!_~ TT 
,r.~ <1"rf;;r1r 1 3.lr(~T ~ fir~ ;;fr-: 
Q" i:ftfr ~ flT I 

'-TT ~ ~ ~1 9l'f9:i:s 
~ f'r~~ if <ffi: ij q-;<f,1 "fT'-f.F <f., cf.'?,';,,· 
/ • ' " 

<f.ii:f.f •f.{f g I ~q'rf;ro: <ffll ~;fT 'f: ,· 'T~ 

~ , f•C\'ri· Z"fif."r ,,r 1~ r 4·r <fF'f "ff~crr·:r 
ll' o!i'.;.rf,;rr of.I' 1f{ i I 

Jf<rR 3.l,n; ;,r ffl·ik' <f. i' <m.; lf'r "frftQ' 
~h': ~cP: <f,'f 'li'r , ~l'l'<fiT # 11" ,'1 11fr , 
~ ~cf. sri..;· ~ ~r-fr ;,rqfc;f iir l1" f1 . 1 

~~~~ :~r ~r 
',fef I tf ~r ;,1;;,· f, I 

.PROF. MADHU DANDAVATE; Mr. 
Speaker, Sir, you have missed a point. 
There is no reference to the Maha-
rashtra Government's attitude. He 
has said nothing either about the 
Maharashtra Government's attitude 
nor the Union Government's attitude 
as far as Manikgarh is concerned. 
There b no reference in the statement 
at all. 

MR. SPEAKER : That you can ask. 

PROF. MADHU DANDAVATE: As 
far as Manikgarh is concerned, you 
have given nothing of either Mahara-
shtra Government's attitude nor that 
of the Union Government. 

MR. SPEAKER: The hon . Member 
'Should not shift his ground. It he is 
.vaying that part of the information 
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has not come, I would not take a 
minute to allow you. 

P ROF. MAD HU DANDA VATE: You 
please g0 through the proceedings. I 
have -~aid it . 

SHRI RAM NIWAS MIRDHA: As l 
have myself said, this statement c0n-
cum Dhulia, Because that is a recent 
occurrence we thought that the hon. 
Members would be interested in know-
ing the fact s about it. But we were 
awar e of the point the hon . Member 
rnised in a previous session. In fact 
the visit of the Commissioner i-:, with 
respect t0 Manikgarh and nof Dhulia. 
Therefore, I have given all the infor-
mation saying that as desired by the 
hon. Members, the Commissioner viuit-
ed the spot and he made inquiries and 
he wa3 in touch with the Government 
of Maharashtra and also in touch witb 
us and we are pursuing eve1-ythmg 
that flows from that report. 

SHRI H. M. PATEL (Dhandhuka ) • 
Ask for the report of the Commis-
~ioner. 

SHRI SAMAR GUHA (Contai): My 
friend , Prof. Madhu Dandavate, has 
given a brief description of the barba-
rous atrocities committed on the peo-
ple of Manikgarh. I want to submit 
that just at the moment the hon. 
Minister admitted that he had no idea 
that the Deputy-Speaker had given a 
~pecia l directive to him to conuult the 
Commissioner, Scheduled Castes and 
Scheduled Tribes and then inform the 
House abou t the matter of consulta-
ti on. 

I wan t to kn ow from the hon. Minis-
1er whether he will hencefOTth con-
!'ul t the Commissioner about thi.s spe-
cial matter raised by my friend, Prof. 
::vfadhu Dandavate and whether he 
w ill place a r eport of the discussion 
held between him and the Commis-
sioner on the floor of the House. You 
\\'ill remember that you admitted this 
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motion on Tuesday, today is Friday 
and they might have had .1 telephonic 
talk with Calcutta. Central Minister 
Prof. Kisku comes from that area and 
Mr. Subodh Han,;;da another Central 
Minister aiso belongs to that area a,,(i 
Mr. Mohato, the We;;t Bengal Minister 
visited jhargram area. Atrocities ar~ 
being committed there and agitation 
is going on. Many of the adivasi 
leaders have been arrested. Their 
meetings are not allowed to be held. 
I have visited that area. Cannot they 
get information by telephone'? I 
think, Sir, you should pull them up 
for these things. They are trying to 
treat adivasi people very callously. In 
the All India Congress Committee they 
pa-~sed any number of pious resolu-
I ions in support of socialism, but is 
this the way of doing about it? This 
community is being oppressed and are 
exploited. They ·should get a better 
treatment. Only that will be real 
socialism. But what is this? This 
.Thargram area was inhabited by adi-
vasi people: it was a forest area · 
hundreds or' them lost their lives ther~ 
w hi le reclaiming the land there ~e-
c·.'l1.1~e of the wild animals. A Raj& 
was given zamindari of that area a n, 
J1p brought many landowners here t o 
,,ust t.he adivasi from these lands. Thi·s 
is what happened. Now, because of 
I.he new Land Act passed by th:: West 
Bengal Government many of the share-
cropper s are being ousted to den·.-
1.hem the righ t to enlist their n ames i~ 
the settlement records for these lands. 
so that they cannot get the land as per 
the land Settlement Act. The Police 
is Shielding them. In the name of 
·vuv CO"l'Ue i,·, or youth congress local 
}VILAs cooperate with the police to 
throw out adivasi sharecropper s from 
I.he land. This is plantation time but 
they are stopped from sowing. Their 
sapling-~ are uprooted. 

The Cong1·ess talks about the pro-
cess or land reforms and the law pass-
<'d l::v tl1e \V"est Bengal Government. 
but 1 ,,·~mt to a,3k you whethe1· this is 
1he way in which a model law is to be 
evolved ;:ind implemented. ls this the 

way of doing such things? The adi-
vasis arc the most exploited commu-
nity. 

Sir, the adivasis were cuitivating 
the·se lands for the last 10 or 15 or 20 
years. In the name of afforestation 
i hese adiv,1sis are being driven out 
and they are not a llowed to sow. Sap-
lings a re being spoiled, saplings are 
heh1g uprooted. I can undei~tand 
;,ill this provided alternative land ii 
given to them. But the Government 
have not done that. How can you 
deprive them of the land that they 
were cultivating for the last ten or 
twenty years? 

First of all the Government said 
that they do not have any informa-
tion . I mentioned to ihe hon. Minis-
ter the other day that agitations were 
going on in this regard. If you do 
not take any steps there will be fur-
thc:· agitations. I want to know from 
the Government whether they are 
i·~,;uing instructions to the West Bengal 
Government to see that these adivasis 
a re allowed to en list their names in 
t '1e set Uement records as land-owners 
,t11d to ,::;ee that oppression by the 
Police and M.L.As. should be stopped. 
Also . are you g iving any instructions 
to the West Bengal Government that 
unless ancl until alternative land is 
prnvided to the adiva·::;is no eviction of 
,1divasis shou ld take pl ace from their 
Ja·nds ,.vhich they have been. cultivat-
ing for many years? Sir, they talk a 
lot of about socialbm; they talk a lot 
c:bout the exploited community-adi-
va~i community. The proof of the 
pudding is i".l the eating. What kind 
of pudding 2re you placing before the 
adivasi·~-tlw m ost exploited commu-
nity? 

SHRI RAM NIWAS MIRDHA: Sir, 
we ha\'e not receh:ed any information 
from t:,c \Vest Bengal Government. 
·1ve sent them a wi,·eless message and 
we even telep honed to them. Even 
before the calling attention notice 
(·,1mP. \\'<' .s::iw :i .~taternent hy SAr1 
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Samar Guha regarding eviction of adi
vasis in the Midnapore District. On 
the basis of that report we approached 
them to give us all the facts of the 
casfe As regards eviction notices issu
ed by West Bengal Government, we 
shall convey to the State Government 
and shall pursue this matter with 
them and if and when wo receive de
tails about the eviction from them, I 
can convey it to the hon Member per
sonally and see that they take steps 
to go ahead with the land reforms 
This is exactly what the hon Member 
has said This is the policy that the 
Central and State Governments have 
been following with respect to advasis 
and we would impress upon them the 
necessity of pursuing all these things 
in the proper spirit

« r tw 9 R « m r  («TRt) srcarci 
*ff5TOT, far* f w  s V

q f e  tit f ^ r  ? r ,  f a p r
^  frrr yrf^rfW r t t  
£ ?Tt w  f w  f  ̂ nr i>'r jr^rnOf 
m  «rgrfeT *Y trrCrr, n srnt f  i sur 

^  f w  q r *  ^  i q f c  
t o f  in  *frm % srftwm tit 7^1

3 7 ^ rf, Q)? Trf 'cf, tfpFT-falfc
q f t  a j q f q i  f l^ r  m x f t  v t r  z r f e  $  

srfsnm tit ̂  | eft
W  q $  ^ .rf^ T  T ^ T P f t  ^  <BTT W  q ^ -  
sTTcfV I ’

nr vr% nin'Ti ^<=n f, fa: qqr vittt? 
tit ?nfcqifaq> tit irmw tit irRvnr
<? fa^T HTf'T^Tf^T f̂RT-T
tit & sin srraft *t fw  <vn; tit 
s r n u f t ,  q r  ^ r s f l r s r
tit spRfr ?m  f f ,T»0 $f*nni tit 

% fzm\ <nrrti ?r
5 W T T  t  fa r  Tm QWtr i*  q f  g f^ R T
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f w  | far q§ srrfaqTfaqt % f$rt % 
STffa^qrp-jq Sr?W>6RqrTTr -qT$f, I  I 
TTSST ?R^TT qft SST 3TTTT % 8«nTT?f I
m  *rq*qr *r>qrfr £ 1 v^t *r$rc*r,
«*«<TTq fa> WTWT
n wa ^  ssfaaq- qr¥ i *r *r? *ft srrar 
wr^rr g far srw cr: far<T% ^rf^rrlWf 
tit q«rraite i t  »ri £ i

w  £ far wt* *r<*PR nTfe- 
r̂rfR̂ T >: %n r̂f̂ =r cT ^ ir ^*1 w>x 

m  eft & fltr i| sfm ^  f ,
?ir *t^ p r  ^'t *r s m  *ar*r

T in  ^Tft p. i  ̂ sm r *̂ r̂
% f?rn. f  i

irrr ^  ^rr w i
w t  *r % f*T'i "^r^r fjmsrr ?rg>
5T 7 *  % f̂ Ttr ̂ Ttf nr^RirT £ i ^
wr 4*t' w r q r
*T j!T ^FfT f r  %TTT *T CTrqT^R ^ t

?|t ’3'*T TTTf?gTfmfr % 5lfT
ITT f3ITiT7T7> ^ <■ JTfrrr? f.>
JRTTT n ff T'T 1.*

T̂T f'iPT 4   ̂ ^TRT
f̂rf̂ TT t i t̂ ?rrf<-

HrrfVrqT *\t 5r*ir?r i t  *rl i f f. f'T
’mi't *? 5qt'*^T i n 25 *rnr % jstt?

f-̂ CT % TT TTtJT *TT
s p t^  ir  , j* fT^rr f r  fsrcr at ^  strV^  
f*w ?

TW f?wm fw f  JTR^r ?T̂ 5T
sr^r rr A

^nf^rffrq"T ^'r ?i *ti, m^rr ?r 

faKT̂ ft i t  i % ?r*nRfTT g far v r  oit^- 
a?=nrcr ^ tt m n  

STT ^ 'l  ̂ ^Rtfal 3S T<
5T̂ T vlr | ^  ■̂q-
i?W*r «R »H> | I
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�r � �°R � � fifi �tr 1Wl<l" 
'liT �i�)a;,- <fisi· � �t ;;i-n:rirr �q it cfR 
ii' ir f.:rc,�;,- cfivfT �lff fifi +{� 

ITT<fin: �<fi �ITT"'f'f �RT �;i-r 'ifTQar � 
'3'%T ;;i-iir,, � 'liT15 ii' �:i�m;,- <fi�if 
� f�, ij) � �rm �1 =qf�Q. f!f> 
�r fr� �JTl)a;,- �t �r<Trrr f;rij" � ;;r) 
<fili!i1T �rn:flrt � � �5 �) �i· 1 

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): There is an inhuman 
reign c,f ·terror and I would like to 
know what the Committee of this 
Ilouse--the Committee for the Welfare 
of. SchJduled Castes and Scheduled 
Tribes--are doing about it. 

SOME HON. MEMBER: It is * * 

SHRI JYOTIRMOY BOSU: I do not 
know whether it is. • • 

Hau this Committee visited the pla
ces where atrocities have been com
mitted on scheduled castes and sche
duled tribes? If they have not gone 
there. I would like to know why 
have they not gone there. 

� $lf : �r :rfrfp:f>.f cf�. 
� f<fiAT efit clT NlfT fcfil!T ,=:°( I �) 
�� cf>r cf>mv:rt � '3"<i � ��<f!fH �1 
�HT� ......... . . 

� '741fa'fti � : rrir �1 flim 
JT;:f" � f 'fi lf� ;,-� ;:;'ff.ff 'i:fff�� I 

Somebody from behind said it. I 
did not agree with that. 

� �:�;;rrm,r�fn,� 
f1f.<IT � �ifir.g if �1 ;;;rrzrm I 

l';lf ;.,qrfa� � : ii" �"lT q)-m 
rf�T I 'ti� qm � ciTITT, � ;;fr,,r li+f �tr 
� �a <l�r t I 

� � � tm{q�: �r �e-t 
lf�TG<r, � flf>� <fi°r{ �lTT Ff; qf� 
�m?:_�r <filRT �r* * 

� -At1fd+14 � : <fffi <f>{, Q� � 
<fit �c cfi'{� I f�ri f�ro:# l �T{ 

. ii' �m otRT '1Q.r I 

The three places where this ,reign 
of terror has ibeen let loose are-
N agri, Navadpur and Sahadal. The 
Adivasis tilled these la'nds idr thrP.e 
to twenty years and this are�• is · 'only 
technically forest. They ·have been 
paying occupation for decades ahd 
there are government receipts� for the 
same. The Congress Government very 
recently decided to evict tiiem syste
matically. Even sowed lands have been 
ruined and they tiave a' so been pre
vented from fuxther sowing. Frequent 
atrocities are being committed and 
even cases of rape of Adivasi women 
have taken place. Government ..b'.ave 
filed 198 cases against Adivasis to divert 
the public mind. The District Collec
tor made a propaganda that there is 
a parallel Government l?ut he had 
to withdraw it later. They have de
ployed '500 State Reserve P�licemen 
and they are playing havoc. · They

V1ave demolished hundreds of huts be
longing to scheduled castes. 

They have taken to indiscriminate 
axrest; and they have not spaxed even 
boys ag� ten to twelve and they 'have 
kept in jail for two months 'Without 
trial. On the one side you have these 
st�·vin�, decaying and �trugg_ling.
Adivas1s and on the other hand JJiere 
is the mighty police raj· of the Maha
rashtra Congres Government plu:;: the 
mighty Purushottam Sena. 

As regards the Furushottam Sena. 
there are 30,000 acres of land under 
sugarcane; for ea

.
ch acre of liind the 

owners paying Rs.· 7 per acre;··'· the 
owners of 45,000 acres of irriga,ted land

**Expunged as ordered by the Chair. 
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are .pay ing Rs. 5 per acre, and the ba-
lance at Rs, 4 an acre. All this is
collected to maintain the big purushot-
tarn Sena, named after Shri Purushot-
tarn Pate!. Congress leader and the
headman of the co-operative bank fi-
nance sugar tycoons. They have ern-
ployed 12 commanders. 100 havildars,
1300 watchmen, :W(} horses. 120 rifles,
jeeps and motor-cycles. Rs. 19 [akhs
is their annual budget.

In Dhulia in Maharashtra, the mat-
ter under reference. the landless peo-
ple are numbering about 2,61.000,
Iar.ners 2,19,000: 37 per cent of the
t ribals ...

MR. SPEAKER: The question is ab-
out the ev icl ion of the Adivasis

SHRI JYOTIRMOY BOSU: Yes.
Adivasis in Mahar ashtr a. We are talk-
ing about Maharashtra and West Ben-
~al. If you like, I can bring a map
and an encyclopaedia and show you.

MR. SPEAKER: No, I do not need
his guidance in this.

SHRI JYOTIRMOY HOSU: \"~'at
rloes the call-attention notice say~ [pi

us read it. It say~:

'< .. forcible r-viction of Adivasis
from their agricultural lands in
Maharashtr a .... "

talking about'.'
Maharashtra.

I am
([JlteT-

\Vh:lt am I
talking about
'/'/f.ptions.)

Dhu lia is in Bengal. Mr Congress-
man? DhuIia is in Bengal, Mr Bhag-
wat .Iha Azad?

SHRJ BHAGWAT
(Bhagalpur}: J know
talking much hevoncl
(1nterrupti.ons) .

,JHA AZAD:
that. You are

Maharashtra.

SHRI JYOTIRMOY BOSU: I am
talking about Maharasotra.

SHRI BHAGWAT JHA AZAD: Don't
talk like that. I know where
Dhulio is. (Tnter1'lI.ptim),q

Repression on .4div(Jsis
.'l-l11lw.rashtra &. W. Benga.l

(C.A.)

MH. SPEAKER: Let both of them
please sit down.

SHRI JYO'l'lRMOY BOSU: Why
does he comr- in between? (lnte1'-
nqJ[iolls) .

:\1R. SPEAKER: May I tell both of
them to pJease sit down. Why does
he go out of the way to annoy him?

SHRl JYOTIRMOY BOSU: What
did I say, Sir»

MR. SPEAKER: Why does he go out
of the way? Why does he not deal
with his own motion?

He is unnecessarily annoying and
provoking others.

SHHl K. S. CHA VDA (Putna) : He
said. "Is not Dhulia in Maharashtra?"
And he became angry.

:.vIR. SPEAKER: No. this is not going
into record. t.he observations about
Dhulia and all these unpleasant re-
marks.

SHRI K. S. CHAVDA: Is it unpar -
l iamentary>

MR. SPEAKEH: No, that is not the
question. We was expressly pointing
to them and saying. "You Congress-
men, you Congressmen". It was done
in a very contemptuous manner. He
W[lS very provocative. Let hi-rn not
be provocative. He can do without
provocation. Let him go on without
provocation.

PROF. MADHU DANDA VATE: "You
Congressmen". Shall he say "YOII
.Jan Sanghis"?

MR. SPEAKER: It was said in a
ve rv contemptuous way.

SHRI C. M. STEPHEN (Muvattu-
puzha r . The tone, toe gesticulatio-, aJld
the reaction in the House-it is these
you have to consider. It was said with
contempt and derision. "liVe are not
1" be' fn~atf>ci like this.

22·0
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$ $  m  i gpj
3IT ^  I  SK if

* 1  m vr * m
'&>& ĤeTt ^ T - * T  W T 5TPTSI ?! T ^  I  ?

SHRI SAMAR GUHA; Oh a point 
of order. In the course of these angry 
exchanges---- (Interruptions).

MR. SPEAKER: Mi’ Bosu, would ymi 
kindly accept my advice? When talk
ing, you had better deal with the mo
tion instead of going left and right.

SHRI JYOTIRMOY BOSU: Bhag- 
wat js  a  friend of mine outside. But 
when he says that Dhulia is not in 
West Bengal and I retort by saying 
“You Congressmen”, why should he 
get angry?

SHRI BHAGWAT JHA AZAD; Does 
he want a reply? I will give it. I will 
say why I became angry. It is not a 
question of saying “You Jyotirmoy 
Bosu” . I say you are derogatory in 
your language. (Interruption!!).

13 hrs.
MR. SPEAKER- Kindly sit down.

SHRI MAN ORAN JAN HAZRA 
(Arambagh): On a point of order.
Mr. Jha has provoked this House.

MR. SPEAKER; Nothing of this un
pleasant incident should come on re
cord, We will ensure that. Nothing 
unpleasant will come on record.

SHRI DINEN BHATTACHARYYA 
(Serampore). There is nothing un
pleasant.

SHRI K. S. CHAVDA; On a point 
of order. What Shri Jyotirmoy Bosu 
said is on record; you confirm it. He 
said nothing unparliamentary. Why 
do you allow this wasting of time 
on this important call attention?

kHRI a . K M. ISHAQUE (Basit- 
nat): Unparliamentary words may
be expunged. But words do not mat
ter; it is the mode and manner of 
expressing them tJhat is being object
ed to.

MR, SPEAKER: It is not a ques
tion of being unparliamentary. He 
is unnecessarily provocative.

SHRl JYOTIRMOY BOSU: Bhag-
wat is a friend of mine. If he has 
not been able to take a joke, I am . 
sorry.

SHRI BHAGWAT JHA AZAD: JIo 
is not the wisest man here. We 
understand joke. Bui it is the tone 
arid demeanour that is being object
ed to. You are derogatory. You say 
“You Congressmen” . If I say “You, 
Madhu Limaye,” he will understand 
it better. I understand jokes.

SHRI JYOTIRMOY BOSU; In Dhu- 
Ua district m Maharashtra, landless 
peasantry comes to about 2,61,000 as 
against 2,19,000 farmers and 37 per 
cent are tribals. That is the largest 
tribal concentration. There are 3.6 
million Bhils out of 6 million tribals 
in tJhe district. Besides there are 
Pawras, Gavits and Konkams. No 
real land ceiling has been imposed. 
Land reform is unknown in that 
area. The scheduled tribes and adi
vasis lost land in two ways—one by 
slave labour in their own land ana 
another on the false pretext, on 
medical grounds and putting up docu
ments showing fictitious loans at a 
very high rale of interest. Even un
lawful legal ownership has been 
managed. In other areas also like 
Manikgarh in Chandrapur district 
near Nagpur and in Thana District 
evictions have taken place. In Hi ana 
District one scheduled tribe was kil
led. In Sutrakar, eviction had taken 
place on a large scale at the instance 
of a man called Chandu Halvai of 
Gopalan Samithi one person was kil
led and another injured. We demand 
that the SRP should be withdrawn





MR. SPEAKER; Why do you inter
rupt him all the time? Let film give 
his reply. If he goes on interrupting 
like this at every stage, let the Minis
ter not give any reply.

SHRI JYOTIRMOY BOSU: That
should apply to everybody.

SHRI RAM NIWAS MIRDHA; The 
proposed amendment to the land laws 
will take care of the difficulties that 
the hon. Member has mentioned.

The last point mentioned by the 
hon. Member was about those persons 
who have been displaced as a result 
of irrigation and other projects. There 
is a clear policy regarding the reha
bilitation of the Adibasis and others 
who are evicted as a result of this 
and I hope that under that policy 
these Adibasis would be properly re
habilitated.

225 Repression on SRAVANA 4,
Adivasis in Maharashtra
in Maharashtra and W. Bengal

SHRI DINEN BHATTACHAKYYA: 
This Calling Attention Notice is of a 
general nature dealing with atrocities 
on harijans and Adibasis in West 
Bengal and Maharashtra. Kindly look 
into the statement that the Minister 
has given. According to that, 2,023 
acres of land were encroached with 
the help of the State Reserve Police 
and the* Adibasis were removed, and 
that no Adivasi .family was evicted 
from their residences.

What is the basis of this repoit? 
When you have evicted Adivasis from 
the agricultural land coveiing 2,023 
acres, how could you say there were 
no residential houses from which Adi
vasis were evicted? I say, categoii- 
cally, it is a wrong statement. The 
Minister must verify it.

The Adivasis live wherever they till 
the land. They make their home
steads nearby. How can it be that 
Adivasis were only evicted from lands 
and not from their homesteads and

1896 (SAKA) Repression on &26
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that their homesteads were not demo
lished? I do not know from where 
the Minister got this report. I want 
to have a categorical reply to that.

Only yesterday, the Prime Minister 
categorically said that their Govern
ment is going stronger and stronger 
every day. This is the picture that 
you get every day. Daily, when you 
open any newspaper, you find there 
are atrocities committed somewhere 
on Harijans, Adivasis and other wea
ker sections of the people. Every
where it is happening. Even today, 
the Patriot has given a 'news item 
entitled “Police atrocities on Adiva
sis”. Mr. Jyotirmoy Bosu has already 
mentioned that one Mr B. D. Gupta, 
the Correspondent of the Times of 
India was arrested for the news item 
given in the Times of India because 
he correctly reported about the atro
cities committed on the Harijans 
which will affect the Congress party 
in elections in several States. That is 
why he was only not arrested but he 
was manhandled and insulted in 
every way.

That is how the Government is run 
by Shnmati Indira Gandhi. There 
are terrible things happening in 
almost all the States. What have you 
done in Tripura? In Tripura, the 
tribals have been cxtinct. Their lands 
have been take 11 aw.tv Who is res
ponsible i'or that? Have you ever 
tried to asceitain the report from the 
Tripura Government as to how many 
tribals arc* still lhe>’0 and who evicted 
them from their lands? Your Govern
ment is responsible for all this.

As regards West Bengal, wherever 
you go. you find there are atrocities 
committed on Harijans and Adivasis. 
Shrimati Indira Gandhi should feel 
ashamed. She made a false statement 
that during the IJ.F, regime, the peo
ple could not go from one place to 
another. But here are home people 
who will corroborate me that during 
the U.F. regime, not 0 single Adivasi

x m  LS-1G.
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was evicted from any land. Now, 
throughout West Bengal, you see that 
Adivasis and Harijans are being evict
ed fropn their ]}ands. There is no 
guarantee of their land. Not only 
their share oi crop but even those who 
have their own land are being evicted 
by money-lenders and others. What 
are you going to do about it?

You have one Parliamentary Com
mittee on Scheduled Castes and Sche
duled Tribes and one Commissioner 
for Scheduled Castes and Scheduled 
Tribes. What is that fellow domg? 
What is the Commissioner of Sche
duled Cartes and Scheduled Tribes 
doing? He is not appointed by the 
Speaker. Mr. Basumalari, the Chair
man of the Parliamentary Committee 
is nominated by the Speaker. What 
is that fellow doing? The allegations 
have been made here on several oc
casions. I know, hundred and one 
times the issue has been raised here 
in the House. It is a matter of shame. 
But in spite of all these, the Prime 
Minister, Shrimati Indira Gandhi, 
never fee’s ashamed. Only yesterday 
she was very loud in saying that the 
nation was going ahead.

He mu«t answer to all my questions.

SHRI RAM NIWAS MIRDHA: It is 
most unfortunate that the hon. Mem
ber has used such disparaging langu
age against the Commissioner for 
Scheduled Castes and Scheduled Tri
bes. Shri Mane, who is the present 
Commissioner, is a very devoted an(i 
dedicated person. The cause of Sche
duled Castes and Scheduled Xribes is 
very deaf to his heart, and his reports 
on various matters have helped the 
Governments at the Centre and in the 
States in improving the state °* 
affairs. I do not think the hon. Mem
ber wa? justified in making the reflec
tion that he did. On the one hand wc 
expect the Commissioner to be effec
t s  an tn the «iuot and then make

reports, and on the other hand, with
out knowing the facts Or without any 
basis for their observations the hon. 
Member makes such wild and highly 
derogatory remarks against such a 
high dignitary.

As regards the hon. Member’s con
tention as to how is it that the Adi- 
Vasis were evicted from their land and 
not from their homesteads, this infor
mation has been specifically given by 
the State Government that they were 
only encroaching upon land and when 
they were evicted from them, there 
were no homesteads or other things. 
Therefore, there was no question of 
cvicting them from their homesteads. 
This has been ascertained from them. 
This is what they have informed us.

As regards the general question of 
Tripura Adivasis and other Harijans 
and Tribals, all I can say is that the 
policy of the Government in this res
pect is very clear and everything is 
being done by the Central Govern
ment and the State Governments to 
see that all the difficulties and atro
cities are removed and the Adivasis 
are properly protected#

NATIONAL LIBRARY BILL

(i)  Report of Joint Committee

SHRI AMARNATH VIDYALAN- 
KAR (Chandigarh): I"Beg to present 
the Report of the Jtflnt Committee 
on the Bill to provide for the adminis
tration of the National Library and 
certain other connected matters.

(ii) Evidence

I beg also to lay on the Table a 
copy of evidence tendered before the 
Joint Committee on the Sill to pro
vide* for the administration of the 
National Library and certain other 
connected matters.
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BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH); With your permission, 
Sir, I rise to announce that Govern
ment Business in this House during 
the week commencing 29th July, 1974, 
will consist of:

1. Consideration of any item of 
Government Business carried over 
from today’s Order Paper,

2. Consideration and passing of:
(a) The Companies (Amend

ment) Bill, 1972, as reported by 
the Joint Committee.

(b) The Oil Industry (Develop* 
ment) Bill, 1974.

(c) The Major Port Trusts 
(Amendment) Bill, 1974.

3. Discussion on the Resolution 
seeking disapproval of the Essen
tial Commodities (Amendment) 
Ordinance, 1974 and consideration 
and passing of the Essential Com
modities (Amendment) Bill, 1974, as 
passed by Ra'jya Sabha.

4. Consideration and passing of 
the Finance (No. 2) Bill, 1974.

MR. SPEAKER; I will go in the 
same serial order in which I have re
ceived them.

SHRI SAMAR GUHA (Contai): I 
want to draw your attention to the 
report that has appeared in the States 
man of Calcutta of 25th July. In this 
report they have published the report 
of the Netaji Inquiry Commission and 
has given a two-column report.

A few days ago I met the Prime 
Minister as also the Minister of Home 
Affairs. Both of them declined to 
disclose the finding  ̂ of_ the Netaji 
Inquiry Commission, but I n°w find 
that a Calcutta paper having anti- 
Netaji background has been chosen 
to leak out the findings of the Com
mission. And, the reason is obvious.

I do not know whether Mr. Khosla 
has also supported the findingsjpf the 
Shawnawaz Khan Committee. But 
in the course of the proceedings of the 
Commission, Mr. Khosla observed 
about Shawnawaz Khan Committee:

“The report of the Shawnawaz 
Khan Committee is non-existent for 
the Khosla Commission.’’

Again, he observed;
“Mr. Shawnawaz Khan came be
fore the Commission to plead his 
own case.*’

Further, he observed:
“Of course, Shri Shahnawaz Khan 

told lies.”
But, I am now surprised to find that 

it is totally correct that he has dittoed 
the findings and proceedings of the 
Shahnawaz Khan Committee.

It was not surprising that Mr. 
Khosla, after retirement as Chief 
Justice of the Punjab High Court, .was 
presiding over and over again cease
lessly over commissions after com
missions and strange enough, when 
he was conducting the Inquiry Com
mission’s work he wrote a biography 
of the Prime Minister . . .

MR. SPEAKER: This is about the 
business for next week.

SHRI SAMAR GUHA; I am com
ing. He wrote a biography of the 
Prime Minister an unusual thing, euo- 
logising her and also bringing gifts 
from abroad for the Prime Minister, 
While going abroad as the Chairman 
of the Commission and it was not un
expected Judge of such devalued inte
grity that he will act as a puppet and 
submit a dictated report.

I am more than definite from all 
the inquiries that I have made and 
informations that I have, that Netaji 
did not die in that plane crash. 
I have many reasons to believe 
that Netaji is still alive. Through 
you, today, I am giving an ulti
matum to the Home Minister that if
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the Netaji Inquiry Commission’s re
port is not submitted next week, 1 
have to take a stand which may not 
be in conformity with the ordinary 
propriety or norms of parliamentary 
behaviours and if it means, I remind 
you, Sir, a heavy cost I have to pay. 
Four yearg have passed. Now one 
month after the report was submitted, 
it has h^n leaked out and I am not 
going, nor the country is going, to 
tolerate if it has not been released. I 
repeat, whatever be the price I have 
to pay, next week if it is not submit
ted, I have to take some positive 
stand.

SHRI C. K. CHANDRAPPAN (Telli- 
cherry): I want to raise a matter con
cerning the Delhi University where a 
serious situation has been created by 
the management of the Shamlal Col
lege who has illegally dismissed three 
teachers of the college. The Teachers’ 
organization came out protesting 
against this. Students also came out 
in protest of this. The strange thing 
is that the University authorities and 
the Acting Vice-Chancellor himself 
had come out saying that the action is 
illegal.

MR. SPEAKER: Please try to relate 
it to the next week’s business.

SHRI C. K. CHANDRAPPAN: The 
Education Minister himself gave an 
assurance that no action against the 
teachers will be taken without the 
concurrence of the University, but the 
Management is somehow very strong, 
it appears and very corrupt too. Not 
that I am levelling any wild allega
tion. The PAC report itself has point
ed out that this management had 
swindled the money which was given 
by the UGC. Now, theyjsvanted to 
take Rs. 60,000 from the management. 
The point is this. We want to raise 
a discussion here whereby we could 
discuss all these points. The Univer
sity should be given sufficient powers. 
If necessary the University Act should 
be amended to give powers to firmly

deal with the management. Govern
ment should come forward with a 
statement saying that the suspension 
of teachers is withdrawn, forthwith. I 
want to raise this matter by way of a 
short-duration discussion next week 
and I would also request the Govern
ment to come forward with an amend
ing Bill of the Delhi University Act as 
•soon as possible providing sufficient 
powers to the University in this 
matter.

SHRI P. K. DEO (Kalahandi): Sir, 
we have received very distressing 
reports which have appeared in the 
papers regarding the semi-famine con
ditions prevailing in the State of Orissa 
because there is absolutely no rain in 
this month. This is the planting sea
son. Many of the seelings have com
pletely withered, paddy fields prac
tically cracked; the Hirakud reservoir 
and Jalapur reservoir have not been 
filled Up with water yet and this in 
turn has affected the electricity sup
ply. Because of these semi-famine 
conditions there has been distress sale 
of utensils and various labourers who 
used to be engaged in agriculture ope
rations have left their homes and they 
have migrated elsewhere. The Orissa 
Government says that 839 gram pan- 
chayats have been declared as distress 
areas. The Government of Orissa 
have moved the Centre in this matter. 
A Central team should be sent there 
to assess the position there. The 
Minister should come out with a state
ment. This is my respectful submis
sion.

SHRI S. M. 3ANERJEE: (Kanpur): 
Sir, I raise an important issue which 
agitates the minds of more than 22 
lakhs of Central Government emp
loyees and State Government em
ployees in the country and I wish to 
point out that as per the recommenda
tions of the Central Pay Commission, 
whenever there is a particular rise of 
cost of living index, the Central Gov
ernment employees are entitled to a 
slab of dearness allowance. The 
Minister has agreed and he has declar
ed that from 1st April 1074 the Cen
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tral Government employees are en
titled to two slabs of D.A. The first is 
from 1st April 1974. Another accord
ing to us is from 1-5-74 but according 
to the Government from 1-6-74. This 
dearness allowance has become due to 
the Central Government employees 
long before the ordinance has come 
into existence. Once it is admitted 
that their recommendation is accepted 
it is clear that they will be entitled 
to this slab of dearness allowance as 
and when this thing takes place. The 
Cabinet Secretary made a statement 
in the press conference that it is not 
the Government’s intention to withhold 
the dearness allowance. Mr. Ganesh 
is here and 1 am happy about it. He 
should make a statement that this 
D.A. would be paid immediately and 
this will not come under the mischief 
of the ordinance which has been pro
mulgated in the month of July.

There is another matter and this is 
about the Provident Funrl employees. 
They are entitled to a wage revision 
and this has been agreed by the Board 
of Trustees. The Labour Minister has 
okayed the thing.

Both of them were parties to this. 
But, this was not okayed by the Fi
nance Minister.

Lastly, I want a statement from the 
Home Minister regarding the atrocities 
committed on the harijans in U.P. and 
other places. My hon. friend has 
quoted a statement that the Times of 
India representing has been arrested 
under D.I.R. because of the heinous 
crimes committed .hy him by the dis
trict authorities. I want the Home 
Minister to make a statement in this 
regard.

I would like the Finance Minister to 
immediately declare that the furthc* 
instalments of D A. already due wouW 
be paid to the employees without any 
reduction
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SHRI K. S. CHAVDA (PatwU: Sir. 
the Report 01 the Commusioner ior 

Scheduled Cartes and Scheduled Tu 
bes for the yjiar 1970-71 has not yet 
been discussed uptil now. As a matter 
of fact this should have been dis
cuss'd in 1972. The motion regarding 
this repoit has o*»ui a arr.it* od by you. 
And that is why the discussion on this 
lepoit should be held m the next 
week

SHRI H. M. PATEL (Dhanduka): 
Why not we discuss the remaining re- 
poith also?

SHRI K. S. CHAVDA: They are lag
ging behind; the icporfc. have nit >et 
come. They talk a lot here and out
side the Hjuse rera-ning ui<l«frmrrit 
of the SC and S.T. But. in aclLul 
practice the icport of tho Cominn- 
sionei for the year 1970-71 was receiv
ed in 1974 And we shall be discussing 
the reports like calling attention dis
cussion. What i*3 the use of discussing



235 &  O. & JULY id, 1974 B. 0 . &  236

the report of 1970-71 in the year 1974? 
*The unfortunate part of it is that that 
report is still not being discussed

My last request is regarding inclu
sion to and exclusion from the list of 
scheduled castes and scheduled tribes 
order. A bill in. this regard should be 
introduced in Parliament Even the 
assurance of the Minister to Shn 
Kachwai was not implemented I 
demand that the Bill should be 
brought in at least m the next session
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13.43 hrs.

[SHRI JAGANNATHAN 
in the Chair]

JOSHI

SHRI P. G. MAVALANKAR (Ah- 
medabad): Chairman, Sir, I am grate
ful to you for permitting me to raise 
one serious matter pertaining to my 
home city and constituency—Ahmeda- 
bad—-where the housing conditions are 
at present deplorable and even danger
ous.

In textile areas, particularly Old 
Chamanpura colony more than 360 
families are living in blocks built by 
the Gujarat Housing Board. These 
blocks arc built in such a way that on 
the Colony’s town planning road on 
both sides right above that road—the 
h’gh tension grid wires pass. Parti
cularly in the monsoon season there 
are blasts, short-circuits and wire-cuts. 
Because of this kind of hazard, two 
young children died last j-ear. There
fore, these grid wires should either be 
removed or the people who are living 
there should be given permission to 
build their houses in such a way that 
they can provide some security against 
this danger.

Then there is the problem of slum 
dwellers, and unfortunately their num
ber runs into lakh* Now, particular
ly in areas like Gulbai Tekra, these 
people are being forcibly evicted and 
many of them are finding a lot °f diffi
culty during this monsoon period. No 
proper amenities exist for these slum 
5 S r S It k  a veritable hell. U »  
n i i  about the Moghul EmPe>-« 
Jehangir that when he was m Kash
mir he was so enhanted the place that

he quoted one Persian couplet ending 
with the words “Hamin Aeto; Hamin 
As to; Hamin Asto” (This is heaven; 
this is heaven, and this, is heaven). 
But one can say about the slum called 
“Kolaba”, for example in Ahmedabad 
that it is a veritable hell where not 
even essential amenities have been 
provided for the last so many years. I 
want the Minister for Works and 
Housing and the Slum Clearance Board 
of Gujarat to look into this matter. 
The Government should give more 
funds to the Slum Clearance Board of 
Gujarat to tackle this problem.

Finally, the lower middle class 
people living in areas in the walled 
city of Ahmedabad are also finding 
housing difficulties. Some of them 
live in precarious buildings. If they 
are not given certain facilities like 
cement they would be on the road. 
They require only a bag or two of 
cement. Their requirement for 
cement should toe fulfilled. These 
houses may collapse any minute if 
there is big rainfall. These are some 
of the problems of the poor and mid
dle class people and the under-dog io 
my constituency and, I hope, thfc
Gujarat Administration under the
direct supervision of Centre will do 
something quickly both in terms of 
helping and also in terms of finding 
more money for these poor house 
dwellers so that they may be able to 
live without any danger to their life 
and property, particularly during the 
monsoon season.

SHRI DINEN BHATTACHARYYA 
(Serampore): I join with Shri S. M. 
Banerjee in demanding that the 
Government must immediately make 
an announcement regarding the pay
ment of dearness allowance. Two in
stalments are already due to the lakns 
of Central Government employees. If 
the Central Government play this mis
chief with their employees, the State 
Governments will also do the same 
thing. But we find that the prices 
are still rising. I would request the
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[Sliri Dinen Bhattacharyya]
hon. Minister of Parliamentary Af
fairs to convey our feelings to the 
Government. Shri K. R. Ganesh is 
here and he should make an immedi
ate announcement.

My next point is regarding nationa
lisation of textile mills, at least those 
mills which have been taken over by 
the company. In my State of West 
Bengal, 14 mills have been taken over. 
The condition of all these milk 
is very precarious. Government had 
assured us at the meeting of the con
sultative committee attached to the 
Ministry of Industrial Development 
that a Bill would be brought forward 
for the nationalisation of the textile 
mills. But I do not know wheher 
any Bill is going to be 'brought for
ward in that connection during this 
session or not. I would request Shri 
Raghuramaiah to convey this to the 
hon. Minister concerned.

Lastly, the power position in West 
Bengal is precarious. You will foe 
astonished to know that throughout 
West Bengal, specially in the indus
trial belt as well as in the agricul
tural areas, the people are becoming 
mad for want of power. The big in
dustrialists, the medium one and also 
the small ones are all finished. Es
pecially the small industrialists have 
been finished. Even the ordi
nary consumers are not getting 
power. Yet no promptness is 
being shown by the State Govern
ment or the Central Government in 
dealing with this issue. So, I would 
(request the Government to come 
forward with a statement on this.

s fttp g fa it fr  ( « r m )  • f l w f a  ? r ^ T ,  
*r w*rr$
w ? r  *r sfr f t  T$t
f, % ^rTT 1^3% PTffTT
3rnr t srrm*r ^  *rr

t  fa  ^  H 
f ®  f t  vtwwr

% 1 q^r %% tk srth % «rfc
3TR? £  1 9 3  %  %  3TTT I

3ft ircnwr
v  fo r  vt
fefem fSp««T t o t  « t t
f a m  tt^tt 1 1 ^TcftaT *fr t ^ t  |  f a ? r V r  

| j i 6 t»wr
snfr Jfr-yror sphptt 3r 1 1 tfte vt 
t o  % ^  7% *t-<frr
*frcf*rtft qfaff *5Rrc ^  trt 'Tjpft
£ i wt

kn *rk «rr t *  i

f^ iT  $  **r t o  3ft srrefrre- ^ r  
t  Jr * r$ ft  « f t  * t  t o t -

g r  3 R  *r 1 1 wr %  * t p t  t p r r  
faqr srr t^t I  fa  «rt w i

s p  irrffT 7 ? T  I  I ? ^ n r t  TT?ff %
«ft W T  Tt ^ tf^ lft %

^ ?r %3R fTOcnT fa^r,
%  *Tr*T £T  O T  »T T  faflTT, ^
% *r«r irrcrt-irafar srft fa  *rrr vt
fcforcr w r f , ws
3 r r f t  f a q  ^  f  i

^  *r, 
snsrm ^Tiftf?

t  fa  itirr^r fjRT ?rrarR
ssTT̂ r r̂rar fa r̂r n̂rar w

?p3r ; 5t ̂  qft ^r^r
1 1 ^ ^ f T T  ^  «Pt %

%  w p r f  5 f 5  0 ^ f t f t
^ t  T f t  |  M ’fw  ? r » ft  vr&i %
t  I wx  s f W T  W  ? T R T  * f  i f t  ’T fra f5P T  
^ t  3 r ^ ? r  t  f f t r  3f t  y ' t o  t r o  f* T ? F n
*nf%rr 1% V ft O T *F t 3TPTT ^ T f p r  |
^  qfrar^r ^  *nr
«rt f a « fT  3 n tr  1
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sfr ♦ »  fir f  * *rr
m*r?Tr 95t<tt fr 1 tft - m r  s r f r  %ft

% *r.«r 3ft jh^six fa *rr ft, 
3<T% 3TT> * »T« *7 ^ R 'fr n i  I

«ft 9WT w w  f t ^ ( w r )  r«nEiT 
f ^ i t a r t  * w ? b r
#  t o t j t  ?rt $&? %’i * w  ^  
srtf *r farm  «rr w  v tttt  % 5

w r s  197  3 i f t  <T5T ffSTT W T T T
% srtf <*% *  fa  c t a T 

? p c m  *pt ts*r?. Tt7^ ?  * w  i h  

V jW fa P T  it qr r̂ rrjf *rt «T 7>  ': ""V-fTI>*I«T 
fa<rr vftx f^ x  y>TPi qZ n
v p r ^ * l* n  *3»r |r r **  ^
25-30 pt.'St ft m  *?pt *ff j?r ^  11 srar 
<r;r 'Tm
^  « rrr  jt̂ 9t it  *  strt  *rr?*t £

«rr> it  fr fs n r  * *  7f t  |  1 
«rrr s* fa 25-30 w  m  

s r *  v» w r  *r t ft, *r 

* *  *r;tr ^r<=r ^  fc<* «rq: | , t t o  v& <  

si ? -#  Fit $  *r* f  t **$ £*T
* « *  % Tf1? AT* TTf ^  IT ft f+* ■
*iT<iT* Tft ssrr ^
*r,f3r*r m  r f r  §  i *  ’fffTTw m  «r»i 3r 
q-TTts w r  f a  v f R  * & r  o t t  
stt t̂ | s k  srta ^ ts  jt$  tp
* &  1 1 r*w ****&*•'* I  ^ TT
vw *m '\x\xxv%  
i r ' T f j n ' ^ * T T * f f v t 3 W T f  i t ^ i n r r  
g ff> v m  r̂err̂  mti ■srifPT «r?r sr^r 
«i'^rr»T ■ f t  r  *r j t ^  ^  j  *t 
arq-f^ ^<5T ^  «O T <rc T«r ^rrfp w T t  f ^ R r

fTP« ?> * * »
^  |fw  v t  vspm  (T̂ f w ) :

xcft f *%  ^RTT^ f i t  *f f ®
jqpjr^t *rrar % fa* ̂  fa**
I  \ 5®Tf(T 5J2ft f 3  T^rff ^  * w  ifllWiT

% w a r  t  %
1187 U l .-4 t

^ V a rrm P H  i 3 » r t p w r » w r r s r w i :  ^ft
liTlfwWt %9t t  ^ c f  ITT T | t  |  | if?  *r?ft t s  
f.-r-^  j T̂rT ^r ^  ^rmjTr f  1 w r -  

~'T <ft <E5H <7 fs ’TT ̂  I 
fcSM ?n[ ?T>JTf ^  Ŵ rrr ?ftr ^ f »l| f  I
ft =fT5?m f, P r  mn » r s  ^ irr ^  ^  Sf 
grrrrr f^ ttsprt T % r̂p t ? t «rrr?r 
r r r n 7 * N  %  ?Ti«r ^  Tf t  t !

Vsr T 4 ^ i f 7^ i *f "‘̂ nrr'i % F ^ 't 
A ^cr 5̂n ?fr*rr #  »rf f , ‘3’#  q ftfit 
q- T> % |?T£?(T fVm 5T<T1 t  J
th% *ir ir ?F'TiT ^ f 're  Tfrc ^
f?,7T ? t ?*? t o   ̂t *TtaT

p t  Fjtt*{ 1 ^  t ^ ^ 1̂  ^  ,̂ 2*' W
£\ t  \ 1 »ft *m ?fiT * ft
nw  t t 1? *fr ^ f^ T  % ? rrr^ t cw t  

fa z*>  ?tk xgt  ^  *ri  f ,
7?r̂ . »n«r fr^ rr w i n  1
’J nffyfITT T1T* T̂ r ^ I  ’TJJT11
J<T«PT 'fp tfft UX *T«TT I  i
fjx̂ nx % iqq% ? r r r t  % f a  5 *rrsr s i  
w* riT cf̂ «ff 4 r nfcpr % i^  fa^n «wt % \
% w r r  f  f r  ?rr€t qwm qrw «T#  
5TCTH? ̂  ^  ̂ r tffar f?m orn? i

^  ts r̂TSTTt % n̂«r w i w  
^ffr «rr T ^ t i

5*r ;̂,T3r tr *1 w nw  ^Tr jv r  1 1 
rq qx i f t  W  J tift ^ i f  t j  i T f W R  *|ft
1971-72 €) f C l t i  W f  1 1 *nt 

1 ^
| tfr *$t v  1 rrr | fa ^  **ff 
fwTflrr aricn 1 1 t o  fa#5?T | fa  Iff t  ̂ 1  

^  f«m Kli *I%1T T  f«T  |i ♦ f- 
?P* «i«r if.T IrrjFf

^«r*n < a r 4 f « r n ^ f f  
w«r f a m  ■ ■ # * « * *  t  • t  

^ f a  3*r q'S *«w? ^  <



I t m m m m m  (nm$c) : 
*$r *rrwrt iftt 1fa w  *tw * 
^l^rvrvnim T^ % w ff  ift 
ftnjrt tftr fa * f  ^  %, f m  %
frofqrc f t  nif infr fcrr *ftt& (  
l$t *> n̂»FtTHlI% tot 4
irtr fsw % fan *ft f t  **> vrriftiw 
*  v m  t m  4 t *
*tO tft urarvrfa  ̂
vwr ift vrfwtw><wr^tiT 
sfcr if Sr arcst *t srrfair *t *t T*t f i 
«nr sw j b  v k *  wt* urrar r t f n  
% wrcif *t *rtr «fsY nf nrr 
U«rr fa  w * t  ânciT *S*r *  % t o t  
*Tf?$ I *f ^  T̂RfRcfT 2 fa  s ir
*»iw *r*rra *ftr$a*?t $> tott 
4 i *tot qm- gsrr a> $*r sfrr vrs> 
tf.rsre * m z  ^rrq[«i *(%m%
ir?r | tfiT ̂ n>i *h¥I g* 3  mfsrw 
f t  m  «t<f | m* f m  gsr, atfta 
fd% % tft 59 *4*iriY ar̂m- $  n̂ ,
?f,tf *7*
fajrc *  fcnr v f t  «m w  J, vtfan 
OTt*5tfr wit *fcr wrc % wnt
s*  *nflf *tonr mfip 1

*  fa  t o r e r o *  -
fro ft  ftrwfoquEw  % 5 **rf?r tr *Kt

% q*p si¥t ifhc 3*% irfaum % 
nni *t It *nc sro far* Hffatft * 
«tO«t «mr * t  f t  4» t o  vt tnCtar w  
f w r w |
fw e f t  farstar *$ TOT^a>f 1 
«r* *s *rc* % mffcrcr ifir OTtft 
p̂ft 3tot sinir i> w  1 irwr t* 

* ^ « w « r f  | f a v i % t o f T * n $ $  1 

^  &ftw* % t o n :  m i  <1% % i w f *  
wit $arr, ju t \*snpsr f*r, w r  
*w *r t o *  |<rrt ^ «mr i> i f  | % for 
vr «$fr | fir fv it* «(f
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W  i f ^ f i t t « f t t ^ n p i T | ‘ (*irfSwiT 
iWt w r  1 1

^rtfm ff iW im < n pm % ii| rim rr»W t 
% <flWT «TOTf ^rf'f % fjfrawff
*a itiw rpT n rrfm  ^ r i t i r m x m  
atuft ^ 5?ft t  **  V|¥Tfir^| *fNrt 

^JV «i>«n: «^V»r 
<r «mrfatff % ^spt <t
»r®f i?tt ftwi t  *& * 3 W t *for 
i<t f m  %» * 5  *> i ^
*"t 1> ?l> 4  ITT I^ T V t fW T f
arjt i«r 1 1 ^  vr wm f t  nw 

’stswt f^Ffinpr <?wn 
v » >^ f « n  \ 1rr5  ^jwm 3ft 
^ ?nr OTit f m  fj, f^3? ^t *> 
f?ra ^  5 5» ?rp jut 1 1 *
qt fimw vw «tot i  \ <n«v$9
!fp  5*r J, ^  urrr
tot x?r j  i m t
fcWR fiPTT 4 I »t VfcTT 5 ff VTt V|

«s>* 4 srrr ffxar̂
»>̂ iTf!rr̂ T 4̂ atsrTOtimFtfflrtor 

«nr-T ̂  I  tffc w i t  far 5 Jrftpr 
fTW nw  *fWt wrrfrwt wfr-
«rf f  m t 'f t v n r r o f  t i M  ilw rt 
^ f f t a p i f  r c f f r  ««rw
«rw * ^  1 5f to  ftwi | n Y c^ fv  
5« 5«rr 4, tfrfrnt wrw f t  
frnr *ift r̂sprr 4 •

f t  m  m  * m  {m m ) 

<nf!TT | » *r|ftwft, ty n ti , % m w p c 

^ ^ I V i r t W f l W I  UUTT 
l i t v m l r ^ v r r ^ ^ ^ r  t t  

<rm <ti><1̂  % fx*  w w #  $
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m i *  * n *  m * (tn r  *  
fiiq m i  i ft ii*  m m  favrCf 
til tern *rtr tforr *rt 1 1 
mwrrt *> fom* t $ 1* *r o t  

t irfoft * *toro * fswit 
ixr aircr *»* far wit 1 1 tfar f| 
m*ft wm vx m  7*91 ift  n'fcr 

tt| ilfffln iW ttf <Wti>
JTW fjflff t
wmnfltt far* irrtf ******* & 1 
<*f *$?t wfT lywr m w x ^ fx m  
t  firm *t w finiit «rwm forr w  
*t f*  faRft *  * rfw  w * ^  

«n^ft *> 5*T 5ST £q *
«rr* 20-25 fer |>nf i  I ^ V fa  
t t fd f  *tira fafTT nr
Tfr | «>* few v  n't ^3ft | f r  wrir 
gTHKW *t gTT %IT «Fft *\x *t «TT̂ t 
VN% \ sf *TT fiw f <TT fPTTf $ Vfat 

*> 1 i t «  *r$t v$r * m  | fa  *r*z
«rW|tT$T$ JRTfftTfrt I **  STfTT

w  $ & * $  qv w%T$ $  tot 1 1 1& 

**m % 59 ftf m tfr 1 1 infar ff 
fwrft infcrft faf at? t ** 7$ 
i  3* inwJr ^  mart 1 3 i<nnf 
vt wrfa f*rwr *t 1 1

mar 2«i>*rf t 1 imflnr«foct 1 m  
fiwii>tin*r«rnftfRr*>5[Tr̂ T̂ > 
tff for*k*<tVT«t 1 tfafimfcrt 
faq3 <rmt fw w  fcwwr i  fa «rat

i *  t * f  m w f t i f a i  *$f **%

#  tn g fti m w raf 

«w t (  1

4t m  t  vUi m
* * I S | l t  t f v f a ? « r « f f c t p n %  

t  ift w n  |«tvT% fornmr t  n't 
w t o  (  1 1*  w *  *  t ^ f *  * ? t  

3* t  fast ifr t|| 1 mx «r$ «rie

w i r o  | ? e iR m w r im > i i i iW  
* r  W |  ?i#f qr fn r a t eft qfcrr ^  i f  

% f  m w i > r r  1 warn $  f r a t  v r ^ r  
» r s m  ^ i t a i t u Y c v t f  < n iT m T

ifr l*r i f f  jtor 1 1 t  « f  ̂
u h  farnrr r̂r | «><i*rwt»r 

f f  v r  $9  f f r f R  *r|t v r  *n% 1 1 
m ^ f $ i f i v f r ^ ^ f 9 « i t  a t  

t o t  1 1

SHRI K. HAGHU RAMAIAH: Shri 
Chavda and Shri Kachwai raised tha 
question of the discussion of the re
port of the Commissioner lor Sche* 
duled Castes and Tribes. This has 
already been listed in the probable 
business for the current session. When 
considering the arrangement of the 
business of the House, keeping In 
mind the emergencies of other work, 
we shall certainly bear in mind the 
grave anxiety of the members con* 
cemed. The rest of the points 
shall be communicated to the con
cerned Ministries.

SHRI S. M. BANERJEE: I have 
raised the question of the two inslat- 
roents of dearness allowance which 
have fallen due. There is a fear that 
Government want to bring these 
two instalments from 1st April and 
1st June within the mischief of the 
Ordinance, even though they h«ve 
foiion due before the promulgation 
of the Ordinance. Otherwise, e*we 
inftai**** will he done to the Central 
Government employees.

IOt CHAIRMAN: The HnM»e
Minister will take notice of it



~7 DeLhi Sikh Gurd-
WaTa.9 (A1Tldt.) Bm

P. M. B. & R. Comm. Repo-rt
14.03 hrs.

DELHI SIKH GURDWARAS
EMDMENT) BILL-

THE MINISTER OF HOIvlE sr.
FAIRS (SHRI UMA SHANKAR DIK ..
SIllT): Sir, r beg to move for leave
to introduce 1\ Bil l to amend the Delhi
Sikh Gurdwaras Act, 1971.

'I'RA!)}!:

r. M B. & R.
Ccnnm. l1.epo?·,

Bm, Int'rodtUCed

UNIONS (A..t"viENDMENT)
bILL·

J'ULY 26, 19N

(AM.

MR. CHAIRMAN: The Question is:

"That leave be granted to mtrc-
due a Bill to amend the Dclhi
Si}.;,hGurdwaras Act, 1971."

The motion was adopted.

SHRI UMA SHAXKAH DIKSHIT:
I introduce the Bill.

MR. CHAIHMAN: Th" ):olise will
adjourn now and meet again at
3 0' Cock.
14.05 hrs.
(The Lok: Sal;ha adjouTn'!d 1'01' lunch

tit! Fifteen of the C[!)ckj

The Lok Stibha alijourned or ltmch
lu.nch at two minutes pest Fifteen of
~he Clock
[MR. DEPUTy-S",:AKER in the Chairl

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FOR'l'Y-S-:CONDRt~I'ORT

."3tffil C. K. CHANDRAPPA..~: Tcl
licherry): I beg to move:

''That this House do agree with
the Forty-second Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 24th July, 1974."

MR. DEPUTY -SPEAKER: The
question is:

"That this House do agree with
the Forty-second Report of the
Committee On Private Members'
Bills and Resolutions presented to
the House on the 24th July, 1974."

The moti<Fl! was adopted.

"Published in Gazette O:f
:l8-7-74.

:l48

l5.03 hri,
SHRI P.M. MEHTA (Bhavhagar):

I beg to move for leave to introduce
a Bill [u:rther to amend the Trade
Unions Act, 1926.

lIIH. DE.PUTt -SPEAKEH:
question is:

The

. "That leave be granted to..intro-
duce Din lurther to amend the
T'ra,-le Unions /\C;c, 192['."

Tne 7/tOt;CJ), was ac1<Fptect;
SHEI P. ";,1. IU;:;Wi'A: Sir, I int ro-

d~ilV ~-_~H.!E,i7:.

'"

-;

PAYMENT OF GRATUITY (.AMEND-
IVn1NT) BiLL'"

SHiU P. M. l'vlEHTA (Bhavnagar) :
I beg to movo for leave to introduce
ct Bill further to amend the Payment
of Gratuity Act, 1972.

MR. DEPUTY-SPEAKER: Th€ qu
estion is:

"That leave be grunted to intro-
duce a Bill further to amend the
Payment' of Gratuity Ac" 1972".

The motion was adopted.
SHRI P. M. MEHTA: Sir, I intro-

duce the Bill.

~

ETvlPLOYEES' PHOVLDENT FUND!,
AND FAMiILY PENSION FUND

(AlvIENDMENT) BILV
SHRll'. M. M}1~HTA (Bhavnagar):
beg to .move for leave to introduce

l Blil further to amend the Employees'
"rovidcnd Funds and Family Pension
b'und Act. 1952.

MR. DEPUTY-SPEAKEH: [:Che
question .is:

"That lea ve be granted to intro-
duce a Bill further to amend
the Employees' Provident
Fund,; al1d Famii:1' Pension
Fund Act, 1952."

The motion was adopted.

. SHRI P. M. !,lEH'TA: Sir, 1
iroduce the Bill.

~

~
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8ms Introduced

1
1
1
I
I

I

II ~
11
~-,

PUNJAB PRE-EMPTION (AS I'T
l<~ORCE IN THE UNION 'r.;;RHI-

TORY or DELHI; R.EPE.i\L
BILL'

-i·He; if:;,

f~;;.ir~fl .-;: ;11 ~r
m-r:n; :ddfFiil : Cl1:,:", r f-3 ~'1;-'::"1.
9'i1 f"fclT'6 :t;'r '{~:r"in-j.T 'f-.·iri~r
~<j,~ff ~T 7,f'1 I

lVIR. DEPUTY -SPE:AKEH: The
question is:

"Tat leave be granted to intro ..
duce a Bill to repeal the Punjab
Pre-cmptinn Act, 1913, as in force
in the Union terr-itory of Delhi."

Tile ml)iLoH was adopted.

~) ~'f;r 'tF<rq;~"lTtl' :{ f":f ;J"Ff; 'Tor
'?;<:~~Tf'Tff :f."CTT ~

MR. n,,:PUTY-SPEAKER: Mr.
He1rD Bab adur Sirigh He is not
here. Mr. Chr nd ruppan.

I
I-

f

CONSTITUTION (AMENDMENT)
BILL"

(l1lsertic)1! of new article 83A)

SHRI C. K. CHANDRAPPAN
(Teflicherry) : 1 beg to move for leave
to int roducve a Bill further to amend
the Constitution of India.

MR DEPUTY -SPEAKER: Th('
cJuestion is:

"That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.".

The m.otion was cdopted.

SHRI C. K. CHAl'fDRAPPAN: Sir.
introduce the Bill.

Bins In.trodtu:ed

MR. DEPUTY -SPEAKER: Shri
Ranabahaduj- Singh-he is not there.
Shri Priya Ranjan Das Munai--elaD
not there.

COi'SflTUTiON (AMENDMENT)
BILL·

(.lmew.i:iIlcnt of articLe 75)

SHRI BlBHUTI MISHRA (Motiw

hari ) : I beg to move for leave to
introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY -SPEAKER: The
question is:

"That leave be granted to intro-
duce a Bill further to amend the
Constitution of India."

The moti.on was adopted.

SHRI BIBHUTI MISHRA: I intro-
du-ce the BilL

MR. DEPUTY SPEAKER: Dr.

Karni Singh-s-not here.

CEILING ON PHOFITS BILL"

~i ~ srn' ~ (~~fT:)
-:j'TIf.-'P;-l 'l1~ t~i:f •.:;,5l FfTCf 'f.<:rrT ~ ff;
'fof::rr<r ~Cfrft ll~T B+l~1AT ';3'q~lI-f

,,\;? '"

>;frf~~; '1T'+f <i.'T maiflql1 ilTm f;p:fq

~F;q 'foT ~a iflB- "fffi f<nllTifl if;T

'!<:: "'<lTf'l~T "fjT;?r OftT ~lffa 0:1 ;;JTlTI

MR. DEPUTY SPEAKER: The
'1uestion is:

'That leave be granted to intro-
duce a Bill to provide for the fixa-
tion of ceiling on profits of certain
business houses, concerns, under-
takings, etc."

The motion was adopted.

!SfT tfq;;( ~ ~ ::f f:::ra-',-"f;
'"

:r J: ~!t1Tfl'~ ~·}i r ~.

"Published in Ga:~cUe of India Ex traordinary Part I!, section 2, dated
26-7-74.



m i  introduc'd m*Tt 38. 1$W

IORIION COMPANIES REGULA
TION BILL*

4 t  * |  Hm t («itvr) : *  *«nw 
3pTflT g fa  $bt «*nnra>

% ?ror *sr % snfa* fa*m 
* * * % sfatf swfcrtg ^  

f a i f a m s r e r ’RTrar* ftritft 
p M  % % fa fa w r * «P*ft

fafw ft apt *?*4 *  cTOT ®FT̂  T O

WlTfr fit JT w fa T V T ^ S ? 

it  arm i

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill to consolidate and 
amend the laws regulating the ope
ration of foreign companies in 
India for the conservation of the 
foreign exchange resources of the 
country and the proper utilisation 
thereof in the interests of the 
economic development of the coun
try, leading to self-reliance.**

The motion, was adopted

*  faa** ^r-
W TfaT T O T  i  I

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of article 297)

ftwt (tm) : if **mar
T O T  % f a  % t i t a n *  * T  « lV

titita* V &  *T$r fil$W  *> 5t. P̂dTftTT

t o  it \

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to Intro
duce a Bill further to amend the 
Constitution of India.*'

The motion was adopted.

«ft m j ftwSfc: *  W t o  ifM iG m
W!TT j| |

FOREIGN HONOURS AND AWARDS 
(REGULATION) BILL*

SHRI SAMAR GUHA (Contai): 1 
beg to move for leave to introduce a 
Bill to regulate the conferment of 
foreign honours and awards on Indian
nationals

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill to regulate the confer
ment of foreign honours and awards 
on Indian nationals.**
The motion was adopted.
SHRI SAMARGUHA: 1 introduce

the Bill

FOREIGN PROPAGANDA IN INDIA 
(REGULATION AND CONTROL) 

BILL*
SHRI SAMAR GUHA (Contai): I 

beg to move for leave to introduce a 
Bill to restrict the motivated political 
propaganda of foreign countries in 
India.

MR. DEPUTY SPEAKER: The
question is:

“The leave be granted t» intro
duce a Bill to restrict the motivated 
political propaganda of foreign 
countries in India.'*

The motion woe adopted.

SHRI SAMAR GUHA: 1 introduce 
the Bill

•Published in Gazette of India Extraordinary Part II* section 2, 
dated 28th July. 1974
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SECOND WAGE BOARD RECOM
MENDATIONS FOR SUGAR INDUS

TRY BILL

ty SHRI D. K. PANDA— 
Contd.

X5.«« hrs.
MR. DEPUTY-SPEAKER; Now, 

we take up further consideration of 
the Bill moved by Shri D. K. Panda 
to provide for the implementation of 
the recommendations of the Second 
Wage Board for Sugar Industry. We 
had allotted 2 hours tor this Bill and 
we have taken 1 hours 25 minutes. 
Nobody was on his legs on the last 
occasion. If nobody else wants to 
speak, I will call the Minister.

SHRI CHINTAMANI PAN1GRAHI 
(Bhubaneswar): I must congratulate
that the Ministry, in their wisdom, 
had introduced this Wage Board 
which is a welcome measure.

The point 1 want to put forth before 
the House and the Minister is that 
this Wage Board recommendations 
which came into force in on 1.11.1969 
are being implemented very slowly. 
In Orissa it was implemented in 1970 
though it came into force on 1.11.1969. 
In some other States, it was imple
mented in 1972 and in some others in 
1971. Therefore, if the Government 
and the labour Ministry wanted to 
confer some benefits on the working 
class, they should see to its imple* 
mentation uniformly from the year 
1969. Now, it is going to come to an 
end this year. Therefore, I would 
appeal to the hon. Minister that if the 
Government really wanted to give 
some benefit to the working class, why 
should it not be from 1969 when it 
yymo into force? That is m e appeal 
to the Minister.

I know the Government may say 
that the sugar industry has not the 
capacity to pay the arrears. You

know the Government itself has con
ferred some more benefits on the
sugar industry and even the prices 
have been increased and they have 
got more profits this year.

It is necessary that the workers 
should get the benefit In some States 
it was implemented one year after that 
and in some Stages two years after 
that. What I would submit Is that the 
workers should get the benefit from 
the year when it came into force, that 
is to say, from 1st November, 1961.

It has been a matter of commitment 
with us in the All India Congress 
Committee and the Government that 
the sugar industry should be national
ised. Even the Minister with all 
of us was very much enthused in the 
Bombay session over the decision to 
nationalise sugar industry. I would 
request the Minister, in view of this 
commitment, that the Government 
should take up this matter very se
riously and take immediate step* in 
this regard. They should go into the 
matter without any further delay.

Also the Minister should place be
fore the House the Bhargava Com
mittee’s Report who have gone into 
the whole question. I would ask: why 
are you holding it bade? 1 request 
that it should be placed before the 
House and the House Should have 
opportunity to discuss this. Govern
ment should also give its mind to 
what extent they can accept this 
policy of the Congress to nationalise 
the sugar industry.

With these words I dose.

I hope that the hon. Minister will 
reply to all the points which X have 
raised. Thanks you.

SHRI D. K. PANDA (Bhanjs- 
nagar): Sir, the Agriculture Ministar 
is here. The hon. Member has de
manded the placing of the Bhargav* 
Committee Report on the TaWe 
the House. Let him repjy.



MR. DEPUTY-SPEAKER; You WU] 
have your right reply. Shri Dinen 
Bhattacharyya.

SHRI DINEN BHATTACHARYYA: 
(Serampore): It is a very important
Bill concerning not only sugar fac
tories, This relates to the whole 
policy of the Government. Wage 
Boards after Wage Boards have 
given recommendations. They are 
not implemented by factory owners 
Government had come forward say
ing that on this question they will 
make a legislation so that wage board 
awards will be made compulsory on 
such matters where it is recommend
ed. Here in this case the recommen
dation was given an 8-7-1970 This 
is to be implemented from 1-11-69. 
In many cases I know the sugar mill 
owners did not implement it in spite 
of the repeated representation of 
trade unions They never, on their 
own, implemented it unless compelled 
by strike action or come other «lirect 
action by sugar factory employees 
In some cases this is implemented 
from 1970; in some cases from 1971 
and in some cases from 1972. In Orissa 
there is one Raigada factory; where 
it has not yet been implemented 
where vour Nandini Satpathi *3 the 
Chief Minister and Mr. Panda has 
brought the Bill. He is m alliance 
with the Government. But still it has 
not yet been implemented there

SHRI CHINTAMANI PANIGRAHI: 
I request that Dinen Babu should not 
try to break the alliance.

SHRI DINEN BHATTACHARYYA: 
I did not break: it broke of its own 
accord in West Bengal.

MR. DEPUEY-SPEAKER: I hope
your alliance is not so bitter.

SHRI DINEN BHATTACHARYYA:
So, my point is that the Minister 

must take very seriously. Prom 1969 
this has to be implemented. But, the 
poor workers of Orissa are not getting 
that Wliy cannot the arrears be paid
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to them? You ere now bring forward 
some ordinance freezing the wage 
throughout the country. Now, the 
workers will not get their full Dear
ness Allowance. Fifty per cent of it 
will go into the pocket of Govern
ment On the other hand, the prices 
will go up. It is a clear case here 
that Government must bring in all 
the emplo r* i together.

MR. DEPUTY-SPEAKER: Mr.
Bhattacharyya, how, does it go to the 
I ocket of the Government?

SHRI DINEN BHATTACHARYYA* 
It does not either come to your 
pocket.

MR DEPUTY-SPEAKER; I think 
the Government has only impounded 
this money. This money will not be 
used for the productive purpose. How 
does it go to the government pocket? 
You will kindly update your 
information.

SHRI DINEN BHATTACHARYYA: 
My next poiwt is this. The other hon 
Member from the Congress Bench, 
Shri Pnnigrahi, a progressive Mem
ber from the Congress/Party, raised 
a very pertinent point Why don’t 
you bring out that Bhargava Com
mittee Report? Why are you sup
pressing that report? Tf that is> 
brought eut, certain fact* will be re
vealed as to how these sugar tycoons 
are exploiting the sugarcano growers 
the workers as well as the consumers 
to the tune of Rs. 50 to 60 lakhs. 
Sugarcane growers and millowners 
do not pay any interest year after 
year. The Government is callous and 
they do not take any action. The con
sumers are exploited, the workers are 
exploited. They create scarcity which 
is not real but it is created by the 
sugar barons and the government 
goes On merrily; they do not take 
effective steps to stop this plunder 
practised by the sugar magnates. 
IViat is why the question comes, y/hy 
don't you nationalise the sugar in
dustry as a whole? I have seen that

JCJLY 26, 1974
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in wane fca*eg of the sick-mills, the 
Government eome8 forward and ap
plies that Act-—Industries Develop
ment and Regulations Act and even 
takes over the management of those 
sick mills by paying for the junk' 
machines crores of rupees. Actually 
their cost4 will not be more than 
Rs. 4G to 50 lakhs. They spent a lot 
in U.P. elections.

SHRI P. M. MEHTA (Bhavnagar): 
Their depreciation is zero.

SHRI DINEN BHATTACHARYYA: 
Still, the Sugar millowners, whenever 
they face the people in election, pay 
crores of rupees to the Congress. That 
is why you are hesitant to bring 
forward the Bill to nationalise the 
sugar industry.

SHRI G VISWANATHAN (Wandi- 
wash): Why should it not be left to
the cooperative society?

SHRI DINEN BHATTACHARYYA: 
No please. It should be nationalised. 
Let us experimeht it. Let them do 
this first. <

My point is very very clear that 
nationalisation alone will help us 
because the international price of 
sugar is going higher <and higer. The 
sugar factory owners are getting 
more money by exporting the sugar 
they are enjoying the full benefits. 
The nation is getting nothing. I fjnd 
these sugar factoiy owners are being 
allowed to sell sugar at an exhorbi- 
tant price in every part of the coun
try and they are making crores of 
rupees as their annual profits. That is 
another reason why so much black- 
money has got amassed. You will not 
be able to solve this problem of 
black-numey by issuing ordinances. 
So, you should ask these sugar fac
tory owners to implemeut the recom
mendations with retrospective effect 
My fetoW&te suggestion is please do
11*7 I& -1 2

not deprive the workers and the 
cane-growers and do not allow the 
sugar magnates to fleece our country 
as they are doing now.

MR. DEPUTY-SPEAKER: Before
we proceed further may I point out the 
scope of the Bill is only in respect of 
certain recommendations of the Wage 
Board relating to the wages of the 
workers in the sugar industry. We 
need not go into the whole question 
of sugar industry as to how it is 
being exploited and what should be 
the policy. That is a much bigger 
question.

Now, I would like to know the 
pleasure of the Houses. I see the slips 
keep on swelling m front of me and 
we have a little time. We ha  ̂ allot
ted thirty-five minutes out of which
15 minutes are already over and we 
have 20 minutes more allotted time 
left What you want to do? If you 
take five minutes each then we may 
manage and exceed the time fixed by 
just a little. <

SHRI DINEN BHATTACHARYYA: 
Why don’t you extend the time?

MR DEPUTY-SPEAKER: The
other Bills are here and. as such, some, 
kind of a via media a balance, has to 
be struck

SHRI M. RAM GOPAL REDDY 
(Nizamabad). Mr. Deputy-Speaker, 
Sir, the five minutes which you have 
given to me quite sufficient to express 
my ideas.

Sir, sugar industry is a prosperous 
industry and this prosperity goes to 
cane-growers and also to the labour* 
ers working in the factories. For the 
last several years we have seen the 
workers in sugar industry have never 
gone on strike. They have beeft



fShri M. Bam Gopal Reddy]

working he^d. That was why our 
production which was only 10 lakh 
tonnes in 1951-52 went up to 45 lakh 
tonnes, which means an increase of 
450 per cent. This is certainly due to 
the (government policies, the work
ers’ loyalty and the canegrowers’ 
effort to grow more cane. So far as 
the sugar magnates are concerned, 
tihey have been making a lot of 
money. A&er the wage board award 
was given in 1969, almost all the co
operative sugar factories, with the 
except of ofte or two, almost 135 in 
number have faithfully implemented 
the wage board recommendations.
When even the Government are im
plementing the Pay Commission’s re
port, I do not know why the sugar 
factories, especially the private ones, 
are not implementing it; If they are 
not going to implement it, there is 
the danger that the workers may go 
on strike. Of course, 1 have been 
speaking always against strikes, but 
on this occasion, if 1 would say that 
if these sugar factories do not imple
ment the wage board recommendations 
made in 1969, the workers can legiti
mately go on strike and they have 
got the right to go on strike.
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Now, the crushing season is com
ing, and from October, many factories 
are going to start crushing; It is the 
duty of the Government to see that 
the sugar factories which have been 
evading payment of wages according 
to the wage board recommendations 
must be forced to pay the same; 
otherwise, the licence to start crush
ing must be stopped: If they still do 
not listen to this, Government should 
take over such sugar factories: After 
all there were many eminent persons 
on the wage board, from the side of 
labour, the canegrowers, the indus
trialists etc. In spite of that, we find 
that the recommendations are not 
being implemented. I am also the 
chairihan of a co-operative sugar fac

tory and I know that the** recom
mendations are very very mild. When 
the sugar factories are making very 
huge profits, why should they not pay 
the wages to the labourers as >reoo- 
mended? t

Therefore, 1 would request the 
Deputy Minister who is very premis
ing and who is very dynamic to see 
that the amount is paid with retros
pective effect and with interest at the 
rate of 12 per cent. This interest is 
also very important, because they 
have no right to keep that money with 
them and utilise it elsewhere for their 
own profit. The workers haev al
ready lost heavily, and moreover, as 
We have seen, the value of the xupee 
has also -been eroded. For the last five 
years we have seen that the real 
value of the money has gone down 
Therefore, the interest must be cal
culated and must be paid before the 
start of the season. If any factory 
refuse to pay, Government should 
immediately take it over, so that the 
workers may work very hard and may 
reach a production of 70 lakh tonnes, 
during the Fifth Plart. We are making 
very huge profits when we export 
sugar for the first time, and we are 
getting about Rs. 5000 per tonne or 
Rs. 500 per bag. This is a very good 
season and we should not miss this 
opportunity to increase production.

•SHRI J. MATHA GOWDER (Nil- 
giris): Mr. Deputy-Speaker, Sir, I rise 
to support whole-heartedly the Bill 
of Shri D. K. Panda and wish to say a 
few words on the same. The (prin
cipal provision of the Bill is that the 
recommendations of the Wage Board 
should be made statutorily binding on 
the sugar-mill owners so that they 
coula be implemented. The central 
purpose of this Bill is that the sugar- 
mill owners must be brought within 
the ambit of a statute, which will 
enaible the Government to proceed 
against such sugar-mill owners who 
do not implement the recommenda
tions of the Wane Board.
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Sir, the first Wagp Board was set 

UP some time in 1957 and it took 14 
long years for the Government to 
realise that the Wage Board recom
mendations were not going to .be im
plemented expeditiously. During 
this period of 14 years, the sugar- 
mill owners had ibeen fleecing the 
workers, the consumers and the sugar 
cane growers. The sugar-mill owners 
have been able to augment their pro
duction substantially with the sweat 
and blood of the workers who have 
not been paid their legitimate dues. 
The price of sugar has been going up 
at regular intervals which the consu
mers pay through their nose. The 
sugar-mill owners have also been 
deceiving the sugar-cane growers. 
The present arrears due from the 
sugar-mill owners to the sugarcane 
growers amount to about Rs. 54 
crores. I am sorry to say that the 
Government continue to remain a 
silent spectator of this kind of multi
pronged exploitation of the sugar- 
mill owners.

Sir, there are about 2.>8 sugar fac
tories in our country, with an instal
led capacity of 44 lakh tones. It is 
anticipated that during 1973-74 the 
production would be about 40 lakh 
tonnes. In this year, the total 
foreign exchange earning on account 
of export of sugar has been estimated 
to (be Rs. 50 crores. The pathetic plight 
of lakhs of sugar -workers whose 
labour brings to the public exchequer 
Rs 50 crores in foreign exchange re
quires to be probed by the Govern
ment of the day. In the cement in
dustry and in machine-building in
dustries the recommendations of the 
Wage Boards have been implemented 
But the condition of sugar-workers 
seems to be worse than that of the 
landless agricultural labour in our 
country. Barring the sugar workers, 
other industrial workers get bousing, 
medical facilities etc. Bttt the Gov
ernment seem to be unconcerned

about the sugar-workers in this 
country.

I want to impress upon the Gov
ernment that whatever has ibeen 
stated about the sugar workers is not 
the political pleading of Opposition 
Party members here. The hon. Mem
bers belonging to the ruling party, 
while participating in the discussion 
on this Bill during last session, have 
condemned the sluggish attitude of 
Hie Government so far the problems 
ofi the sugar workers are concerned. 
Shri B. V. Naik Shri Narsingh Narain 
Pandey, Shri Darbara Sintjh and 
some others have categorically stated 
that the Government’s sugar policy is 
wrong. They have specifically poin
ted out that the condition of the 
workers in the sugar industry needs 
great improvement. They have st
ressed that if the Government want
ed more production they should give 
greater incentives to the sugar work
ers. All the pleas of the ruling 
party members have fallen on the 
deaf ears of the Government I have 
no hesitation in saying that the Gov
ernment are in league with the sugar- 
mill owners so far as fleecing of the 
sugar workers is concerned* I make 
bold to say that the Government are 
guilty* of being partisan in this matter. 
There is widening gap before profes
sion and practice of this Government.

From the year 1969 onwards we 
have been hearing on the Congress 
Party platforms that the sugar in
dustry would be nationalised. In 
the recent Uttar Pradesh Assembly 
elections, most of the Congress Minis
ters both at the Central and State 
level were emphasising the emergent 
need for nationalising the sugar in
dustry. They were all shedding crp- 
codile tears for the sugar workers. 
But the Government of India 
have not moved their little -finger 
towards nationalising the sugar, in
dustry. I will not be out of the mark 
if I say that the ruling party and the
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Government d© not want to annoy the 
sugar barons who are their backbone 
in the matter of meeting their election 
expenses. > After all. the workers 
can only produce scomething more. 
The workers can never substitute the 
sugar-mill owners in financing the 
Congress Party elections. This ex
plains the halting half-hearted and 
hesitant steps being taken by the 
Government either in resolving the 
problems of the sugar workers or in 
helping the sugarcane growers to get 
back huge sums of money due from 
the sugar-mill owners

In Spetember. >970 the Government 
constituted a high-level Commission 
to enquire into the sugar industry in 
a comprehensive manner. On 27-2- 
2974 this Commission has presented 
its well-considered Report to the 
Government. But so far the Gov
ernment have not placed a copy of 
this Report on the Table of this 
House. I wonder what stands in the 
way of the Government discharging 
this legitimate and bounden duty. Is 
it because the Commission has re
commended immediate nationalisation 
of sugar industry without compen
sation? In the second interim Re
port submitted by the Commission. 
th« question of nationalisation of 
sugar industry has been dealt with 
by the Commission in great detail. 
But the Government have not yet 
broken their vow of silence on the re
commendations of this Commission.

Sir. the position in the sugar indus
try has become so critical that, unless 
the industry is nationalised, the work
ers have no chance of getting their 
dues from the sugar-mill owners, who 
happen to be adepts in the art of 
deception all round: I am constrain
ed to say that both the sugar work
ers and the sugarcane growers have 
been made the sacrificial goats for 
the election victory of t*^ Congress 
Party.

You know, Sir, that Hie Govern
ment do not hesitate to issue <>rdittan- 
ces. During last inter-session as 
many as ft Ordinances5 were issued. 
I would like to know why the Govern- 
ment have never thought it appropri
ate to promulgate a presidential Ordi
nance for the recovery of arrears of 
Rs. 54 crores due to the sugarcane 
growers and also for the implemen
tation of the Wage Board recommen
dations so far as the sugar workers 
are concerned.

I am sure that ruling party mem
bers will unhesitatingly agree with 
me in my demand for immediate 
nationalisation of sugar industry. If 
the Government feel that this question 
will take some more time at least it 
must (be ensured that the sugar work
ers get their wages as per the recom
mendations of the Wage Board, and 
if necessary the Government must 
introduce in this very session a Bill 
for this purpose. It is not merely 
the demand of the Opposition Party 
Members. Shri Darbara Singh, who 
is a member of the All India Con
gress Committee, has ibeen demand
ing this. I hope that the Govern
ment will at least pay heed to the 
demand of its own Party Members.

Supporting the Bill of Shri D. K. 
Panda, I conclude my speech.

SHRI K. SURYANARAYANA 
(Eluru): Sir, I want to raise only
two points. The wage board recom
mendations made in 1969 have still 
not been implemented. We do not 
know why they are delaying it. What
ever legislation we pass, we are not 
seriously implementing them. That 
is the real reason for the set-back. 
We are doing well but now and then 
we are forgetting our responsibilities 
to implement our policies and Acts. 
Our friend from Bengal referted to 
the Rayag^da sugar factory in Offisaa 
There is a similar unit in my cowrti- 
tuency also. They beougfat *0Uje 
scrapped factory from WWWfeW* to



m y district, with a capital of 25 l&khs. 
They have taken deposits from the 
farmers to take the cane. When we 
asked them to convert the deposits 
into share capital, they never agreed. 
It costs now Rs. 3 crores. I am surpris
ed, to hear that the Government has 
given permission for the etxpansion 
of the capitalist companies without 
any policy or basis or puiblic know
ledge. In my district there are near
ly 70,000 acres where cooperative 
sugar factories are coming up. It took 
me 14 years to get a licence for a 
sugar factory I failed thrice, al
though I was a members of Parlia
ment from 1952-58. It is only under 
the Government of Shnmati Indira 
Gandhi that I got the licence and it 
is going to toe commissioned. I am 
seriously implementing the wage 
board recommendations. Why was the 
Government not asking the other 
factories also to implement them? 
One unit has been purchased by a 
karodpati from Madura in South 
India. He has got several mills there. 
He has got sufficient money to im
plement the wage board award. But, 
instead, he has given up the factory. 
Government have now taken over 
that sugar factory and auctioned it 
to realise some tax arrears. He has 
to give Ks. 10 lakhs to 15 lakhs to the 
farmers. I am fighting with the Gov
ernment and the company to get the 
farmers their due This is a unit 
started by a trust and yet this is the 
fate of the farmers and the labourers 
in the sugar industry.

yfe are expecting every day that 
the government will come forward 
with a policy of nationalisation or at 
least cooperativisation so that the 
workers and farmers will become the 
proprietors. Why Should the govern
ment think that nationalisation will 
result in loss? By nationalisation'you 
wiU have marketing, distribution, price 
fixation everything in your hands. 
Tak? the case of the existing sugar 
mill owners. They start in small 
way and make a lot of money.

365 Second Wage Board
Recommendations for

Sugar Indy. Bill

Second Wage Board 366 
Recommendations for 

Sugar Indy. Bin

1 understand that the report of the 
Bhargava Committee, on which the 
Government have spent nearly Rs. 20 
lakhs, has gone to the Cabinet. The 
Caibmet should take a decision im
mediately. Where is the necessity for 
delay in this. The nationalisation of 
the sugar industry is in accordance 
with our party programme and also 
the policy of the Government. So, I 
want the Minister in charge of the 
sugar industry to implement it at an 
early date.
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI Bal- 
govind Verma): I have listened very 
carefully to the speeches made by 
the hon. Members when the Bill was 
discussed in this House on 3rd May 
1974 and also to-day.

The sole object of Shri D K Pan
da’s Bill is to make the recommenda
tions of the Sugar Wage Board sta
tutorily enforceable on thfe industries. 
They laid stress on this point and I 
am told that the Wage Board sub
mitted its report m February 1970 
and the Government’s resolution 
thereon was issued on 7th July 1970. 
The Board was a non-statutory body 
and the implementation of its recom
mendations has to be secured mainly 
through persuasion and advice. 
The State Governments were in 
charge of the work of implementa
tion as they are the appropriate 
governments m regard to this indus
try under the Industrial Disputes Act. 
So, the slow pace of implementation
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and also in phases is one important 
factor which may have possibly led 
to the introduction of this Bill by 
Shri D. K. Panda in July 1071.

Since then many developments 
have taken place in regard to this 
Sugar industry. I may tell the House 
that in December 1971, the then 
Labour Minister, Shri Khadilkar 
wrote to the State Labour Ministers 
requesting them to take effective 
steps to ensure the implementation of 
the Wage Board’s recommendations.
I do not have the details and uptodate 
statistics to show the number of sugar 
mills which have implemented the 
Wage Board recommendations and 
those which have not implemented 
them. I have reasons to believe that 
the present position of implemen
tation is toy and large very satis
factory.

SHRI DINEN BHATTACHARYYA: 
Nobody has paid the arrears.

SHRI BALGOVIND VERMA: I
might mention that demands have 
been made or revision of the existing 
wage structure m the sugar industry. 
In this connection we had meetings 
with the representatives of the em
ployers and the workers on 27th Nov
ember 1973 and 6th December 1973 
In iboth these meetings which was 
attended by almost all major trade 
unions, there were no complaints 
about the non-implementation of th' 
Wage Board’s recommndaions. To
day, I am really very much surprised 
When Shri Dinen Bhatacharyya has 
brught to our notice that one sugar 
mill at Raigarh has not implemented 
the Wage Board recommendations...

SHRI D. K. PANDA: That is also 
the case even in Andhra.

SHRI BALGOVIND VERMA: In
Andhra, Shri Suryanarayana has 
pointed out a different thing that one 
mill is running into arrears of Rs 15

lakhs to the cultivators on account of 
non-payment of patee for sugar tsane 
supplied to the mill and not that it 
has not paid wages to the workers.

An. Hon. Member: When was it
implemented?

SHRI BALGOVIND VERMA: That 
is quite a different thing. I may tell 
you that these things were never 
brought to our notice even when we 
held discussions with the representa
tives, of the trade unions. Now, that it 
has been brought to our notice, we 
will certainly take up the matter with 
the State Government to see that 
these recommendations have been 
carried out.

There were no complaints about 
non-implementation of the Wage 
Board’s recommendations but there 
were strong demands for the revision 
of the wage structure through a bi
partite committee. This was the em
phasis which was laid by all the trade 
union leaders and they also wanted 
grant of interim relief.

A demand was also made for the 
payment of a suitable retainer al
lowance because I know m most of 
the mills this retainer allowance is 
not being paid, particularly, in the 
South and elsewhere. I am glad to in
form the House that agreed conclu
sions have been reached both in re
gard to the payment of interim relief 
and retainer allowance. All this 
means a substantial benefit to the 
workers. So, this agreement has 
been reached so far as this matter is 
concerned.

Then, Sir, as regards the interim 
relief, I may say, this was to be en
forced only up to the 30th June, 1974. 
We have written to the State Govern
ments about this and requesting them 
to advise the sugar mills to give the 
interim relief for July also and to set 
it off against the dearness allowance



scheme for the month of July to be 
computed under the wage Board’s 
recommendations. I am sure they 
are paying this amount to the work
ers also. It has been suggested by 
some speakers that some machinery 
should be set up to revise the present 
wage structure for the sugar indus
try. I would like to mention the name 
of Mr. Narsingh Narain Pandey who 
specially stressed this point. This 
question is being considered by the 
Government. A decision may be ex
pected very shortly.
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Then, certain suggestions were 
made by Shri Pandaji, Shri Narsingh 
Narain Pandey, Shri Darbara Singh, 
Shri lalnue Sambhali, Shri Pani- 
grahi and Shri Dinen Bhattacharyya. 
Most of the Members who have 
spoken have laid stress that the 
sugar industry should be nationalised 
I regret, I am not in a position to 
deal with this issue since the matter 
concerns the Ministry of Agricul
ture. but I am sure they are looking 
into the matter and they will do 
what is necessary. It is under active 
consideration of the Government. So, 
now all that I can say is that the 
situation which is sought to be reme
died by Shri Panda's Bill no longer 
exists and it does not require the 
en actm en t of any special legislation 
and more so in the context of the 
increasing emphasis on bipartite set
tlement of wage matters, the need for 
statutory support for implementation 
of Wage Board recommendations does 
not arise at all. Of course there may 
be some stray cases of non-imple
mentation here and there and if I am 
informed about it, I assure you, I will 
take a necessary action in the matter 
and I will request the State Govern
ments to take suitable action in fhe 
matter.

Xn view of this, I am sure that Shri 
Pandaji will withdraw the Bill.
1187 LS.—13
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SHRI SHIVAJIRAO S. DESHMUKH 
(Parbham): I would like to draw
the attention of the Labour Minister 
to the fact that there are many fac
tories in the joint sector which are
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in arrears of the Second Wage Board 
Swards. They are yet to implement 
the wage board award. 1 wish to 
draw the attention of the Minister to 
this fact that there are thousands 
and thousands of agricultural workers 
basically but they are declared as 
casual workers. In Maharashtra, 
there are sugarcane workers. They 
have been declared as factory work
ers and they are subjected to the jur
isdiction of the wage boards. There 
are lakhs of rupees remaining in 
arrears.

MB. DEPUTY-SPEA& SR: The
Minister will take due note of it and 
necessary action will be taken by 
him.

SHRI D. K PANDA (Bhanjanagar): 
Mr. Deputy-Speaker, Sir, I am thank
ful to the hon. Members of the Trea
sury Bench as well as the other side 
for taking part in the debate There 
is absolutely no difference of opinion 
for effective implementation of the 
recommendations of the Second Wage 
Board. But, I got a reply from the 
hon. Minister which stil] remains un
satisfactory reply. The point is how 
this can be effectively implemented 
with retrospective effect. That is a 
simple question. The hon. Minister 
could have come forward with th« 
answer if at all they were serious in 
implementing the reommendations 
either by the method of persuasion 

or by requesting those sugar tycoons 
at least. By that process, to a certain 
extent, have they implemented these 
recommendations from 1st November, 
I960? That is the crucial date from 
which they come into effect. My 
friend, Shri Narsingh Narain Pande 
and several other Members have cate
gorically stated that in many sugar 
industries, especially in U.P., Orissa 
and in M.P. they have not implement
ed from that date from which they 
were directed to implement the re
commendations. What does the Gov
ernment do? They sisogily requested

those industries to implement them 
by the method of persuasion.

Now, what I wish to bring to the 
notice of the Minister is that if they 
are not paid from 1st November, 1969 
why should they not be paid at least 
from 1st November, 1970? Through
out the country, state-wise, if you take 
into consideration the specific circular 
issued by the very Cooperative Fede
ration of Sugar Industries, that says 
this will come into force from 1st 
November, 1970 and it will be im
plemented. Even in cooperative 
sugar industries, in certain cases—
I have given an example—it was im
plemented from 1971 only and not 
from 1970. With regard to this as
pect of the matter, I want to know 
whether Government have called for 
the reports from the State Govern
ments This question has to be ans
wered by the Minister to the satisfac
tion of all the Members present. My 
second point is this. If you have im
plemented it, that may be a general 
implementation. I want that should 
be a specific implementation. My 
friend from Maharashtra said that 
casual workers have been totally neg
lected. They could not be brought 
within the purview of the Second 
Wage Board reommendations. I want 
to know whether these wage arrears 
are going to be collected by making 
these recommendations statutorily 
binding on them. Or will the Gov
ernment go on making only a request 
or go on begging those sugar tycoons 
to implement them. They have al
ready got enough money.

The hon Member Shri Suryanttfa- 
yana has made certain point with re
gard to expansion of ertain sugar in
dustries. Some sick mills have been 
given crores of rupees. They have 
been given development rebate, ex
cise dutjy refbatei etc,* eUc. running 
to crores of rupees. Shri Suryanara- 
yana has made a point regarding the 
cost of levy sugar as worked out by

*h$ Tariff Commission, What la it?
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The Government policy itself has in
creased the price of sugar—not with 
regard to levy sugar alone. The 
sugar magnates are creating black- 
money because you have allowed 
them to sell 30 per cent in the open 
market. So, they have been given 
so many opportunities to fleece the 
consumers. They are also allowed to 
keep an arrear to the tune of 
Rs. 52.25 crores regarding cane price. 
All these things have given them a 
good handle to exploit the entire nation 
and bring about crisis in the sugar 
field. Therefore, I want to know why 
this should not be made statutorily 
binding. I want the hon. Minister to 
give an assurance to the effect that 
they will bring forth a Bill—in this 
Session itself—because it is only ad
ding one line that this should be sta
tutorily binding.

MR. DEPUTY-SPEAKER: He has
already said it is not necessary.

SHRI D. K. PANDA: Inspite of
all the declarations against the ty
coons till today we have not taken 
any steps to punish them. Why 
rupees seven to eight crores should 
be left in the hands of sugar barons 
against whom the Congress is com
mitted to nationalise. Therefore, 
they should not again write to the 
State Governments as it is not within 
their powers to see that it is imple
mented. The State Governments can 
merely persuade the tycoons and 
mere persuasion would not do. There
fore, I demand that immediately an
other Bill be brought by the Govern
ment in this direction.

A calculation has been made and 
it has been found that these tycoons 
including sugar barons are in arrears 
to the tune of Rs. 833 crores on account 
of tax and electricity charges, etc. 
Altogether, it would come to about 
Rs, 2600 crores. But we have allow
ed them all this money and now the 
wage freeze ordinance has also been 
brought forward. So, my appeal to

the hon. Minister will be that at least 
the retaining allowance whi^h bad 
been promised should be given. . .

MR. DEPUTY-SPEAKER: Why
can he not round up his arguments?

SHRI D. K. PANDA; The hon. 
Minister himself had referred to the 
retaining allowance. The decision 
taken at the bipartite negotiating 
committee has not been implemented, 
though it was a decision taken under 
the chairmanship of the hon. Minister 
at that particular meeting of the 
trade union representatives. At that 
time, there was no occasion to bring 
up all these points because the main 
point was that the sugar workers 
were paid very poorly and the wage 
level was the lowest so far as the 
factory workers were concerned. 
Thus, the question of the revision of 
the wage became a prominent thing 
at that time. The retaining allow
ance was to continue till June, 1974, 
but that period has already expired. 
Therefore, I now demand that the 
bipartite machinery for negotiating 
on wage revision has to be brought 
into existence once again.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for 
implementation of the recommen
dations of the Second Wage Board 
for Sugar Industry in India and to 
make it statutory with a view to 
maintain industrial peace in sugar 
industry in the country, be taken 
into consideration.” .

The motion was negatived.

MR. DEPUTY^SPEAKER: The
motion is lost. Now, we shall take 
up the next Bill.

SHRI D. K. PANDA: May I make 
one appeal? I seek your protection, 
Sir. . .
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MR DEPUTY-SPEAKER Rather 
seek his protection

SHH1 D K  PANDA I do not 
vant to make a speech **

MR DEPUTY-SPEAKER This 
vould not go on recoid I have dec
ared that the motion is lost and still 
le is rising to speak He should have 
lone it before I have declared al
ready that the motion is lost It 
would be irregular if he speaks now

1614 hours.
CONSTITUTION (AMENDMENT) 

BILL

(Amendment of articles 19 and 326) 
by Dr Laxmmaram Pandeya
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**Not concluded
Moved with the roommendation of the President.
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f a f a  %  fat* site sft srfa^rR

a r a  *%t % t ^rfT f ^ ? i >
ff« r?9 | ,  STfT JTcTSFT * Y  STM * f i r
qsnrft^V srnj r̂ *TtR  ^  ^
^ n r* ^  gft s t o w  t  ^ r  %  *nj*TR  

TrersfPT ^ r  «rra sfo : »f?rrfcat tit 
$  vfgx t s t  »ptt | i ^  sre^r- 
VTfaz sfhc $fa*r | w  fat* £  

tPnKITgfaVT $> R̂JfT

mflnfinr I  i 

ftrrt fa fas w y ft  %
A*nfT& n ẑ, s p F fr c  ^  t»*r,
mfiw?3r s is *  tiaR:, nYr fa ^ faF fi, 

t y f c  t ,  m  tit qfvmj %

sr??m<r i s  ?$ *rr^ %  ®rfa?r $>  

m ^ r  w  11 fax W  

?m n  n ^  ?rrar |  ftr i s  sp$ ?py ? n ^  

s jr fw  tit ^  n̂r arcf ^
f̂ PTT grrcTT I  I 3|> ^ffef 18 ^  tit
*nt | s?r
?i>?: *prfenF \te  ^  ^ * r  jth tt srrcrr 

|  i ^  ? n %  ffer-irffcr *pt f ? R K  a R  

%  *r*ft si'F R  %  ^  fcr v r  5Rr«Pcrr t  n i x  

^r^Rcr %  w  irr
JimTfq^ ?nrst T̂Tcft | i %f^r 

wr ste w  r̂fawnr qn% ^  w tor 

mm  smrr 11 £  flwsRcn g  f^p w r t
‘TfrNfff % ^  ?r|t 11 *T| 

?r«rrfcT spRt | i

^ ^pr/t % ^ n jp iT ir  
f © *p> ^  to t t  ^^rr g i \fsm  
^rrfdV ^  w  | :

“Subject «s aforesaid, every other 
person demiciled m India shall be 
deemed to have attained his majo
rity when he shall have completed 
his age of 18 years and not before.”

fiPK 'Tfor w  t  :

“The bridgegroom has completed 
the age of eighteen years”

f a W f t T O  q?f£ #  tit TfT^I^T

i$ ttrx tit v£ t

“An adult is a person who has 
completed 18 years of age.”

tffrar igts Jr s i ^ r  tit
^  titx sr«rt % ir ?ft
18^4 ^ r ^ i f t % 3 r r l e t f w x f v t t  

w |  i ^  $  *nmx
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W  stw tt *rwftrerT $r ^=rr fa*0* & ^  *W? t o i *pt

ftrlW t  *rfafa «pt f% ss  ̂ Sffcirar
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*nrf^ I 3R is  % ® r%  ^t?h V
<rtr <re iTwr strtt | a> *  3*

^ T t  § fo  ^-T <*> *TcT3H

% wfiWT* S 3facT VT* ^T *1^

*r§t af»?r | 1

firrCt te>?r^ v^ei *r »fi
shut tc  »mq>Tcrr % f*rcK f w  I  t fk

vsr ^  ^  ftrariryr ^  I  1

4  s*r tft ftrfcifar % m t ^
^ t  =^1^ 1 1 fcforssr w t ,  qitf

swY fofti 1970, %<^5 

84 <TC 3.21 ^  »RT

I  :

“The Committee have given earn
est consideration to the demand of 
the petitioners for lowering the 
voting age from 21 ycais to 18 
yeats Although there are strong 
arguments against the proposal 
such as immaturity of youth at that 
age and financial implications in
volved in handling a vastly increas
ed electorate thereby, the Commit
tee feel that there are no valid rea
sons for denying the right of vote 
to persons above the age of 18 
years, particularly when for all 
other purposes of law, they are 
treated as majors and deemed
competent to handle their affairs 
The Committee, therefore recom
mend that art 326 of the Constitu
tion should be amended and voting 
age reduced from 21 years to 18 
years” .

*r? tetorcr ^  fr f t i  I  art 
spV qap t  \ 3*r %

nFPffcr TO*fr *  w ft  P m  w  w r  

f t "  f  1 *nr srte ura

4ft m*r ^  ?r«rr in f^ T 326 %
?rtsr«T i t  TOrrr It arnrfrr *n$nT 

f*r ?rr%T sp̂ ft wt frtft# % snt $ 

sfsri fqr^T for^r7 m  ?rv 

?r*T5r *r ?r$t mm »wt ? star ^

«r far %% wi m * % ?rgt m r
*rar ? t o t r  f ®  «rff% *?rr?ft k

f r  f © v fip n w  %

»t*ft w  ^ ft |  f%

sp#fm?r % 357T trrct sfrsn w r ,

T * fto  ^>r. ^«rr ̂ ?

TOr z*  ^rnr^ i ^  *rn^ | 

fv  ^ R r  t  fa  ^  ^  28
«f.TW ?r 2T5 38 |t  t  I

^  *rar« «rs t  •

% ? tr i  ?r?T^r te 'r  &  w«*rr O T  

?ft?T ̂  ?rn@r ^  % 5 

srm t 1 w fo  W
r m  20 vt T̂̂ rr % t  ̂  w  * *  
25 ^  vN rft *nr <w?r 1 1 
 ̂ srr̂ arr̂  $r totV 1 1 ^  IR 

Tnrr̂  % srr̂   ̂fa*ft »t jw»t<  ̂

qfif̂ PT srarrf v^Nrf̂ ft

T ^ w r ^ r t l i  

■yfV «T3TT % 1
ciztf ^t w r  <T P “ 

r̂fe?rrf Tf srf^, f  «r ^
s*N r

«T ’̂ nr t  i
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$  tfsrt «pt wpt w  % 

srt srte <Ffvm  tm ^  |  
aft tfcr apt ^  srrrT #  cpw

“The retiring Chief Election Com
missioner, Mr. Sen Verma is con
fident that the Election Commission 
can cope with the increase in the 
electorate if the voting age was 
reduced to 18”.

% *ft * t  ?rra *?r ?, 
v$WH ^ rfw r m tit *rtf 
*ra * ft fc, ^  qft v t f  fa?r titt m  err* % 

f> i 'Fzft str  n't sp̂ r t  •

“He maintained that the lowenng 
of voting age might create a vicious 
circle although the proposal was 
administratively feasible.”

^*t% gftr ^pr w r f  fir ay 

^ I T̂FT-

qftfsRR *rprt *?rr i # r  r? r
f% fnr 9? «pt i sft
snft & sfi? n%̂ ?r?r 
apt %f sr̂ r t  nnr *R?r 8̂ 
far *1?# ^  *pt *p? st r̂nfV % ?ft
? r*p r **rt$ sprmrfa*F ?rgV 
I  I nfrWT y*ftHFT TO  fo R  

t  ! 

$*ft s w r  *r *?r % fafaa fm * i  

*t Wt *T* *t t  3 *  cPrqFT 
*ft $  Weft *PT WT?T tff#r?T VT?fr 

xrT^n |  i fW r  ^fasifast % *r? **  
niw rc W * Paf % >5fT t.

Constn, (Amdt) zS6 
Bill

art srnt *rwrc *ft «r?t$ smr i*gt >̂fr *6rrf̂ » srîr 'Tftf̂rfcr ¥t *mr I srtt sp̂r t % fm t smr *r ̂  sfTR- tot | ?fr
3*r*t ®p*r «?r% «tft fwr ir tit r?* 3frr i ^ *r$rar sr ̂
|  f a  ?TTf%T \W fV 5 %  ? R R  «PTT f m  ?% TF̂- r̂r f ® f̂r 75% ftr ?ptr ̂  ̂ fffNrt % qfTwnrsarw,  ̂?T̂ar ?rrf«r̂ jftoroft % qf̂TR̂f<T 5T̂T-?Fr % nwt'? WCT Ir̂nr ̂tt ̂  fcnffenun:> % srfcr 
’rmrftr?: ^rf% % f̂ rq; m*r 1 1

%3R- ’T̂ rrrT f t  ^tit r^T-ft <TT Tr,*r ̂  jt̂i # % *r ir n?r̂r 
|f sfcr sprot #% > I, q-V?rrfrV | 1 #

w v  wft '^rpfkn; 5RRr 1 m^R^r 
spr f̂t re frrer spr #^rr

%pn % vtf r̂rr |>rr If̂ar {?t?rr ^ sr
* R  ffr ^ T c lT  I ,  s p 'r f STrTcT |  j

% h r  | Tt fsrrfrap |, z m x  f ,  3̂ftf?nqrt | *r> res f̂ i% | «rtT f̂rfsr |, vt ̂ r̂fTTt 1 -̂t% v*i? ?r̂cft«r |r M Vtf ntnr rq-H farrir  ̂«rs®V 5R? % m4\ srtfro f^ p̂ i 
%n srtr ̂r̂r% W vtf vnr«nft<rftr ■+R'ir ̂fr ®pt Jjnr ̂
^  r̂r itft % srr I  *  f ^ r f
ir vnfcr srre wt t| | i SrfiR 

^st % 3ft qfrforfa «rft irf %

S^AVANA 4, 1896 (S/4KA^
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[sjo w r ]

STsr m  *r«*rt <rc re zx 

^ s t v t T O r f r a r t  1 % w ^x

^ 1% fa*  v t f  sfar?r ?*rFT ?r£t, ?r prrO' 
snsnr s^ret v t f  s«rrc ^rr f̂t 1 1

srfc *r̂ t wtrw | far 5̂rr-̂ TT % s fs t  

^  Wxfter t  1 w  sbrrtW *rt ^nr
^  »JTOr % SR5T W  | I 

% *prr j* tr̂ fr f e r r  ?ft, t^ r  ^rf?cT 

f?t a^r 5>rrf 1 *prfor ¥ t  t t x  
fs ffR  % wnrsr f ^ r r f  *  x%t $  i f t r  

v r o r  ^ t  *rrr  ^rsRrnT ?rrmr<T *ft  

<mf*rR?t % tp tct Jr §str w% * ,  

i t i t  %x % far* affr Jrfcr̂ nr ^  5 , 

^f*R o t  sRcrr ^  % s r o t  

fa fa w re  |  1 ? m  «rr t t r t  
S Tcnror art srnsr stst g*rr f  * r  % 

1FSX 3ft  iRMftq- & W %  sprrq- ^  

*Y  * r m r  w a t ^ t * r f  |  1 ^  

^ ^ r q ;  « rst | f  f  fwr smrc- sft w a r  

% affa  *r, '>rfr?rT ^  ^ r  % grnp- ? rm r  

w a ft tr ^wrsm iTi « r f - « r w r  ^ t  *rnt 

* r ,  %  srfsrrp- qft ^it,
Tt€r Tt^fr % t o  srt ^  «pr, t i r r f ^ r
spt, fs ft f tra ft  v t  if^RT «F*T

3ft 3TCT frorr wrsr *r m
srcro  | ?rtT o t  t o  srnr ^r%

%fzk  t r^  m * m  t  1 ^  srcnrfta’ ^  

snp* »jar<m ?rr f t  ^  ^  % 

srnft *T s i w  ^  I  1 fsra ?T  % 
^ w rrc r f m , ^ n o c r  *t *rt*r *i^<x jr r ,  

^  Vl̂ Wcl TOT ffft 3TPnft, <ITcf¥t
^ ft  ntftwr 1t o  5 m l  jfrrcr % 1 1

r^frc vt ^rfNr Tt̂ r ?^t t

fw^n: % ^rf% « fk  v s  S*r t

’ Rif% srrq^ i ^ -* n f  % ?rwr t  f  «■
sm x ^  *m , xot jffrr *ft fam t*

5TTT% fw r  eft frfNRT ^T % %W ^T % 
5R R  ’Sf# SRTR apt fTHT̂ ft I 

sfor sr̂ fr ^  ^  « « r  ?>rr iftt  
%  ^  srton : ?tf^TT 1 ^ t  f®  

v fom ti  % ?rftm r t  f^r%
t ^ T ^ r jr i  ^ ft ? r r ^ ^ tv w % 

it is^rf g r ? r ^ ^ T ^ | ? f t ^  JT?T?r?T

T̂T ?rfSRTR T̂ftT I qrf 5TT3T %

ŝrr m  ^t »?nr | 1 ^ r  wnr % sw sr

n  2T7T *TN> Ht?PT
ITJ’̂ T̂'jT *T fa^K «t»<d g’lT

apr̂ T «TT f5p ^  % ^̂ r «Pt
tt^ft ^rft 3trt ^rf^r 1 OTrr 

?rfTOT ̂ rr q 1

qr^j ?snxf> t̂ ry

qrrf^r^r^t % zr°

arm  «rt t o  | %  1 8 %

Jpt ^rfsr^n: fcrr | 

qtT r̂t %'z f^PT I  3^T% w> 

?rr̂ rr Timm ^r §cr J it %

| 1 t o  fsrar̂  | 

v  r ^  sctct spt m*r ^  | *rte qrr % ft  
^w?r 5̂ r ^  »=rfaRr ^ <* ?rr| #t 5fft it 
5*  srht ^r srwnr r̂r% j r

5T£*'̂  f^ n  «rr i ?rrc mftRffWsr
t?rT?q7pT «rr, «r̂ r $t ar? frarrt^ *r̂ t

?rwr «nft 3ft in w i t e r  f  *rr 

3*r*r ^sr sppk ^r srwrw frr% t o t  

f t r  m m  *$t 21 tr w ar « r
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rrrff qft t h >  fr, fr% ^  

ssft v t  t o »  tr w  t o  £ «fK arwr *ft *m=*r ?r jft̂r srfTT vV 
wrr ^  | f% 3jsrr stf «ft %*r 

spfit % srfsprn: $t *fanr f^ rr  ̂ ff^rw«rr s~ srfsPF.T wft *rtf*ffr* tfffcTforar fTO *rrf|rcr \
frr % srfas *rf-*rr*5ft 

«sft *fto ft e 3r sft srr̂  f^n : 

?5TT Jrfofe't % 3F37 f«WTWf «W?T %

*m  Ttarrsr « m f i f  % w r r  t ?  %4t 
SRHT TTZ fe r  # | 355ft ^ r  |

“Let me take the earliest oppor
tunity of saying publicly that I am 
for the proposal to enfranchise all 
adults of 18 years and above”

ft *TS TJ3JT Wr T?T $ f r
%5t % jtt st|t «f$ srft *n% *ft*r t  

qrt t% m  tot fr, aft srêrsrTnsnftfr ** *;ft tsrt f  wt aft 
^ ^ n rr ^ ^ f t f a  % f  r * f t  sr^n- *T*r?sr 
qflft *  *ft v w r  t t
f^ rF  ^  t t  fr  TMwrPwr tfr
^ 3% frr t ?  srfdrT'T ferr ^rffrr
erfcnr r̂r? % *r#V % *ft s*ft * ttt
% f^RTT snn: W  $  1

ft *nwr 2T7  «ft f r  *ftT
?r m*t sr?r j f t t r  srnr ^r

W IT  f  I fPT ^ *T JTfnr?rt̂q̂%«pT̂zrfr̂%-irt 1 fo.Tr 
*f fsrr I  srr%*rr *r g ir  & *r 
fsrr | > 5- frrt w t  *r v 

sjtt amft *nr t o r  ft s*rfaq; ^

1187 L S —14

*PT?TT ^  55TW «tft 
ar^r &  jtft ftwr 11

?rr^ v*t «ft «rrsr sr̂ rp ^  acrnr | 
«rr-r #  w i r r  «  fa  ^«r trt*t
ST fftTT7 ir fNf^^mrvr ,

%*rztq$KS'n 
«r%rr ?rr? ?rr ^
V F $im  3ffV cmr %■ arm
jT I ^F%¥*R «T> f^  W iT apt
^ I *Tf SWRO- ^ 2 ^ 4 ,•ttt 8, 9, cwr 10 *r r̂r̂rr 
g :

“Under the existing provision of 
Article 326 of the Constitution, a 
person who is not less than 21 
years of age and is otherwise quali
fied is entitled to be registered as 
a voter

The question of voting age has 
in recent years assumed consider
able significance It is well known 
that m Western democracies, the 
expansion of the franchise was 
slow, gradual and progressive 
Great Britain, for example, took 
almost a century to arrive at uni
versal adult franchise”

*̂T% 3TÎ  % *Tft rr̂ T̂ cr % sft tr^ srn: ̂  ^ ̂  *r*Pi m ?  %n
stt ^o'r «ft 1 srRw ^  qrfv.

f̂ rfpprr t' ?̂r «ft 1 * m  *ft qrfrNf^rrf<T5T ̂ I ?IT3r 5TT 1 8 TT -fft ?3TTT «TF 
^T% WPTT 5^Ff f  ^  sq-nr t  
JTTfTffTF ^  n  ,3*T I ̂wtt rr seth ̂  ?rn m ?r̂firr w *̂t Wtr ̂ fT ̂TfTT •̂T’TT m i % 
Sftr -3^r sfpT’T ^  ^  ?TT %
srrcsv ^ vnr v ?“t ?nft t/ t |,
T̂fTfT 7T7T I t t 7 ®Tp 5TTIfâfrrftv 5T?n t f" ̂ *TF ’Tflfr wf tt snur?: ̂  1 s ̂  *m %

Wrr fTPTT | %f^T ^  oftfcT’T ^
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ffeo_ ■ ■"

im t t w$ *r k- w  wxi vk
wnm vm  3ri«pf«RF ^#<tt :

“Other members of the Commit
tee felt that this measure would
provide to the younger generation
a sense of participation in the de
mocratic process.”

■*5rit *  ^ m  tftt J*
| ?r>r srnr *^r f, :

“In their view, there are no valid
reasons for denying the right of
vote to the age group of 18—21 
years, particularly when for ell
purposes of law they are treated as 
majors and deemed competent to
handle their affairs.”

t —

“The Minister of Law and Justice
stated that Government had not
taken any decision in regard to 
this.”*

%  M r o r t  % | i q'ritet
Spt off fflp frw r t SPFR I  :—

“Having considered both the
above viewpoints. .

The Minister’s point and the Com
mittee Members’ point.

“. . . the Committee decided that 
the voting age should be reduced
from 21 to 18 years. The Commit
tee, therefore, recommend that
article 326 o f' the Constitution
might be amended accordingly.”

JTRffor ?wn'Rr % r  fa
t  W w  v c  w %w,
f w p T ^ «r»ip*r f?rr t — srwr
§$— ■3$ % tit 18 m m
% I  i . # #  %
.an#*wr,- '*fa\ rorr fW ,

Wf^rr; i'
* ffa ■'wtk'^r

fa*ft mrx fipfi? #  f f
%ar'i «?r w arcrM  '* 
r jgW  vr K”Tfr&r'*> :m *

t o t  wrsm. f  a t  *<#r ^
t t X  ir 15 1974 4i «T :

“It would not be proper for me
to make the commitment, but I say
that the Government are activefcr 
considering this matter and a deci
sion would be taken as soon as the 
difficulties are solved.”

*msr $ m?nr fa  * *r
g gft

^rff £r *tf> f  i % *rw% « t sfspt

| ?fr m zi*  Ht srr$ srrr^ M r snfr
ffY fa^TT ^  i  i T t tT ^
wra srr$
r e if  *rf f>, ^ * t t  ir #r ^  t o 17
f̂'T *rr pvTr w r  11 f  strht ^r^rr g

fa  ^nt r̂T spt t o ^  if w r ftpnr
|— m  ?tft snwfc | fa
m cfr f m if H

fcr I  Z*c «T  n #5 ^  Tf i ^
if arwcft f t  ’Tfrfwrf^ ŝr% ftr

TOnrt ?̂t r̂f t̂T fa  x̂ -q ̂ rnr srr r̂|
WZtfZt qfTfwqfvT r̂f ̂ sf% fcr

«r|fa ^ r
?̂r tt ŝ tt-tt ^ | fa
T̂5T  ̂ € t  fWtfTST#  |  I m fW  q fq fa

*  T̂CTif̂ r ?r fw fc?T |  i

. f«ref <rc ̂  5«r v m  ?d̂ rfrr
^ «fr I *sr* wT %<Trfw ̂  ?ft i v j  
^rM^ff fevTfw f ^ fiT rmr 

% w rrf^< ff, Tr^ftW f, ^rr 

ctjtt w s f  *̂ V
fcr t |  f a

# «TT̂  ’ERT^ if ^T^Tt 

f a #  SRHT ^
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irttffgg fey re itffos mm
r̂rtr wrf t̂c i

*reft m ^  m̂r *t
* f te ix  ftarr «rr, *#  s*r *r g t r  w
<ftr srffi^nr fw r 11 ft  smsct | fa §*rr 

<ftft *hz*f ̂ r mm «r?»f>-
Wf eft *f*ft f>f %fo;r #*Fr w 4 «rrsr 
ftrcr srenr *rt Tftfarfa &r *f t, far vr
flrfOT firhrc t  * <rf% fiwr t, ^
*F>Wtfpj, $?m?rrf w
vt f*nfafr «nr *rr *m *rt *?r r̂ 
farter Hft tott ̂ ff* i aw ?w *rjr ftvr
|̂T sn̂ rr t, unfa <ra % »rewt

# tft s s ¥t ^ P '  ftrflT t i 
*rmrc i r w  tfr ^ z m

% ^ sfrrr % ^ arrwrr
g-3?f T̂ Sf 2 1972

vr q ^ n r f f  -«r*i % i $*rct
srrcr gfazm wi-frm** vr w  sn̂ rr
at wrer snn-aft *ft *n?T ?r *mr v i  fm ,
?r smrc -forc

*rft ^ ^  m f  fa  v-ffw afr irnr v t$
<rc to  t| *ftr **r % <rcr % m  %

tffc ft aftrsf 9i^t it fa
** fasr *t ^p(T f̂ rarr arffr r̂f̂ r t
% *5T % W f  Wt ^ TfT I

“Shri M. C. Daga: Whenever
the leaders of the country go to 
the young people, they are told that 
they are the people of the future
and they should come forward In 
view of this, the voting age should
be reduced to 18 years* so that 
young people could contribute to
wards the development of the
country. Moreover, the new gene
ration is more educated and mature.

1806 (SAKA) Constn. (Arndt) 394
Bit I

They should, therefore, be given
opportunities to establish v e *
values of life.”

arfa ' i  #?tst srrc> t o e  f*r v t

**rrfar ^ t t  | srt fit m  fa r  v t f^rr

fa ft  texte  % ?«ffarT %*rr 1 

yfc  jfpT 9̂T -ft wrar *il l̂

5“® ^ fTPTr * n ^ w

?TRT I , ^ ^
W cfW T̂fTT ’SfrgfT f , '«P>
*ft^r ^rfT t , % 3?^
5T M t  sr^rr ̂ ^■fTTsnrf^

^^rrr iw t^ | ^  « n w v  t  fv
^t^TsnFrr%«rf^rT ?r srf^ r^ r^ i

% r  «r^r f̂ rirr | f^  sr^rt
?mr ?r#ft sr«rf w x  % w x  srrc m i

t , ^  ^  5pt f̂ ? «rrar f̂ r«nf«r<ft 

% ?rrt>t t, f̂ rerrzff f^frr #  jT?*ry w<

TTT7 5T^r lf)X fSRRT *  » i w

f  r qr? f^rrr ?r̂ f | 1

% 5̂T ^rToft ^trt 1 w r
« tcit ?f ?*r *rc ’rwrh^n' ^ f<RTT 
f^nrr y ? *r*mT?rT t f ^ r c
^Ccfr eft ^r w  % ft  t o r r  ^ f t
wft ^fr % ^  ^?eft f«P «rnr =pt afiffiw 

tern arnrr t , ^r iRftr-

f^rr |, «rrr tft w f r w

% awT sr |, f t
??r <rf^ef?r % TOrrt *r t s q«r 

vt «F*r̂ tar f«rT 1 Jsnft f̂t m  f^rfT|-
5r^rSr?rrT^t 32  jrfwT9ftr ̂ t? fR% 

f , %?jr % *̂rraff t  4 0 - 4 2  srftiw m

fa% t «g*ft <ft
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sprifar wt 50 a f m  ?r 3»<rc *rar *(t Ptt

w t  t o ? i t  wV *rc*r,T r$t £ , 

fw  w<te> srtifr w> * n r o  *r srfsrcr 
f^wnr r̂«rr #  1 t o t  *prwt v t  
w r  %*sr r̂̂ TFT % fsror t o  ^ rT  *jft

f t  5Tft I ,  T C fa  W> ^ 5 1%  w t T O  *ft
?  1 T O r f a w  «qrap=«rT % r, f r # f r  w t 
t o  1 1 frrerr q s f a  w t t o  1 1 t o t  
w t  fafar it  ?r9frsr?r w tstt  i g s  
t o w j t  t , t o ^ t t  ^  aqprer i t  t s *
*rt*T i f t  s ft *t arcor wr fa ^ r m  w t 
v *  |, srrtt t  ^ppr % to ttt  ’tt 
w  w t f t n r o  ?r^t fr*rr I ,  wrfsnsr ^ * r  1 

fa ^ r c  %  t o t  s r o f a s r w e f s r r ,  

fsrtnr n w&r w ? fh r  srwe fa^rr *rft 

&r % *rr*rt *ftft w s fta  t o  ft  

T f r  t  1 s n w r r  ?*ft ? r n f  
»rwftnT ^ faTO w> 1 ^  wrm-sRirc- 

t t f t  w t t o  ?rft 1 1 % r  t  f f  <r^r t ? t  
|  %  ^ arfr ^  » t t  fa?rr tft f, *t

W r r  f  fw  T O i f r r  *raft s ft w t
*nmftr?Tr *t #  i * *  ^  ?T€t T O * * r t
*r Sttt wrPm 5 fa  t o t  ? r f r r  stt* 

wftmr'r f  *rr f, m*
srfsrwr > ^  W  ? w i f  wt k *rew

'TT?rT»RT| T5T WT % T O 7 «ft STT WT

w s t £> tf, c r  -ŝ nr̂ rT f ^ n  T fe^ rrf

ffcft < Sf’srnrrrf fw&r *r^fNfT<feT

tft, fTFr^fTT *T T O , SnTPTTfcPF 

<rsf<rw t o t t  t w p m  ?% 1

" fo r * * *  w t  * R fc r  , jprrsr %

w  w t  ^  3'f’arcr ?*rr?r f^^r, 
^  sffa ir  *r»Tt w> srf?rs5T f t i  r r  I f  ?r 
t  TO^ftir fr s r w t  ^  ? rn rf t o t  f  far
#  ^ r fr t  ^sfhrrr ^  1 m ^ r v r  
w t f a w r ^ ^ r ^ r i ^ T O  t o t | ,  
^  w t  $*r ^rhr w t ^ w T F rw r w t f  
srtf^ T fT ^ t |  t s r R  a r r tT O ^  
w t  |  far ̂ rrwnc ̂  W flr w  w t  ̂  w rr

w^: i

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE* 
AND COMPANY AFFAIRS (SHRr 
NITIRAJ SINGH CHAUDHARY) 
The Bill raises two points one—the 
voting age should be reduced to 18 
and another—it should be made a 
fundamental right He talked about 
lowering the age but he did not say 
anything about making it a funda
mental right

*To W*W> *TTT*m «fT«¥*T $  % ^  
^ t  f ? T ^ r  fa w r  t  f r  WlfeWGT 3 2 6
% r̂smr̂ r f  rr ^rrfs^r 19  it v t  

T̂STrEPT faw r I t  ^ T T  ^ fw  
snfbnr 19  *r «ft ?T9rrsPT fa r̂r t o  i

t f t s f t f i r o i r f t i i s w lw ^  *rrcir« T ^ r 
irt̂ r w^r ^ft «rr *  t o
f^rmr 1

^  #t5t r ^ T O ^ fa rrrr lfw  
t o  % 19 rr fan* ŵ t fanrr
srV t o ?  t o  sw ^rt^nr m  
I  1

3To TTpft TOFT̂ T ^  Wt
!J?aTO T̂T ?  sqV*1 TO TT frfW | fa
t o  ^ wV t o  fcsrrf 1 1 « r ^  
W ts r^ r  $r ft  w r f ^ r  i 9 « f k w f 3 w ^  
3 2 6  %  IR ftBrft w t  T O  w t  ^ I fa w  
sr^r wr r̂ |tr s r t  ^  t  % f̂t w p



.297 Constn. {Amdt.) SKAVANA 4, 1896 (SAKA) Constn. (Amdt.) 298
Bill Bill

utmW cTi 4 # r̂rf r̂ i 

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend 
the Constitution of India, be taken 
into consideration.”

♦SHRI KRISHNA CHANDRA 
HAI/DER (Ausgram): Mr. Chair-
jnan, Sir, on behalf of my Party the 
Communist Party of India (Marxists) 
I wholeheartedly welcome the Bill 
introduced by Dr. Laxminarain Pan- 
dey. Before I discuss the provisions 
o f this Bill I would like to draw your 
attention Sir, to the reference which 
has just now been made by the hon. 
Minister. A little while ago the hon. 
Minister referring to the observa
tion of Dr. Pandey said: “Aap jhoot
bole raha hai”—you are teling lies. 
I would like to know from you Sir, 
whether in Parliamentary parlance 
the word “lies” is parliamentary or 
not and if not whether it behaves a 
Minister to use it. I would request 
the Minister to withdraw the word 
and only after that I will commence 
my speech,

SHRI NITIRAJ SINGH CHAU- 
DHARY: I did not use the word to
anything that Mr. Pandeya had said. 
Since he had not referred to Article 
19, 1 pointedly drew his attention to 
that. And when Mr. Kachwai said 
-that he had said that, I said: Mr.
Kachwai, don’t speak lie. I did not 
say a word that Mr. Pandeya had 
said anything wrong.

SHRI KRISHNA CHANDRA HAL- 
DER: With respects to the Minister,
what I would say is this. You Mr. 
Chairman, may kindly go through the 
tape-record and you will find that he 
used the word jhoot—that means, lie. 
That is unparliamentary. Although 
do not believe in Parliamentary 
-democracy, I must say that.

MR. CHAIRMAN: Let us straighten 
out the matter now. The hon. Minis
ter said that he did not deliberately 
use the word lie to anything that 
Mr. Pandeya had said.

SHRI NITIRAJ SINGH CHAU- 
DHARY: He did not refer to Article 
19. When Mr. Kachwai said he refer
red, I said no. He had not referred 
to it.

SHRI KRISHNA CHANDRA HAL- 
DER: You said, lie.

SHRI NITIRAJ SINGH CHAU- 
DHARY: I want the debate to be
complete. Therefore I got up and 
drew his attention to it. Mr. Kach
wai intervened and said something. 
I said, don’t say like this. Mr. Pan
deya had not referred to it.

MR. CHAIRMAN: The point is,
whether you have said the word lie. 
I understand the position of the Min
ister that he did not mean that. He 
only drew the attention of the Mem
ber to the fact that he had not re
ferred to Article 19, although it is 
very relevant for purposes of discus
sion.

Now, I just want to take the sense 
of the House whether they accept this 
view.

SHRI P. G. MAVALANKAR (Ahme
dabad): He used the word “lie”
when he wanted to say “wrong”. Let 
us leave it at that. I am sure he 
does not mean that.

MR. CHAIRMAN: Of course, the
word lie is unparliamentary. The 
Minister says he did not mean that 
He meant it as ‘wrong.’

«f)r afro : spit
^  ^  t "  3% m vriw S fc ft
trr, Srf*R ■Jiff % *trr t — “sra $”

MR. CHAIRMAN: Can we accept
this explanation?

♦The original speech was deMvered in Bengali.
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SHRI B. V. NAIK (Kanara): It
is a question of translation. Are you
going to consider jhoot as unparlia-
mentary or parliamentary'? You will
reserve your ruling.

MR. CHAIRIVIAN: If it is used as
'lie' in the sense in which it is nor-
mally understood. I think that is un-
parliamentary. But the Minister
says he has not used that in that
sense. And as Prof. Maval ank ar
said he used the word 'jlwoi/;' for
'wrong So, let us accept that. J'\Tr.
Ha ld er has also agreed to this. Mr.
Ha ldcr. now you eo on will, your
speech.

SHRI KRISHX:\ CHANor~A HAL-
DER ;\,11'. Chairman, Sir, I have al-
ready stated that 011 behalf 01 my
Party I welcome the Const itu tion
Amendment Bill which has been in-
troduced by D,'. Pandcy. Even af'tcr
'27 yc.us 01' independence the autho-
rities in power are af'rn id of giving
the right of vote to the boys of 18
and they are reluctant to reduce the
voting aJe from 21 to 18. They have
no courage and they don't t rust the
youth of this rnunt ry But I would
like to remind the gentlemen opposite
who are occupying the seat of power
that during the days of Br it ish impe-
rialism in West Bengal hundreds and
thousands of young men below the
age of 21 had not only come forward
to participate in the non-cooperation
movement but they had shed their
blood and given their lives in revolu-
tionary activities in their earnest bid
to end the British rule and to free
mother India from the shackles of
slavery. We cannot forget the Chit-
tan gong. Armoury raid case. In this
historic event a boy of 17-Shri
Tagorc Ball fought bravely and laid
down his life fighting against the
British rulers. Day before yesterday,
this august House paid its homage to
Shri Hare Krishna Konar. Shri Konar
had participated in non-cooperation
movement at the age 14 and at the
age of 17 he joined the revolutionaries
to bring about a fall of the British
jIl¥>erialistic power in the country.

Constn. (A./nit.) Bin

As a result he was deported to Anda-
man as given life imprisonment. 'I'his
is only to cite a few examples and
there are many such incidents in
other States also where young men
had gladly given their lives for the
cause of freedom of our country. It
is indeed very strange Sir, that hav-
ing won the freedom which was pes-
sibl., because of the contributions of
youngmen below the age of 21, today
W2 refuse to consider them as respon-
sible and are utterly reluctant to
g ivc them the right of vote. It is ail
irony that those who are enjoying:
the fruits of freedom and are instal-
led in power convc n icnt ly forget the
sacrifices made by t!1C youngmen o:'
0,'1' couutry and they are trying te
perpet u.: ily debar the 10 crorcs
youngmcn of India from thei r legit i-
mate rirht to vote: under ftimsv
gl'cunds of their not being res-
pon,:ib!e. Sir. we talk hoarse
about students unrest i~1 the
counuy. No doubt our yourigmen
of our country today, under the cir-
curr st anccs created by this country
are beoming more and more restive.
They are suffering from Irustration
and the only way out, to my mind, is
that they have to be given a share of
the responsibility which is hitherto
been denied to them. We have tc
consider the inclusion of students re-
prcscntat ives in the University Coun-
cils. What is the contribution of these
voungmci- of our country to the
country's economy? Can you really
deny that these young men below 31
are cont ribut ine their head l.ibour in.",
fields and Iactorics and are trying'
their best to take the country ahead
towards prosperity? Can we deny
that these young men in other essen-
tial spheres of life are equally impor-
tant and they have been acknowledg-
ed by law to be important and if i:
is so. how can you possibly deny
them their precious right to vote. I
do not want to repeat the arguments
put forward by Dr. Pandey, though
all of them are very good but I would
only refer to the fact that .Joint Com-
mittee of this Parliament on Election
Law Amendment Bill had presented

" ~.,.

•••••••••

'I \
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its report on 13th March, 1̂ 72 through 
its Chairman Shri Jagannath Kao, 
had y w  unanimously recopiytnended 
ttat the voting age should be reduc
ed from 21 to 18. The Joint Commit
tee was a representative body of all 
the political parties in Parliament 
and hence it was the unanimous opi
nion of all the politial parties. What 
would be the consequence if we con
cedes this right to the young men of 
our country? Ten crores more young 
men will be on the voters list. How 
much are you going to spend extra 
for these extra voters? It is true 
that we have to set up a few more 
polling booths and it may be that 
we have to spend a little more in 
conducting the elections. But is it 
not a fact that whether we include 
them or not the voters list is even 
otherwise inflating and is it also not 
tragically true that crores of rupees 
are going down the drain through 
the Government exchequer. If it 
be so why should we not give our 
young men a right which legitimately 
belonging to them. But I am afraid 
Sir, that the political party in power 
today is hesitant, reluctant and ada
mant not to give this power to the 10 
crores young men of our country be
cause in that case they cannot re
main any longer in power and the 
complexion of this House will change. 
Those in power today may not be 
there tomorrow and this is the pre
cise reason why during the last 3-4 
years despite repeated efforts made 
in this House, the Government have 
refused to give this ripht to the young 
men of our country who are 18 years 
of age. Before independence we had 
given a call to the young men to make 
sacrifices to the freedom. They came 
forward, they struggled for the free
dom suffered harassment, torture, 
and even many laid down their lives 
in the progress of the struggle and 
today we refuse to acknowledge their 
role and give them their share of 
right. When the independence actu
ally eame and even 27 years there
after, It is equally strange that when 
all the youth organisations of the 
different political parties ia the coun

try are one in their demand for reduc
ing the age to 18, it is really incon
ceivable rather lamentable that the 
Government should remain impervi
ous and try to flout the common will. 
What is that unsurmountable difficul
ty? What is that prevents the Gov
ernment to act in the face of such 
unanimous demand. Very often in 
this House we refer to British Parlia
ment whenever there is any contro
versy about any parliamentary pro
cedure. We have taken that Parlia
ment as our model even though per
sonally I subscribe to the view that 
we cannot bring about a change in 
our social order through to parlia
mentary institution. Yet I must say 
that even that country has given a 
right to vote to young men of 18. In 
U.S.A, the leader of all capitalist 
countries, young men of 18 have a 
right to vote. In USSR and in other 
Socialist countries this has right has 
also been given and of late even 
Bangladesh has given this right to 
their young men of 18. If it be so 
how and on what moral grounds can 
we deprive our young men of the 
right Very often we talk of our 
young men in hyperbloie terms and 
we call them the future citizens of 
India. We look forward to them as the 
future about saviour of our dema- 
cracy but when the question franchise 
is raised we forget them totally. A  
right to vote will instill in them a 
greater sense of responsibility and 
with this added responsibility they 
would be better able to contribute 
their mite for the development of the 
country. It has another advantage, 
Sir, the ruling party, is in habit of 
manipulating bogus < i\pmes in the 
Voters lists and this chronic menace 
will to an extent be mitigated if we 
give the right to vote to our young- 
men of 18. Many of the social ills 
and social unrests can be remedied 
if the young men are given this right 
to vote. Sir, I have come^cross a 
news item in Hindustan^Sftmes dated 
1st October, 1872 wherein the former 
Election Commissioner Shri S. JP. 8qt» 
Verna is reported to have stated # *#  
there will be no administrative
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[Shri Krishna Chandra Haider]
culty if the voting age is lowered to
18. This further proves that the de
mand is not only legitimate but it is 
also administratively feasible.

It is therefore my earnest request 
to the Government that when it has 
been recommended by a Parliamen
tary Committee a»d when there is 
unanimity on this issue among the 
youth organisations of all political 
parties there is no reason why it 
should be withheld any longer and 
I will hope that the Government will 
accept the amendment to articles 19 
and 326 as suggested by Dr. Pandey 
and confer this right to our young- 
men in this very session. If we re
fuse to do it we shall be doing it 
only at our own cost. The country 
is sliding from crisis to crisis. The 
Plan has failed and the economic 
policies of Government have failed to 
mitigate the difficulties of the peolpe 
and already the country is witnessing 
agitations in Gujarat, Bihar and in 
West Bengal. We are sitting on a 
valcano and the time is not far off 
when it will erupt and engulf us all. 
If we deny this right to young men 
of our country even today we can
not withhold it for ever. They will 
rise in revolt and will earn their own 
right in their own way. They will 
struggle for it and lead the country 
to the path of a struggle.

I once again support the Bill and 
conclude my speech.

MR. CHAIRMAN: Now, Mr. B. V. 
Naik. Before he begins his speech,
I would like to inform hon. Members 
who would like to participate in this 
debate that there are 11 more speakers 
left in this list, and we have to close 
this discussion at 5.30 p.m. when we 
have to take up the half-an-hour dis
cussion. So, I would like hon. Mem
bers to co-operate with me and make 
brief speeches and take only five to 

seven minutes each.

SHRI B. V. NAIK: I rise to op
pose this Bill. One of the most essen
tial factors ',of youth which is not 
connected essentially with this is a 
frame of mind which is not hypocriti
cal. With Dr. Laxminarain Pandeya, 
I would like to confess that I have no 
doubt at all in my mind that this 
Bill coming at this tinje is inoppor
tune. If what we call as eligibility to 
vote or participate in the political pro
cesses of this country has got some
thing to do with what is called as 
maturity of mind, I do not think that 
the previous speaker, Shri K. C. Hai
der is having much to do with that, 
because you witnessed that he got 
absolutely upset over the use of a 
word which was made inadvertently 
when the hon. Minister concerned 
was trying to be helpful to the Mover 
of the Bill.

17 hrs.

That, I do not think By any stretch 
of imagination, could be called as a 
mature outlook. If this is at the age 
at which we are, if we cannot be 
mature m our outlook, I wonder, 
with due deference to the hon. mem
bers as well as the Mover, how we 
can expect our younger generation to 
be so mature.

Time being limited, the other point 
I would urge this House and the 
Mover to consider is whether we are 
moving this reduction in the voting 
age after consultation with the mem
bers of that group. If you go to any 
person within the age group of 18-21 
and ask him in all sincerity and 
honesty ‘What is it that yqu want as 
item number one in your list of de
mands with the society in which you 
are brought up?' he will not ask you 
for reduction in the voting age.

*rtipfr ?
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vr w rw r  % afr |
they will ask for something better. 
At our age, we used to ask for ras- 
ffuUa but the younger generation of 
today is much more capable than 
What we were. What I would tell our 
joew hon, member for Allahabad is 
that if he can wait patiently, he will 
learn much more. If we were to ask 
this younger generation, they will say: 
*First and foremost, give us a job as 
soon as we come out of schools, col
leges and universities’. This the party 
to which Dr. L. N. Pandeya belongs 
may not like wedded as it is to the 
ehaturvarna dharma of this country. I 
think the varnashrama dharma did not 
permit the young below 25 any pro
cess in the life of society including 
marriage. Now we have got it done. 
Where is the varhashrama dharma of 
the Jan Sangh? Is it motivated by 
any thing? Reinforced and armed with 
the power of the RSS which now 
flaunts its power and shows its fangs 
in the university campuses and the 
colleges, they think that the entire 
younger generation is with them, the 
currently fashionable fascist forces in 
this country.

st© si in  : srn- %

srHrfr Sr to i s  ^  far̂ TT I  i 

STRo tr*ro i£To ^  3TW <Pt

sfter spfr *rr t ?

fto 5TTO* : eft
stfo  ttjto xt̂ o spr |

f̂t f t  % T̂fr̂ r 11

The hand of this fascist Organisation 
is seen there.
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Now I would say: give them de
finitely this voting age of 18, but first 
let us ban these quasi-fascist and fas
cist organisations in this country 
which are holding the freedom of this 
country to ransom. Let us ban the 
RSS, the Anand Margis and such other 
fascist organisations which are 
fomenting trouble in university cam
puses. They are behind the food 
riots, they are behind the agitation in 
Gujarat. Now they have got a very 
respectable...

SHRI P. G. MAVALANKAR: With
out going into the merits of the ques
tion whether we should brand the 
RSS etc., as fascist or not, may I know 
whether the hon. member is serious
ly suggesting and arguing that the de- 
ynand for reduction of the voting age 
is being made only by the RSS and 
such other bodies and parties? Why 
should he bring political organisations 
into his argument? Let him say that 
the age of 18 for voting is not valid.

SHRI B. V. NAIK: He asked me if
I am serious. I am deadly serious. 
We have seen this marriage of con
venience in Bihar and other places 
between the extreme right and ex
treme left. Because an hon. member 
from a rightist faction and another 
hon member from the leftist faction 
join together under a common plank 
with a common programme of de
mands that does not mean that these 
demands have got any ideological 
backing. What is it that the youth 
of the country want today? Do they 
need jobs, social security, a productive 
part in the country’s economy or do 
they need the right to put their votes 
in the ballot box? On the basis o* 
the competing priorities before the 
youth today, what is it that they need 
immediately? I wish Dr. Pandeya had 
gone to the youth in recent months. 
If in all sincerity we go to the youth 
and ask them they will say, voting is 
a hypothetical right, one vote among 

the millions m m  t
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*$t v ftm :  ftr«r: $, «rc

m s wq fto rr  i s  m t  20 
t frarf vr 1

*xt*\o aft® Jrprar:
f t  srcr <n: t o  *rrc: $ f w  w r r  %f?r %
tft at a particular point of time, 

you can get 9 plebiscite in favour ol 
anything and against anything. It is 
possible to manipulate. We politicians, 
are capable ol all the trickery that 
the human mind is capable o f—

If we see article 56, we see that 
the President of India should have * 
minimum age of 35. Whey do not 
give that righet to a person who is 
21? <Interruptions.)

MR. CHAIRMAN: Please conclude . 
now.

SHRI B. V. NAIK: I am only urging 
that although it is well-intentioned, 
whatever is fashionable for the rich 
countries which he has referred to, 
Australia, Canada and others, it is not 
relevant here. We have other priorit
ies. I think we should be able to de- 
polifacalise the minds of our younger 
generation to the extent possible and 
put it on constructive lines and see 
that they are not seduced or abused 
by unscrupulous political organisa
tions.

SHRI P. G. MAVALANKAR (Ahme
dabad): Sir, I welcome and support
this Bill moved by Dr. Laxminarain 
Pandeya. In fact, I was myself 
thinking on those lines. But then I 
found that a Bill on this subject was 
already on the anvil and only it had 
not received priority in the ballot so 
far. That is why I myself did not 
introduce a new Bill on this subject

I would perhaps only say at the on
set that the age could have been 19 
instead of 18, because from 13 to 19— 
Winston Churchill once said: “ 13 to
19, these are the year*!"—m  is sup
posed to be in one's teens when one is

in the high school or college. By the 
time one peaph«s lp {«
fit for exercising 1 (be 
right of voting . In any case, I 
feel that the age of voting has to be 
lowered. What are the objection* of 
Government to that? But before I 
come to those, may I say this, Mr. 
Chairman, Sir? On a debate like this, 
as a matter of fact, on any debate in 
Private Members' Business, do you not 
think, Mr. Chairman that it would 
be right and proper for the Ministers 
concerned to be present, instead 0# 
leaving the matters to their colleague# 
or deputies? 1 have the greatest res
pect of Shri Nitiraj Singh Chaudjmri 
But if the Private Members’ Business 
is to be given sanctity and respecta
bility, then a full-fledged member of 
the Cabinet should be present when 
such matters are being discussed. Sir, 
I am making this point for your consi
deration.

Now, let us see what can be the 
objections of Government to this 
Bill7 One would be that the expenses 
would go up because there would be 
more voters and the other would be 
that the number of voters would go 
up. Both these objections can be rul
ed out by saying that even without 
the lowering of the voting age, the 
expenses are going up and the num
ber of voters will also go up But the 
real difficulty, and it is true not only 
of this Government but of*many 
other governments which of late have 
accepted this amendment and reduced 
the age from 21 to 18, is that they 
are afraid of youth organisations and 
youth power. They feel that if the 
youth at 18 are given their right to 
vote, they will not Vote for the estab
lished government of the day. That 
is why there is an inherent, almost 
built in, fear or complex on the part of 
various governments in democratic 
countries as well as non-democratic 
countries against giving the right ol 
vote to the younger people at the age 
of 18.

Moreover, there may be &e 
tion or a debate whether adultho<?d
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and responsibility are possible at the 
««» of 18, My hon, friend, Shri 
Itayak, at least at the end of his 
«P«ech made some valid point that 
in the Indian climate our youth at 
the age of 18 are not so better off 
compared to the youth of western 
countries, so far as their intellectual 
a*fd mental development is concerned.

I do concede the point that what is 
happening in our colleges and uni
versities today shows a certain amount 
of immaturity in the young boys and 
girls. But it is not their fault. To
day the colleges and universities are 
such that the boys and girls are not 
able to think independently, stand on 
their own legs and solve their own 
problems. There is too much of se
curity in our society. Parents are 
afraid that their children may go 
wrong, if they are given more free
dom. Therefore, they prohibit them 
from doing many things. In the 
foreign countries, on the other hand 
the youth are given the freedom 
to commit mistakes. The youth in 
foreign countries psychologically, in
tellectually and mentally are more 
active, responsible and advanced. But, 
then, that is not to suggest that be
cause the Indian students or youth 
lag behind, so they should be denied 
this privilege. They should be given 
the right to get involved in the de
mocratic set up at the age of 18.

It is very difficult to say whether a 
person becomes an adult at 18 or 21. 
But there should be some place where 
to draw the line. I personally be
lieve that 18 years is good. If at this 
age one could join the army, or de
cide to marry and choose one’s life’s 
partner, or achieve majority for hand
ling financial transactions, I do not 
know why the age of 18 is not good 
for choosing as to who will be the 
fleeted representative, M.L.A., or M.P.

NIMBALKAR (Kolhapur): 
Tt^cp is no difference between choos- 
%g a yife'and choosing an UP.
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SHEI P. £ . MAVAJLANKAR: Both 
require a delicate judgment. In the 
case of choosing the wife or the hus
band perhaps there is no remedy. But 
in tiie case of choosing an MLA or 
MP, there is a remedy at the end of 
five year.

Now, Sir, Dr. Pandeya has given 
several examples of countries like 
U.K., U.S.A., Canada and other wes
tern Europeap countries and also of 
countries in the developing world 
where the voting age has been re
duced from 21 to 18 years. If some 
of the countries in the developing 
world can take the experiment bold
ly, I dq not know why we in India 
cannot take this experiment and do 
it boldly. I must say that, if you 
do not give this right to vote at the 
age of 18, it means that you are deny
ing a large number of young men and 
women of this country the rightfut 
privilege that they have got for in
volvement and participation in the 
democratic set-up of this country. If 
the right to vote is given at the age 
of 18, I am sure the intellectual 
climate and the mental make-up, about 
which I have made a reference a 
little while ago, will eventually go 
up. After all, it is a question of which 
must come first. Should you first 
make the young people more mature 
at the age of 18 than at the age of 
21 and then give them the right to 
vote or should you give them first 
the right to vote at the age of 18, 
thereby automatically and simulten- 
eously giving them the facility of bet
ter equipment in terms of mental 
make-up, better equipment in terms 
of intellectual ability? Obviously, X 
prefer the latter.

I want to conclude by suggesting 
that the young must be able to parti
cipate meaningfully in all the 
activities of our country. Today, Sir, 
the tragedy is this: Before Indepen
dence, people of my generation had 
the privilege of actively participating 
in freedom movement, in pu$jc l|fer 
in public affairs, hut I flftd, of 1**?, 
particularly from the beguugtag
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our Independence till at least 1970 or 
1971, a large number ol our youth, 
boys and girls and men and women 
of this country, shun politics, shun 
public life; they despise any kind of 
involvement in public life and try to 
keep aloof from it. If, however, we 
want them to be involved fully and 
meamnfgfully in the public and 
political life of our democratic 
Republic, the starting point is giving 

them the right to vote at the age of 
18. It is good that Dr. Pandeya has 
not mentioned that the age in respect 
of MLA or MP should also be reduced 
to 18 years. He has not mentioned 
it. Therefore, I take it that he wants 
that the age in respect of MLA to 
remain at 21 and above, in respect of 
the Member of Lok Sabha at 25 and 
above, in respect of the Member of 
Rajya Sabha at 30 and above, in respect 
of the President of India at 35 and 
above. Ours is a country of young 
people. Majority of the people of 
new India are young people, vibrant 
with youthfulness and enthusiasm, 
and denying them the right to invol
vement and participation in the demo
cratic set-up is neither just nor fair 
nor equitable nor decent nor right.

In conclusion, I would say that this 
House, by a large majority, should 
support this valuable measure. I 
hope Government themselves will 
come forward with the proposal to 
reduce the voting age from 21 to 18 
years, so that the younger people 
who feel frustrated, who do not feel 
like joining the public and political 
life, will have a chance and opportu
nity to make themselves active to ex
press themselves both through the 
ballot-box and otherwise. Only this, 
can the country’s democratic srt-up 
be further strengthened,

DR V. K. R. VARADARAJA RAO 
(Bellary): I rise to support this Bill. 
X am sorry I have to disagree from my 
colleague in Parliament from my own 
State, but I have some experience 
with the student community. I have

started teaching first in the year 1929 
and I know that the students to-day 
are in a state of great ferment and all 
scats of things are toeing done by them 
and all sorts of things are being attri
buted to them.

I do not think the question of Guja
rat or Bihar is relevant m the context 
of the particular proposition that we 
are discussing, whether the voting age 
should be lowered from 21 to 18 or 
not Nor must I say is there ally re
levance in the speculation on the 
possibility of whom will these 18—JS1 
vote for if they are given the vote, 
whether they will vote for Congress 
or Communists or Jana Sangh or Swa- 
tantra or whether they will abstain 
from voting. It is a question of 
whether we should lower the voting 
age from 21 to 18 or not. I am not 
impressed by the question of ex
penses and so on. Elections are 
expensive and elections are bound 
to be more and more expensive 
in future unless you find some other 
way of curbing the cost of elections. 
I am not also wanting to brmg in the 
fact that so many countries have done 
it. If so many countrios have done 
it, it is a good thing. If so many 
other countries have not done it. that 
also does not bother us. This is a 
question on which we have to take a 
decision ourselves.

This country took a very historic 
decision when we decided to confer 
adult franchise on all men and 
women of the ag® of 21. But at that 
time there had been arguments about 
it. Many people could bave said: the 
vast majority of this country are 
illiterate, they are superstitious, they 
are living in the -medieval ages and it 
would not be possible to have any
thing like a parliamentary democracy 
In this country. But what have we 
found in actual fact? As a matter of 
fact, almost in the first elections, if I 
am not mistaken, in the 1952 elec
tions, there was an organization called 
Hindu Mahasabha which put up candi
dates. Hindu Mahasabha obviously
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should have appealed to the illiterate, 
superstitious and medieval masses of 
this country and yet what did we And 
then? The Hindu Mahasabha was 
represented in this House by one or 
two Member® while the vast majority 
of the electorate voted for people who 
did not go and talk only in the name 
of Hindus or Hindu Maha Sabha.

So, maturity is not something that 
is linked with literacy or, if I may 
say so, with the age of 21 or the age 
of 18. If the people of 18 are imma
ture, then I would say people of the 
age of 21 are also immature and I 
would go further and say that the 
people of the age of 60 and above 
are also immature. If you are going 
to have a limit of 21 for voting age, 
I think there is some logic in also 
saying that people over a particular 
age should also be denied the right to 
vote..

SHRI MOINUL HAQUE CHOU- 
DHURY (Dhubri): Professor, don't be 
afraid.

DR. V. K. R. VARADARAJA RAO: 
I am not afraid. It is Mr. Choudhury 
who should be afraid because he wants 
to stay longer m the Parliament. 
Therefore, let us not go into all these 
irrelevant questions.

.The real question to-day seems to 
me that the students are being politi
calised. No question of their not 
being politicalised. They are being 
politicalised by the back door. They 
are being politicalised by the Parties 
not openly expressing themselves. You 
have organization amount the students 
which are not branches of the political 
parties They have different names 
and affiliations and connections. What 
kind of the connections—I do not
know. Politicalisation is' some
thing which cannot be avoided 
and it seems to me that in terms of 
the growth of the students community 
in this country, whatever may be the 
resbrt they may be taking recently to

violence—there are many reasons and 
this is not the time to talk about them. 
I would say this that the younger 
generation of to-day know more than 
the younger generation of my age or 
even of subsequent ages. It is so not 
only m this country, it is so all over 
the world. I would say that if we 
give them the vote, then they can 
become properly political. Political 
does not mean in the sense that they 
spend all their time in politics. As a 
matter of fact, those who have got 
their vote at the age of 21 and above 
are not spending all their time in 
politics. Some of them are in busi
ness. some of them are in teaching, 
some of them are farmers and some of 
them are agricultural labourers. They 
are not spending all their time in 
politics but they have a sense of parti
cipation and responsibility in the gov
ernance of the country. They can 
take an intelligent, rational interest in 
what is happening in the country and 
come to informed judgments oji the 
basis of their own evaluation and 
analysis as to what should be done 
as far as the country's problems are 
concerned.

It seems to me that 18 is a good age. 
I do not know why our friend, Pro
fessor Mavalankar should be so apolo
getic and why he wanted it to be 19 
and he gave some reasons. Actually,
18 means college-going population. 18 
divide-? thQ Higher Secondary Schoal 
and the so-called Junior College. It is 
really the dividing line from the regu
lar college. Students of the colleges 
are interested in politics. They do 
not get opportunity to get political 
education by getting speeches frown 
active political workers and having 
the opportuity to Cross-examine 
them. It happens in Oxford and 
Cambridge. I went from Bombay to 
Cambridge for my further education. 
In Cambridge there is the Cambridge 
Labour Club, the Cambridge Conser
vative Association, the Cambridge 
Liberal Association and the Cambridge 
Marxist Club. Members of those
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parties including Ministers would 
come to their functions end tJfiey will 
be cross-examined by the students. 
Thus the students are enabled to culti
vate political judgment instead of 
merely being taken in by political 
propaganda. And incidentally it gave 
them good training and it was a good 
training ground for those who went 
iater on to take part in active public 
bervicec and so on.

they ire made voteai, then, the pollti* 
cal parties will take more seriou* inte
rest in than, more responsible interest 
in them, more open interest in t&ettt, 
and we will have better informed 
political judgment on the part of th£ 
students. Therefore, wholeheartedly 
support the intention behind this Bill 
that speedier action should be taken 
to lower the voting age in this coun
try from twenty-one to eighteen. 
Thank you.

Sir, I do not want to take more 
time because, I understand that there 
is one more speaker before 5-30. So, 
1 would like to conclude by saying 
this. I do not say that this is going 
to solve the students' problem; not 
at all. I am not saying that. I am 
not saying that giving vote to the 
students will solve the problem of 
unemployment. Well, what happens in 
this. You have to give the vote to the 
people of the age of 21 and over. I do 
not want to reel out before you the 
statistics of unemployment. But I can 
assure you that the vast majority of 
literate registered unemployed m this 
country are voters. They are over the 
age of 21. Therefore, having the vote 
and being unemployed has no connec
tion at all. I think. Sir, if we give 
the right to vote to students, to young 
men of 18 and over, it will bring a 
little greater measure of political res
ponsibility among the younger gene
ration. Rightlv or wrongly, the 
younger generation are taking part in 
politics. They di<3 take part in the 
Gujarat agitation; they ar*> taking part 
in the Bihar agitation. It is no good- 
gjtting in this House and making 
speeches is not sning to stop them. 
One should go to Bihar if 0ne wants 
to stop them or argue with them.

So, what I want to say is this. It is 
not merelv a question of taking part 
in aritations or not Students are 
political. They are being politicalised. 
But they are not being politicalised 
on right lines And I suggest that if

17.29 hrs.
[Mr. Speaker—in the Chair],

MOTION RE CONTEMPT OF THE 
HOUSE
MR. SPEAKER. Hon. Members, 

please execuse me for a brief inter
ruption. I have to inform the House 
that today at about 1105, a visitor 
calling himself Bipalab Basu attempt
ed to enter the Visitor’s Gallery of 
Lok Sabha after getting his pass 
checked at the checking post The 
Senior Watch and Ward Assistant of 
the Lok Sabha Secretariat who was on 
duty near the Visitors’ Gallery gate 
found a spring dagger hidden on his 
person tied on his right leg under his 
trousers. The said Bipalab Basu gave 
a severe kick to the Senior Watch and 
Ward Assistant and it was very 
serious. Our officer rolled and was 
almost semi-conscious, in a very bad 
state He was taken into custody 
immediately by the Watch and Ward 
Officer. This is a serious matter. I 
bring it to the notice of the House for 
such action as the House may deem 
fit.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K RAGHU 
RAMAIAH): Sir I beg to move:

‘ This House resolves that the 
person calling himself Bipalab Bam? 
who at 1105 hours today attempted 

to enter the Visitors’ Gallery of Lok 
Sabha with a dagger hidden on hits
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MR. SPEAKER: So, I will put this 
Motion—without prejudice to any 
Othtff action that can be taken.

The question is;

“This House resolves that the 
person calling himself Bipalab Basu 
who at 21.05 hours today attempted 
to enter the Visitor Gallery of Lok 
Sabha with a dagger hidden on his 
person and who assaulted a Senior 
Watch and Ward Assistant of Lok 
Sabha Secretariat, who <was on duty 
near the Visitors’ Gallery gate by 
giving him a severe kick and whom 
the Watch and Ward Officer took 
into custody immediately, has com
mitted a grave offence and is guilty 
of the contempt of this House.

This House further resolves that 
without prejudice to any other 
action to which he may be liable 
under the law, Bipalab Basu be 
sentenced to rigorous imprisonment 
till 6 pM. on Monday, the 26th 
August, 1974 for the aforesaid con
tempt of the House and sent to 
Central Jail, Tihar, New Delhi.” 

The motion was adopted.

SHRI NARSINGH NARAIN PAN
DEY (Gorakhpur): Who issued the 
pass?

MR. SPEAKER: It is now over.

SHRI NARSINGH NARAIN PAN
DEY: This is a daily happening affair. 
After all some restriction ghould be 
put to the Members also regarding the 
]>as*6s.

Welcome to 31$ 
Mr. R. j .  Tavaqia, Member of 

sm ite, Fiji 
Setting of shipyard at 
Haldta (B.A.H. Dis.)

MR. SPEAKER; It is all over,

17.31 hrs.

WELCOME TO MR. RATU JOSAIA 
TAVAQUIA, THE TUI VUDA AND 
MEMBER OF THE SENATE OF 
FIJI

MR. SPEAKER: Before we take up 
half-an-hour discussion, may I take 
this opportunity, On your behalf, of 
welcoming to Lok Sabha a distinguish
ed and highly respected friend of ours 
in Fiji.

He happens to be visiting our Lok 
Sabha to-day. Wd all welcome hftn 
and wish him a very happy stay in 
our country.

17.32 hrs.
HALF-AN-HOUR DISCUSSION SET- 
ING UP OF SHIPYARD AT HALDIA 
PORT

PROF. SAMAR GUHA (Contai): Mr. 
Speaker, Sir, I wish to draw the 
attention of the hon. Minister in regard 
to the necessity of having a shipyard 
at HaldU port.

As the report goes, the Government 
have almost decided that in the Fifth 
Five Yejir Plan they are going to set 
up two additional ship building yards 
and have already been allotted fear 
that of Rs. 50 crores. Out of three 
existing shipbuilding yards—-one at
Bombay, one at Cochin ahd one 'at 
Vizag and the additional one at 
Cochin—we find that three ate fa t&fe
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vest coast and one In the South. 
Naturally, the question of having one 
or two more ship-building yards as 
proposed in the Fifth Plan may be 
considered somewhere near the eastern 
region or eastern coast. I do not make 
a proposition from any regional con
sideration but from distributive point 
of view to help the industrial complex 
of the Eastern region. So, at least one 
shpUld be in the east coatit. That 
would be in keeping with the policy 
of the Government to have a ship
building yard in the eastern region on 
the east coast for the benefit of the 
eastern region as well.

Sir, in 1973. the Government have 
set up one techno-economic committee 
under Brig Narula to go into it and 
study in depth where the locations of 
the two additional shipbuilding yards 
should be. It appears a number of 
claims were put forward before this 
Committee by different States This 
Committee have gone carefully into 
these claims It appears that the 
whole report has not been placed 
Haldia, Paradeep. Hazra in Gujarat, 
Culavangi and Gangra were selected 
as durable projections

As I have already said, out of these 
two additional ship-building yards, at 
least one additional shipbuilding yard 
should be in the eastern reeion As 
regards Culavangi. the question does 
not arise

17.34 hrs.

[Dr H enry A ustin—m the Chair]

Naturally the choice is between 
Paradeep and Haldia Whether it 
would be established at Paradeep or 
at Haldia, I do not want to have it 
examined from any regional point of 
view If the shipbuilding yard is at 
Paradeep, I shall consider it as a 
national shipbuilding yard for the

whole country. If it is at Haldia, 
certainly, my friends from Orissa will 
consider this as much as a part lor 
Orissa also. Thousands of Oriya 
workers are working at Kharagpur 
will be benefited. I am not going into 
the merits at all from any regional 
perspective. But, as it appears to me 
from the report in the press, that three 
models for shipbuilding have been 
proposed by the Expert Committee— 
Model No. I for 36,000 to 60,000 DWT, 
Model No. II for 1,20,000 to 1,80,000 
DWT and Model No. Ill for 2,25,000 
to 3,60,000 DWT. Sir, for model num
ber one four and five probable sites 
for setting up the new ship-building 
yard were considered and ail those 
sites were found suitable for this 
model. For model number two Cula
vangi, Paradip and Hazra were found 
suitable and for the third model only 
Haldia and Hazra were found suitable. 
Hazra is on the West coast whereas 
we want to set-up the new ship
building yard on the East coast So, 
on merit also the Haldia site is the 
most suitable. Also, according to the 
suggestions made by the techno-expert 
committee Haldia is the site where a 
ship building yard for the throe 
models suits As regards Paradip 
model number two fits in

In 1971 another committee was set
up by the Government to go into the 
iftsue as ta whether a shipbuilding 
vard can be set-up at Haldia and that 
Committee report was in favour of 
having a ship building yard at Haldia. 
In 1972 a Working Group was set-up. 
The Working Group also considered 
the various issues involved and favour
ably placed the report in favour of 
Haldia In November last year the 
hon’b1'' predecessor of our present 
hon'V’ -. Minister almost disclosed 
mind quite favourably in this House 
in regard to the suitability of having 
a sh’n building yard at Haldia and it 
also PDpeared from the Press reports 
that the Defence Ministry *lso favour
ed from defence consideration* to 
have a ship building yard at Haldia.
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There are other considerations
that have to be taken into 
•ccoimt from the point of 
View of infra-structure required for 
setting up such a ship building yard.
It is known to everybody that Haldia 
ka* developed a new port and its
capability oi handling ships of
different DWT is not only greater
than Paradip or any other sites sug
gested but also a helpful new indus- 
trial complex is going to be built up 
at Haldia. There is another advantage. 
Haldia has the transport not only of 
rail and road but alscP inland river 
transport. This facility is available 
only in the case of Haldia. Also Cal
cutta which is a major terminal port 
has an easy connection with Haldia.

For ship repairs, for getting spares, 
for getting other facilties etc. you can 
easily have such a mojor terminal 
port to assist the shipbuilding yard at 
Haldia. The steel and the fuel plants 
complex is also very near Haldia and 
the transport is also very easy. Fur
ther, engineering facilities, spare 
parts, repair facilities are also very 
easily available for Haldia because of 
the Greater Calcutta complex of the 
industrial belt. In regard to pilotage, 
towage, cargo handling dirdging faci
lities also, Haldia provides almost an 
ideal site for having a shipbuilding 
yard.

I have already said that if you want 
to have a shipbuilding yard, you must 
have a very good hinterland with 
all the facilities that I have already 
referred. This hinterland which can 
provide the necessary infrastructural 
aids and assistance is already there, 
because the industrial development of 
Greater Calcutta is known to one and 
all.

Further, the West Bengal Govern
ment have already offered a big piece 
of land for having a shipbuilding yard. 
I have been told Government have 
sent the Narula Committee report for 
prepare in the project report with 
foreign consultancy. 1 shall be happy
U«7 L & - «

if the hon. Minister will tell u» wh*t 
foreign consultancy ig there and what 
type of projects they are going to pre
pare and submit.

My only concern is that the decision 
should not be delayed. The more you 
delay the decision, the higher the coat 
of construction of the shipbuilding 
would become. If we can start as 
early as possible, the cost can be kept 
at a lower level. For this reason I 
would like to know when {he foreign 
consultancy report and project report 
would be ready, when Government 
are going decide where the site would 
be and so on. There is no regional or 
any other question involved here, but 
it is purely a question of merit I 
hope the hon. Minister will agree 
that Haldia is a suitable site for hav
ing a shipbuilding yard and the work 
will be taken up early without fur
ther delay lest the cost should go lip.

$  fw r r i  5pT SRT# % if fj I

t o  w  h Turn i t i  %, ^nx 

rer sft are fr fa%rt
star %, fafrr % snrc 

fsrr f  sftr 
«pt gft w  ff sr? <rt£ Sr mm  11 
m x  fam Ti tot tftr ffcn 
cfr fro n r %  nnmti arr% %  frn?

c f t a c f t o * r m ^
% tftr f e  am * ?rr *r M m  
sfr «pt f a r o  1 1  v m

«fit  ^  anTRT mit w
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fa  ^  t^Tt, *  *  * rcr  f  1

SHRI B V NAIK (Kanara): I had 
the opportunity to associate myself 
with the Committee of Brig. Narula 
in the eame that we have been con
sulted I would like to thank the 
Committee and the Study-Group. No 
reflection is meant on the Committee 
and its work,

I would like to know whether what 
Pi of Samar Guha has stated in favour 
of Haldia, the infra-structure, rail 
link, hinterland big repair facilities 
and so on are not exactly the disad
vantages m the light of the report of 
a  Committee appointed four years 
ago—it I am not mistaken, it is the 
Dutt Committee—which said that 
these big industrial complexes like 
Bombtt', Calcutta and other big 
metropolitan centres should be barred 
from entry into thesei areas This 
Committee definitely said m its 
ret >mmendations—I am subject to 
correction—that there should be dis
persal of industry away from thc| 
heavily concentrated industrial com- 
pkxc* of this country and these m- 
du st ues should be taken to the batk- 
vi irrl teas of the country I would 
like to know whether \t holds good 
foi public sector enterprises like 
shipvui ds

*>*f* *f>T If aft (fft JWWT
<rfa ftrrrst) n  t  m * ’

wtftow'to^T Hn *rfa*rt*$€t?
^  ?fr w w  ^ t  sft *rtx m  q-^r r̂t 
ap*t€t wzrr$z tft \
It was a committee appointed by 

the Ministry of Industrial Develop
ment

SHRI KAMLAPATI TRIPATHI. It 
has nothing to do with the Narula 
Committee.

SHRI B V NAIK: I would like to 
urge on the hon. Minister that whether 
it is a shipbuilding industry or an 
industry for consumer or other goods, 
all are industries and the recommen
dations are encompassing. They say* 
do not put all your e£g» in one basket
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SHRI SAMAR GtJHA: It is 190 
wiles from Calcutta.

SHRI B. V. NAIK: If the hon. mem
ber kindly refers to the record of his 
speech, he has said that alt these faci
lities exist because they exist in the 
Calcutta industrial complex.

SHRI DHARNIDHAR DAS 
(Mangaldai): Has he mentioned back
ward areas particularly?

SHRI B. V. NAIK: Yes. At the 
time when the hon. Chairman’s Slate 
of Kerala was selected for a shipyard— 
at Cochin—in 1958, the same exercise 
of selecting shipyards was carried 
through iof a period of two years. 
Ultimately Cochin was selected and 
the Cochin Shipyard went on deve
loping for a period of a full decade 
from 1962 to 1972. And very recently
I think it is picking up. That does not 
speak well for the way m which our 
.shipyards come up. Since almost it 
is alleged that Paradip in Orissa and 
Kandla m Gujarat area sort of a fore
gone conclusion, whether this exercise 
of a debate of the matter being under 
consideration of the Ministry of Ship
ping and Transport is a mere ntual 
that is being carried on or fait accom
pli is .taking place, so that the 
exercise of mine for the port of 
Karwar, which is one of the world's 
best ports___

Mr. Chairman: What is your ques
tion?

SHRI B. V. NAIK: May I know
whether there is any elbow room for 
fresh consideration and whether the 
consultants who have been reported to 
have been hired from abroad have the 
right to go into- the merits of the re
commendations already made and go 
behind the recommendations of the 
Brig. Narula Committee and come to 
fresh conclusions or they can only 
start from where this committee left. 
Also, in a big enterprise like this, 
have you thought of foreign capital 
and whether you are going to enlist 
the support of foreign mulflple cor- 
porations?

sr*rrcP!T 3ft, m x  ^

ssrf j  11
nftffewr ssr 5fTcf & fa?
ffosn % % fas spm ?r %

sr^nr ot i?rcrr 5*

*r n s m  srfaT i

m  % fan* stft w r  stfftr
3pt %f\T fa^nr spr 

t  i

fspr srfafar f r  m t * m ; 
snvnrr

3* *rfaf<r k |
f^ r  rr  t o r  ornr ?r> ^  fa
it o t V src tot |
fsrr % srfrsr $ i ^

^  fr*r srcsft *mr-
srercrr tfr $rr 
w  srfnr * »

w r *rat ?Rr5TTff»r f r  ^r^ff
% ^ O faRpfr ft,

T̂T ^  f^RT W* TOT
fasft 3ifrsr fjJf «arrf  ̂ ^  spar 

ft fffTOT? tt ^  ^  | o t  vt

^  ̂  cpp ̂  ^  1

•SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Mr. Chairman, Sir, 
at the very outset I will like to tell 
the hon. Minister that the two pro
jects viz. the consrtuction of the Hal
dia Port and the construction of Hal- 
dia Shipyard are somewhat inter- -

•The original speech was delivered in Bengali.
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linked. Since It 3**8 been finally deci
ded that the Haldia Port will be cons
tructed as a subsidiary Of the Calcutta 
Pori., 1 would like to know what steps 
are proposed to be taken for desilting 
and dredging the shallow strip bet
ween the Sagar Island and the Cal
cutta Port so that big ships are en
abled to approach this port without 
difficulty. 1 would further like to 
know whether the decision that was 
taken at the time of sanctioning the 
Haldia Port Project regarding the 
maximum tonnage of the ships that 
will be able to anchor at this 
port has since been revised. What 
will be the maximum tonnage 
of the ships that will be able 
to come up to this port according to 
the latest calculations and estimates 
of the Government? Sir, it has been 
estimated that in 1978-79 the volume 
of ships to be handled at the Haldia 
Port will be almost three times the pre
sent traffic 1 would like to know 
whether Government kept this aspect 
in view in the planning and construc
tion of the Haldia Port.

Sir, the first phase of the work of 
construction of the Haldia Port was 
originally scheduled to be completed 
by June 1974 But 1 am sorry to learn 
that this time scheduled has been 
extended by one year after the first 
visit of the hon. Minister Shri Kamla- 
pathi Tripathi to the site. I will like 
to know why the time has been ex
tended, I fail to see any justification 
for this. 1 will further like to know 
from the hon. Minister why a final 
decision has not yet been taken for 
the construction of the Shipyard at 
the Haldia Port although this was 
strongly recommended by the Nural 
Committee long back. When will the 
Government take a final decision in 
this regard and work will commence 
on the project?

It has been very rightly pointed out 
by the hen. Member Shri Samar Guha 
that the more delay is there in taking 
the final decision, the cost el building

this shipyard will go Mtfier and 
higher. The cost wiU so up immensely. 
We are already seeing that a* the 
completion of the Haldia Port is talc
ing more time, the cost of its construc
tion is going up very fast

Sir, I am speaking from a national 
perspective and on behalf of my 
brethem, whether he lives on the East
ern Coast or the Western Coast or the 
Southern Coast, that there k  a great 
need for more and more porta on our 
vast and extensive coastland. The 
demand for more ports are growing. 
Let more ports and Shipyards be cons* 
tructed in all the regions.

Sir, I want to know when the work 
on the Haldia Shipyard will finally 
start and when wil it end? How much 
time will it take to be completed and 
what will be its final capacity7
18.90 hrs.

*fw> ( mwm
xt ?rt fr 

m x  *r$ % stthstr z z m  |

m mt | i 3ft m ?*  3^  fr
#  wsraT f  f  i

v t f  t t i t  nsft i»v 
*£T«TT I 3* %

arftnr «it, f̂t «rr
w s r  yncvrc % «pc i %
t«Fft svtftfwp s*t i s w r

vrr% vr W)iT°r
snrs fr qfrfor vftor % *?f*r fa*
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rrfnemri#, m % *t*r
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*r wx xk •
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vraNYa %$ i *Tcnflcr % «rr? t p iW y r  
w fts qrd* *Ttr t ?cftT m vt ^  %
f̂ rcr w«i»n*rRr ^  f  i ^ r̂rct srssff 
vt fa ffo  i % far^r

$ * r  f a  ?to i  ? f k  2 t *
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18.00 hrs.

So far as the model No. 3 is con
cerned, it is a very big project-1,20,000 
DWT and 3,50,000 DWT. Perhaps it 
is not possible to take it up in this 
Plan.

ssfatr srrcf f W y  srr% *rmt # 
g- ST *Pt «TT%

5PT ^nrW I

No delay is being made. We ourselves 
are very particular to go ahead as soon 
as possible. It is a very big invest
ment; it wil be more than Rs, 60 to 
200 crores invested in two shipyards. 
It will be a very big investment. So, 
there should be proper and detailed
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project reports, site, etc., all these 
should be considered very seriously 
before we take up the project. We 
are going to have our reports within 
five or six months and then Govern
ment will take a decision.

So far as Haldia is concerned, Mr. 
Samar Guha has already said so many 
things in favour of Haldia. I myself 
have visited Haldia this ffcne. When 
I went to Calcutta, I went up to Haldia. 
The port is going to be completed and 
then it will be able to receive bigger 
ships of the size of 1,80,000 DWT. I 
told those people that it should be 
completed by the middle of 1875. 
They say that perhaps by the end of 
March or April that Port will be comp
leted. In the meantime, the reports 
will be available from the consultants 
and then Government will take a de
cision and go ahead with the job. 
As I had said in Calcutta and it was 
all published in the Press that Haldia 
has a very good case But we cannot 
make any commitments to-day because 
the reports are to come five or six 
months hence and alter that, a final 
decesion is to be taken. But, as far 
as tfte points in favour of Haldia are 
concerned, we have already stated and
I know these points are there. So, 
there will be no unwarranted delay 
and we are ourselves particular about 
it and we shall try to go ahead as 
early as possible. I think perhaps the 
hon Member will allow the Govern
ment to take a final decision after the 
Consultants’ Reports are available.

SHRI SHANKARRAO SAVANT 
(Kolaba): Did the foreign consultants 
visit only this port or other ports also?

MR. CHAIRMAN: No, please. The 
House now stands adjourned till
II A M. on Monday, the 29th July, 
1974
18.06 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, July 
29, 1974/Sravana 7, 1896 (Snka).




